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 LOK  SABHA

 Thursday,  April  L  976/Ghattra  12,
 898  \Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEacEr  in  the  Chair]
 OBITUARY  REFERENCE

 MR,  SPEAKER:  I  have  to  inform
 the  House  of  the  sad  demise  of  Shri
 Vv.  Ss  Sivaprakasam  who  passed  away
 at  Mannargudi  in  Thanjavur  District
 of  Tamil  Nadu  on  the  28th  March,
 976  at  the  age  of  6I.

 Shri  Sivaprakasam  wag  a  Member
 of  the  Provisional  Parliament  during
 the  years  1950—-52,  He  worked  for  the
 welfare  of  depressed  classes  in  Madu-
 rai  District  and  was  also  assOciated
 with  several  social  organisations.

 We  deeply  mourn  the  loss  of  this
 friend  and  ]  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  a  short  while.

 ORAL  ANSWERS  TO  QUESTIONS

 Increase  in  Work  Load  of  Women
 Workers  in  Tea  Plantation,

 "342,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  in  tea  plantations  particularly  in
 64  LS—,
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 West  Bengal  and  Assam,  the  work
 load  of  women  workers  has  been  in-
 creased  after  passing  of  the  Equal  Re-
 muncration  Act,  ‘1976;  and

 (b)  if  so,  the  measures  taken  by
 Government  to  stop  this?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):
 (a)  and  (b).  A  Statement  is  laid  on
 the  Table  of  the  House.

 Statement

 The  Stale  Governments  of  Assam,
 West  Bengal  ctc,  have  stated  as  fel-
 lows:—

 Assam:  “No  increase  jin  workload  of
 women  workers  in  tea  noticed,  At
 least  no  complaint  received  so  far.”

 Bihar;  “In  this  State  there  has  been
 no  increase  in  the  workload  of
 wemen  workers  after  passing  of
 Equal  Remuneration  Bill,  ‘1976,  Ac-
 cordingly  no  action  is  called  for."

 Himachal  Pradesh:  “At  present  5
 tea-plantations  are  covered  under
 the  Plantations  Labour  Act  1951.
 The  provisions  of  Equal  Remunera-
 tion  Ordinance  have  been  enforced
 in  the  above  lea  estates.  The  cis.
 parity  in  the  wages  of  female  em-
 ployees  has  been  removed  and  they
 are  getting  equal  wages  since  Octo-
 ber  1975.  No  instance  of  increase
 in  the  workload  on  women  workers
 after  passing  of  the  legislation  has
 been  reported.”

 Tamil  Nadu:  “Consequent  on  the  im-
 plementation  of  the  Equal  Remu-
 neration  Ordinance  of  1978,  since
 replaced  Sy  an  Act,  there  has  been
 no  complaint  of  any  increase  in
 workload  for  women  working  in
 tea  plantations.”
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 Tripura:  “Plantations  were  instructed

 to  pay  equal  wages  both  to  male
 and  female  workers  in  Plantation
 following  Equal  Remuneration  Or-
 dinance  and  notification  from  Cen-
 tral  Government  fixing  5th  of
 October  975  as  the  date  to  make  it
 effective  in  the  plantations.  Fe-
 male  workers  were  being  paid  at
 a  lower  rate  and  at  the  same
 time  their  workload  was  also  consi-
 derably  lower  than  that  of  the  men
 folk.  Question  arose  whether
 workload  of  women  workers  should
 also  be  raised  to  standard  fixed  for
 male  workers  while  bringing  their
 wages  at  par  with  that  of  male
 workers.  A  meeting  of  employers’
 and  workers’  representatives  was
 called  and  they  were  instructed  to
 examine  the  issue  at  greater  length
 and  find  out  some  way  out.  It  is
 taking  some  time  as  jt  involves  dis-
 cussion  at  all  levels.”

 West  Bengal:  “(a)  No  specific  com-
 plaingt  ag  to  the  increase  in  the
 workload  on  women  workers  after
 the  passing  of  the  Equal  Remune-
 ration  Ordinance  in  any  particular
 tea  garden  in  West  Bengal.

 (b)  Does  not  arise.”
 2.  However,  the  Ministry  of  Labour

 propose  to  have  a  review  of  the  im-
 plementation  of  the  legislation  in  con-
 sultation  with  the  concerned  Siate
 Governments.

 SHRI  SAMAR  MUKHERJEE:  In
 the  statement  I  don't  find  anything
 about  West  Bengal.  Five  weeks  ago
 ]  visited  some  tea  areag  in  north
 West  Bengal,  in  Jalpaiguri  District.
 There,  I  got  a  universal  complaint
 from  all  tea  gardens  that,  after  this
 Act  was  passed  here,  the  workload
 of  all  women  workers  has  increased,
 and  there  is  great  resentment  in  all
 tea  gardens.  From  other  tea  gardens
 also,  particularly  in  Assam,  I  have  got
 similar  reports.  But  here  the  Minis-
 ter  has  made  the  statement  that  no
 increase  in  work-load  of  women  wor-
 kerg  has  been  poficed  or,  at  least,
 that  no  complaint  hag  been  received
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 aso  far.  But  nothing  ig  stated  about
 West  Bengal.  So,  my  point  ig  whether
 any  memorandum  has  been  received
 by  the  Minister  complaining  about
 the  increase  in  work-load  and,  if
 received,  what  are  those  complaints;
 and  if  not  received,  will  the  Minister
 take  into  account  that  it  is  qa  fact  that
 everywhere,  on  the  plea  of  equal
 work  for  equal  wages,  the  work-
 load  of  women  workers  has  been  in-
 creased  to  a  considerable  extent?

 There  is  also  g  complaint  that,
 where  equal  wages  were  being  paid
 earlier,  the  work-load  of  male  wor-
 kers  has  also  increased  on  the  plea
 that  the  women  workers’  work  is
 much  less  than  the  male  workers’
 and  so,  if  equal  wage  ‘is  to  be  received
 by  male  workers  now,  they  will  have
 to  be  given  more  work  than  previ-
 ously,

 So,  both  ways,  these  complaints
 have  been  received.  I  want  the  Min-
 ister  to  enlighten  us,  if  no  complaint
 is  there,  whether  he  is  prepared  to
 look  into  the  matter  and  ask  the
 Unions  to  send  these  complaints  if
 there  are  any.

 SHRI  RAGHUNATHA  REDDY:  I
 have  indicated  in  the  statement  the
 replies  sent  by  several  State  Govern-
 ments  with  regard  to  this  matter.
 With  regard  to  the  other  aspects,
 which  the  hon.  Member  hag  referred
 to,  whether  any  complaint  has  been
 received  by  me,  the  All-India  Plan-
 tation  Workers  Federation,  Calcutta
 had  pointed  out  on  December  19,
 975  that  in  no  estate,  women  are  get-
 ting  equal  wages  after  the  promul-
 gation  of  the  ordinance.  Similarly,
 the  Neelamalai  Plantation  Workers
 Union,  Coonoor  had  stated  in  a  let-
 ter  dated  January  2,  1976;

 “In  the  plantation  ‘industry,  it
 hag  been  the  practice  to  employ
 all  men  in  grade  I  and  all  women  in
 grade  II.  This  is  evident  from  the
 fact  that  in  the  plantation  indus-
 try,  not  a  single  woman  is  in  grade
 I  and  the  male  workers  ‘mn  grade
 Tl.  The  major  operation  in  a  tea
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 garden  is  plucking  of  tea  leaves  in
 which  men  and  ‘women  are  employ-
 ed.  Men  are  paid  50  p.  higher’
 wage;  than  women,  although  both
 are  doing  the  same  job.  It  ig  also
 universally  accepted  that  women
 are  more  skilled,  efficient,  deft  and
 productive  than  men  in  this  opera-
 tion.”

 This  is  the  complaint  that  has  been
 received,  When  I  happened  to  be  in
 Calcutta,  I  mentioned  this  matter  to
 the  Labour  Minister  and  requested
 him  to  go  into  this  matter,  discuss
 with  the  parties  concerned  and  see
 in  what  manner  the  Equal  Remune-
 ration  Act  can  be  implemented.  I
 propose  to  take  up  review  of  the  im-
 plementation  at  the  Ministers’  level
 itself  with  these  State  Governments
 and  see  in  what  manner  this  problem
 can  be  solved.

 SHRI  SAMAR  MUKHERJEE:  I
 have  also  got  the  complaint  that
 women  labourerg  are  being  retrench-
 ed  at  this  plea  that  they  are  not  cap-
 able  of  giving  the  same  work  as  men,
 though  drawing  the  same  wuges.
 Have  you  any  knowledge  of  this  and
 will  you  take  steps  to  see  that  women
 laboutcrs  are  not  retrenched?

 SHRI  RAGHUNATHA  REDDY:  At
 certain  p'aces  this  matter  was  men-
 tioned  to  me,  I  brought  it  to  the
 notice  of  the  Labour  Minister  in
 West  Bengal  also.  But  now  after  the
 law  has  been  promulgated  with  re-
 gard  to  the  retrenchment  and  the
 law  covers  even  the  plantations  also,
 the  matter  takes  q  different  com-
 Plexion.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  In  the  statement  that  has  been
 laid  on  the  Table  of  the  House,  there
 is  a  reflection  that  all  the  State  Gov-
 ernments  are  smug  and  complacent
 and  only  say  that  no  complaint  has
 been  received,  I  may  point  out  that
 a  Coordination  Committee  of  planta-
 tion  workers  union  in  Jalpaiguri  had
 passed  a  resolution  and  forwarded  it
 to  the  State  Government  regarding
 discrimination  that  is  taking  place
 there  and  the  unilateral  increase  in
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 the  workload.  The  Minister  has  been
 making  these  references  and  I  would
 like  to  know,  how  he  is  goirtg  to  re-
 view  the  implementation  of  the  Act.
 How  many  State  Governments  have
 carried  out  the  statutory  obligation
 of  setting  up  advisory  committees,
 because  it  is  true  that  the  question  of
 employment  opportunities,  retrench-
 ment  and  so  on  can  be  handled  at
 the  State  level  through  representa-
 tives  of  the  various  organizations
 that  are  involved  Further,  have  the
 State  Govetnments  appointed  the
 Special  Officer  which  is  envisaged  in
 the  Act,  and  who  has  to  deal  with
 the  complaints  that  arise  out  of  the
 operation  of  the  Equal  Remuneration
 Act?  It  is  only  when  these  various
 provisions  are  implemented  that  we
 will  also  be  in  a  position  to  take  up
 these  issues  and  get  them  speedily
 implemented  instead  of  having  to
 come  every  time  to  the  Parliament
 with  a  question  like  this  which
 delays  the  whole  thing,

 SHRI  RAGHUNATHA  REDDY:
 When  this  matter  was  discussed  at
 the  Labour  Ministers’  Conference  in
 January,  some  of  the  Labour  Minis-
 ters  expressed  that  they  needed
 about  three  months  to  provide  for
 the  Advisory  Committees  and  also  for
 the  appointment  of  special  officers.
 No  doubt,  the  Ordinance  was  passed
 on  26-9-75  and  later  on,  it  Was  pass-
 ed  into  law  by  Parliament.  I  can  as-
 sure  this  House  and  the  hon.  Mem-
 ber  that  I  will  myself  personally
 contact  the  Labour  Ministers  of  the
 concerned  Governments  and  try  to
 sreeq  up  the  appointment  of  the  Ad-
 visory  Committees  and  also  the
 Specia]  Officers.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  If  there  is  an  officer,  he  can
 do  it  in  24  hours

 SHRI  RAGHUNATHA  REDDY:
 The  law  itself  provides  for  the  ap-
 pointment  of  the  Advisory  Committee
 and  other  concerned  officers.  I  will
 myself  contact  the  concerned  autho-
 rities  and  see  that  this  matter  is
 speeded  up.
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 SHRI  8,  K.  DASCHOWDHURY;  It
 is  reassuring  that  the  Minister  ‘has
 been  pleased  to  assure  the  House  that
 he  would  take  a  personal  interest  in
 the  matter  and  see  that  the  appoint-
 ment  of  the  Advisory  Committees
 and  the  concerned  officers  is  speeded
 up,  in  consultation  with  the  Labour
 Ministers

 I  would  “ike  to  bring  to  the  notice
 of  the  hon,  Minister  if  he  is  aware
 of  the  fact  that  it  is  not  only  the
 question  of  the  distribution  of  the
 workload  in  the  plantation  industry,
 particularly,  in  the  tea  plantations
 but  in  some  regions  the  workers  are
 being  paid  much  less.  For  example,
 the  Darjeeling  tea  workers  and  plan-
 tation  workers  are  getting  42  paise
 less  than  what  workers  in  other
 areas  are  getting  notwithstanding
 the  fact  that  the  Darjeeling  tea  is
 the  highest  priced  tea  in  the  world

 Secondly,  how  the  Government

 MR.  SPEAKER:  No,  no.  Plese  do
 not  go  into  the  larger  question.  This
 is  regarding  the  workload  of  women
 workers.

 SHRI  B.  K.  DASCHOWDHURY
 Whether  it  is  men  worker  or  women
 worker,  all  workers  in  Darjeeling  tea
 Bardens  get  42  paise  less  How  will
 the  Labour  Minister  try  to  co-ordi-
 nate  all  facilities  that  are  to  be  given
 to  the  plantation  workers  because
 most  of  the  facilities  are  not  given?
 What  is  the  machinery  the  Labour
 Ministry  has  either  in  the  Centre  or
 in  the  States?

 MR.  SPEAKER:  No,  no.  Next
 question,  Mr.  Semnath  Chatterjee.

 APRIL  3,  976  Oral  Answers  8

 Increase  in  Unemployment  ig  Urban
 Areas

 +

 "343,  SHRI  SOMNATH  CHAT-
 TERJEE:

 SHRI  M  RAM  GOPAL
 REDDY:

 Will  the  Minister  of
 be  pleased  to  state:

 LABOUR

 (a)  whether  the  number  of  persons
 on  the  live  registers  of  Employment
 Exchanges  in  the  country  crossed  90
 lakhs  at  the  end  of  December,  1975.

 (b)  the  number  of  educated  job-
 seekerg  in  this  total;

 (c)  the  factors  responsible  for  the
 shalp  rise  in  the  number  of  job-
 seekers  in  the  urban  areas;  and

 (a)  what  are  the  schemes  of  Govern-
 ment  to  meet  thig  growing  urban  un-
 employment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  to  (d).
 A  statement  is  laid  on  the  Table  of
 the  Sabha.

 Statement

 (a)  to  by  The  number  of  job-
 seekers  (all  of  whom  are  not  neces-
 sarily  unemployed)  on  the  Live
 Register  88  on  4-l2-975  was  93,26
 lakhs  of  whom  47.84  lakhs*  have
 educated  (Matriculates  and  above),

 (c)  The  main  reasons  for  mcrease
 in  the  number  of  job-seekers  on  the
 Live  Register  of  Employment  Ex-
 changes  are  (i)  faster  growth  of  the
 Labour  force  as  compared  to  the  em-
 ployment  opportunities  generated  by
 development  schemes;  (ii)  short-falls
 in  the  rate  of  economic  growth  which
 affected  the  absorptive  capacity  of
 the  economy;  (iii)  increased  output
 from  educational  institutions  during
 the  past  few  years.

 *Provisional.
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 (d)  Bulk  of  employment  opportun-
 itieg  to  the  unemployed  would  be
 provided  during  the  Fifth  Five  Year
 Plan  through  the  implementation  of
 Plan  programmes  in  different  sectors,
 such  as  agricalture,  irrigation,  power
 generation,  command  area  develop-
 ment  of  major  irrigation  systems,
 smdll  and  medium  industries,  social
 services,  trade,  cOmmerce  and  other
 tertiary  and  allicd  activities.  Under
 the  20-point  Economic  Programme
 one  of  the  measures  taken  to  increase
 employment  opportunities  for  educat-
 ed  young  people  is  the  vigorOug  im-
 Plementation  «of  the  Apprentices
 sch2me,  including  the  graduate  engi-
 neers  and  diploma  holders.

 SHRI  SOMNATH  CHATTERJEE:
 If  you  are  good  enough  to  ‘ook  at  the
 statement,  it  is  nothing  but  an  exer-
 cise  at  vague  generalisation.  Either
 they  do  not  know  what  is  the  real
 nature  of  the  situation  or  they  are
 completely  unable  to  tackle  it.  There
 fs  not  a  single  suggestion  except
 Vague  promises  sg  to  how  to  tackle
 this  serious  problem.

 We  have  been  referred  in  this
 statement  to  the  supposed  vigorous
 implementation  of  the  apprenticeship
 acheme  including  graduate  engineers
 and  diploma-holders,

 My  first  question  ig;  since  this
 scheme  has  been  implemented,  how
 many  persons  have  been  taken  in  as
 apprentices  and  whether  there  jg  any
 assurance  that  they  will  be  absorbed
 in  jobs  in  the  institutions  in  which
 they  are  apprentices  or  they  are  as-
 sured  of  getting  some  jobs  elsewhere?
 Merely  giving  them  apprenticeship
 training  will  not  do.

 SHRI  BALGOVIND  VERMA:  Re-
 garding  the  total  number  of  appren-
 tices  who  have  been  trained,  this
 figure  ig  not  available  with  me  at
 this  time.  But  I  can  certainly  say
 that  the  number  of  apprentices  who
 are  receiving  training  at  present  are
 1,21,000,
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 SHRI  DINEN  BHATTACHARYYA:
 How  long  will  they  be  apprentices?

 SHRI  BALGOVIND  VERMA:  The
 period  differs  from  trade  to  trade.
 There  are  training  courses  for  one
 year,  for  two  years  and  for  three
 Years  also....  (Interruptions).

 AN  HON,  MEMBER:  No  interrup-
 tion  please.  Let  the  Minister  reply.

 SHRI  SOMNATH  CHATTERJEE:
 I  am  listening.

 SHRI  BALGOVIND  VERMA:
 Generally  the  persons  who  are  train-
 ed  are  engaged  in  that  industry,  but
 not  all  of  them.  Suggestions  have
 been  made  from  time  to  tume  that  we
 should  make  it  obligatory  on  the  em-
 ployers  to  employ  the  persons  train-
 ed  in  their  industries  or  a  certain
 Percentage  of  persons  trained  in  their
 industries.  We  are  looking  into  the
 matter  and  we  will  be  doing  the
 needful  in  the  near  future.

 SHRI  SOMNATH  CHATTERJEE:
 It  is  no  answer,  I  want  to  know  this
 thing.  This  apprenticeship  scheme  is
 supposed  to  have  been  implemented

 to  assure  them  jobs  and  to  meet  the
 unemployment  situation.  If,  after
 the  apprenticeship  period  is  over,
 they  are  not  given  jobs,  what  ig  this
 scheme?  That  is  what  I  wanted  to
 know.  Kindly  answer  that  question
 first.

 SHRI  BALGOVIND  VERMA:  This
 apprenticeship  scheme  hag  been
 brought  in  simply  to  make  them
 more  employable  or  to  increase  their
 employability  and  most  of  them  find
 jobs  and  those  who  do  not  find  jobs
 take  up  self-employment.  Therefore,
 generally,  there  are  very  few  persons
 who  do  not  get  jobs  after  training.

 SHRI  SOMNATH  CHATTERJEE:
 Now  it  appears  that  about  a  lakh  and
 odd  people  out  of  47.84  lakhs  educat-
 ed  unemployed  have  been  taken  into
 this  apprenticeship  training  scheme
 without  any  assurance  of  jobs,  In
 answer  to  my  question  part  (d)  they
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 have  referred  to  certain  supposed
 schemes  (I  say  ‘supposed’  because  no
 particulars  of  the  schemes  have  been
 given);  at  end  when  these  schemes
 are  implemented  then  what  will  be  the
 job  potential  and  how  many  will  be
 given  job  and  by  that  time  how  many
 more  unemployed  people  will  be  on
 the  employment  register?  Have  you
 got  any  calculation,  any  assessment
 or  gtudy  made?

 SHRI  BALGOVIND  VERMA:  It  is
 very  difficult  to  give  the  exact  idea
 as  to  how  many  of  them  will  be  find-
 ing  job  soon  after  the  completion  of
 training.

 SHRI  SOMNATH  CHATTERJEE:
 Have  you  got  any  employment  policy?

 SHRI  BALGOVIND  VERMA:  If
 the  hon.  member  goes  through  the
 Five  Year  Plan,  he  can  find  it.

 SHRI  K.  LAKKAPPA:  Unemploy-
 ment  among  the  educated  people  in
 the  rural  areas  and  towns  is  on  the
 micrease  and  the  situation  is  explo-

 sfve,  Many  of  the  unemployed  edu-
 eated  people  are  indulging  in  anti-
 wocial  activities  because  they  have
 ao  employment  in  the  rural  or  in  the
 erban  areas.  I  would  like  to  know
 whether  this  20-point  programme  will
 Se  quickly  implemented.  He  has
 stated  in  the  statement  that  only  ap-
 prenticeship  schemes  including  the
 eraduate  engineers  and  the  diploma
 holders  are  in  the  offing.  But  none  of
 these  programmes  ig  being  implemen-
 ted  in  the  various  States.  Therefore,

 4  would  like  to  know  if  they  are
 going  to  revise  the  policy  or  they  are
 going  to  reorganise  things.  We  must
 have  structural  change  in  the  labour
 policy  and  every  unemployed  educa-
 ted  man  must  have  a  job,  otherwise
 the  Government  should  come  out
 with  a  scheme  to  give  educated  peo-
 ple  a  dole  till  they  get  a  job.  Unless
 jeb  guarantee  is  provided.  it  is  im-
 pousible  co  tolerate  this  menace  that
 has  been  created  in  the  urban  areas.

 would Lal  like  to  know  whether  in
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 view  of  this  explosive  situation  the
 Ministry  would  have  g  new  orienta-
 tion  on  these  lines.

 SHRI  BALGOVIND  VERMA:  It  is
 a  suggestion  for  action.

 MR.  SPEAKER:  You  have  given  a
 suggestion,  He  will  consider  it.

 SHRI  P.  G.  MAVALANKAR:  The
 Minister  has  laid  a  statement  which
 gives  reasons  for  increase  in  unem-
 ployment  in  the  urban  areas.  Inade-
 quate  as  it  is,  it  still  indicates  the
 dangerous  and  explosive  character  of
 the  whole  problem.  Just  25  hours
 back,  in  my  own  city  of  Ahmedabad,
 as  many  as  three  young  people  bet-
 ween  the  age  group  of  9  to  25  com-
 mitted  suicide  by  drowning  them-
 selves  in  the  Lake  Kankaria  in
 Ahmedabad  because  they  had  na
 jobs!  This  is  an  increasingly  serious
 problem.  I  would  like  to  ask  whe-
 ther  the  Ministry  of  Labour  and  the
 Ministry  of  Education  are  jointly
 considering  certain  proposals  and
 schemes  whereby  students  who  are
 coming  out  of  polytechnics  and  col-
 leges  and  universities  are  able  to  get
 jobs  before  they  get  their  degrees  at
 the  convocation  ceremony,

 SHRI  BALGOVIND  VERMA:  Any
 Government  worth  the  name  will
 always  lock  to  the  interests  of  these
 educated  unemployed.  Our  effort  is
 directed  solely  towards  this  fact  that
 they  get  employment  after  the  train-
 ing  is  over  or  after  they  complete
 their  education.

 SHRI  B.  V.  NAIK  :  In  answer  to
 Question  (c)  sub  para  2,  it  has  been
 stated  thay  rise  in  unemployment  is
 due  to  shortfalls  in  the  rate  of  econo-
 mic  growth  which  affects  the  absorb-
 tive  capacity  of  the  economy.  I  would
 not  take  exception  that  the  Ministry
 of  Labour  who  are  flogging  somebody
 has  no  capacity,  to  employ;  Ministry
 of  labour  is  act  an  employer,  at  least
 he  has  the  capacity  to  have  clarity  af
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 thought,  In  the  year  976  there  was
 an  industrial  growth  of  5  per  cent  in
 our  organised  sector  employing  ap-
 proximately  about  4  to  5  million
 people.  Suppose  we  achieve  economic
 growth  of  5  per  cent,  are  you  going
 to  provide  2  to  ab  lakh  jobs  because
 of  this  growth?

 Are  you  going  to  provide  2  to  2b
 lakhs  of  jobg  because  of  this  growth,
 or,  are  you  starting  to  make  your
 calculations  on  false  premises  thit
 growth  means  more  jobs?  Let  them
 at  least  promise  to  look  into  it  if  they
 cannot  answer  i;  straightway

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):  Srr,
 economic  growth  perforce  includes
 employment  ang  if  the  economic
 growth  increases  A  will  naturally  take
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 in  more  number  of  people  for  employ-
 ment.

 Growth  Rate  of  Populatio,  in  India
 "345  SHRI  RAJDEO  SINGH:  Will

 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  Je  pleased  to  state:

 {a)  the  growth  rate  of  population
 in  OUr  country,  and

 (b)  ats  place  serially  with  the
 giowth  rate  of  other  Asian  countries?

 THE  MINISTER  OF  HEALTH  4ND
 FAMILY  PLANNING  (DR  KARAN
 SINGH)  (a)  The  present  annual
 growth  rate  of  population  is  estimated
 to  be  about  2  per  can

 (9)  A  statement  eshowing  the  an-
 nual  growth  rates  in  respect  of  certain
 other  Asian  countries  ca  laid  on  the
 Table  of  the  Sabha

 Statement

 Annual  rate  of  Population  increase  in  the  Auan  Countries

 Si.  Count  v  Annual
 No  Rate  of

 merease
 3970—74

 CY I  2  3

 i  Kuwait  56
 2  Jordan  3  5
 3  «Pakistan  3
 4  Traq  343
 5  Synan  Arah  Rep  tbhc  33
 6  Israel  ३०2
 7  Thalani  a2
 8  Oman  a7
 9  United  Arab  Emirates  aI

 to  Lebanon  30
 i2  Malaysia  370
 iz  Phihppines  30
 T3  Saudi  Arabia  3°90
 Ig  Qatar  370
 5  Mongolia  ३०
 16  Yemen  29
 Wy  Iran  28 8
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 I  2  3

 18  Korea  (Dem.  People’s  Rep.  of)  2°7
 9  Brunei  25
 20  «Turkey  ‘  24
 zt  Afghanistan  2*4
 22  Bangla  Desh  2°4
 23  Burma  :  a*4
 24  Laos  न  *  24
 25  Viettam  (Dem.Rep.of)  .  a4
 26  Sri  Lanka  23
 27  Nepal  23
 28  Bhutan  2'I

 29  «Maldives  20

 30  6Hongkong  8

 3x  Cluna  7

 32  Korea  (Republic  of)  7

 33  Singap re  .  7

 34  Japan  73

 Source  :  U.N.  Demographic  Year  Book;  7974-

 शी  राजदेव  सिह  :  शो  स्टेटमैंट  सामने

 है,  उसे  देखते  हुए  कौर  मंत्री  महोदय  ने

 पापूलेशन  ग्रोथ  रेट  रोकने  के  लिये  इसी  महीने

 में  जो  एक  नई  चीज़  ढूंढ  निकाली  थी,  जिसके

 बारे  में  किसी  सैमिनार  या  मीटिंग  में  उन्होंने

 कहा  था  कि--
 when  the  village  is  electrified  there  Is
 leses  brith  rate.

 उसे  देखते  हुए  .

 डा०  कर्ण  सिह  :  इसी  सदन  में  कहा  था  ।

 शी  राजदेव  सिंह:  मैं  यह  जानना  चाहता

 हूँ  कि  बिजली  के  साथ  ही  साथ  अगर  गांवों

 में  सड़कें,  सिंचाई  के  साधन  कौर  छोटी-मोटी

 इंडस्ट्रीज  भर  हो  जायें  तो  क्‍या  बर्थ  रेट  भ्र ौर

 घट  सकती  है  ?

 जिन  देशों  में  गरीबों  की  संख्या  कम

 है,  वहां  वादी  का  ग्रोथ  रेट  कम  है  और

 जहां  गरीबों  की  संख्या  ज्यादा  है,  वहां  आबादी

 का  ग्रोथ  रेट  ज्यादा  है।  तो  क्‍या  इन  सुविचारों
 से  जो  लक्ष्य  हमारे  सामने  है,  वह  पूरा  हो
 सकता  है  ?

 डा०  करते सिह  :  जी  हां,  यह  स्वं विदित

 है  कि  जहां  ग्रामीण  क्षेत्रों  में  सर्वागीण  विकास

 होता  है,  वहां  जनसंख्या  का  बढ़ाव  कम  हो
 जाता  है  ।  सारे  संसार  में  यह  बात  देखी

 गई  है,  और  हमारे  देश  में  भी  ज्यो-ज्यों  गांवों

 में  तरक्की  होगी,  त्यों-स्वां  उनमें  जनसंख्या

 घटेगी,  ऐसा  विश्वास  है  |
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 श्री  राजदेव  सिह  :  हमारी  सैटल  गिरने-

 मैंट  की  मिनिस्ट्री  में  कई  जगह  कंट्रेडिक्शन

 है।  इसी  पार्लियामेंट में  एक  बिल  हमारे  सामने

 इंट्रोड्यूस  सभा  था  शौर  बह  पास  भी  हो  गया

 जो  कि  पापुलेशन  के  ग्रोथ-रेट  को  बढ़ायेगा  ।

 वह  बिल  है  “मैरिज  ला  एमैंडमैंट  बिल  |

 इसके  पहले  के  जो  मैरिज  ला  थे  उसमें  जब

 कोर्ट  में  डाइवोर्स  की  डिग्री  होती  थी  तो  एक
 साल  का  पीरियड  रखा  था,  लेकिन  ब  इस
 नये  बिल  में  एक  साल  का  पीरियड  हटा  रहे

 है  ।  इस  एक  साल  में  हजारों  जोड़े  कंट्री  में

 शादी  के  लिये  फ्री  होंगे  और  हजारों  बच्चे

 पैदा  होंगे,  जो  शायद  नहीं  होते।  मेरा  कहना

 यह  है  कि  गवर्नमेंट  की  एक  मिनिस्ट्री'  चाहती

 है  कि  आबादी  बढ़ें  शौर  एक  मिनिस्ट्री

 चाहती  है  कि  ग्रा वादी  घटे,  तो  यह  कंट्रेडिक्शन
 क्या  है,  स्त्री  महोदय  इसे  समझाने  की  कृपा

 करें।

 Bro  करा  सिंह:  मेरे  विचार  में  जिस

 व्यक्ति  ने  डावोस  किया  हो,  उस  से  कम-

 से-कम  यह  कल्पना  की  जा  सकती  है  कि  परि-

 बार  नियोजन  के  विषय  में  उसे  कुछ-न-कुछ
 जानकारी  होगी।

 शो  मु  हस्ती  जमी  लूं  समान  :  सारे  लोगों

 को  पह  मालूम  है  कि  हिन्दुस्तान  की  बरक्स-

 नियत  आबादी  गांव  में  रहती  है,  जहां  कि

 ज्यादातर  लोग  गरीब  हैं  और  वहां  उनके

 लिये  रिक्रिएशन,  मनोरंजन  का  कोई  दूसरा

 सामान  नहीं  है  जिसकी  वजह  से  वहां  भ्राबादी

 दीवार-दूत  बढती  जा  रहीं  है।  मैं  यह
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 जानता  चाहता  हूं  कि  क्या  इस  वज़ारत  के

 पास  कोई  ऐसा  प्लान  या  कोई  ऐसी  चीज़

 है  कि  जिससे  गांव  में  ज्यादा-से-ज्यादा  रिकी-

 एशन  की  चीजें  हों  जिससे  लोग  भ्र पना  मनो-

 रंजन  कर  सके  और  आबादी'  कम  हो  ?

 डा०  कर्ण  सिह:  जब  मैंने  इस  सदन  में

 बिजली  का  जिक्र  किया  था  तो  इसी  तरफ

 मेरा  इशारा  था।  वैसे  तो  इस  प्रकार  का  कोई

 सुझाव  है  नही,  लेकिन  मैं  एक  सुझाव  झवर्य

 दे  सकता  हु  कि  पहले  जमाने  में  जो  भ्रखाड़े

 हुआ  करते  थे,  जहा  कुश्तियां  होती  थी,  उनका

 अगर  पुनरुत्थान  हम  करें  तो  जरूर  कुछ-त-

 कुछ  हो  सकेगा।

 DR.  RANEN  SEN:  Su,  so  long,  the
 Government  were  trying  to  persuade
 the  people  to  resort  to  family  plan-
 ning  ang  they  were  meking  headway
 in  that  respect.  May  I  know  whether
 the  Minister  has  okayed  or  given  his
 consent  to  the  efforts  made  by  certain
 State  Governments  to  pass  laws  com-

 pulsorily  restricting  the  family  beyond
 two  or  three  issues  and,  do  they  think
 that  such  a  Bull,  if  passed,  can  be
 implemented  in  this  country  or  can
 it  be  effective  in  this  country  consist-
 ing  of  a  population  of  thirtysix  crores?
 What  is  the  purpose  behing  this  Bill?
 This  is  nothing  but  utopian.

 DR.  KARAN  SINGH:  As  I  have
 mentioned  on  several  oecasions  in  this
 House,  the  purely  voluntary  approach
 has  not  been  able  to  yield  the  requir-



 would  request  the  hon.  Members  to
 bear  with  me  just  for  another  week
 or  so.  Iam  hoping  that  by  next  week
 I  will  be  in  a  position  to  make  a  com-
 prehensive  statement  on  the  popula-
 tion  policy  in  this  honourable  House
 cutlining  the  Government's  attitude
 towards  all  these  matters.

 SHRIMATI  PARVATHI  ERISHN-
 AN:  He  said  this  earlier  also.  There-
 fore,  I  would  like  to  know  whether
 the  Minister's  attention  has  been
 drawn  to  an  U.N.  Report  wherein  it
 hag  beep  pointed  out  that  a  high  em-
 ployment  ratio  of  women  does  operate
 also  towards  this  smaller  family  and
 therefore  when  he  is  talking  about
 the  population  policy  I  would  also  like
 to  know  what  coordimation  ig  there
 between  the  Family  Planning  Depart-
 ment  and  the  Ministry  of  Labour  and
 Employment  to  see  that  employment
 to  women  is  protected  and  further
 avenues  of  employment  are  assured?

 DR.  KARAN  SINGH:  There  is  no
 doubt  that  there  is  direct  corelavion
 between  fertility  and  female  literacy
 and  algo  employment.  Therefore,
 from  the  broader  point  of  view  we
 are  very  strongly  in  favour  of  increas-
 ing  the  female  literacy  and  employ-
 ment  so  as  to  have  a  favourable  demo-
 cratic  system.

 DR.  RANEN  SEN:  Presently,  47
 doctors  were  recruited  in  the  C.G  HS.
 But,  no  female  doctor  had  been  re-
 cruited  In  hig  Ministry.  I  wish  to
 draw  your  attention  to  this  fact  that
 about  47  new  doctors  were  being  re-
 cruited  admittedly  in  the  C.G.HLS.
 wherein  not  a_  single  female/lady
 doctor  had  been  recruited  so  far.
 Several  lady  doctors  had  applied

 for  it.
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 Additional  National  Highwayg  during
 Fitth  Five  Fear  Pian

 9347,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the’  Minister  of

 HIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  have  additional  National  Highways
 during  the  Fifth  Five  Year  Plan;  and

 (b)  if  so,  the  .0ads  proposed  to  be
 developed  ag  National  Highways,
 along  with  the  States  in  which  they
 are  ated?

 THE  DEPUTY  MINISTER  IN  'THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  DALBIR
 SINGH):  (a)  and  (b),  Owing  to  fin-
 ancial  constraints  the  Government  are
 not  considering  uny  proposa}  for  in-
 clusion  in  the  National  Highway
 System  at  present.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  Sir,  in  view  of  the  fact  that
 the  current  year’s  plan  allocation  hus
 been  increased  by  8]  per  cent  over  the
 previous  year,  may  I  know  from  the
 hon.  Minister  whrthe:  there  is  any
 hope  that  new  additional  highways
 would  be  include]  in  view  of  the  fact
 that  the  plan  allocations  are  being
 increased  from  year  to  ;rear?  In  view
 of  the  increase  in  the  additicnal  plan
 allocations,  should  they  no:  be  reflect-

 ed  in  the  Minister’s  Statement  in  the
 matter  of  havne  additional  new
 National  Highwavs”

 SHRI  DALBIR  SINGH:  Regarding
 the  new  Nations}  Highways,  it  iias
 been  said  in  this  House  as  well  as  in
 the  other  House  so  many  times  that
 for  the  present  the  new  additions  are
 being  kept  in  abevance  due  to  non-
 availability  of  iunds.  At  this  stage,
 only  those  works  which  have  split
 over  from  the  “ourth  Plan  are  going
 on,

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  This  year  in  the  Plan  there  js
 an  increase  of  1  per  cent  in  alloca-
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 tivas  over  the  previous  year.  Would
 net  the  Minister  take  up  this  098९  and
 ask  for  new  additional  highways  in
 view  of  the  increase  in  the  plan  allo-
 cations?

 THE  MINISTER  OF  SHIPPING  &
 TRANSPORT  (DR.  G.  S.  DHILLON):
 Mr.  Speaker,  Sir,  I  mentioned  it
 earlier  aleo  that  new  construction  is
 in  abeyance.  We  maintain  whether
 there  is  3]  per  cent  increase  or  00
 per  cent  increase  in  the  plan  alluca-
 tion,  unless  that  condition  is  :evoked,
 there  ig  no  chance  of  any  further
 ‘construction,

 DR.  H.  P.  SHARMA:  Among  the
 factorg  considered  for  declaring  a
 YOag  ag  national  highway  security  end
 defence  considerations  are  supposed
 to  be  high  on  the  list.  Jaipur  is  the
 focal  point  of  our  communication  net-
 work  for  the  western  border  of
 Rajasthan  which  extends  to  750  miles.
 There  arg  two  roads  connecting  Delhi
 to  Jaipur.  One  has  been  accepted  as
 national  highway  ard  the  national
 expert,  «m  defence  have  advocated
 that  there  must  always  %e  kept  an-
 other  alternative.  The  road  is  already
 there  which  connects  Jaipur  via
 Alwar.  Vhe  only  question  is  of  main-
 taining  it.

 DR.  G.  8,  DHILLON:  As  I  have
 already  slated  if  it  is  a  national  hich-
 way  we  will  certainly  maintain  it  but
 if  it  is  a  State  highway  then  it  is  not
 possible,

 श्री  war  fas  :  मुझे  व्यक्तिगत

 जानकारी  है  कि मंत्री  महोदय  के  मंत्रालय  में

 कुछ  राजकीय  मार्गों  के  सम्बन्ध  में  निर्णय

 जे  लिया  गया  है।  मैं  यह  जानता  चाहता

 हैं  कि  दरभंगा  से  फारवीसगंज  रोड  के

 सिजलिंग  लिक  के  बारे  में  जो  निर्णय  लिया

 गया  है,  बड़  कार्य  कब  प्रारम्भ  होने  जा  रहा  है  ।

 शी  दाबदार  सिह  :  किसी  भी  नये  काम

 को  शरू  करते  वा  निर्णय  झाबी  नहीं  लिया

 गया  है  t
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 ,  शनी  were  far  :  बह  तई  सड़क
 नही  है  ।  बहु  तो  एक  मिक्सिंग  लिक  है  ।

 झिझक  महोदय  :  मंत्री  महोदय  ने  बार-
 बार  कहा  है  कि  बह  किसी  नई  सड़क  को
 नही  ले  रहे  है  ।

 Production  of  Alumina

 #348,  SHRI  SHANKERRAO  SA-
 VANT:  Will  the  Minister  of  STEEL AND  MINES  be  pleased  to  state  the
 annual  requrement  of  alumina  and
 its  production  in  the  country?

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  The
 requirement  of  alumina  to  meet  the
 aluminium  metal  production  during
 ‘1975-76  is  about  393,000  tonnes,  Fer
 I976-77  the  requirement  of  alumina
 would  go  up  to  about  480,000  tonnes
 for  anticipated  metal  production  of
 240,000  tonnes.

 SHRI  SHANKERRAO  SAVANTDP:
 Sir,  my  question  has  not  been  under-
 stood.  I  want  to  know  the  figures  of
 indigenous  production  for  alumina  and
 import  of  aluminium.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT
 YADAV):  Sir,  we  are  not  importing
 alumina  at  all.  We  are  exporting
 alumina,

 SHRI  SHANKERRAO  SAVANT:  I
 want  to  know  why  Ratnagiri  project
 for  alumina  is  being  shelved  from
 year  to  year

 SHRI  CHANDRAJIT  YADAV:  To-
 day  in  this  :ountry  we  have  already
 the  capacity  of  6  lakh  tonnes  of  alu-
 mina  per  year.  We  have  also  planned
 for  production  gf  alumina  ond  alumi-
 nium  keeping  in  view  the  needs  07
 the  country  »y  the  end  of  the  century.
 I  am  glad  to  tell  the  hon.  Members
 that  our  country  hag  become  self-
 sufficient  jn  production  of  aluminium
 and  as  the  finances  permtt  us  we  will
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 take  up  the  Ratnagiri  plant.  It  is  very
 much  alive  but  it  depends  on  the
 availability  of  resources.

 DR.  MAHIPATRAY  MEHTA:  Sir,
 the  Minister  has  said  that  they  are
 planning  to  produce  alumina.  Plenty
 of  bauxite  is  lying  unexplored  im
 Gujarat  end  an  alumina  plant  was
 proposed  to  be  set-up  there.  I  would
 like  to  know  what  stage  has  it  reached
 uptil  now.

 SHRI  CHANDRAJIT  ‘YADAV:
 Continuous  efforts  and  sceps  are  being
 taken  to  explore  bauxite  in  different
 parts  of  the  country.

 SHRI  CHANDRAJIT  YADAV:  The
 hon,  member  has  mentioned  a  parti-
 cular  part  of  the  country.  An  assess-
 ment  has  already  been  made.  The
 question  is  when  it  will  be  utilsed.
 As  I  said  earlier,  it  depends  on  the
 availability  of  resources.

 DR.  MAHIPATRAY  MEHTA:  An
 alumina  plant  was  proposed  over
 there,

 MR.  SPEAKER:  Financial  resources
 permitting,  it  would  be  taken  up  that
 is  what  he  said.

 SHRI  VEKARIA:  May  I  know  whe-
 ther  the  Gujarat  Muneral  Develop-
 ment  Corporation  had  sent  their
 application  to  produce  alumina  by
 their  own  resources,  and  that  too  with
 an  export  obligation?  If  so,  is  it
 undey  consideration”

 SHRI  CHANDRAJIT  YADAV:  All
 those  applications  which  are  sent  are
 under  consideration.

 Visit  by  Foreign  Minister  of  Sweden

 "350.  SHRI  ISHAQUE  SAMBHALI:
 SHRI  SHIV  KUMAR  SHAS-

 TRI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS
 be  pleased  to  state:
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 (a)  whether  the  Foreign  Minister  of
 Sweden  visited  India  recently  and  had
 discussion  with  the  Foreign  Minister
 and  other  Ministers;  and

 (b)  the  agreements  entered  into?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS.

 (SHRI
 BIPINPAL  DAS):  (a)  Yes,

 (०)  The  Foreign  Minister  of  Sweden
 had  detailed  and  wide  ranging  discus-
 sions  with  us  on  various  aspects  of
 Indo-Swedish  relations  as  well  as
 international  issues  of  mutual
 interest.  While  no  specific  agree-
 ments  were  entered  into,  the  Indo-
 Swedish  Joint  Commission,  which  was
 set  up  in  972  to  promote  economic,
 industrial  and  technical  cooperation
 between  the  two  countries,  is  likely
 to  meet  later  this  year  when  the
 possibilities  of  further  strengthening
 bilateral  cooperation  will  be  discuss-
 ed.

 aft  शिव  कुमार  शास्त्री  :  मंत्री  महोदय
 ने  बताया  कि  कभी  तो  स्वीडन  के  विदेश  मंत्री
 के  साथ  कोई  समझौता  सम्पन्न  नहीं  हो  सका

 है,  किन्तु  972  में  जो  भारत-स्वीडन

 सयुक्त  आयोग  स्थापित  हुआ  था,  उस  की
 बैठक  निकट  भविष्य  में  होने  की  साशा  है  ।
 मैं  यह  जानना  चाहता  हूं  कि  भारत-स्वीडन

 सयुक्त  झ्रायोग  स्थापित  होने  के  पश्चात्
 इन  तीन  वर्षों  से  अधिक  की  अवधि  में  क्या
 इस  आयोग की  कोई  बैठकें  हुई  है;  यदि

 हां,  तो  उन  का  परिणाम  क्‍या  है  ?

 SHRI  BIPINPAL  DAS:  I  have
 already  said  that  the  Joint  Commis-
 sion  ig  going  to  meet  in  autumn  this
 year,  Mearmwhile,  no  progress  has
 been  made,
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 Production  in  Hindustan  Copper  Ltd.

 9353,  SHRI  JAGANNATH  MISH-
 RA:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (७)  whether  the  production  in
 Hindustan  Copper  Ltd.  has  been  higher
 this  year:  and
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 (b)  the  production  during  the  last
 three  years,  year-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)

 and  (b).  A  Statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (8)  and  {b).  Yes,  Sir.  The  produc-
 tion  in  Hindustan  Copper  Limiteg  has
 been  higher  this  year.  Production
 statisties  for  the  last  three  years  and
 also  for  1975-76  are  furnished  below:

 iG  it  Tonnes)

 Sl.No.  Year  |  Copper  Ore  Blister  Wire  Bars
 Copper

 I  r972-73  .  F  7  9519,904  12,596  8,385,
 2  1973-74.  *  .  11,82,939  112,899  ‘8,515,

 3  1974-75  .  15:42:97  15,801  8,530

 4  ‘1975-  «..  +..  19,19,949  22,409  ‘12,437
 Upto  20-3-1976)

 1975-76  19;70,000  23,400  ‘12,700
 (estimated  for  full  year)

 ,  a  °

 6  Percentage  increase  or  5  over  3  _  2  28%  48%  49%

 SHRI  JAGANNATH  MISHRA:  The  SHRI  JAGANNATH  MISHRA:
 Minister  has  been  very  kind  to  give
 detailed  information  in  his  statement,
 and  he  deserves  thanks.  But  I  cannot
 resist  the  temptation  of  knowing  from
 the  Minister  whether  there  wag  no
 production  of  wire  bars  at  the  Khetri
 copper  complex.  If  no,  why  not?

 THE  MINISTER  OF  STEPL  AND
 MINES  (SHRI  CHANDRAJIT  YA-
 DAY).  As  the  hon,  member  will  see
 from  the  statement,  even  in  respect
 of  wire  bars,  this  year’s  production
 was  49  per  cent  over  last  year’s.
 There  were  some  teething  troubles  in
 the  Khetri  plant,  These  are  being
 taken  care  of.

 What  was  the  Production  of  silver
 metal  at  the  Indian  Copper  complex
 from  the  newly-commissioned  pre-
 cioug  metals?

 SHR:  CHANDRAJIT  YADAV:  This
 is  a  different  question;  I  need  notice.

 श्री  राम  सहाय  फाड  :  म  यह  जानना
 चाहता  हूं  कि  डिस्ट्रिक्ट  बालाघाट  में  इलाज-
 खंड  के  पास  जो  कापर  माइकल  मिली  हूँ,  उनके
 बारे  में  क्या  प्रगति  हुई  है  ?

 be  |  भ्रध्यक्ष  सहोदर  :  वह  एक  अलग
 मामला  है।  माननीय  सदस्य  उसके  लिये
 अलग  सवाल  पूछे  ।



 *354,  SHRI  N.  K.  SANGHI:  Will  the

 Paral
 of  LABOUR  be  pleased  to

 State:

 (a)  whether  Government  have  gone into  the  aspect  of  simplifying  the
 procedure  for  payment  of  contribution
 under  Employees  State  Insurance
 scheme  for  the  benefit  of  the  emplo-
 yees  as  well  as  the  employers;  and

 (9)  if  30,  the  outcome  thereof?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):
 (a)  and  (b).  The  Employees  State
 Insurance  Scheme  Review  Committee,
 966  had  gone  into  the  procedure  for
 coHection  of  contributiens  and  recom-
 mended  that  the  presen,  system  of
 collectton  of  contribution  through
 contribution  stamps  should  not  be
 given  up.  Nevertheless,  the  search
 for  a  simpler  system  should  continue
 and  the  O&M  Division  of  the  Corpora-

 tion  should  concentrate  on  it.  Accor-
 dingly,  the  Corporation  38  stated  to
 have  jntroduced  an  alternative  system
 for  payment  of  contributions  through
 cash  in  lieu  of  the  requirement  of
 affixing  contribution  stamps  by  the
 employers  On  contribution  cards  :m
 Delhi,  On  an  experimental  basis.  If
 the  new  system  proves  successful,  it
 will  be  extended  to  other  regions
 also.

 SHRI  N.  K.  SANGHI:  The  hon.
 Minister  drew  our  attention  to  the
 recommendations  of  the  i966  Review
 Committee,  Since  966  much  water
 has  flown  down  the  Ganges.  May  I
 know  from  the  hon.  Munister  that  in
 view  of  the  Emergency,  what  has  the
 Ministry  done  to  streamline  the  pro-
 cedures.  I  am  only  sorry  that  the
 hon,  Minister  himself  hag  not  seen  the
 working  of  this  procedurs  and  system.
 May  I  know  if  the  government  had
 obtained  information  of  systems  pre-
 valent  i,  other  countries  like  the
 United  Kingdom  and  are  going  to  do

 SHRI  RAGHUNATHA  REDDY:
 The  steps  taken  by  the  ESIC  for  the
 purpose  of  speeding  up  the  work  and
 reducing  delay  are  aq  follows:  The
 Act  was  amended  in  i966  and  it  came
 into  force  in  ‘1967-68;  thereby  the
 calculation  of  the  rate  pf  contribution
 ‘was  Made  less  complicated  by  provid-
 ing  that  the  contribution  for  the  first
 wage  period  will  apply  for  the  whole
 of  the  contribution  period  of  six
 months;  secondly,  by  the  abolition  of
 chapter  VA  in  July  1973  the  em-
 ployers’  special  contribution  had  been
 done  away  with  and  one  consolidated
 stamp  representing  both  employers’
 and  employees’  contribution  is  alone

 to  be  affixed;  thirdly,  we  have  lIbera-
 lised  the  use  of  franking  machines  by
 employers  thereby  minimising  the
 stamping  system  ang  fcurthly,  the
 system  of  having  three  sets  A,  B,  C
 every  alternate  rnonth  facilitates  uni-
 form  flow  of  work  for  the  employer,
 the  local  offices  and  medical  officers.
 This  also  facilitates  bringing  into  the
 scheme  workers  who  come  under
 insurable  employment  at  intermediate
 stages  to  get  full  benefits  at  ihe  shor-
 test  period.  As  J  mentioned  in  the
 answer,  a  Pilot  scheme  has  been  intro-
 duced  in  Dethi  end  if  it  works  out
 well,  it  could  be  extended  to  other
 areas  also.

 SHRI  N.  K.  SANGHI:  I  do  not  think
 the  pilot  scheme  is  going  to  work.  The
 whole  problem  is  whether  you  are
 going  to  chance  the  slab-system  to
 percentage  system.  If  you  do  8०  the
 whole  thing  will  be  streamlined  and
 work  will  also  be  reduced  for  all
 concerned.  May  I  know  whether
 you  arq  thinking  on  radical  lines?
 Will  you  set  up  a  committee

 aie
 go  into

 this  particular  aspect  to  simpl  the
 work?

 SHRI  RAGHUNATHA  REDDY:  We
 are  not  opposed  to  any  suggestion  that
 would  help  us  speed  up  the  work.
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 Certainly  I  can  discuss  with  the  hon.
 Member  and  see  wheather  his  ideas
 would”  work.

 SHRI  RAJA  KULKARNI;  Since  the
 medical  benefits  are  related  to  the
 periog  of  contribution,  jt  affects  them
 because  of  the  time  taken  for  deduc-
 tion  at  source  and  depositing  it  at  the
 ESIC.  How  much  time-gap  is  involved
 in  this?  Are  not  the  workers  likely
 to  lose  because  this  period  would  be
 going  out  of  their  benefit  period?

 SHRI  RAGHUNATHA  REDDY:
 That  ig  why  we  have  provided  a
 simplified  way  in  which  money  is  to
 be  collected  on  an  average  basis;
 therefore  the  time  lag  also  would  be
 reduced,

 SHRI  DINEN  BHATTACHARYYA:
 While  the  gevernment  are  trying  vari-
 ous  methods  including  some  pilot
 schemes  in  Delhi,  may  I  know  whether
 the  arrears  due  from  different  com.
 yanieg  ate  mounting  up,  year  after
 year?  Have  any  positive  steps  been
 laken  in  this  regard  while  making
 the  procedures  simplo  in  respect  of
 collection,  so  that  employees  who  con-
 tribute  may  not  suffer  on  account  of
 the  fault  pf  the  employers?

 SHRI  RAGHUNATH4  REDDY:  [Ihe
 Act  bag  been  amended  and  penal
 provisions  hag  been  introduced  We
 have  also  increased  the  coverage
 Necessary  steps  are  being.  taken.
 ‘nspile  of  that  some  sick  mills  which
 have  been  taken  over  have  to  pay.
 These  are  some  of  the  problem;  that
 are  being  looked  into

 Extra  pepartment  Employees

 #355.  SHRI  VAYALAR  RAVI-  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  whether  Govern-
 ment  are  considering  to  make  extra
 departmental  employees  into  regular
 service?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):
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 There  is  no  such  proposal  under  con-
 sideration  for  the  wholesale  absorption
 of  Extra  Departmental  employees  into
 regular  service.  Extra  Departmental
 employees  are,  however,  given  certain
 perference  for  absorption  as  regular
 employees  provided  they  fulfill  certain
 conditions.

 SHRI  VAYALAR  RAVI:  So  far  as
 the  Extra  Departmental  Employees  of
 the  Communication  Ministry  are  con-
 cerned,  there  are  about  3  lakh  emplo-
 yees,  Thigsis  about  50  per  cent  of
 their  total  employees  I  understand
 that  these  employees  are  getting  a
 minimum  salary  of  Rs.  80  pm.  und  a
 maximum  salary  of  Rs.  00  p.m  which
 goes  up  to  Rs,  50  I  may  also  point
 out  that  these  people  are  working  for
 more  than  8  hours  a  day,  In  this  con-
 nection,  I  would  like  to  mention  that
 Madan  Kishore  Committee's  Report
 was  out  in  97i.  Of  course,  :  is  not
 favourable  to  the  employees,  I  would
 like  to  know  from  the  Hon'ble  Minis-
 ter  whether  the  Ministry  has  taken  in-
 to  consideration  the  number  of  working
 hours  of  these  people  while  consider-
 ing  the  recommendations  of  that  Re-
 port  These  employees  are  living  in  a
 very  bad  condition.  Whether  the
 Ministry  have  accepted  any  proposal
 from  the  employees  while  considering
 the  recommendations  of  that  Report?

 SHRI  JAGANNATII  PAHADIA:
 First  I  would  like  to  make  it  clear  that
 these  employees  are  not  regular  em-
 ployees  ot  the  Government.  The
 Hon'ble  Member  has  in  the  beginning
 mentioned  that  they  are  Extra  De-
 partmental  Employees.

 SHRI  VAYALAR  RAVI  But  you  are
 exploiting  them.

 SHRI  JAGANNATH  PAHADIA:
 Whether  we  are  exploiting  them  or  they
 are  exploiting  us,  that  is  a  different
 question  to  be  considered,  Secondly,
 hon.  Member  has  mentioned  that  the
 number  of  employees  is  about  3.0  lakhs,
 It  is  not  correct.  It  is  two  lakhs.
 Thirdly,  the  hon.  Member  has  mention-
 ed  that  the  employees  work  for  about
 8  hours  a  day.  It  is  not  a  fact.  They
 work  for  about  3  to  4  hours  a  day,
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 SHRI  VAYALAR  RAVI:  No,  Sir,  I  then  five  hours  we  make  them

 can  prove  it,  a  sub-post  offices with  a  regular  Post

 SHRI  JAGANNATH  PAHADIA:  The
 maximum  pay  they  receive  is  also  upto
 Re.  355.0  p.m.  The  report  of  the  Ma-
 dan  Kishore  Committee  has  been  con-
 sidered  by  the  Government  and  as
 proposed  by  that  Committee,  many
 facilities  are  being  given  to  these  em.
 ployees.

 SHRI  VAYALAR  RAVI:  I  can  tell
 the  Minister  that  they  are  working
 very  hard  and  they  are  being  exploited
 by  the  Inspectors.  They  have  to  do
 all  the  household  duties  of  the  Inspec-
 tor.  I  know  three  or  four  cases.  They
 are  ina  very  pathetic  condition.
 Moreover,  Madan  Kishore  Committee
 has  recommended  gratuity  to  these  em-
 ployees.  That  has  not  been  given  to
 them.  Only  recently  Rs.  20.0  has  been
 added  and  it  comes  to  Rs.  350.0  now,
 Do  you  think  that  anybody  cen  live
 in  these  hard  days  with  a  salary  of
 Rs.  50.0  per  month?  What  is  rre-
 venting  you  from  giving  the  minimum
 pay-scale  which  has  been  fixed  under
 the  rules?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  What  is  preventing  us  from
 giving  the  mmimum  pay-scale  is  a
 different  point  because  it  is  a  rioney
 question.  Secondly,  the  hon.  Member
 has  missed  the  main  point  of  the  Extra
 Departmental  Employees.  The  first
 and  the  foremost  condition  is  that  he
 should  be  employed  elsewhere.  Then
 only  he  can  be  employed  as  E.D.E,  It  is
 specifically  provided.  It  is  necessary
 that  they  should  have  been  in  employ-
 ment  and  that  they  should  have  other
 sources  of  income.  That  is  the  pri-
 mary  condition.  They  cannot  be  em-
 ployed  here  unless  they  have  other
 sources  of  income,  But  they  are  re-
 gistering  themselves  under  a  false  pre-
 tence  by  saying  that  they  have  other
 work,  They  get  info  the  work  and
 then  they  ask  for  more.  So  far  as  the
 time  is  concerned,  Iwould  say  that
 they  are  not  regular  post-offices  or
 branch  post-offices  having  more  than
 five  hours  work,  If  they  have  more

 Master  and  a  regular  messenger,

 श्री  निवासी  नारायण  पांडे  :  क्या  मन्त्र  जो

 बतायेंगे  कि  एक्स्ट्रा  डिपार्टमेन्टल  एम्प्लाइज,

 जिनके  बारे  में  मदन  किलोर  कमेटी  ने  कूछ

 सहूलियतें  देने  के  लिए  स्क्‍मेंडेशन्स  की  है  स

 पर  सरकार  ने  विचार  किया  हैँ,  शौर  गांवों

 में  यह  जो  एक्स्ट्रा  डिपार्टमेन्टल  एजेन्ट्स  काम

 कर  रहे  हैं  उनको  सहूलियतें  दे  रहूँ  हे  पौर

 जो  आपके  सब-पोस्ट  प्रा फि सेज  खोले  जाते  हूँ
 उनमें  उसको  प्राथमिकता  देंते  हैं  1

 Wo  हॉकर  दयाल  दामाँ:  उतकों  कुछ  कंस  शक्ति
 दिये  गए  हूँ  जैसे एज  लिमिट  में  4०  वर्ष  तक

 की  उम्र  तक  कां पिटो शन  में  बैठ  सकते  है,

 एजुकेशनल  स्टैडडेंस  भी  कम  किये  गए  हैँ
 लेकिन  बाकी  बालों  में  दूसरों  क ेसाथ  बराबर

 होना  होता  हूँ  ।

 PROF,  NARAIN  CHAND  PARA-
 SHAR:  In  xiew  of  the  large  number  of
 EDEs  and  his  drive  to  open  more  pcst
 offices  in  rural]  areas,  would  he  consider
 the  improvement  of  the  proredvre  for
 the  employment  of  these  EDEs,  2.¢.,  re-
 Bularising  their  services?  At  present
 they  can  only  he  recruited  as  pustmen
 provided  they  have  put  in  3  years
 service  already.  In  view  of  the  iact
 that  many  matriculates  and  other
 qualified  people  are  working  cs  EDBOs
 and  EDSOs,  would  it  be  possihle  for
 him  to  assure  the  House  that  such
 among  them  as  are  matriculates  would
 be  given  some  relaxation  in  the  service
 period  and  they  would  be  recrui‘el  ag
 clerks  or  to  other  higher  posts,  depend-
 in  on  their  qualifications  and  experi-
 ence?

 DR.  SHANKER  DAYAL  SHARMA:
 We  are  usually  opening  more  branch
 post  offices.  As  the  hon.  member
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 knews,  after  a  simple  examination,
 when  there  are  posts  of  pottmen,  they
 are  appointed.  80  far  as  post  masters,
 sub-post  masters  and  branch  post
 maasters  are  concerned,  as  I  said,  the
 cendition  is  that  they  should  have
 other  sources  of  income.  So,  we  do
 not  expect  them  to  go  in  for  it,  But  if
 they  want,  age  concession  is  given  to
 them  and  they  have  to  appear  at  the
 examination.

 SHRI  8.  M.  BANERJEE:  Tite  working
 condition  of  EDEs  is  worse  than  the
 present  Ministers!  May  4  know  whether
 it  is  a  fact  that  whereas  the  P  &  T  em-
 ployees  got  3  instalments  of  DA,  the
 EDEs  have  not  been  given  any  DA
 although  promises  were  given  both  at
 the  JCM  meeting  and  outside?

 DR.  SHANKER  DAYAL  SHARMA:
 The  payment  of  DA  is  not  in  their
 conditions  of  service.  The  question  of
 pay  and  allowances  does  not  arise.
 Only  every  two  years  we  review  it.
 Recently  they  Have  been  given  an  in-
 crease  in  their  salary.  They  ore  not
 entitled  to  DA  whatsoever

 SHRI  S.  M  BANERJEE:  What  is  the
 increase  given  to  them?
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 DR.  SHANKER  DAYAL  SHARMA; The  whole  idea  is,  they  are  not  regular employees  of  the  government,  They are  Part-time  employees.  The  basic condition  is,  they  should  have  other

 Sources  of  income,

 iron  Ore  Production  in  NMDC  /Mines

 *356,  SHRI  ARJUN  SETHI:  Will the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  total  production  of  iron  ore
 in  tonnage  year-wise  in  NMDC  mines
 for  the  last  three  years;

 (b)  whether  the  supply  of  iron  ore
 to  the  steel  plants  was  not  adequate
 during  the  period;  and

 (c)  if  so,  the  specific  steps  taken  to
 improve  the  production  of  iron  ore?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (ce).  A  statement  is  laid  on  the  Table
 of  the  House,

 Statement
 (a)  The  tctal  production  in  the  mines  of  NMDC  during  the  last  three  yeara

 and  the  current  vear  was  ag  under:—
 (In  Lakh  Tonres)

 Mines  I972-73  1973-74  1974-75  7 7
 (Upto  Feb,  "76

 we  Baledila  Ma  *s
 (D2p ret  No.  14)  न...  43°33  38°66  44°36

 a  Kinbira  Mnes  .  नि  sat  6°98  rr  82  I4°84

 (b)  No,  Sir.  Thesapply  of  on  ore  to  the  Steel  Plar  ty  was  a’equare  dui  g  tne  period,

 (ec)  Doesrot  arie.
 SHRI  ARJUN  SETHI:  In  reply  to

 part  (b),  the  Minister  has  stated  that
 the  supply  of  iron  ore  to  the  steel
 plants  was  adequate  during  this  period.
 May  I  know  what  was  the  orginal  pro-
 gramme  of  supply  of  iron  ore  to  the
 public  sector  steel  plants  at  Bhilsi,
 Durgapur,  Rourkela  and  Bokaro  curing
 the  last  three  years  which  I  have  men-
 64  LS—2.

 tioned  in  My  main  question  and  what
 was  the  actual  receipt  of  iron  ure  by
 these  steel  plants  during  this  period?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT  YA-
 DAV):  The  question  was  whether  the
 steel  plants  were  getting  necessary
 iron  ore  or  not.  We  have  said  that
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 they  are  getting  adequate  iron  ore
 supply  and  there  Has  been  no  difficulty
 at  all.  Rather  we  have  a  difficulty  of
 overproduction.  We  are  meefing  the
 requirerpents  of  all  the  States.

 Transmitting  Micro-Waye  Signals
 te  Spacecraft  in  Orbit

 *357.  SHRI  PARIPOORNANAND
 PAINULI  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state
 whether  a  device  has  been  developed
 m  the  country,  to  transmit  micro-wave
 signals  to  the  spacecraft  in  orbit  and
 that  the  equipments  of  the  same  are
 being  installed  in  Dehra  Dun?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA)
 Transmission  of  m'cro-wave  signals  to
 spacecraft  m  orbit  involves  a  combina-
 tion  of  several  devices  Capability  now
 exists  in  the  country  to  manufacture
 some  of  these  devices,  and  these  are
 being  installed  in  the  Satellite  Earth
 Station  at  Dehra  Dun  for  handling
 international  telecommunication  traffic

 SHRI  PARIPOORNANAND  PAINU
 LI  May  I  know  at  what  altitude  the
 miicro-wave  signals  to  the  spacecraft
 wil}  be  transmitted?  By  which  date
 the  satellite  is  expected  to  be  in
 ope  ction  and  what  will  be  its  total
 cost?

 SHRI  JAGANNATH  PAHADIA  The
 total  cost  will  be  about  Rs  i0  crores
 and  it  will  come  into  operation  by  the
 middle  of  976

 SHRI  PARIPOORNANAND  “AINU-
 LI  Whether  this  satelite  system  wll
 have  direct  tele-communication,  with
 Soviet  Union?  In  view  of  the  advance
 technology  that  has  been  developed  by
 Our  engineers,  how  many  spacecrafts
 are  proposed  to  be  in  operation  ly  the
 end  of  the  Fifth  Five  Year  Plan  and
 what  will  be  their  total  cost®

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR  SHANKER  DAYAL

 Orel  Anne,  36

 SHARMA):  We  do  not  have  any  scie.
 lite  ink  with  the  Sovidt  To
 have  lnk  with  the  We  abs
 going to  put  up  To  tter  which wilt
 cost  about  Rs.  4  crores,  So  far  es

 are  concerned,  that

 am  only  concerned  with  the  tele.com-
 munications  through  satellite.

 Restructuring  of  H.S.L.

 *358  DR  RANEN  SEN  Will  the
 Mimster  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  restructuring  of  the
 Hindustan  Steel  Ltd  has  been  finalis-
 ed;  and

 (9)  ४  go,  broad  outline  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD).  (a)

 Yes,  Sir,

 (b)  The  broad
 under

 Proposals  are  as

 a)  Bhila:  Steel  Plant  and  Aourke-
 la  Steel  Plant  (including  Ferti-
 lizer  Plant  at  Rourkela)  and
 Alloy  Steels  Plant  at  Uurga-
 pur  will  become  three  sep  irate
 and  independent  companies
 with  their  own  boaris  of
 management  Durgapur  Steel
 Plant  will  also  be  a  separate
 company  with  its  own  ovard  of
 management  but  will  continue
 ag  the  residual]  Hindustan
 Steel  Ltd  All  these  compa-
 mies  will  be  fully  owned  sub-
 sidiaries  of  Steel  Authority  of
 India  Ltd

 (ii)  The  Coal  Washeries  at  Dugda,
 Bhojudih  and  Patherdih  will
 be  transferred  to  Bharat
 Coking  Coal  Limited.
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 DR  RANEN  SEM.  This  decentrat

 @ation  ig  giving  more  powers  to  the
 Units.  May  |  know  what  would  hap-
 pen  to  the  HSL  Office  at  Ranchi  and
 ‘Calcutta?  How  the  employees  will  be
 accommodated  at  Ranchi  and  Calcutta?

 THE  MINISTER  OF  STEEL  AND
 ‘MINES  (SHRI  CHANDRAJIT  YA-
 DAV)  The  employees  buildings  and
 other  assets  at  Ranch:  will  be  transfer-
 red  to  Mecon  and  Calcutta  wiil  also
 come  under  SAIL  Now  it  has  been
 Settled  that  all  the  employees  will  be
 accommodated  and  they  will  be  given
 option  whether  they  will  like  to  go  to
 Mecon  or  other  organisation  under
 which  they  will  have  to  work  ‘here
 fore  these  things  have  been  taken  care
 of  No  employee  will  be  caused  any
 further  difficulty  He  will  be  given
 the  option  to  choose  the  place  of  his
 ehoice  under  which  this  organisation
 will  function

 DR  RANEN  SEN  In  the  statement
 it  appears  thet  a  little  difference  has
 been  made  between  Durgapur  Unit
 and  other  Units  What  is  the  reason
 behind  making  this  differentiation?

 SHRI  CHANDRAJIT  YADAV  In
 actual  practice  there  is  no  d  fference
 because  already  the  HSL  Company  is
 in  existence  and  for  other  plants  there
 will  be  separate  companies  There
 fore  Durgapur  will  remain  functioning
 in  the  name  of  HSL  at  will  be  residual
 HSL  and  there  will  be  no  difference
 Durgapur  will  also  have  a  reparate
 board  of  management  and  will  have  a
 separate  company  and  its  own  head-
 quarter  Therefore  there  will  be  ro
 difference  in  effect

 MR  SPEAKER  Question  Hour  Ww
 over

 WRITTEN  ANSWERS  TO  QUESTIONS
 Kudremukh  Ore  Project

 "341  SHRI  Y  ESWARA  REDDY
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  the  pregress  so  far  made  on  the
 works  of  the  Kudremukh  Ore  Project;
 and

 (b)  when  the  Project  is  expected
 to  be  completed?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT  YA-
 DAV)  (a)  The  progress  made  so  far
 on  the  works  of  the  Kudremukh  Iron
 Ore  Project  is  as  under

 (i)  A  Sale  Contract  for  the  sale  and
 purchase  of  50  million  tonnes  of  iran
 ore  concentrates  from  Kudremukh
 was  Signed  at  Tehran  on  the  4th
 November  975  between  the  Steel
 Author  ty  of  India  Ltd  and  the  Na-
 tional  Iranian  Steel  Industries  Com-
 pany  Lid  of  Iran  A  Financial  Agree-
 ment  for  the  loan  of  US  $630  million
 to  be  given  by  Iran  for  financing  the
 cost  of  the  Project  was  also  signed  on
 the  same  date  between  the  “teel
 Authority  of  India  Ltd  and  the  |  npe
 mal  Government  of  Iran  An  advance
 payment  of  US  $100  millon  as  pro-
 vided  in  the  aforesaid  Financial  Agree
 Ment  wis  received  on  the  24th  Febru-
 ary  l076

 (2)  All  necessary  steps  have  been
 taken  to  incorporate  a  new  wholly
 owned  Government  Company  in  early
 April  i376  for  the  implementation  of
 the  Freject

 (3)  The  first  phase  of  negotiations
 with  tre  international  companies  from
 whom  proposals  had  been  received
 offeritig  their  services  to  work  as
 mining  associate  and/or  engineer  con-
 structo:  has  been  completed  Their
 revised  offers  in  the  hght  of  4  scus-
 sions  held  are  expected  by  the  middle
 of  April  L976

 (4)  Testing  of  raw  materials  and
 other  tests  to  firm  up  the  process
 paranteters  are  proceeding  continuous
 ly  on  the  pilot  plant  at  the  Kudremukh
 site

 (5)  The  temporary  approach  road  to
 the  Project  site  from  Kalsa  to  Mallesh-
 wata  5  being  improved,  and  is  expect.
 ed  to  be  completed  before  June  976
 enablurg  access  to  the  site  during  the
 coming  monsoon
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 (6)  Preliminary  work  on  ‘he  per.
 manen!  road  between  Padubidri  and
 Mallesbwara  bas  already  commeneed
 and  the  work  is  expected  to  be  complet.
 ed  by  early  1978,

 (7)  Arrangements  for  temporary
 power  supply  have  been  made  with  the
 Karnataka  Electricity  Board.

 (8)  For  the  permanent  power  supply,
 survey  work  has  already  commenced
 for  the  new  transmission  line.  Work
 has  also  commenced  on  the  Chakra
 Diversion  Project  for  the  permanent
 power  supply.

 (9)  The  design  work  in  respect  of
 development  of  Mangalore  Port  is  in
 hand  and  the  port  is  expected  to  be
 ready,  when  required  in  1980,

 (l0)  The  Hindustan  Steelworks  Can-
 struction  Ltd.,  have  made  a  preliminary
 survey  of  the  civil  engineering  works
 that  would  have  to  be  done  in  the
 earlier  phases  of  the  Project.  They
 have  also  been  involved  in  the  natter
 of  construction  of  temporary  ‘iousing
 that  will  be  required  at  the  Kudremukh
 aite  for  technical,  managerial  and
 other  operators.

 qu)  Action  has  been  taken  for  the
 construction  of  a  Bailey  bridge  across
 the  river  Bhadra.  The  bridge  :s  ex-
 pected  to  be  ready  before  the  com:ng
 monsoon.

 (b)  The  Project  i8
 completed  in  1980,

 expected  to  be

 Seamen's  Demand

 *344.  SHRI  A.  KR.  GOPALAN:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Indian  seamen
 have  demanded  a  complete  set  of
 articles  of  agreement  prior  to  resump-
 tion  of  every  sea  voyage;  and

 (b)  if  so,  whether  Government  are
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 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR.  G.  8.  DHILLON):
 {a)  No  demand  for  supply  of  2  com-
 plete  set  of  Articlea  of  Agreement  pritr
 to  commencement  of  every  voyage  has
 been  received  by  Government.  It  is
 added,  however,  that  the  Articles  of
 Agreement  are  signed  by  the  crew  and
 a  copy  thereof  exhibited  at  a  prominent
 place  on  the  ship  as  required  under
 Section  l07  of  the  Merchant  Shipping
 Act,  ‘1958:

 (b)  Does  not  arise.

 French  Warships  in  Indian  0009

 *346.  SHRI  SHASHI  BHUSHAN:  Wild
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  came  to  the  notice
 of  the  Government  that  France  has
 sent  two  more  warships  equipped
 with  anti-aircraft  rockets  and  ship
 to  ship  missile  to  the  Indian  Ocean;

 (b)  whether  earlier  also  France  had
 sent  two  sub-marines  to  the  Indian
 Ocean;  and

 reaction  of  Government
 wall

 (c)  the
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 Government  have  seen  press  reports  to
 this  effect.

 (c)  In  consonance  with  its  well-
 known  position,  the  Government  of
 India  considers  the  establishment  of
 foreign  military  bases  and  the  build-

 up  of  foreign  forces  in  the  Indiar
 Ocean  contrary  to  the  U.N.  resolutions
 on  the  subject  and  to  the  express  de-

 sire  of  the  overwhelming  majority  of
 the  littoral  and  hinterland  States  of
 the  Tndian  Ocean.



 Permandat  ‘Secretariat  of  Non-aligned
 ‘Nations.

 9349.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  a  proposal  has  come  to
 get  up  a  permanent  Secretariat  of  the

 non-aligned  nations;

 (9)  if  so  the  broad  outlines  of  the

 Proposal;  and

 (e)  whether  the  Government  of
 India  have  agreed  to  such  a  proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  ‘b).
 Though  interest  has  been  expressed  by
 some  non-aligned  countries,  no  formal
 proposal  has  so  far  come  up  at  the
 non-aligned  conferences  for  setting  up
 a  permanent  Secretariat.

 (c)  The  Government  of  India  wil
 examine  any  concrete  proposal  if  and
 when  it  may  come  up.  In  its  present
 view,  the  Government  does  not  con-
 sider  such  a  permanent  Secretariat

 necessary  in  the  interest  of  the  non-
 aligned  movement,

 Reservatio,  of  Seats  for  SC/ST  in
 Medical  Colleges

 3351.  SHRI  8  M.  SIDDAYYA:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  whether  reservation  of  seats  for
 admission  to  the  Medical  Colleges

 ‘wnder  the  control  of  or  aided  by  the

 Central  Government  hes  been  made~
 for  the  Scheduled  Castes  and  Sche-
 duled  Tribes;  and

 (b)  whether  such  reservation:-  has-
 ‘been  made  in  Jawaharlal  Institute  of
 Post  Graduate  Medical  Education.  and
 Research,  Pondicherry?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  (a)  and  (b).  Reservations  for
 the  Scheduled  Castes  and  Tribes  have
 been  made  for  admission  to  M.B.B.S.
 Course  in  the  medical  institutions
 umder  the  Central  Government  except  |
 the  J.N.  Medical  College,  Aligarh,

 Steep  Rise  in  Number  of  Jobless

 *352,  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  LABOUR  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  there  is  a  steep  rise  in  number  of  *

 jobless  in  Punjab,  Madhya  Pradesh,”
 Kerala,  West  Bengal  and  Bihar;  and

 (b)  what  stepg  Government  propozes
 to  give  employment  to  these  unemp-
 loyed  people?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):  (a)
 Precise  estimates  in  regard  to  the  num.’
 ber  of  jobless  are  not  available.  “The
 available  information  relates  to  the
 number  of  job-seekers  (all  of  whom”
 are  not  necessarily  unemployed)  on  the
 Live:  Register  of.  Employment’  Ex-
 changes  which  was  as  follows  during
 the  last  three  years  (l973—75):
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 (पिडपाइ  in  lakha)

 Number  of  job-seckers  on  the  Live  Register  of  Em-
 State  ployment  Exchar  ges  at  the  erdof  yeac*

 974  2975

 Panjab  ‘  ;  2°05  2°52  2°96
 Madhya  Pradesh  4°24  4°33  4°70

 Kerala  524  5"  88  6°9I
 West  Bengal  35°66  I6*I0  a7  77

 Bihar  .  .  Tigi  9-86  I0*§2

 *Exclutes  figures  i2  respect
 ef

 University  Employme:t  Irfermanc:  od  Guid  ce ureaUx,

 (b)  Bulk  of  employment  opportuni-
 ties  to  the  unemployed  would  be  pro-
 vided  during  the  Fifth  Five  Year  Plan
 through  the  implementation  of  Plan
 programmes  in  different  sectors,  such
 as  agriculture,  irrigation,  power  gener-
 ation,  command  area  development  of
 major  irrigation  systems,  smali  send
 medium  industries,  social  services,
 trade,  commerce  and  other  tertiary
 and  allied  activities.  Under  the  20-
 Point  Economic  Programme,  one  of
 the  measures  taken  to  increase  employ-
 ment  opportunities  for  educated  young
 people  is  the  vigorous  implementation
 of  the  Apprentices  Scheme,  including
 the  graduate  engineers  and  diploma-
 holders.

 Nepal-India  Anti-Malaria
 tion  Confertnce

 SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  Nepal-India  anti-
 Malerla  Co-ordination  Conference
 wag  held  in  January,  at  Kathmandu;

 (b)  if  so,  whether  W.H.O.  had  sent
 any  message  regarding  its  plan  to
 fight  malaria;  and

 Coordina-

 (९)  if  80,  the  salient  features  there-
 ofr

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  Regional  Director,
 World  Health  Organisation  for  South
 East  Asia  sent  a  message,  the  salient
 points  of  which  are  given  in  the  State-
 ment  placed  on  the  Table  of  the  Sabha.

 Statement
 The  following  are  the  salient  points.

 mentioned  m  the  message  received
 from  the  Regional  Director,  World
 Health  Organisation  for  South  East
 Asia:—

 1  Reasons  for  the  recent  set-back  to
 the  Malaria  Programme  were
 mentioned,

 2,  He  expressed  serious  concern  in
 regard  to  the  deteriorating  situ-
 ation  intensified  by  the  increas-
 ing  resistance  of  vector  to  DDT;
 increase  of  P,  falciparum  cases
 and  the  extension  of  areas  of
 resistance  of  P.  falciparum  to
 Chloroquine.

 3.  He  indicated  that  the  Regional
 meeting  to  recommend  a  suit-
 able  strategy  for  anti-malaria
 operations  for  the  countries  of
 the  Region  is  to  be  organised  in.
 April,  1976.

 4.  He  expressed  that  a  coordination
 Conference  was  a  good  forum

 =
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 tor  the  mutual  exchange  of  tech-
 nical  informatign  which  will
 enable  to  find  solution  of  a  num-
 ber  of  technical  problems.

 5,  He  expressed  the  hope  that  the
 Coordination  Conference  would
 help  establish  more  coordmation
 and  cooperation  ‘im  fighting
 malafia  im  the  Region.

 Self-Rescuers  for  Underground
 Mine  Workers

 *360.  SHRI  P.  GANGADEB:  W'ill  the
 Minster  of  LABOUR  be  pleased  to
 state  whether  instructions  have  been
 dssued  to  all  mine  managements  to
 provide  self-rescuers  to  underground
 mine  workers?

 THE  MINISTER  OF  LABOUR  (SHRI
 RAGHUNATHA  REDDI):  Instructions
 have  been  issued  to  all  coal  mine
 owners,  agents  and  managers  by  the
 Director-General  of  Mineg  Safety  to
 supply  self-rescuers  to  persong  em-
 Ployed  below  ground  in  a_  phased
 manner

 Displaced  persOns  in  Rourkela

 1144  SHRI  SHYAM  SUNDER
 MOHAPATRA  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  the  displaced  persons  in
 Rourkela  area  have  been  given  suit-
 able  jobs  and  house  sites  by  now;  and

 (b)  of  80,  their  number  and  area  of
 Jand  given  to  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  and
 (b).  Government  of  Orissa  acquired.
 Jang  and  handed  over  possession  of
 it  to  Hindustan  Steel  Limited  <As
 such  the  responsibility  of  rehabilitat-
 ing  the  families  displaced  on  account
 of  acquisition  of  land  rested  with  the
 State  Government,  However,  3,597

 loca]  displaced  persons  have  been
 provided  with  employment  in  the
 Rourkela  Steel  Plant  as  on  1-8-1978.
 Two  rehabilitation  colonies  have  been
 establisheg  in  the  villages  Jalda  and
 Thirpani  very  close  to  the  steel  plant
 where  a  large  number  of  displaced
 families  have  been  settled.

 Engagement  of  Casual  Labour  hy  F.C.E
 Namrup  (Assam)

 1745,  SHRI  NOORUL  HUDA:  Will
 the  Minster  of  LABOUR  be  pleased
 to  state  whether  the  management  of
 Fertilizer  Corporation  of  Indu,  Nam-
 rup  (Assam)  have  been  engaging
 casual  labour  through  contractors,  for
 permanent  nature  of  work  as  spillage,
 civil  construction  and  maintenance,
 loading  of  wagons  and  sweeping  and
 cleaning  of  the  factoly  ang  town?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 विभिन्न  देशों  हारा  एल्पमोनिय्रभ  के  लिये
 चारो'  को  दिए  गये  प्राकार

 i746.  Blo  लक्ष्यों  नारायण  |. अ  :
 क्या  स्वात  ब्रोकर  खान  मंत्री  यह  बताते  की
 क़्या  करेंगे  कि  :

 (क)  वर्ष  1975-76  कौर  976—-
 प7  में  एल्यूमीनियम  की  सप्लाई  के  लिए  भारत

 एल्यूमीनियम  कम्पनी  लिमिटेड  कोरबा  को

 विभिन्न  देशों  से  एल्यूमीनियम  की  कितनी

 माता  कौर  कितने  मूल्य  के  स्‍ग्रार्डर  प्राप्त

 हु म ,  कौर

 0  एल्युमिनियम  का  उत्पादन  कब

 से  प्रारम्भ  हुआ  है  ?
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 were  कौर  छात्र  मंत्रालय  में  उप  मंत्री

 (थो  ga  देर  प्रसाद):  (क)  3500  24
 जिसका  मूल्य  लगभग  22  लाख  रुपये

 (@)  मई,  .9753  4

 International  help  for  Family  Planning

 ॥74%.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  PLANNING  be  pleased  to  state

 (a)  whether  Government  have  re-
 ceived  any  international  help  in  regard
 to  the  family  planning  projects  during
 the  years  1973-75;

 (9)  xf  so,  facts  thereabout;  and

 (c)  the  facts  about  guch  aids  pro-
 posed  during  the  year  1975-76?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 FILY  PLANNING  (CHOWDURY  RAM
 SEWAK):  (a)  Yes,

 (b)  and  (c).  £4  statement  is  laid  on
 the  Table  of  the  House.  [Placeq  in
 Library  See  No  LT-0595/75]

 Shipping  Service  to  Nigeria

 1748  SHRI  0,  K  CHANDRAPPAN
 Wil)  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  picaseq  to  state

 (a)  whether  the  Western  Shippers
 Association  hag  requested  Government
 for  regular  shipping  service  to
 Nigeria;  and

 (b)  of  80,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (DR  G  5
 DHILLON):  (a)  and  {b).  Government
 have  had  discussions  with  the  Western
 Indian  Shippers’  Association  and  our
 national  shipping  lines  on  the  problems
 pertaining  to  the  provision  of  a  re-
 gular  shipping  service  to  Nigeria  in
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 the  face  of  prolonged  detention  of  our
 ships  at  the  Nigerian  ports  owing  to
 severe  port  congestion.  Some  mea-
 sures  for  meeting  the  problem  are
 being  pursued  through  diplomatic  as
 well  as  commercial  channels,

 जम्प  देशों  से  तय  समुद्री  यात्री  सेवाएं

 i749.  ही  हुकम  चन्द  कड़ चाय  :
 क्या  नौवहन  पौर  परिवहन  मंत्री  29  जन-
 बरी,  976  ,के  भ्र तारा कित  प्रश्न  संख्या
 455  के  उत्तर  के  सम्बन्ध  में  यह  बताने

 की  क्या  करेंगे  कि  *

 (क)  वर्ष  1973-74  शरीर  974—
 75  के  दौरान,  वर्षवार,  भारत  तथा  न्य
 देशों  के  बीच  यात्री  सेवा  तथा  माल  सेवा
 के  माध्यम  से  क्विनी  विदेशी  मयूरी  एवं
 कितनी  भारतीय  मुद्रा  की  कमाई  हुई  है  ;
 कौर

 (ख)  ऐसे  कितने  देश  3  जिन्होंने
 भारत  से  यह  अनुरोध  किया  है  कि  उनके
 देश  के  साथ  यात्री  सेवा  एवं  माल  सेवा
 झारम्भ  की  जाये  और  क्‍या  कुछ  ऐसे  देश
 भी  हैँ  जो  अपनी  नाथ,  न  सेवा  भारत  से
 जोडना  चाहते  (ज  कौर  याद  हा,  तो  उन  देशों
 के  नाम  क्‍या  है  ?

 ची वहन  झोर  परिवहन  म्,  (डा०
 जोन  एस  हमलों)  (4)  973-74  और
 1974-75  के  दौरान  (विदेशी  मुद्रा  में
 कमाई  सहित)  भारत  तथा  अन्य  देशों
 के  बीच  थली  एव  माल  सवालों  के  पस् चालन
 से  भारतीय  नौवहन  कम्पनियों  की  कमाई
 का  कुल  रुपया  मूल्य  निम्न  प्रकार  था  _—

 (er  वीरों  में)
 का

 1973-74  974~—  75

 1 माए  सेवा  178,05  8=629T  6
 2  यात्री  सेवा  8.36  9.72

 —— —  —  a  प]
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 (ख)  भारत  से  खाड़ी  श्योर/पयवा
 लाल  सागर  के  पन्नों  को  एक  यात्री  सेवा

 श्युर  करते  के  लिए  शिपिंग  कारपोरेशन  साफ
 सकती  झरन  और  मैसेज  टाहली  शिपिंग
 खान,  बुवाई  से  इस  झा शप  की  सूचना
 आप्त  हुई  है  t

 Mise  of  Pin-Code  system  in  Communi-
 cations

 ‘1750,  SHRI  VASANT  SATHE:  Wi'l
 the  Minister  of  COMMUNICATIONS
 ie  pleased  to  state:

 {a)  whether  by  and  large  the  State
 and  Central  Government  offices  and
 stablishments  and  the  semi-Govern-
 ament  organisationg  do  not  make  use
 of  pin-code  system  in  their  communi-
 cations;  ~

 (b)  if  so,  what  further  steps  have
 ‘been  proposed  to  make  the  pin-code
 system  more  popular  and  acceptable
 mot  only  among  the  Government  offices
 but  also  by  the  public  in  general;  and

 (c)  whether  any  survey  has  been
 carried  out  to  assess  the  use  of  pin-
 «code  system  of  communication  at  im-
 portant  centres  in  the  country  and  if
 so,  the  results  thereof?

 THE  MINISTER  OF  COMMUNICA~
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  [here  is  now  greater
 wse  of  Pin-code  in  Governmen:  and
 #emi-Government  Departments.

 (b)  (i)  Inexpensive  Circle  Pin  Code
 dlirectories  have  been  brought  out,  A
 ¥e-print  of  the  All  India  Pin  Code
 directory  has  also  been  issued.

 Gi)  All  stamps  and  seals  used  by
 ‘the  Post  Offices  are  being  gradually
 replaced  with  those  showing  the  Postal
 Index  Numbers,

 so

 (ili)  The  insertion  of  a  “logo”  on
 the  PIN  Code  in  Government  adver-
 tisements  has  been  started,

 (iv)  The  Pin  Code  number  hag  been
 shown  on  the  name-boards  of  Post
 Offices  and  letter  boxes,

 (v)  The  Postmasterg  General  have
 been  asked  to  have  talka  in  the  local
 regional  language  delivered  over  the
 radio  in  the  AIR’s  programmes  go  that
 the  public  particularly  in  the  rural
 areas  becomes  aware  of  the  advantages
 of  PIN  Code.

 (vi)  The  Quick  Mail  Service  which
 is  gradually  being  extended  helps  to
 popularise  the  use  of  Pin  Code.

 (vii)  Bulk  Mailers  are  being  ap-
 proached  to  utilise  the  Pin  Code  in
 their  mailing  Lists.

 (c)  Yes  Sir.  The  persentage  of
 Pin  coded  letters  various  from  5  to  30
 depending  on  the  centres,

 Purchase  or  Passenger  Cargo  Vessels

 75l.  SHRI  PRIYA  RANJAN  DAS
 MUNSI.  Will  the  Minister  of  SHIPP-
 ING  AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  number  of  Cargo  or  Passen-
 ger  vessels  purchased  up  to  Decem-
 ber,  975  since  1971-72  Budget;  and

 (b)  the  total  price  of  the  vessels  and
 the  countries  from  which  they  were
 purchased?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR.  G,  S.  DHILION):
 (a)  9  ships  of  all  types  (dry  ‘Citgo,
 bulk  carriers,  tankers  and  passenger
 ships  etc.).

 (b)  The  total  cost  of  these  ue  ves-
 sels  was  Rs.  770.70  crores.  The  names
 of  countries  and  the  number  of  ships
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 acquired  from  each  country  are  given  below:—

 SLNo,  Counny
 ay
 acquired

 L  Thailard  नि
 2  GDR.  .  os  .

 3.  West  Germany

 4  U.  K.

 se  Denmark

 6.  France  नि  ४

 oo  MHongkorg
 8.  Sweden

 9.  Spain
 1m,  Japan
 ti,  Morway
 12  USSR

 13.  Yugoslavia
 4.  Rumania

 1s.  Belgium  .
 16.  Panama

 qe  Finlaid  +
 r8,  Holand

 Ig.  India

 Deposits  of  Silver  in  MP.
 *

 1752,  SHRI  RANA  BAHADUR
 SINGH:

 SHRI  MARTAND  SINGH;

 Will  the  Mmister  of  STEEL  AND
 MINES  be  pleased  to  gtate:

 (a)  whether  according  to  recent
 analysis  carried  out  by  the  Geology
 Department  of  the  A.P.S.  University
 of  Rewa,  Madhya  Pradesh  there  are
 large  scale  deposits  of  silver  around
 the  headquarters  of  Sidhi  District  of
 Madhya  Pradesh;  and

 {b)  if  so,  steps  taken  to  carry  out
 a  feasibility  study  to  exploit  the  same?

 Ir

 THE  DEPUTY  MINISTER  IN  IHE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD).  (a)  and
 (b).  Information  is  awaited  from  the
 State  Government.

 छूटती  तथा  तालाबन्दी  सम्बन्धों  कानून  के
 विद्ध  भ्र स्पा वेदन

 1753.  शी  जनेश्वर  मिश्र  :  क्या  श्रम
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  छंटनी  और  तालाबन्दी संबंधी
 नये  कानून  के  बारे  में  अभिक  संगठनों
 शीर  मिल  मालिकों  ने  कोई  भ्रभ्यावेदत
 भेजे  हैं  ;

 n J

 कर
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 (w)  यदि  हां,  तो  उसकी  भय  भागें
 क्या  हैं;  भोर

 (ग)  उन  पर  सरकार  की  क्या  प्रति-
 किया  है?

 अप  मंत्रालय  में  उपमंत्री  (भी  बालगोविन्द

 चर्चा)  (क)  से  (7)  0  औद्योगिक
 विवाद  अभ्रधितियम,  i947  का  नवीनतम
 संशोधन  तालाब दियों  से  सबधित  नही  है  ।
 औद्योगिक  विवाद  (संशोधन)  विधेयक,
 976  के  संसद  के  दोनों  सदनों  द्वारा  पारित

 कर  दिए  जाने  के  बाद  हमे  इस  विधेयक  को

 अपेक्षाकृत  छोटे  प्रति नो  पर  भी  विस्तारित
 करने  तथा  घाटा  मिल।  जैसे  प्रतिष्ठानों  को
 भी  जबरी  भुट्टो  सीधी  उपबन्धों  से  छूट  देने
 कौर  मशीनों  के  खराब  होने  तौर  अ्रपूवेदुष्ट
 परिस्थितियों  के  कारण  होने  वाली  जबरी

 छुट्टी  को  भी  अधिनियम  की  परिधि  से  बाहर
 रखने  सीधी  कतिपय  प्रभ्यावेदन  प्राप्त  हुए
 हैं।  यह  संशोधन  अधिनियम  5  मार्च,  976
 से  लागू  हुआ  था  और  इसमे  संशोधन  करने
 के  बारे  मे  सोचना  बडा  समय  पूर्व  है  |

 मध्य  प्रवेश  भें  शिमी  के  भंडार

 754  थ्रो  भागो रण  अंवर :

 श्री  राम  सहाय  पॉड :

 की  भोगल  झा:

 क्या  इस्पात  और  खाने  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  मध्य  प्रदेश  के  जिला  बस्तर  में
 पाये  गये  डन  भण्डार  का  क्षेत्र  क्या  है  भौर
 थ्या  साल  की  किस्म  का  भी  पता  लगाया
 भया  है,

 (ख)  क्‍या  इस  भडार  के  दोहन  का
 काम  केन्द्रीय  सरकार  करेगी  पो  राज्य  सरकार
 के  कमीज  चिप्स  को  सौंपा  जानेगा;  भोर
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 ग)  इसे  अड़ार  ये  दोहन  के  बारे

 मैं  अब  तक  हुई  प्रगति का  मुख्य  ब्यौरा  क्‍या
 है  ?

 स्वात  शरीर  ज  न  मर  ल.  मेंएक  मंजो
 (अर,  सुखदेव  प्रसाद)  :  (क)  मध्य  प्रदेश

 के  बस्तर  जिले  के  गो विद पाल,  मुसावी,
 बीतलमार,  कुम्पादही  इरादी  गावों  के  सुभाष
 80  वर्ग  बिलों  मीटर  क्षेत्र  में  जिन  धारी
 पेगमेटाइट  पिंड  पाए  गए  है।  इसी  क्षेत्र
 में  कु दरी पाल,  मदकाभी ास,  विवाद
 शादी  स्थान  मे  जिलों  |  सादे  राइट
 पिता  गया  है  ।  इन  निक्षेपों  की  किस्म
 शौर  क्षमता  का  पता  लगाने  के  लिए  जी०
 एस०  कराई  तथा  राज्य  4  खनन  शौर

 भूतत्व  निदेशालय  द्वारा  हदापक  छान-बीन  की
 जा  रही  है  ।

 (ख)  इस  सवाल  पर  व्यापक  खोज  कार्य
 के  पूरा  हो  जाने  के  बाद  विचार  किया  जा
 सकता  है  |

 (ग)  उपर्युक्त  (ख)  के  संदर्भ  में

 फिलहाल  इस + ी  सँवला  नहीं  उठता  1

 Cost  of  production  of  Steel  in  Public
 sectey  units

 7755  SHRI  S  R  DAMANI  Will  the
 Minister  of  STEEL  AND  MINES  be

 pleased  to  state

 (a)  the  average  cost  of  production
 of  one  tonne  of  steel  in  the  different
 public  gector  units  in  the  current  year
 and  the  previous  two  years,

 (b)  how  does  ४  compare  with  the

 cost  of  production  in  major  stee]  pro-

 ducing  countries;  and

 (c)  if  studies  are  undertaken  to

 economise  on  the  cost  of  production,.
 the  facts  thereof?
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 THE  DEPUTY  MINISTER  Iw  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  The

 average  cost  of  production  of  one  tonne
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 of  saleable  steel  in  the  public  sector
 steel  plants  during  the  yetr,  1973-94,
 1974-78,  and  197-76  (provisional)  is
 given  below:—

 (Rs.  per  tonne)

 Plart

 Bhilai  Steel  Plart

 Durgapir  Steel  Plant  न  .

 Rourkela  Steel  Plant

 Bokaro  Steel  Plart

 1973-74  1974-75  1975-76
 (Provisional)

 887  979  ‘1074

 l49s  7533  7466
 7595  77534  7950

 oe  8707

 (b)  Information  in  respect  of  cost  of
 production  is  treated  as  confidential
 by  steel  producers  and  is,  therefore,
 not  available.

 (c)  Within  the  limitations  of  escala-
 tions  in  the  various  cost  factors  over
 ‘which  the  stee]  plants  have  little  con-
 trol,  a  number  of  steps  have  been  taken
 in  various  areas  to  effect  reduction  in

 ‘the  cost  of  production  These  include’
 better  capacity  utilization.  improve-

 ‘ment  in  consumption  norms,  higher
 yield  of  finished  products  and  better
 cash  management  and  steel]  di.tribu-
 thon  system.

 ‘Search  of  Baggage  of  a  Diplomat  at
 Palam  Airport

 ‘1766.  SHRI  HARI  SINGH:

 SHRI  RAJIDEO  SINGH:

 SHRI  छ.  8,  BHAURA

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 (a)  whether  the  baggage  of  a  dip-
 lomat  was  searched  at  the  Palam  Ailr-
 port  on  the  28th  February,  ‘1976;

 (b)  whether  the  baggage  of  the
 ‘above  diplomat  hag  some  contraband
 rarticles;  and

 4

 (c)  the  steps  Government  have
 proposed  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 Yes,  Sir.

 (९)  A  strong  protest  has  been  lodged
 with  the  Mission  concerned  and  the
 officers  involveg  in  the  incident  have
 been  withdrawn  from  the  country.

 Demand  by  Tamil  Nadu  Arya  Vaidhya
 Sala  for  removal  of  Sales  Tax  on

 Ayurvedic  drugs

 758  SHRIMATI  PRAVATHI
 KRISHNAN  Will  the  Mumister  ot
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  sales  tax  on  ayurvedic  pre-
 parations  exists  only  in  Tamil  Nadu;

 (b)  whether  Tamil  Nadu  Arya
 Vaidhya  Sala  has  demanded  the  re-
 moval  of  sales  tax  on  ayurvedic  drugs;
 and

 (c)  if  BO,
 thereto?

 Government’s  reaction

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (CHAUDHURY  RAM
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 SEWAK):  (a)  Yes,  sales  tax  is  leviable

 alias
 freparations  in  Tamil

 (b)  Yes,  a  request  has  been  received
 from  Arya  Vaidya  Sala,  Head-quarters
 Kottakkal,  Kerala,  for  reduction  in
 the  sales  tax

 (e)  The  State  Government  are  exa-
 mining  the  request

 Super  Tanker  Oil  Terminal  project  at
 Cochin  Port

 7799  SHRI  N  SREEKANTAN  NAIR
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 (a)  whether  expenditure  sanctuon
 has  been  accorded  for  the  construc-
 tion  of  Super  Tanker  Onl  Terminal
 Project  at  Cochin  Port,

 (b)  if  so,  the  facts  thereof,  and

 (c)  the  total  amount  s0  far  spent
 by  way  of  advance  action  for  this
 Project?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR  G  8  DHILION)
 (a)  No

 (b)  Does  not  arise

 (९)  Til  February  2976  an  amount
 of  Rs  23400  lakhs  was  spent  by  way
 of  advance  action  on  the  Project

 Loss  due  to  pilferage  in  Itaral  RMS.

 760  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state

 (a)  whether  Itarsi  Railways  Mal
 Service  caused  a  loss  of  over  Ww  lakhs
 by  pilferage  during  the  last  three
 years;  and

 (b)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR  SHANKER  DAYAL
 SHARMA)  (a)  During  the  last  three

 years  two  cases  of  losses  from  कछ  in-
 sured  parcels  amounting  to  Rs.  7,000/~
 were  detected,

 (b)  Both  the  cases  were  immediately
 reported  to  the  Police  Fifteen  officials,
 who  were  arrested,  were  immediately
 suspended  Eight  of  these  officials  are-
 facing  trial  in  the  court  of  Law.  Police
 investigations  are  still  in  progress  in
 respect  of  the  remaining  seven  officials,

 Loans  to  bonded  ड्णाशता,

 1761  SHRI  MOHAMMAD  ISMAIL.
 Will  the  Minister  of  LABOUR  be
 please  to  state

 (a)  whether  Government  have  pro-
 vided  loans  to  bonded  labourers,

 (b)  the  total  amount  given  to  them,
 State-wise;  and

 (c)  the  number  of  jabourers  bene-
 fited,  State-wise?

 THE  DEPUTY  MINISTER  IN  ‘HE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA)  (a)  The  Central
 Government  have  laid  down  broad
 guideline;  for  the  economic  rehabilita-
 tion  of  bondeg  labour  The  State  Gow
 ernments  and  other  concerned  Agencies
 are  taking  necessary  action  according-
 ly

 Most  of  the  Nationalised  banks  have
 also  formulated  and  are  implementing
 schemes  for  providing  financial  assist-
 ance  (०  releaseq  bonded  labourers  to
 take  up  some  gainful  occupation  like
 agriculture,  dairying,  poultry,  cottage
 industry,  small  business  etc  Under
 these  schemes  00  per  cent  finance  is
 generally  provided  without  insisting  on
 any  Margin  or  security  on  the  basta  of
 group  guarantees  Wherever,  borrow-
 ers  are  eligible  for  finance  under  the
 DIR  Scheme  loan  is  provided  at  4  per
 cent  interest  and  in  other  cases  con-
 ceasional  interest  rate  varying  between
 I9  per  cent  to  2  per  cent  is  charged
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 (b)  and  (c).  So  far  no  such  report
 Rhas  been  received  from  any  of  the
 ‘State  Governments.

 Paradeep  Port  in  need  of  Cargo  berths

 ‘1762,  SHRED,  K  PANDA  Will  the
 Minster  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state

 (a)  whether  Paradeep  port  is  in
 ‘urgent  need  of  two  more  cargo  berths
 to  cope  with  the  fast  increasing  traffic;
 and

 (b)  if  g0,  action  taken  thereon?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR  G  585  DHILION)
 (a)  and  (b)  The  neeq  for  additional
 argo  berths  at  Paradip  Port  has  to  be
 established  on  the  basis  of  availability
 of  adequate  traffic  Paradip  Port  Trust
 have  submitteg  a  proposal  for  the  con-
 struction  of  one  more  general  cargo
 berth  at  on  estimated  cost  of  Rs  247
 trores  This  proposal]  is  under  examina-
 tion

 Worker,  participation  in  management
 of  P&T  Department

 768  SHRI  RAMAVATAR  SHAS-
 TRI  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state

 (a)  whether  Government  are  con-
 sidering  to  introduce  workers’  parti-
 eipation  in  management  in  the  P&T
 Department  also  under  the  20-point
 Programme  introduced  by  the  Prime
 Minister  to  raise  efficiency,  produc-
 tion  and  economy  in  services;  and

 (b)  if  ao  the  steps  being  taken  in
 this  regard?

 THE  MINISTER  Or  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA).  (a)  and  (b)  The  entire
 issue  of  workers’  participation  in  the
 P&T  Department  is  under  active

 examination,
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 worry  हथियारों  के  लार  को  रोकने  के
 बारे  में  विशय  सिताल्ीकरण  सम्मेलन

 1764.  शनी  कसला  मिथ  'मलकर  :
 क्या  विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (%)  क्‍या  विश्व  शांति  परिषद  ने  सभी
 देशों  की  सरकारों  से  पुनः  अपील  की  है  कि
 परमाणु  हथियारों  के  प्रसार  पर  प्रतिबंध
 सिद्ध  के  लिये  भ्रविज्वम्य  विश्व  निरस्तीकरण
 सम्मेलन  बुलाया  जाये;

 (ख)  क्‍या  भारत  सरकार  की  इस  अपील
 की  सूचना  मिल  गई  है  ;  कौर

 (ग)  यदि  हा,  तो  इस  पर  भारत  सरकार
 की  कया  प्रतिक्रिया  है  ?

 विदेश  नं जा लय  में  उस  मंजी  (ी  विकि
 फाल  दास)  :  (क)  विश्व  शाति  परिषद
 ने  न्यू  स्टाकहोम  भ्र पील'  के  नाम  से  एक  अपील
 जारी  की  है  जिसमे  शर्तों  की  होड  रोकने
 तथा  सामान्य  एवं  पूर्ण  निशस्त्रीकरण  के
 लिए  विश्व-व्याप।  झ्रभियान  चलाते,  नाभिकीय
 तथा  सामूहिक  जितिश  बे  प्राय  सभी  प्रकार
 के  शस्त्रों  पर  प्रतिबन्ध  लगाने  और  इन  उद्देश्यों
 के  लिए  ग्रिल  सयुक्त  राष्ट्र  विश्व  निशाना-
 करण  सम्मेलन  बुलाने  के  लिए  कहा  गया

 है  1

 (ख)  भारत  सरकार  को  इस  अरपिल
 के बारेमें  जानकारी  है  परन्तु  प्रभी  तक  वह
 प्राप्त  नही  हुई  है  t

 (ग)  भारत  सरकार  अपील  के  उप-
 रिक्त  उद्देश्यों  से  पूर्णत"  सहमत  है.  1

 Agreements  with  various  countrie,  on
 weeial,  cultural  and  business  affairs

 765  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state  the
 agreements  made  with  foreign  coun-
 tries  during  last  eight  months  m  regard
 to  social,  cultural  and  business  affairs?
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 (SHRI  BIPINPAL  DAS)  A  statement
 MINISTRY  OF  EXTDRNAL  AFFAIRS  is  attached  4

 Statement
 i  Afghamstan  Trade  &  Paymectts  Agreement  signed  on  3-9-1975

 2  Algena  Trade  Agreement  sigred  of  10-2-1976-
 3  «Ge.chlovalia

 Ag.
 ,eement  fOr  settieme  tof  Jlaim>  ३  isi  g  trom  the  deva'uation  o.
 ourd  Sterhrg  sig  ed  o}  24-9-1975,

 4  Iraq  C  iltural  Agreeme rt  for  period  I-2  4976  ०३  12-1977  9gned  of
 I§--I976

 $  Jordan  (t)  Trade  &  Evoromic  Agreement  sig  ed  of  24-2-1976

 w)  Caltural  Agreement  sigtedon  I5  21476,
 6  Maldwas  Civil  Aviation  Agieeme  t  sig  ed  an  February  976
 7  «Peru  io)  Base  Agreenett  ot  Teh  na  .  Sucnufic  Cooperation

 signed  on  26-8-I975

 (s)  Agreement  for  cuoperaor  ता  te  fields  «f  Screrve  &
 Technology  signed  on  (28-8-1075,

 8  Polind  Agreement  for  settlement  of  Jlaims  ami  gtrom  ce  al  ato  of  the
 Pound  Streli  gon  ‘18-11-1967  sig  ९०  on  §  I2  7975

 9.  Ramana  Tia  ¢  aid  Payme  ts  Agree  ne  t  for  1976-89  sig  ed  on  0-2-I975
 40  Syria  Ciltural  Agiee  nent  sig  ed  of  3  TI-I¢75
 ir  Soats  Kwa

 Statement  by  Pakistan  Minster  re-
 garding  negotiation,  with  India

 7766  SARDAR  MOHINDER  SINGH
 GILL

 SHRI  JANESHWAR  MISRA

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  hig  attention  has  been
 drawn  to  a  statement  of  Pakistans
 Minister  of  State  for  Defence  and
 External  Affairs  that  that  country  is
 Prepared  to  enter  into  negotiations
 with  India  on  all  outstanding  matters
 of  mutual  interest,  and

 (b)  if  so,  whether  some  concrete
 proposals  have  been  made  by  eithe
 tide  in  thig  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 SHRI  BIPINPAL  DAS)  (a)  We  have

 re  nm  tyissene  &  Te  .  00g  w,  €lo  §  +3-1976

 taken  note  of  this  statement  Chere
 have  been  contradictory  statements  and
 attitudes  by  Pakistan  Government
 India  on  its  part  is  always  prepared  to
 enter  into  negotiations  with  P  kistan
 to  settle  all  differences  bilaterally
 through  peaceful  means

 (b)  Exchanges  with  Pakistan  are
 continuing  to  explore  further  possthili-
 fies  of  normalizing  relations

 श्रास्रेशन  के  बिता  प्रचलन  रोक  के  उपाय

 767  हों  व्र धर  जाल  बैरवा  :
 क्या  स्वास्थ्य  ह ६  परिवार  निरोधक  मदों
 यह  बताने  की  क्या  करेगे  कि

 (क)  क्‍या  सरकार  ने  आपरेशन
 बिना  प्र  Tet  रंक  के  लिए  परिवार  नियो बन
 के  लिए  कुछ  दौर  उपाय  जोड़े  है  ,
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 (a)  यदि  हा,  तो  लल्तंवंधी (तथ्य  क्‍या

 ह

 (7)  ऐसी  स्वदेशी  कौर  एलोपैथिक
 झौषध्तियों  के  क्‍या  नाम  हैं;  कौर

 (घ)  क्या  इस  मामले  में  प्रसिद्ध  वैद्यों

 कौर  हकीमों  की  भी  राय  ली  गई  है  ?

 स्वास्थ्य  झीर  परिवार  नियोजन  मंब/लय
 में  राज्य  जो  (बघरी  रास  सेवक)  :

 (क)  से  (ग).  नान  सटे  राइड  गोली  (सैन्ट्रो-
 मैन),  पुष्पों  के  लिए  गोली  रइप्रोटे

 असिस्टेट)  तथा  प्रजनन-रोधी  वैक्सीन  कुछ
 ऐसे  रोके  हैं  जिन'  पर  कभी  प्रयोग  चल  रहे
 हैं,  झ्नायुर्वेदीय  प्रौषधियों  जैसे  विडंगादियोग,
 तालीमी,  योग,  पिप्स्यादि  योग,  के०

 कैपसुल्स  कौर  जे०  कैपसूल्स  पर
 परीक्षण  किए  जा  “है,  इनके
 अतिरिकत,  वैक्सीन,  वाम  प्रे  प्रयोग  की
 जाने  वाली  हरमौन  की  गोलियों  और  इन् जेक-
 नां  पर  भो  अनुसंधान  कार्य  चल  रहा  है  t

 (ष)  जी  हां  1

 Mangalore  Harbour  Project

 1769.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  the  pending  works  in  regard  to
 completing  the  Mangalore  Harbour
 Project;  and

 (b)  the  works  that  are  proposed  to
 give  additiona)  facilities  in  the  Har-
 bour?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR.  G.  s.  DHILION):
 (a)  Dredging  of  rock,  procur~-..:t  of
 different  categories  of  flo:  ..g  craft,
 installation  of  cargo  handling  equip-
 ment  and  provision  of  Railway  and
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 Warehousing  facilities  are  the  main
 items  of  works  which  have  not  yet
 been  completed,

 (b)  The  following  works  are  propas-
 ed  in  connection  with  the  export  of
 iron  ore  from  Kudremukh  deposits  to
 tran:

 (i)  Construction  of  ore  berth,
 (ii)  Dredging.

 (ili)  Extension  of  breakwaters,

 (iv)  Acquisition  of  floating  craft.

 (v)  Provision  of  navigational  aida

 राजस्थान  में  जस्ता  प्रस्तावक

 1770.  श्यो  मसल  षाग्द  डागा:  क्या
 इस्पात  शौर  खाल  मंत्री  यह  बताने  की
 टपा  करेगे  कि  :

 (क)  राजस्थान  में  जस्ता  प्रस्तावक

 (जिस  स्पेक्टर)  की  स्थापना  कब  हुई,  उस

 पर  कब  तक  कुल  कितनी  धनराशि  खर्च  हो

 चुकी  है  शौर  उसमे  ब्या  प्रगति  हुई  है,  झर

 (@)  इस  जस्ता  प्र्मावक  में  सरकार  को

 कितना  घाटा  या  बने  ?

 पाल  और  खान  सदस्य  में  57  मंत्री

 (श्री  सुखदेव  प्रसाद1  (%)  देबरी

 (राजस्थान  में  उदयपुर  के  पास)  जस्ता

 प्रभाव  के  निर्माण  का  काम  जनवरी,  .968

 में  पूरा  हुआ  लेकिन  जस्ते  का  वाणिज्यिक

 उत्पादन  मई,  968  से  शुरू  ह्ध्ा  ।  इस

 भद्वावक  पर  केन्द्रीय  सरकार  को  कम्पनी

 हिन्दुस्तान  जीके  लि  द्वारा  3i-2-75

 तक  806.47  लाख  रुपए  खर्च  किए  गए

 हैं  1
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 wa  पांच  वर्षों  के  दौरान  ब्लाक  से

 बस्ता  पिचों  का  खत्नादन  इस  प्रकार

 कहा

 ad  उत्पादन-टनों  में

 1971-72  .  12,281

 1972-73  ही  9,565

 1979-74  0,823°

 974—75  13,952

 1975-76  16,000

 (अनुमानित)

 (छ)  हिन्दुस्तान  जिस  लि०  की  तीन

 इकाइयां  हैं,  अर्थात्  D)  जावर  क्षेत्र  (उदय-

 पुर)  में  जस्ता-सीसा  खान,  (॥)  देवरी
 जस्ता  प्रस्तावक  तथा  (i)  erat  serra

 टुंड  (बिहार)  1  गत  तीन  वर्षों  के  दौरान
 कम्पनी  द्वारा  अजित  कर--पूर्व  लाभ  इस
 प्रकार  रहा  —_—

 (लाख  रुपयों  में  )

 972-—73  42,42

 i973-74  504.65

 1974-75  893,45

 (जस्ता  कैथोड  के  समान  उत्पादित
 जस्ता  पिंड  जिन्हें  गलन-भट्ठी  के  बन्द  हो
 जाने  से  पिंडों  में  नही  बदला  जा  सका)  ।

 Secret  accorg  on  N-materials  export
 rules

 LIT.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  seven  nations  reached
 a  secret  accord  on  N-materlals  ex-
 Port  rules;  and
 64  LS..3.

 (b)  if  so,  the  facts  thereof?

 THY  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 Government  hag  seen  Preas  reports  to
 the  effect  that  seven  principal  Nuclear
 Technology  Exporting  (NUTEX)  coun-
 tries  have  reacheq  agreements/under-
 standing,  concerning  the  minimum
 common  requirements  or  conditions  for
 exports  by  them  of  nuclear  technology,
 materials  and  equipment  to  non-nu-
 clear-weapon  States,  These  agree-
 ments/understandings  have,  however, not  been  made  public  so  far,

 Discovery  of  a  new  drug  by  Central
 Drug  Research  Institute,  Lucknow

 72.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleaseg  to  state:

 (a)  whether  Central  Drug  Research
 Institute,  Lucknow  has  recently  dis-
 covered  a  new  drug  for  the  treatment
 of  thyrotoxicosis;  ang

 (b)  if  so,  the  salient  features  thereof,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (CHOWDHURY  RAM
 SEWAK):  (a)  Yes,  Sur.

 (b)  The  new  drug,  Centimizone,  has
 the  following  advantages.

 (i)  it  provides  a  useful  alternative
 specially  in  cases  where  side-
 effects  are  observed  with  other
 drugs.

 (ii)  the  maintenance  dosage  is  low-
 er  than  other  drugs.

 (iii)  the  drug  has  no  major  sife-
 effects.

 This  drug,  however,  is  not  effective
 in  cases  of  severe  goitre.  The  anti-
 throid  effect  lasts  only  during  the

 .
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 therapy  and  when  the  drug  is  with.
 drawn,  the  symptoms  return  within
 23  days.

 Renewal  of  bus  permits  in  Tami!  Nadu

 1773.  SHRI  s,  RADHAKRISHNAN:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  any  representation  has
 been  received  by  the  Transport  Minis.
 try  from  the  Federation  of  Bus
 Owner®  Association  of  Tamil  Nadu
 regarding  pending  applications  for  re-
 newal  of  bus  permits  in  Tamil  Nadu
 under  the  pretext  of  nationalisation;

 (b)  if  ga,  the  number  of  applications
 thus  pending;  and

 (c)  the  action  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSFORT  (SHRI  DALBIR  SINGH):
 (a)  to  (c).  A  representation  was  receiv-
 व्  on  63-76,  from  the  Fed2ration  of
 Bus  Operators’  Association,  Madras,  re.
 ferring  to  the  measures  tuken  by  the
 former  Government  of  Tamil  Nadu  to
 nationalise  bus  services  in  the  State
 and  requesting  the  Government  of  India
 to  reorient  the  policy  in  regard  to
 nationaljsation  of  bus  transport  in
 Tamil  Nadu.  There  was  no  reference
 in  this  representation  to  the  pendency
 of  any  application  from  private  opera-
 torg  for  renowal  of  their  bus  permits  in
 view  of  proposed  nationalisation  of  bus
 services,  Since  the  executive  powers
 regarding  road  transport  vest  with  the
 State  Goverhment,  the  Federation's
 representation  has  been  forwarded  to
 the  Government  of  Tam]  करता  for
 necessary  action.  The  Federation  has
 also  been  apprised  of  the  position.

 Ketrenchment  of  women  workers  in
 industries

 1774.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of
 LABOUR  be  pleased  to  state  the  total
 number  of  women  workers  in  industries
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 thrown  out  of  employmant  since  Jan-

 ariel
 1875.  to  Janhary,  1976,  industry

 ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  -BAL-
 GOVIND  VERMA):  Information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 Departmental  Hospital  for  P&T  Em-
 ployees  in  Tripura

 1775.  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  whether  there  ig  any  proposal
 for  starting  a  departmental  hospital
 for  P  &  T  employees  in  Tripura;  and

 (b)  if  so,  when  it  is  expected  to  be
 started?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  No,  Sir.

 (b)  The  question  does  not  arise.

 Indian  assistance  for  liberation  move-
 ment  in  Rhodesia

 ‘1776.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  EXTERNAL  4FFAIRS
 be  pleased  to  state:

 (a)  whether  political,  military  and
 other  material  assistance  to  the  libe-
 ration  movement  in  Rhodesia  is  being
 given  by  India;  and

 (b)  if  so,  the  facts  thereabout?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (७).
 Consistent  with  her  policy  India  has
 been  giving  political  support  and
 material  assistance  to  the  liberation
 movement  in  Rhodesia.  Materiel  asais-
 fance  constituted  items  gudh  as  cloth
 and  medicines  worth  Rs.  1,20,000/-,
 and  5,000  text  books  for  schools  worth
 Rs,  16,000/-  printed  in  Indian  in
 “Karanga”,  a  Zimbabwe  language.
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 ॥77.  वासना  8.  s  BHAURA:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 ,
 tha  nomber’  of  telephne  ex-

 sanctioned  in  last  two  years
 in  Punjab  Circle

 (b)  the  names  of  ex:
 changes  which  are  3.2  and

 (९)  the  names  of  exchanges  which
 are  incomplete  for  want  of  ma¢hinery
 in  Bhatinda  District,  Punjab  Circle?

 “THE  MINISTER  OF  COMMUNICA-

 aids
 (DR,  SHANKER  DAYAL

 A):  (a)  Twenty,

 (b)  A  list  of  5  telephone  exchanges
 undér  installation  in  Putjab  (N  W
 Circle)  as  on  27-8296  is  given  below

 1  SUJANPUR  TIRA
 2  AMB
 3  BADSAR
 4  GAGGAL
 5  BANDI  KALAN
 6  MALSIAN
 7  JANDIALA
 8.  BHADAUR
 9  DIRBA

 0  SAHA
 7  KHANDUR  SAHIB
 l2  BHUNA
 i3  BADOPAL
 4  ANI
 15.  JEORT

 (९)  None

 Indian  help  sought  by  Mozambique

 7778  SHR]  H  N  MUKERJEE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 {a}  whether  the  Government  of
 Mozambique  has  closed  its  border
 with  Rhodesia;
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 kh),  whether  ;Govequment  hye
 need,  to  help

 which  is  facing  grave  ecenamic  con-
 sequences  due  to  this;  and

 “a
 if  so,  Government's  reaction  on

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS);  (a).  Yes,  sr.

 (o>  The  United  Nations  Security
 Council  has  passed  a  resolution  appeal-
 ing  te  ali  States  te  provide  #mmediate
 financial,  technical  and  materigl  ggsss-
 tance  to  Mozambique.  In  pursuance
 of  the  decision  made  by  the  Cumman-
 wealth  Heads  of  Government  Meeting
 at  Kangaton,  the  Secretary  Gereral  of
 the  Commonwealth  hag  also  appealed
 to  Commonwealth  Governments  to  ex-
 fend  assistance  to  Mozambique.  The
 Precise  requirements  of  Mozambique
 are  being  ascertained  by  the  U.N
 Seoretary  General  and  the  Secretary
 General  of  the  Commonwealth.  The
 Government  of  India  are  also  in  touch
 with  ihe  Mozambique  Government
 through  diplomatic  channels  on  this
 matter.

 (c)  Consistent  with  their  policy  of
 support  to  the  cause  of  Hberation  in
 Afnca,  the  Government  of  India  are
 examining  the  question  of  providing
 assistance  to  Mozambique

 Setting  up  an  Expert  Committee  on
 Indian  Shipping

 779  SHRI  9  D  DESAI:  Will  the
 Minister  of  SHIPPING  AND  TRANS.
 PORT  be  pleased  to  state

 (a)  whether  there  ls  a  move  to  set
 up  an  expert  committee  on  the  model
 of  the  Rochdab  Committer  of  the  U.K.
 to  study  Indian  shipping  scene  88
 reported  in  a  New  Delhi  newspaper
 dated  the  l0th  March,  1976;  and

 (9)  if  so,  facts  thereof?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR.  6  8.  DHILLON):
 (a)  The  Report  that  appeared  in  New



 72  Writte,  Answers  APALIL  i,  976  Written  Answers

 Delhi  Newspaper  dated  the  Ith  March,
 76  oppears  to  be  based  om  the  apeech

 of  the  Chairman  of  fhe  National  Ship-
 ping  Board  at  the  Board's  meosting
 helg  on  10-3-1976.  No  suggestion  has
 a0  far  been  received  by  the  Government
 for  setting  up  an  Expert  Committee  on
 the  model  of  Rechdale  Committee  of
 the  U.K.

 (b)  Does  not  arise.

 Dismissal  of  workers  of  Jute  Mill

 ‘1780,  SHRI  DINEN  SBHATTA-
 CHARYYA:  Will  the  Minister  of
 LABOUR  be  pleased  io  state:

 fa)  whether  Government  have  issu-
 ed  instructions  that  the  employers
 would  be  free  to  dismiss  workmen
 without  chargesheet  and  opportunity
 of  defence  during  emergency;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  against  the  employers
 for  acting  against  the  law  and  for
 securing  reinstatement  of  the  work-
 men?

 -
 {

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Bodies  recovereg  from  Chasnaia
 Colliery

 एक,  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 LABOUR  be  pleased  to  state;

 (a)  the  total  number  of  dead  bodies
 Tecovered  so  far  from  the  Chasnala
 Colliery;  and

 (b)  how  many  of  them  have  been
 identified?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL.
 GOVIND  VERMA):  (a)  and  (b),  Til
 the  29th  March,  1976,  374  (tentatively

 7a
 a

 determined)  dead  bodins  have  been'  re-
 covered  from  the'  Chasgnala  Colliery
 out  of  which,  278  dead  bodies  have  been
 identified.

 Improvement  of  Bombay-Poens  Beall

 1782,  SHRI  VASANT  SATHE:
 Will  the  Minister  of  SHIPPING

 AND  TRANSPORT
 be  pleased  to  state:

 (a)  whether  Government  of  Meha-
 rashtra  have  furnished  a  proposal  on
 9th  February,  1978  regarding  widen-
 ing  of  narrow  bridges,  reconstructing
 weak  bridges  along  with  other  pro-
 posals  of  strengthening  pavements,
 geometrical  improvements  and  four-
 laning  of  Bombay-Poong  road  and  its
 realignment  in  Borghat;

 (b)  if  so,  the  broad  outlines  of
 proposals  submitted  and  action  taken
 by  Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISRTY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  DALBIR  SINGH):

 (a)  and  (b).  For  further  improvement
 of  national  highways  the  Government
 of  Maharashtra  have  in  their  letver  cf
 February  9,  ‘1976,  suggested  that  the
 Government  of  India  agree  to  sunciion
 304  works  estimated  to  cost  Rs.  32.69
 crores  in  the  near  future.  The  list  in-
 cludes  among  otherwidening  to  4—
 laneg  the  Bombay-Poona  Road,  N.H.No.
 4,  in  the  90  km  longth  from  Panvel  to
 Dehu  at  an  estimated  cost  of  Rs.  5.00
 crores;  a  new  bridge  across  the  river
 Tapti  on  the  SBombay-Agra  Road,
 N.H,  No,  3  estimated  to  cost  Rs,  1
 crore;  a  new  bridge  across  the  river
 Wainganga  on  N.  H.  No.  6  estimated
 fo  cost  Rs,  .43  crores;  improve-
 ments  to  N.  H.  No.  vq  inciuding
 the  cracked  cement  concrete  reach
 in  Ratnagiri  district,  estimated  to
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 reasonable  time,  the  ‘on-going’  works
 which  in  Maharashtra  alone  amount
 to  about  Rs.  47  ciores,  it  would  be

 within  the  available  allccutions,  efforts
 will  be  made  to  sanction,  out  of  the
 list,  those  works  which  are  consider.
 ed  inescapable.

 Sterilisation  in  States

 1783,  SHRI  SAMAR  GUHA:  Will  the
 Minister  og  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  the  facts  about  sterilisation  re-
 corded  in  different  States  during  the
 years  978—75,  including  the  break-up
 of  the  figures;  and

 (b)  the  nature  of  the  inducements
 recoursed  to  by  different  States  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (CHAUDHURY
 RAM  SEWAK):  (a)  A  statement
 (Annexture—I)  giving  the  required  in-
 formation  for  the  years  4973  74  and
 1974-75  is  laid  on  the  Table  of  the
 House  [Placed  in  Library.  See  No
 LT-0596/76]

 (b)  The  pattern  of  central  assistance
 for  sterilisation  operations  under  the
 National  Family  Planning  Programme
 provides  at  present  for  Rs,  35/-for
 vasectomies  and  Rs.  70/-  for  tubec-
 temies  (including  Rs  25/-  as  diet
 charge).  However,  the  incentives  paid
 to  the  acceptors  of  vasectomy  and

 ave

 tubectomy  operations  vary  from  State
 to  State,  Besides,  some  of  the  State

 tives  for  promotion  of  the  Family  Plan-
 ning  Programme.  A  summary  of  the
 measures  taken  by  various  Gtate  Gov-
 ernments  and  Delhi  Administration  are
 indicated  in  statement  (Annexure—ID,
 laid  on  the  Table  of  the  House.  [Plac~
 ed  in  Library.  See  No.  LT-0596/76]

 Increase  in  Beds  in  Hosplials

 1784,  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  the
 number  of  beds  added  to  hospitals
 during  the  Third  and  Fourth  Plans
 periods  and  numbers  likely  to  be  added
 during  the  Fifth  Plan,  State-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI.
 LY  PLANNING  (CHAUDHURY  RAM
 SEWAK):  A  statement  showing  State/
 Union  Territory-wise  number  of  hospi-
 tal  beds  as  on  ‘1-4-65,  31-12-1968  and
 31-12-1973  is  laid  on  the  Table  of  the
 Sabha.  [Placed  in  Library,  See  No.  LT-
 ‘10597/76).  From  the  statement  it  will
 be  seen  that  47,322  beds  and  49,441
 beds  were  added  during  the  periods
 from  ‘1-4-1965,  to  31-12-1968  and  from
 3l-2-968  to  31-12-1973  respectively.
 Separate  information  regarding  the
 number  of  beds  added  during  the  diffe-
 rent  plan  periods  is  not  readily  avail-
 able.  It  is  expected  that  40,000  hos
 pital  beds  will  be  added  during  the
 5th  Plan  period,  State-wise  break-up
 of  which  ig  not  available.

 Financial  Assistance  sought  by  Nepal

 7785  PROF  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  EX.
 TERNAL  AF:'AIRS  be  peased  ६0
 state:

 (a)  whether  the  Government  of
 Nepal  have  recently  sought  financial
 assistance  for  more  projects:  and

 {b)  if  so,  the  mameg  of  the  9705
 jects?

 "  +f
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 कनेक्शनों  के  लिए  प्ररेणा-सूखी

 7986
 पैर

 करो  जारी
 वे  चन्द  पराशर

 क्या  सिर  भैंस  यह  बताने  की  छत  करे  कि।

 [क)  7  फरवरी,  i9760  को  राज्यों
 को  राजधानियां  तना  सब  राज्य  क्षेत्रों  में

 निम्नलिखित  श्रेणियाँ  |  प्रतीक्षा  सूची  में
 टेलिफ़ोन  कनेक्शनों  के  लिए  कितने  दावेदार

 के  नास  बजी शत  @—()  साधारण  (2)
 विशेष  श्रेणी  (जैसे  सामाजिक  वाम कर्ता
 यादि)  (9)  को  बाई०  ही०

 (@)  !  सितम्बर,  i975  को  ऐसी
 प्रत्येक  क्षणों  मे  तुलनात्मक  प्रो  क्‍या  है,

 (से)  ह्म  प्रविधि  के  दौरान  प्रत्येक
 भागते  में  इच्छुक  प्रयोक्ता शा  को  वास्तव  में
 कितने  कनेक्शन  दिए  गए,

 (तू)  ]  सितम्बर,  i975  और  7
 करो,  975  को  भाव  (कक),  (@)  प्रो

 ग)  के  तुलनात्मक  प्रा कडे  क्या  हैं,  और

 (=)  प्रतिभूति  जमा  की  राशि  बढ़ाये
 जाने  का  क्या  अभाव  पडा  है  ?

 सवार  सारी  (डा०  हाकर  दाल  शर्मा)
 (क)  से  (घ)  यह  सूचना  दूर  सचार  वकीलों/
 टेलीफोन  जिला  से  लगाई  जा  रही  है  |  जलने
 ही  ग्रह  सूचना  प्राप्त  हो  जाएगा,  इसे  संभा-
 पटल  १२  रख  दिया  जाएगा  |

 (क)  जमा  की  राशि  बढ़ाई  नही  गई
 है  1  केवल  इतना  परिवर्जन  किया  गया  है  कि
 अरब  जमा  को  रोशि  भावे दत  के  समय  वेश
 we  करनी  होती  है  t

 $78]  SRR]  VASANT
 the  Minster  of  SHIPP
 TRANSPORT  be  pleased  to  atate,

 @  whether  Government  have
 taken  a  final  decision  regarding  cam-
 pulsary  yee  of  helmets  by  the  scooter
 ists  and  motor  cychsts  to  prevent
 fatal  accidents,  and

 (b>  if  so,  facts  thereof  and  the  date
 from  which  the  decision  is  hkely  to
 come  in  force?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIFPING  AND
 TRANSPORT  (SHRI  DALBIR  SINGH):
 (a)  ang  (b)  It  us  proposed  to  amend
 the  Motor  Vehicles  Act,  1939,  to  pro~
 vide  for  the  compulsory  wearing  of
 crash  helmets  by  the  drivers  and  pullon-
 riders  of  scooters  and  motor-cycles  to
 prevent  fatalities  on  account  of  head
 injuries  caused  t©  such  persons  in  road
 accidents  A  छाए  to  amend  the  /ct
 for  this  purpose,  and  for  certain  other
 purposes,  will  be  »ntroduceg  in  Parha-
 ment  ag  soon  as  possible  The  actual
 date  of  enforcement  of  the  relevant
 Provisiong  relating  to  compulsory  ust
 of  crash  helmets  by  scooterists,  motor:
 cyclists  and  pillon-riders  will  be  decid-
 ed  after  it  is  ensured  thaf  adequate
 capacity  is  available  in  the  country  for
 the  manufacture  of  crash  helmets  oi!
 the  prescmbed  specifications

 Obiaining  Permission  of  Government
 before  resorting  to  Lay-effs  and

 Retrenchments

 1788  SHRI  PRIYA  RANJAN  DAS
 MUNSI  Will  the  Minister  of  LABOUR
 be  pleased  to  state

 (a)  whether  the  management  will
 have  to  obtain  the  permizsion  from
 Government  for  lay-offs,  छह  and
 Tefrenchments;
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 {b)  whether  in  such  cases  in  spite

 of  Goyérnmerit's  opinion  muasiage-
 tment  ¢an  go  tb  the  Cotirt  for  injunc-
 tion;  i]

 (९)  if  mo,  how  Government  propose
 to  ensure  justice  to  the  working  class

 when
 such  condition  is  created;  and

 a  ह  '
 (d)  what  prevents  Government  to

 make  amendment  of  the  Constitution
 aod  endoling  a  law  that  in  such  dis-
 pute  Government's  view  is  supreme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  Yes,  Sir,  in  80
 fer  as  industrial]  establishments  to
 which  previsions  of  Chapter  VB  of  the
 Industrial  Disputes  Act,  1947,  apply.

 {b)  to  (d).  The  Industrial  Disputes
 Act,  1947,  does  not  provide  any  restric-
 tions  on  other  legal  processes  available
 to  the  affected  parties.

 Security  of  Telecommunication  System

 ‘1789.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state-

 (a)  whether  it  is  the  responsibility
 of  Communication  Ministry  to  look
 after  the  security  of  telecommunica-
 tion  system  including  the  IBM  mach-
 ine  etc,  in  our  count-y;  and

 (b)  if  so,  whether  any  effort  has
 been  made  by  any  group  of  espionage
 or  ‘subversive  forces  to  trespasg  in
 our  frequency  and  telecommunica-
 tion  system  and  IBM  operation?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  The  Ministry  of  Com-
 munications  operates  the  public  tele-
 communication  system  in  the  country
 and  is  responsible  for  itg  geheral  secu-
 rity.  The  system  does  not  have  any
 LB.M.  Machine.  .The  responsibility
 for  the  general  sé¢curity  of  other  instal-
 latiqns  in  the-country  rests  with  the

 ongeniaations
 “operating  them.

 (b)  No  instances  of  the  type  men-
 tioned  have  come  to  the  notice  of  the
 Ministry  of  Communications,  in  respect
 of  the  Public  telecommunication  हैडिन
 tems  operated  by  this  Ministry.

 fet  में  हेती फोन  डायर  प्री

 1790.  डा०  लक्ष रना राज्य  पाडेय  :
 क्या  अंबार  मन्त्रों  यह  बढ़ाने  की  “या  करेंगे
 17 ह  :

 (क)  क्या  टेलीफोन  डायरेक्टरी  के
 ज़िन्दों  मे.  समय  पर  उपलब्ध  न  होने  के  कारण
 टेलीफोन  अ्ंशदाताओं  को,  जो  हिन्दी  में  काम
 करना  चाहते  हैं,  काफी!  कठिनाई  होती  है  ;

 (ख)  प्रगति  ब्य  हिन्दी  औैर  अंग्रेजी
 में  प्रलय-प्रलय  छपने  वालो  डायरेक्ट रियों  की
 अनुमान,  कितनी  संख्या  है;

 (ग)  क्या  उनमें  एकरूपता  नहीं  है;
 आर

 (घ)  यदि  हां,  तो  इंच  कठिनाई  को

 टूर  करने  के  लिए  विभाग  का  क्या  कार्रवाई
 करने  का  विचार  है  ?

 संचार  मंत्री  (डा०  शंकर  दयाल  वर्मा  )e
 (क)  शौर  (ख).  विभिन्न  ली फ़ोन  प्रणालियों

 में,  ज्यादातर  हिन्दी  भा  इलाकों  Ho.  2
 लाख  देनी फ़ोन'  डायरेक्ट रि यां  देवनागरी  में
 छापी  जाती  हैं  t  भ्रग्नेर्जी  में  छापी  थाने  बाली
 टेलीफोन  डायरेक्ट रियों  की  संख्या  लगभग
 i7.9  लाख  है

 देवनागरी  टेलीफोन  डायरेक्टरियां  उन
 समी  टेलीफोन  उपभोकताश्रों  को  दी  जाती  हैं
 जो  इनकी  माग  करते  हैं  t  ऐक  प्रयत्न  भी  किये
 जा  यह  हैं  कि  ये  डायरेक्टरियां  अंगेजी  डाय-
 फैक्टरियों  से  पहले  छापी  जाएं  1

 (ग)  कौर  (घ).  जहा  तक  सम्भव  होता
 है,  ये  डायरैक्टरियाँ  प्रकाशित  करने  में
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 तुक रूपता  wet  जो  है  ।  देव नाम रों
 हेचोफ़ोन  डायरेक्ट  रे।  के  लिए  सरकार  ने  हाल
 हो  में  एक  मान  होकर  संचिति  गठित  को
 है।  यह  दूषित  झप  पहलु प्र ों  के साथ-हाथ
 जहां  सकी  सम्मन  हो  सके  ज्यादा  से  ज्यादा

 एकरूप  ता  लाने  के  प्रश्न  पर  भो  विचार  कर

 रही है।

 Sanctioning  of  Telephone  Connec-
 tlong  in  Delhi  by  Telephone

 Adivisery  Committee

 1791.  SURI  SHASHI  BHUSHAN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state.

 (a)  whether  in  Delhi  telephone
 connections  under  various  categories
 ate  sanctioned  by  Telephone  Advisory
 Committee  only;

 (b)  whether  certain  categories  of
 telephones  are  allowed  to  be  trans-
 ferred  in  the  names  of  other  persons
 after  paying  a  particular  fee  to  the
 Government;  and

 (९)  whether  telephones  sanctioned
 under  ‘Public  Man’  category  are  not
 allowed  to  be  transferred  in  the
 names  of  others  and  if  so,  the  reasans
 therefor?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (8)  No,  Sir.  Telephone
 Advitory  Committees  in  Delh:  and
 other  Telephone  Systems;  have  only  an
 advisory  role.  They  advise  on  a  varie-
 ty  of  aspects  relating  to  telephone  ser-
 vices.  They  also  advise  on  the  parti-
 cular  applicants,  registereq  under  the
 ‘Special  Category’,  who  could  be  consi-
 dered  for  out  of  turn  allotment  of  tele-
 phones  to  the  extent  of  the  50  per  cent
 of  the  quota  available  for  Special
 Category  applicants.

 (b)  Yes,  Sir.

 (९)  Allocation  of  telephones  to  appli-
 cants  registered  under  Special  Cat2-
 gory,  which  includes  ‘Public  Man’,
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 no  longer  required,  are  not  transferred
 but  are  to  be  surrendered,

 Reorganisation  of  p.T.C,  Reutes

 1792.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  re-organisation  of
 various  routes  under  D.T.C,  hee
 since  been  completed;

 (b)  the  route  numbers  and  the
 routes  on  which  D.T.C,  buses  ply;
 and  i

 (c)  when  it  is  proposed  to  publish
 the  new  D.T.C.  time  table?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  DALBIR  SINGH):
 (a)  The  streamlining  of  the  bus  routes
 under  the  Delhi  Transport  Corpora-
 tion  has  been  completed  for  the  pre-
 sent.  However,  the  re-organisation  of
 routes  is  a  continuing  process  and
 changes  are  made  from  time  to  time
 keeping  in  view  the  demand  of  the
 commuters  from  newly  developed
 colonies.

 (b)  A  statement  ig  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-0598/76].

 (c)  A  new  route  guide  is  proposed
 to  be  brought  out  by  DTC  around  May,
 1976,

 'फब्चचिस  मेनी  में  भारतीयों  ड्रा  श्ावुरेंदिक
 चिकित्सा  पति  पर  अनुगंबात

 1703.  tle  अक्षरो  आराम  7  पंडित:  क्या
 स्वास्थ्य  और  परिवार  नियोजन  मंत्रों  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हल  में  परिचित  जत  से

 आ्रपु्वदिक  अनुसन्धान  के  लिए  भारत  से  हुछ
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 झामूधेदिक  विशेषज्ञों  को  चुका  गया  है  तथा  वहां
 इस  चिकित्सा  पद्धति  के  प्राकार  पर
 विभिन्न  धनु सभ् धात  किये  जा  रहे  हैं;

 (ख)  क्या  श्रीलंका,  सारो शस  भारी
 ह... ड  देशों  में  भ्रापुररदिक  चिकित्सा!  पद्धति
 अधिक  प्रचलित  तथा  लोकप्रिय  है;

 (ग)  क्‍या  सरकार से  इस  पद्धति  का
 विकास  करने  [के  लिए! एक  केन्द्रीय
 परिषद्‌  का  गठन  किया  है;  शौर

 (घ)  यदि हू,  तो  गत  फोन  |  के
 दौरान  केन्द्रीय  परिषद्‌  को  क्‍या  उपलब्धियां

 ह?

 स्वास्थ्य  कौर  परिवार  नियोजन  मंत्रालय
 में  राज्य  मंद्री  (जानवरों  राम  सेवक)  :  (क)
 पश्चिम  जमती  मे  झा युवे दिक  झनुसन्धास  के

 लिए  हाल  ही  में  भारत  से  कोई  भी  झआायुवदिक
 विशेषज्ञ  नही  भुना  गया  है  ।  पश्चिम  जमनी
 में  किए  जा  रहे  प्रा युवे दिक  अनुसन्धानों  के
 बारे  में  हमें  कोई  जानकारी  नहीं  है  ।

 (ख)  श्वक  और  मॉरिशस  में

 भा युवे दिक  चिकित्सा  पद्धति  प्रचलित  है  ।

 (ग)  भारत  सरकार  ने  दो  एरिको
 बनाई  @—()  969  मे,  भारतीय
 चिकित्सा  शर  होम्योतैयों  को  केन्द्रीय  अनु-
 सन् धान  परिषद,  और  (2)  |  सितम्बर,
 i97.  से  भारतीय  चिकित्सा  को  केन्द्रीय

 परिषद्‌  अधिनियम,  970  के  हस्तगत
 भारतीय  चिकित्सा  की  केन्द्रीय  परिषद्‌  t

 पहली  परिषद  का  मुख्य  उद्देश्य
 भारतीय  चिकित्सा  पद्धतियों  के  विभिन्न

 पहुलुमों  में  वैज्ञानिक  अनुसन्धान  में  सहायता
 देता  आरम्भ  करता,  उसका  विकास  करना
 कौर  उसमें  तालमेल  ब्रितानी  है  जबकि  दूसरी
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 :  परिषद्‌  का  मुख्य  उद्देश्य  इस  चिकित्सा  का
 निवास  करना  बौर  प्रायुदंदिक  शिक्षा  का
 केन्द्रीयकरण  करना  है  t

 (घ)  इन  दो  परिषदों  की  उपलब्धियां
 संक्षेप  में  इस  प्रकार  हैं:

 L  भार तोम  चिकित्सा  श्लील  होम्योपैथी  को
 केग्ोय  प्रभु वं बान  परिषद

 l.  इस  परिषद्‌  ने  मिरगी,  विजित
 भनस्कता  (सिजोफ्रेनिया)
 विक्षिप्त,  हाई  ब्लड  कोलेस्ट्राल,
 ल्पूकोड्मा  (श्वित्र)  शादी
 रोगों  का  इलाज  करने  के  लिए
 कई  प्रौढ़ों  की  चिकित्सा-
 क्षमता  का  पता  लगा  लिया  है  q

 2  इस  परिषद्  ने  4i3°  औषध
 योगों  और  200  एकल  शोधों
 के  भेषिजकोश  सम्बन्धी  मानक
 तैयार  कर  लिए  हैं  t

 3.  चिकित्मोपयोगी.  वानस्पतिक
 सम्पदा  का  पता  लगाते  के
 लिए  और  देश  को  प्रतुसन्धान
 सस्थाझ्रां  को  औषध  सम्बन्धी
 जरूरतों  को  पुरा  करने  के
 लिए  देश  के  730  बन-खण्डों  /
 क्षेत्रों  की  छानबीन  कर  लो
 गई  है  ।

 4.  इस  परिषद  ने  लगभग  i500
 लोक  प्रचलित  इलाजों  का
 सर्वेक्षण  किया  है  श्र  उनको
 दीवारों  को  एकत्र  भी  किया
 है,  प्रयोगात्मक  उद्यानों  में
 लगभग  7225  पौधे  लगाए
 हैं  और  पहचानी  गई  वनस्पतियों
 की  5638  संग्रहालय  =  सीटें
 तैयार  की  हैं  ii
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 fe प्रौढ़  कालेज -  के
 छात्रों के  लिए  कलगद्ध सूत से रूप  से
 योग का  पाठक  विक्रम  तैयार
 किया  ts

 6.  इसने  झाम  दाइमी  के  लिए
 सामान्य  रोगों  के  इलाज  के

 ॥. अ  एक  मेडिकल  ह
 लिवाली  है  और  एक  किताब
 भी  प्रकाशित  की  है  जिसमें
 सिद्ध  और  होमस्पोपैथोी  के
 इलाज  की  सरल  विधियां  दी
 गई हैं  द्द्मी  अकार  की  पुस्तकें
 बागुर  आर  यू ताती  में  भी
 छप  रही  हैं  ।

 7.  इसने  परिवार  नियोजन  के
 तरीकों  के  बारे  में  भी  सरनू  पहचान
 कार्य  शुरू  किया  है  |  प्राचीन
 अन्यों  में  जिन  दवाइयों  को
 जनन  क्षमता  रोधी  गुणों  वालो
 बतलाया  गया  है  उनक  बारे  में

 किए  जा  रहे  अध्ययन  की
 जाँच  पड़ताल  झपने  अन्तिम
 चरण  मे  हैं  t

 2.  भारतीय  चिकित्सा  को  कन्या  परिषद

 I.  प्रायुवेंद,  सिद्ध  और  यनानी  में

 सस्‍्तातकपुर्वे  शिक्षा  के  लिए  पाठ्यचर्या  और

 बाहम  विवरण  का  न्यूनतम  स्तर  तैयार
 किया  जा  चुका  है  और  देश  भर  में  इसे  मसल  में
 लाने  का  सुझाव  दे  दिया  गया  है  ।

 2.  आयुर्वेद,  सिद्ध  और  सुनाती  में
 स्नातकोत्तर  शिक्षा  की  पाठ्यचर्या  और
 पाठ्य  वितरण  को  इस  परिषद्‌  ने  प्रति  रूप
 से  तय  कर  निया  है  1
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 1794  SHRI  8.  AR,  DAMANI:  Wall  the
 Mimster  of  STEEL  AND  MIKES  be
 pleased  to  state

 (a)  whether  the  surplus  etaff  in  the
 public  sector  steel  units  have
 been  gainfully  absorbed;

 (b)  if  not,  what  ja  still  the  surplus
 under  various  categories  of  employees
 above  normal  complement  requtred
 in  each  unit;  '

 (९)  what  is  the  extra  annual  finan-
 cial  burden  for  maintaining  such
 surplus  staff;  and

 (d)  the  proposals  with  Govern-
 ment  to  make  gainful  use  of  their
 services?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (d).  The  information  is  being  collect-
 éd  and  will  be  laid  on  the  Table  of  the
 House.

 Size  of  Advertisement  on  Pos  Cards

 ‘1705.  SHRI  NOORUL  HUDA:  Will
 the  Minster  of  COMMUNICATIONS
 be  pleased  to  state  what  would  be  the
 size  of  advertisements  and  how  much
 space  would  be  covered  by  the  adver-
 tisements  in  a  post  card,  proposed  to
 be  introduced  shortly  to  earn  more
 revenues?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA).  Advertisements  on  post
 eards  have  been  introduced  with  effect
 from  5th  June,  19768,  The  space  for
 advertisements  earmarkeg  on  postcard
 is  S  cms  x  24  cms,  ‘Thig  space  does
 not  encroach  on  the  space  meant  for
 writing  by  the  public.
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 ai  ome
 Shipping  Renters  between

 ete  है;  *  2०  Genhatt
 l  ’  “i+

 ried.  SHRI  UL  HUDA:  Will

 (a)  whether  Government  have  been
 able  to  introdute  commercial  ship-
 ping  routes  between  Calcutta  and
 Gauhat,  Kerimganj  and  Silchar
 (Cachar  District)  through  Bangladesh
 waters;

 (b)  whether  there  hag  been  2
 persistent  demand  from  the  trading
 circles  and  the  public  of  the  Cachar
 District  (Assam)  to  establish  this
 route,  and

 (c)  whether  Bangladesh  Govern-
 ment  ig  co-operating  in  this  venture?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR  ७,  8  DHILION)
 (a)  Commercial  shipping  routes  bet-
 ween  Calcuetta  ang  Gauhat:  and  Cal-
 cutta  ang  Karimganj  have  been  opened
 but  the  service  between  Calcutta  and
 Karimgan)  has  been  temporarily  dis-
 continued  since  Sth  February,  976  due
 to  lack  of  adequate  water  in  Kusiara
 river,  There  ३8  currently  no  proposal
 to  exteng  the  Calcutta—Karimgan)
 service  ypto  Silchar

 (b)  and  (c).  ‘Yes,  Sir.

 afar  नियोजन  उपाय  के  रूप  में  ऋण

 ह्स्थो

 1797.  श्री  भागीरथ  नंबर  :  क्या

 स्वास्थ्य  और  परिवार  नियोजन  मन्तर  यह

 बताने  की  पा  करेंगे  कि  *

 (क)  क्‍या  ऋण  हत्या  का  प्रयोग  सन्स-

 नियन्त्रण  उपाय  के  रूप  में  अपनाने  का  है;

 +  1५. 0  कया  पन्थ  देशों  में  भें।  इस  प्रकार

 का  प्रयोग  अल  रहा  है,  भौर

 (ग)  क्‍या  यह  ो  परिवार  नियोजन

 कार्यक्रम  का  हूं  एफ  प्रण  है  ?

 स्वास्थ्य  और  फरिना  नियोजन  -ंतलसय

 में  राज्य  मंटो  (बिक्री  tia  सेवक):  (क)

 जी,  नहीं  ।

 (ख)  उपलब्ध  सूचना  के  भूभाग  किसी

 भी  देश  में  इस  तरीके  पर  प्रयोग  नही  हो  रखे  हैं  1

 (ग)  प्रश्न  लड़ी  उठती  ।

 Reported  Decision  of  U.K.  for  Immi-
 gration  of  East  Africans  into  Britain

 1798,  SHRI  M.  RAM  GOPAL  RED-
 Dy  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state.

 (a)  whether  Govornment’s  atten-
 tion  has  been  drawn  to  the  reported
 decision  of  UK.  to  admit  all  East
 Africans  who  want  to  emigrate  0
 Britain,  and

 (b)  7  8०,  whether  it  is  true  in  case
 of  persons  of  Indian  origin  settled  in
 East  Africa?  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 The  British  Government  have  not  made
 any  anouncement  to  this  effect  They
 have  only  stated  that  they  are  com-
 mitted  to  adm.tting  for  settlemert  in
 the  UK  citizens  of  the  Umted  King-
 dom  and  Colonies  resident  in  Fast
 Africg  26  East  Africans  holding  Bri-
 tish  passport,  This  naturally  also
 includes  persons  of  Indian  origin  resi-
 ding  in  Eas;  African  countries  who
 fal)  in  this  category.
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 Arms  Acquisition  by  cakistan

 ‘1799,  SHRI  N.  K,  SANGHI:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  armg  acquisition  by
 Pakistan  creates  an  adverse  situation
 for  Indis;

 (b)  whether  India  has  taken  diplo-
 matic  steps  to  make  their  position
 felt  to  the  countries  making  the  aup-
 plies  available  to  Pakistan  other  than
 sale;  and

 (c)  if  _,  Government’,  reaction  in
 thig  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Pakis-
 tan's  frantic  efforts  to  obtain  sophis-
 ticated  weapons  are  naturally  a  mat-
 ter  of  concern  to  India,  and  are  taken
 into  account  while  planning  our  def-
 ence  measures.

 (b)  and(c).  Wherever  it  is  feasible
 India  has  explained  to  the  Govern-
 ments  concerned  that  the  building  up
 of  Pakistan’s  military  strength  beyond
 its  legitimate  needs  is  likely  to  result
 in  a  renewal  in  Pakistan  of  militaristic
 tendencies  which  will  cause  a  setback
 to  the  prospects  for  the  establish-
 ment  of  durable  peace  m  the  Sub-
 Continent,

 Indo-Seviet  Joint  Commission

 1800,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  report  on
 the  Tenth  Five-Year  Plan  to  the  25th
 Congress  of  the  CPSU;

 APRIL  1  976

 (c)  if  so,  the  facts  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  There  was  no  reference  to  the
 Inde-Soviet  Joint  Commission,  nor  to
 the  next  meetings  of  the  Joint  Com-
 mission  and  the  Planning  Group  to  be
 held  in  Moscow.

 (c)  Does  not  arise.

 Effect  of  Emergency  on  Strikes  and
 Leck-outs

 1801.  SHRI  SHANKEPRAO
 SAVANT:

 SHRIMATI  SAVITRI  SHYAM:

 Wil  the  Minister  of  LABOUR  be
 Pleaseq  to  state  how  emergency  has
 affected  strikes  and  lock-outs  in  pub-
 lic  and  private  undertakings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  After  the
 declaration  of  Emergency  the  number
 of  man-days  lost  due  to  strikes  and
 lock-outs  has  come  down  to  4,459.943
 (during  the  secong  half  of  the  yeer
 4975)  from  17,108,778,  mandays  (dur-
 Ing  the  firs:  half  of  the  year  1975).
 Its  break-up  according  to  public  and
 private  sectors  is  8४  follows:—

 NIind2r  of  Mandays  lost  in

 Sector
 fuuyJie

 ret  Tfalf  year  2nd  Half  yea
 0974)

 ig
 ‘J  ly-December975)

 Public  (P,*
 Private  (P,*

 ToTaL  .

 1,618,800

 18,484,978  42339,510

 17,103.778  47459,043,

 (120,433

 *Figures  are  provisional.
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 A  Wrilings  and  Specches  by

 i002.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 {a)  whether  some  Indians  abroad
 are  indulging  in  anti-India  writings
 and  speeches;

 (b)  if  so,  the  facts  about  such
 writings  and  speeches  of  Indians
 abroad;  and

 (९)  whether  Government  are  con-
 templating  measures  to  curb  these
 anti-national  elements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  These  persons  have  tried  to
 weaken  and  denigrate  the  country,  its
 leadership  ang  institutions  through
 slander  and  misrepresentation  in  their
 speeches  and  writings.

 (c)  Appropriate  action  as  necessary
 in  each  case  has  been  taken  to  stop
 this  propaganda  and  to  make  these
 nationals  appreciate  the  correct  situa-
 tion  and  project  it  properly  abroad

 Fixation  of  National  Minimum  of
 Working  Days

 1803,  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  LABOUR  be
 pleased  to  state:

 (a)  whether  the  President  of  the
 Employers’  Federation  of  India  has
 urged  Government  to  fix  national
 minimum  of  working  days  to  avoid
 absenteeism;  and

 (b)  if  ‘60,  Government's  reaction
 thereto?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  Governinent

 ate  aware  of  the  suggestion  contained
 in  8  speech  made  by  the  President,
 Employers’  Federation  of  India  at  the
 Third  Industrial  Relations  Conference
 held  at  Madras  on  8th  &  i4th  Febru-
 ary,  976  to  this  effect.

 (b)  The  suggestion  hag  been  noted.

 Minimum  Wages  fer  Agricultural
 Labour

 1804,  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  LABOUR  be
 Pleased  to  refer  to  the  rep'y  given  to
 Unstarred  Question  To.  296  on  the  8th
 January,  976  re:  Minimum  wages  for
 agricultural  labour  and  state-

 (s)  the  position  after  revision  जा
 minimum  wages  by  the  State  Gov-
 ernments  concerned,  in  terms  of
 1980-61  prices;

 (b)  the  names  of  States  where  the
 revised  wages  have  actually  been
 implemented;  and

 (९)  whether  it  has  been  alleged
 that  many  State  Governments  have
 not  taken  necessary  organisational
 and  policy  measures  to  implement
 the  Minimum  Wages  Act?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  and  (b).
 The  consumer  price  index  (All-India)
 for  agricultural  labourers,  which  star-
 teq  m  1960-61  with  200  points,  stood
 at  292  points  in  the  month  of  Febru-
 ary,  1976.  Since  there  is  a  system  of
 payment  in  kind,  it  is  difficult  to
 measure  precisely  whether  the  total
 remuneration  has  kept  pace  with  the
 consumer  price  index  However,  the
 State  Governments  have  been  ailvised,
 to  revise  upward  the  minimum  wages
 where  they  happen  to  be  low,  and  to
 ensure  effective  enforcement  of  the
 notified  minimum  wages.

 (c)  The  Central  Government  are
 not  aware  of  such  allegations,  Ac~-
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 cording  te  the  information  furnished
 by  the  State  Governments,  they  are.
 alive  to  ‘the  tieeq  for  secuting  imple
 mentation  of  the  Act,  and  steps  have

 ‘been  taken  to  gear  up  the  implemen-
 tation  machinery.

 Matining  of  Metchant  इन्हाबालोत,

 1805,  SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have
 Prepared  rules  for  certification  of
 accurate  and  appropriate  “manning
 abroad  of  Merchant  Vessely  for
 every  Sea  voyage;

 (b)  if  so,  the  facts  thereof;

 (९)  which  authority  can  certify  the
 said  manning  and  the  time  before
 which  they  are  supposed  to  be  sub-
 mitted;  and

 (a)  whether  Government  are  aware
 of  violation  of  such  rules,  and  ig  so,
 the  steps  taken  in  the  matter?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (DR.  G  8
 DHILLON)  (a)  and  (b).  The  mini-
 Mum  manning  scale  has  been  lald
 down  for  officers  under  Section  76  of
 Merchant  Shipping  Act,  958  However,
 Government  have  not  considered  it
 Becessary  to  prescribe  minimum  man-
 ning  scale  for  Ratings  as  required
 under  Section  88  of  the  M.S.  Act.  Indian
 manning  scale  for  Ratings  on  ships  is
 much  higher  as  compared  with  Inter.
 national  manning  practices  aad  much
 above  the  minimum  necessary  manning

 APRIL  l,  2076  °"  Writtensimewers)'  द
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 manning  is  considered  useful  in  the
 piedent  difiwhfton  ef  whémplojytent  in
 the  country,  i

 (c)  Under  Section  84  of  the  Merchant
 Shipping  Act,  1988,  the  Master  of  the
 ship  has  to  produce  the  certificate  pf
 competency  held  by  the  officers  em-
 ployed  on  fis  ship  to  the  Shippihg
 Master  as  defined  under  Section  ४86)
 of  the  Act  whereupon  a  certificate  is
 issued  by  him  to  the  Master  of  the
 ship  to  the  effect  that  thé  Broger

 edffi-
 ficates  have  been  so  produced.  No
 clearance  i9  given  to  any  ship  by  the
 Customs  Collector  without  the  preduc-
 tion  of  such  certificate.

 (a)  No,  Sir.

 Financial  Assistance  to  Frivate
 Shipping  Companies

 1806,  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state’

 (a)  total  amount  of  financia)  assis-
 tance  given  to  each  private  shipping
 company  during  the  last  two  years;

 (b)  purposes  for  which  these  assis-
 tances  were  given;

 (c)  whether  there  is  any  guideline
 for  the  purpose;  if  so,  the  salient
 features  thereof;  and

 (d)  total  profits  earned  by  each
 shipping  company  m  the  private  sec-
 tor,  year-wise,  from  1972-73  to  l974-
 75?

 THE  MINISTER  OF  SHIPBING
 AND  TRANSPORT  (DR.  G.  s.
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 DHILLON):  (a)  The  information  6  far  available  is  given  below:~-

 Nim?  ofthe  Company  Yearin  which  Amou"t  of  Tota}
 8  were  loan  sarctio"ed

 इहा'टॉक0'ल्तें  (Rs.  in  lakha)  ;

 a
 Mis.

 G  ‘cat  Eastern  Shipping  1973-74
 दर  40. Lid.  174-75  |  240°  49

 2.  Wis.  Retnaker  Shippirg  Co
 Ltd..  Bombay  .  :  f  1973-74  2°00

 1974-75  Nil  2°00
 q  M's.  S:van  Seas  Transportation

 Ltd.,  Bombay  .  न  न  1973-74  2°00
 1974-75  Nil  200

 4  Mis.  South  India  Shipping  Cor-
 poration  Lrd.,  Mudra  1973-74  Nil

 I974-75  r-00  reo
 5  M's,  Hindustan  Bulk  Carriers

 Lr  1973-74  Nil
 7974-75  1323-00  7323-00

 Total  .  1568+ 49.

 aay  am  unt  of  loan  's  disbu-sed  98  the  company  has  not  raisc¢  the  requ're¢  cepital

 (b)  The  assistance  is  given  to  facih-

 Indian  Shipping

 tonnage  for  acquisition  and  mainien.

 tate  the  growth  of

 ance  of  ships  During  ‘1075-76,  financial
 assistance  has  been  extended  to  fishing

 (९)  The  salient  features  of  the  guide-
 lines  arew~

 l.  Eligibittty—Companies  satistying
 the  requirement  of  Section  280)  of
 the  Merchant  Shipping  Act,  1958.

 2.  Quantum  of  logan,  period  of
 amortisation  and  penod  of  initial

 trawlers  also  moratorium

 Typ  of ship,  in?  p  re=n‘age  of  loan  Mrximun  Mx  mum  pericd
 period  =  of  of  initel
 amortisatin  mcrat¢T  im

 On  Tepayment
 of  principal

 tr.  Fo'new  dry  cargo  thio  or  pissenger  ships  constructed
 in  forcign  shipyard  wto  90%  १6  years  I  year

 Fornew  ‘ry  citgo  ship;  or  p-ssenger  ships  constiucte¢  in
 Indian  shipyard  urto  95%  ५  qq  yoars  2  years

 Fo*  n-w_  tink-rswasther  built  in  foreign  or  Incien
 shipyards  upto  90  %  4  Years  I  Year

 For  second-hand  dry  cargo  ships  and  =  tankers  upto
 upto  75%  /3  of  t  year

 resi¢  ual
 income-tax
 hfe.



 a  Interest  on  loan:  8  per  cent  90.8.

 Agreement  and  other  documents  ex-
 ecuted  in  respect  of  loan,  interest  is
 accepted  at  4-I/2  per  cent  p.a.  in  Neu
 of  8  per  cent.

 4.  Security:  Totalcover  requireg  to
 be  furnished  at  present  is  720  per  ecnt
 of  the  loan  advanced  or  the  amount
 guaranteed  by  SDFC  outstanding  from
 time  to  fime  whichever  is  higher.  ‘fhe
 Company  should  insure  the  ships  mort-
 gaged  for  an  amount  not  less  than
 133-1/8  per  cent  of  the  loan/guarantee
 amount.

 No  further  security  (that  is  above
 20  per  cent  of  the  loan  amount)  may
 be  taken  to  cover  interest  to  foreign
 pbanks/institutions  etc.  and  a  clause
 equating  default  in  payment  of  that
 interest  to  a  breach  of  the  SDFC  icen
 agreement  may  be  incorporated.

 5.  Debt:  Eqaity  Ratio:
 a)  for  companies  With  a  pai’  up  capital

 of  Rs.  i0  millicn  or  more  62

 5  7878  Written  Angwers  9
 Preyiee:  The  Committee  may  how.

 ever  accept  debt-equity  ratio  upto
 0  ;  ३  where  it  gives  only  guarantee
 and  not  loan,

 6.  Debt  &  Equity  shall  comprise  of
 the  following:  Debt  includes  all  bor-
 rowings  repayable  not  earlier  than  five
 years  and  preference  shares  redeem-
 able  not  later  than  12  years  from  the
 date  of  issue.

 Equity:  includes  paid-up  equity  share
 capital,  share  premium,  free  reserves,
 irredeemable  .reference  shares  and
 preference  shares  redeemable  later
 than  43  years  from  the  date  of  issue,

 7.  Shipping  business;  Companies
 availing  of  loans  are  required  to  deal
 exclusively  in  shipping  business,

 8,  SDFC  Nominees  Companies  avail-
 ing  of  loans  are  required  to  accept  two
 nominees  of  the  SDFC  on  their  Board
 of  Directors.

 Similar  guidelines  have  been  issued
 in  the  case  of  financial  assistance  for @  ०५

 i  posi
 with  9  paid  up

 capital of  leas  tan  Rs.  20  mi ikon  4ir  fishing  trawlers  also

 (8)  the  information  so  far  available  is  as  follows
 (Rs.  in  lakhs)

 Name  of  the  Company  1972-73  79737  4  1974-75

 I,  Great  Eastern  Shipping  Company  Limited  429  40  359  35  ic88  83
 2.  Damodar  Bulk  Carriers  Limited  47:30  33  85  73  84

 *.  Seven  Seas  Tran  tation  Lad.,  (in.cor-
 :  porated  on  cen”  ied  year  ening  year  encin

 Me.  73)  (Dee  74
 40  22  734  07

 4.  India  Steamships  Lté.  r69  87  339  00  8r9  00

 5.  Chowgule  Steamshups  Ltd.  .  .  86°38  72  35  379°  14
 6,  Scindia  Steam  Nav.gation  Co.  Ltd.  .  yearenGirg  year  crCirg

 (June,  1973)  (une.  7974)
 673  Bo  886  42  I6§2  03
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 (Rs.  in  Inkhs)

 Name  ofthe  Company  +  ४9३74  3974-7
 yearending  year  ending

 73  (Wes,  74)

 7.  Surcendra  Ovearseas  Ltd.  (—~)a6-44  23°54
 Balance
 yet  receive,

 8  Demo  Steamship  Led...  38:29  Bs
 De.

 bs
 South  India  §  Corpor  tion  Ltd.  (—~)43-  38  546°99 9  hipping  Corp  (उ  45  i  353  )

 ro.  Ritnakar  Shipping  Co.  Ltd.  3  78  55°99  8976

 Nora:—~The  Profit/Loss  mdicated  above  is  after  providing  for  Depreciaticn  but  befcre providing  for  Development  Rebate  Reserve  and  Taxaticn,

 Share  of  Indian  Shipping  in  Indian
 Foreign  Trade

 807  SHRI  SOMNATH  CHATTER-
 JEE  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state,

 (a)  total  amount  of  money  paid  by
 India  to  ()  Foreign  and  (2)  Indian
 Shipping  Companies,  year-wise,  dur-
 ing  the  last  three  years,  on  account
 of  freight  charges;

 (b)  share  of  Indian  Shipping  in
 Indian  Foreign  Trede  as  in  1965-66
 and  ‘1974-75;  and

 (c)  what  steps  if  any,  are  being
 taken  to  increase  our  ghare  in  this
 regard?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (DR.  G.  s.
 DHILLON):  (a)  and  (b),  A  statement

 giving  the  required  information  is  at-
 tached.

 (९)  In  addition  to  continuing  our
 eflorts  to  expand  the  national  merchant
 fleet,  the  procedures  for  chartering  out
 of  Indian  ships  and  chartering  in  of
 foreign  flag  vessels  are  regulated  with
 a  view  to  maximising  the  utflisation  of
 Indian  ships  in  the  carriage  of  India's
 overseas  trade.  The  central  chartering
 organisation,  Transchart,  ensures,  to
 the  extent  possible,  that  cargoes  mov-
 ing  on  Government  account  are  car-
 ried  by  Indian  ships.

 Statement

 (a)  Total  amount  of  Freight  earned
 by  Indian  Shipping  Companies  in
 India's  overseas  trade  and  Freight  pay-
 ment  made  to  Foreign  Shipping  Com-
 panies  during  the  last  three  years  were
 as  under,—

 T.  Freight  earnings  of  Indian  Companies

 2  payments  made  to  Foreign

 —————
 se

 1972-73  1973-74.  1974-75

 (Rs.  in  crores)

 I97°6  178  0o§  a  2gr+36

 27°44  369°32  485°52

 i64  LS—4.
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 (b)  Shere  of  Indian  Shipping  in
 India's  Overseas  trade  in  1965-66  was
 32.9  per  cent  and  in  17875  Ht  rose  to
 27.75  per  cent.

 Import  of  Nou-Ferrous  BMotiis

 1808,  SHRI  SOMNATH  CHATTER-
 JEE:.Wilt  the  Minister  of  STEEL,  AND
 MINES  be  pleased  to  state:

 (a)  quantity  and  value  of  produc-
 tion.  and  import  of  non-ferrous  metals

 Lad
 the  years  ‘1978,  ‘1974  and  ‘1975;

 an

 (b)  when  our  country  is  expected
 to  achieve  self-sufficiency  in  the
 production  of  non-ferrous  metals?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  A
 statement  is  attached

 (b)  The  country  at  present  aas
 achieved  self-sufficiency  in  production
 of  aluminium  metal,  In  fact  the  alu-
 minium  producers  have  been  authoris-
 ed  to  export  5.000  tonnes  of  EC,  grace
 and  15,000  tonnes  of  other  than  E.C,
 gtade  Aluminium.  Some  exports  have
 already  taken  place  during  ‘1075-76,

 Whitten  wnawers'.-  ५»

 In  so  far  as  copper,  zimc  and  lead
 are  concerned,  from  the  statement  it
 would  be  observed  that  the  indigénous
 production  ‘is  rising  resulting  in  re-
 duced  imports,  ‘The  gap  between  the
 demand  and  indigenous  production  is
 steadily  being  narrowed,

 Though  the  plans  for  increased  in.
 digenous  production  of  major  non-
 ferrous  metals  are  being  implemented,
 the  demand  also  would  rise  with  the
 increasing  industrial  activities.  Takng
 into  consideration  the  various  projects
 under  implementation  for  copper  and
 zine  it  is  expected  that  the  country
 would  reach  near  self  sufficiency  py
 the  end  of  5th  Five  Year  Plan.  How-
 ever  in  case  of  lead,  the  near  self  suffi.
 ciency  may  be  reached  only  during  the
 6th  Plan.

 With  regard  to  Nickel  with  the  imple
 mentation  of  Sukinda  Nickel  Project
 some  time  during  the  6th  Plan  indigen-
 ous  production  would  commence.  How-
 ever  since  the  demand  then  ig  likely
 fo  go  up  considerably  only  part  re-
 quirements  would  be  met  by  indigen-
 ous  production.

 Since  no  commerc’al  deposits  of  Tin
 are  avallable,  the  country  would  have
 to  continue  to  import  this  metal.

 I.  The  production  of  major  non-ferrous  primary  metals  during  1973,
 974  and  975  has  been  as  under:—

 Statement
 Gn  Tonnes)

 7973  7974  I975

 @  Aluminium  .  os  154,289  1,28,913  _—3,66,986
 (४)  Copper  -  =  -  «  12,162,  12,905  22,020

 @)  Zinc  7  *  ‘  "  20५90  23,857  25,727

 (०)  Lead  .  ele  2,636  13,986  4,769

 IL  Rostimated  value  of  non-ferrous  metals  produced  (indicated  in  T  890४८)

 Year

 7973
 «

 1974  .  *

 (Rs,  in  crores)

 WOr-90
 4s"  64

 219"  40
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 tigidt  tih-Rerrous  primiry
 ey  Wythe  danitiing  agency  viz.  MMC.  hat  Det

 eo
 Ls  ite.

 रु
 कं

 (In  Tonnes)

 79735  ‘974

 a  Copper  rr er

 (i)  Zinc  :  +  न

 (ii)  Lead  re

 (je)  Tin

 (e)  Nickel  नि  न  न  नि

 67337  64795  37748

 36055  35206  2२००६

 2090  zr§2  2283

 798  2757  2568

 IV.  Value  ofnon-ferrous  metals  imported  (9s  in  III  above).
 Year

 7973  «&

 7974
 ०००

 International  System  of  Payment  to
 Seamen

 1809,  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Gcvernment  are
 aware  of  the  International  system  of
 payment  to  seamen;

 (b)  if  so,  the  broad  outlines  there-
 of;

 (c)  whether  the  Indian  shipowners

 are
 implementing  the  said  system;

 an

 (d)  if  go,  the  steps  taken  by  Gov-
 ernment  to  ensure  implementation  of
 the  system  of  payment?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (DR.  १  Ss
 DHILLON):  (a)  and  (b).  The  employ.
 ment  of  seamen  on  ships  is  regulated
 in  accordance  with  the  Articles  of
 Agreement  signed  by  the  crew  for  cach
 voyage,  No  seaman  can  be  engaged
 ‘unless  he  is  in  possession  of  a  Continu-
 ous  Certificate  of  Discharge  (CDC)
 issued  by  the  competent  authority.

 .

 (Rs.  in  crores)

 94°79
 163°49

 69°72

 Peyment  of  wages  to  seamen  is  made
 before  a  Shipping  Master  on  compie-
 tion  of  the  voyage  at  the  port  where
 the  seamen  are  signed  off.  In  India
 payment  of  wages  to  seamen  is  regu-
 lated  in  accordance  with  the  provisiong
 of  the  Merchant  Shipping  Act,  ‘1958.
 This  system  is  more  or  less  similar  to
 the  system  in  vogue  in  U.K,  and  some
 other  countries,

 (c)  Yes,  Sir.

 (d)  Does  not  arise.

 Alfotment  of  Lang  to  Bonded
 Labourers

 #l0.  SHRI  MOHAMMAD  ISMAIL:
 Will  the  Minister  of  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  have
 taken  steps  for  allotment  of  land
 to  the  bonded  labourers:  and

 (b)  if  so,  the  number  of  bonded
 labourers  benefited?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  fa)  and  (b)
 Guidelines  have  been  issued  by  the
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 Centre  to  the  State  Governments  for
 allotment  of  land  to  the  freed  bonded
 labourers  on  a  priority  basis.  So  far
 no  report  has  been  received  regarding
 the  number  of  bonded  labourers  bene-
 fited.

 Showing  of  Racist  Film  op  Television
 by  B.B.C,  despite  Objections  from

 Asians

 1811.  SHRI  RAJDEO  SINGH:
 SHRI  BIRENDER  SINGH

 RAO:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 {a)  whether  B.B.C.  has  been  re-
 peatedly  showing  every  Saturday  in
 its  television  channel  No.  2  a  film
 which  has  b  angrily  denounced
 by  Asian  Organisation  in  England  as
 blatantly  racial;

 s:  (b)  whether  the  Indian  Workers
 .,Association  of  Suthhall,  England
 sas  even  threatened  to  sue  B.B.C.  in

 courts;

 “(c)  whether  according  to  some
 Asians  who  viewed  this  programme,
 ‘jmmigrants  in  England  were  depicted
 as  filthy  people,  importing  diseases
 in  Britain  like  itches  and  finally
 depriving  the  local  population  of
 their  living  by  capturing  trade  and
 commerce;  and

 (d)  whether  Government  of  India

 ny
 e  ,asked

 for  a  report  and  lodged
 protest?

 THE  DEPUTY  MINISTER  IN  THE
 RY  OF  EXTERNAL  AFFAIRS

 (SHRI  BIPINPAL  DAS):  (a)  The
 B.B.C.  Television  has  a  serial  pro-

 sgramme  entitled  “Open  Door”  in  which
 {privateteeroups  are  permitted  to  pre-
 sent  thdjr  points  of  view,  Two  pro-

 es  prepared  by  Asian  immigrant
 ations  were  shown  in  this

 series  explaining  that  Indian  and

 pes

 immigrants  were  playing  a

 पलक
 ‘constructive  role  in  Britain.

 Atter
 programmes  had  been  re-

 cond  time  on  the  television,
 a  private Bo  vanisation  called  “British
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 Campaign  to  stop  Immigration  spon-
 sored  in  the  same  series  on  the  28th
 February,  1976,  a  film  critical  of  Asian
 immigrants.  Despite  protests  to  the
 B.B.C.  from  Asian  organisations  tbat
 the  latter  film  might  incite  racial  viol-
 ence,  and  an  unsuccessful  application
 for  a  court  injunction  to  stop  its  fur-
 ther  screeing,  the  film  was  repeated
 on  television  on  the  6th  March,  1976.
 It  has  not  b  shown  thereafter;

 (b)  The  Indian  Workers’  Association
 of  Southhall  and  certain  other  organi-
 sations  have  jointly  approached  the
 Attorney  General  of  Britain  to  prose-
 cute  the  B.B.C.  and  the  producer  of  the
 programme  for  promoting  hatred  and
 violence.  Alternatively,  they  have
 sought  the  Attorney  General’s  permis-
 sion  to  prosecute  the  B.B.C.  them-
 selves;

 (c)  Scenes  of  dirty  streets  in  certain
 areas,  where  Asian  immigrants  were
 shown.  The  film  also  seemed  to  sug-
 gest  that  continued  immigration  might
 have  an  impact  on  the  employment
 prospects  of  the  local  population.
 There  was,  however,  no  suggestion  that
 immigrants  were  importing  diseases
 into  Britain;

 (d)  The  matter  has  been  brought  to
 the  notice  of  the  British  Foreign  Office
 and  the  High  Commission  of  India  in
 London  has  also  expressed  its  unhappi-
 ness  to  the  B,B.C.

 Statement  by  Swedish  Foreign
 Minister

 1812.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  whether  during  the
 recent  visit  of  the  Foreign  Minisfer
 of  Sweden,  he  stated  that  his  Govern-
 ment  advocated  the  need  of  abolishing
 the  debts  of  the  developing  countries
 and  also  that  all  developed  countries
 should  set  apart  one  per  cent  of  GNP
 as  development  aid  fund?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  Yes,  Sir.  Mr.

 Seven  Anderson  stated  this  at  the  press
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 conference  held  by  him  turing  his
 visit  to  india  in  March  ‘1974,  He  also
 indicated  that  Sweden  would  not  wait
 for  all  the  developed  countries  to  fall
 in  line  with  this  view  and  wes  pre-
 pared  to  implement  the  propositions
 unilaterally.

 .  Bonded  Labour

 i83.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  LABOUR  be
 pleased  to  state:

 (a)  the  time  by  which  all  the
 bonded  labourers  are  expected  to  be
 freed;

 (b)  whether  any  action  has  been
 taken  against  any  person  who  came  in
 way  of  implementing  this  decision  of
 Government;  and

 (ce)  if  so,  the  facta  thereof  and  the
 action  taken  against  such  persons?

 THE  DEPUTY  MINISTER  IN  HE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  Under  the
 Bonded  Labour  System  (Abolition)
 Act,  1976,  which  came  into  force  with
 effect  from  25-10-1975,  the  bonded
 labour  system  stands  abolished  in  the
 country.  Efforts  are  however  heimg
 made  to  identify  such  persons  for  their
 early  economic  rehabulitation.

 (b)  and  (c).  Six  cases  of  prosedcu-
 tion  have  been  reported  from  State
 of  Uttar  Pradesh  so  far,

 Target  fixed  for  mal,  ang  female
 operations  in  States

 1814,  SHRI  SHANKERRAO  SAVANT:
 Will  ihe  Minster  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (b)  the  achievelnents  go  far,  Btate/
 |

 Union  Territory-wise;  and

 (९)  nature  of  Incentives  offered  to
 the  States  and  Union  Territories?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (CHAUDHURY  RAM
 SEWAK):  (a)  and  (b),  Targets  are
 fixed  for  total  sterilization  operations
 and  not  for  male  and  female  opera.
 tions  separately.  Accordingly,  a  state.
 ment  giving  annual  targets  and  achjeve-
 ments  with  male  and  female  break-up
 for  the  year  1975-76  (April,  975  to
 February,  976)  m  the  various  States
 and  Union  Territories  is  laid  on  the
 Table  of  the  House.  (Placed  in  Library
 See  No,  LT-0599/76).

 (c)  Family  Planning  is  a  Centrally
 Sponsored  Scheme  for  which  i00  per
 cent  assistance  is  given  by  the  Central
 Government  to  the  State  Governments.
 National  awards  are  also  given  to
 States  and  Union  Territories  on  the
 basis  of  performance.

 Loan  for  Moghy  Lines

 8I5  SHRI  SHANKER  RAO
 SAVANT:  +

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state.

 (a)  whether  Government  of  Maha-
 rashtra  has  been  pressing  the  Union
 Government  to  sanction  soft  loan  to
 Moghul  lines  to  purchase  small,  low
 draught  vessels  for  operation  on  the
 Konkan  coast  whose  ports  have  most-
 ly  shallow  draught;  and

 (9)  if  80,  action  taken  on  the  re-
 presentation  of  the  State  Government?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (DR.  G.  S&S.
 DHILLON):  (a)  No,  Sir.

 (b)  Does  not  arise.

 .  .
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 Family  Planing
 or

 in  DD.  A  —s  tng  three,  senetijament,  colmaien,  ctu,
 «opting  Khichripar,  Kalyampusl  and  दम

 i8i6.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to

 ~

 (a)  whether  Government  bas  decid-
 ed  to  set  up  dispensaries  and  femily
 Planning  centres  in  the  new  resettle-
 ment  colonies  of  Delhi  under  D.D.A,;
 ang

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (CHAUDHURY  RAM
 SEWAK):  (a)  and  (b).  Nine  D.D.A.
 dispensaries  are  providing  medical
 eare  and  family  planning  services  fn
 the  J.J.  resettlement  colonies  of  D.D  A.
 viz.  Dakshinpuri,  Madangir,  Nanglol,
 Seelampur,  Wazirpur,  Seemapuri.
 Madipur,  Sunlight  and  Srinivaspuri.

 Further,  medical  care  and  family
 planning  services  are  also  being  pro-
 vided  by  five  Dispensaries  run  by  Deihi
 Administration  in  various  J.J.  Resettle-
 ment  colonies,  viz.  Hasthsal,  Raghbir
 Nagar,  Budhnagar,  Pandu  Nagar  ind
 Shakarpur.

 Two  Family  Planning  Centres  run  sy
 Municipal  Corporation  of  Delhi  are
 functioning  in  Nangloi  and  Seelampur
 Colonies.

 One  Mobile  Unit  of  Delhi  Municipal
 Corporation  and  one  of  New  Delhi
 Municipal  Committee  are  daily  visit-

 Society  is  also  visiting  twice  a  week  in
 theag.  three  colonies,

 Medical  care  and  family,  planoing
 services  are  also  available  to  D.DA.
 Resettlement  colonies  from  institutions
 located  in  adjoining  areas,  vir.  Family
 Planning  Centre  at  Harinagar  run  by
 Delhi  Administration;  Family  Planning
 Centre  at  Navin  Shahdra  run  by  Red
 Cross  Society;  Famfly  Planning  Centre
 Tilaknagar  run  by  Municipal  Corpora.
 tion,  Delhi,  and  Family  Planning  Cen-
 tre,  Shahdara  (located  in  General
 Hospital)  run  by  Delhi  Administratign.

 Senior  House  Surgeons  in  Delhi
 Hospitals

 ‘1B17,  SHRI  S.  M.  SIDDAYYA:  WD
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  how  many  doctors  are  working
 in  the  Willingdon  Hospital,  Safdarjung
 Hospital,  All  India  Institute  of  Medical
 Sciences,  New  Delhi  as  Senior  House
 Surgeong  ag  on  Ist  Mardh,  ‘1976;  and

 (b)  out  of  them,  how  many  belong
 to  the  Scheduled  Castes  and  Scheduleg
 Tribes?

 THE  DEPUTY  MINISTER  IN  THE
 MUSTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  M
 ISHAQUE):  (a)  and  (b).  The  informa-
 tion  in  respect  of  Senior  Residents  is
 as  under:—

 ‘Total  Nos.  of

 Senior  Scheduled  5  ulec
 Residents  Caste  ibe

 Sefdarjang  Hospital  56  I  ang

 Willingdon  Hospital  32  E

 All  India  Lastitute  of  Medical  Sciences

 LTT OTe
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 Paton  Telephone  System

 8l8.  SHRI  RAMAVATAR.  SHASTRI
 ‘Will  the  Minister  of  COMMUNICA
 TIONG  be  pleased  to  state

 (a)  the  average  calls  put  through
 per  day  by  subscribers  of  Patna  Tele-
 phone  System  on  the  basis  of  figures

 vailable  for  year  1975-76

 {b)  the  average  revenue  per  tele-
 phone  connection  through  loca)  trunk
 calls  per  subscribers  of  Patng  Tele-

 System  as  per  figures  available
 for  ‘1975-76;

 (ce)  the  number  of  subscribers  in  the
 waiting  ij  in  Patna  Telephone  Sys-
 tem;

 (d)  whether  large  number  of  cross
 talks  and  wrong  connectiong  take  place
 due  to  poor  maintenance  of  Patna
 Telephone  System;  and

 (e)  the  steps  being  taken  by  Gov-
 ernment  to  tone  up  the  efficiency  of
 services?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  .04  calls  per  suk-
 scriber  per  day.

 (b)  Rs.  32.34  per  month  per  sub-
 scriber.

 {c)  347  as  on  24-3-1976.

 (a)  There  is  no  such  general  com-
 plaint.

 (e)  Routine  tests  are  being  taken
 regularly  to  watch  and  improve  the
 service.  A  special  drive  to  reduce
 fault  incidence  in  the  equipment  has
 been  launched.

 Construction  of  staff  quarters  in
 Bihar  Circle

 8i9,  SHRI  RAMAVATAR  SHASTRI.
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  there  ig  proposal  for
 construction  of  staff  quarters  for
 छ  &  T  Staff  working  at  various  places

 in  Bihar  Circle  during  the  yeer  t07@-
 77;  ama

 (b)  if  go,  the  number  of  quarters
 at  each  station  type-wise  in  Bihar
 Circle?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR.  SHANKER  DAYAL
 SHARMA):  (a)  Yes,  Sir.

 (b)  At  Chapra  4  type  I  and  8  type  Il
 quarters  and  at  Darbhanga  24  type  I
 and  30  type  II  quarters  are  proposed to  be  constructed.  Subject  to  avail-
 ability  of  funds,  efforta  will  alao  be
 made  to  commence  construction  of
 Some  of  the  quarters  out  of  72  tyne  I,
 08  type  TI,  i8  type  III  and  2  type  IV
 quarters  at  Bokaro  which  have  teen
 planned,

 Opening  of  new  Departmental  Tele-
 graph  offices  in  Bihar  Circle

 1820.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  there  is  proposal  for
 opening  new  Departmental  Telegraph
 offices  at  Siwan,  Hajipur,  Motihari,
 Samastipur  and  Arrah  under  Bihar
 Circle;  and

 (b)  by  what  time  these  Departmen-
 tal  Telegraph  offices  are  expected  to
 be  opened?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR,  SHANKAR  DAYAL
 SHARMA):  (a)  Yes,  Sir,  except  for
 Motihari  which  does  nat  justify  conver-
 sion  from  Combined  Office  into  है.  De-
 partmenta]  Telegraph  Office.

 (b)  It  is  not  possible  to  indicate  the
 time  as  the  proposals  are  beitg  -prozes-
 sed.
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 बिहार  और  परिचय  बंगाल में  जवाब  छुट्टी
 और  कॉोरंचानें  बसद  करने  पर  कारखानों-

 अभिनी  के  हम  कार्यवाही

 1821.  शी  कला  मिस  मधुकर'  :

 क्या  श्रम  र््तरं  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  भर  बंगाल  के  बहुत
 से  कारख़ाना  मसालिक  भझ्रापातस्थिति  की

 घोषणा  के  बाद  सरकार  की  घोषित  नीति,
 कि  वे  कारखाने  बन्द  नहीं  करेंगे  और  श्रमिकों
 की  जबरन  छूठटी  नहीं  करेंगे,  का  प्री  भी
 पालन  नहीं  कर  रहे  हैं  ;

 10 १  आपात  स्थिति  की  घोषणा  के

 बाद  कितने  कारखाने  बन्द  किए  गए  कौर

 कितने  श्रमिक  बे रोजगार  हो  गए;  कौर

 (ग)  कया  सरकार  ने  इन  कारखाना

 ,  मालिकों  के  विरुद्ध  कोई  कदम  उठाया  है  ?

 असम  मंत्रालय  सें  उपमंत्री  थी  बालगोविन्द

 बर्मा:  :  (क)  से  (ग)  बिहार  प्रौढ़

 पश्चिम  बंगाल  की  राज्य  सरकारों  द्वारा  भेजी

 गई  सूचना  अनुसार,  I-7-75  से  (31-12-75
 तक की  अवधि के लिए बन्दियों के  लिए  बन्दियों  से  सम्बन्धित

 संगत  पकड़े  निम्न  प्रकार  हैं:--
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 राज्य  बन्द  किए  गए
 एककों  की  संख्या

 अ्रत्तग्रस्त  श्रमिकों
 की  संख्या

 537

 428

 सरकार  नें  पहले  ही  प्रौद्योगिक  विवाद

 प्रप्त नियम,  947  संशोधित  कर  दिया  है
 जिससे,  उन  औद्योगिक  प्रतिष्ठानों  के  लिए,
 जिन  पर  यह  संशोधनों  अधिनियम,  1976

 लागू  होता  है,  प्रतिष्ठान  को  बन्द  करने  से

 पहुंचे  समुचित  सरकार  को  पु  अनुमति  प्राप्त
 करना  पश्रावश्यक  कर  दिया  गया  है  यह

 बिहार  .  १0

 पश्चिम  बंगाल  45

 ra
 ad  os

 संशोधन  प्रधिनिषम  >  मां,  1876  से

 हुआ  ।  यह  सम्बन्धित  राज्य  सरकारों  का

 है  कि  वे  इन  कारख़ाना  मालिकों  के  खिलाफ़
 कार्रवाई  करें  जो  संशोधन  प्रीमियम  के
 उपबन्धों  का  उल्लंघन  करते  हैं।

 Account  statements  of  Family  Pension
 Fong  Scheme

 2822.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  LABOUR  be  pleased  to
 state:

 (a)  whether  after  coming  into  force
 of  the  Family  Penmon  Fund  Scheme,
 the  members  have  not  been  furnish-
 ed  the  account  statements  showing  the
 amounts  contributed  in  their  accounts;

 (b)  whether  Government  have
 made  any  assessment  to  find  out  the
 reasons  for  thig  slackness  on  the  part
 of  the  Regional  Provident  Fund  Offi-
 ces;  and

 (९)  if  so,  the  facts  thereof  ang  by
 what  time  Government  propose  to
 streamline  the  working  of  the  Regio-
 nal  Provident  Fund  Offices  in  this
 direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a),  The  account
 statements  of  Family  Pension  Fund
 have  not  been  furnished  to  the  mem-
 bers  as  there  ig  no  provision  in  the
 Employees’  Family  Pension  Scheme,
 97i,  for  issuing  such  statements.

 (b)  and  (c)  Do  not  arise

 Indo-Pak  Mushaira
 i823.  SARDAR  SWARAN  SINGH

 SOKHI:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  any  Indo-Pakistan
 Mushaira  is  going  to  be  held  or  has
 been  held;

 (b)  whether  such  activities  are
 likely  to  improve  the  Indo-Pakistart
 relations;  and
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 (९)  “whether  such  Mushairas  would
 “be  held  in  Pakistan  also  ist  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  The
 Shankar  Lal  Murli  Dhar  Society  of
 Delhi  has  been  organising  annual
 mushairas  with  the  participation  of
 Indian  and  Pakistani  poets  upto  1965.
 Thereafter  thig  annual  features  had
 to  be  discontinueg  due  to  the  non-parti-
 cipation  by  Pakistani  poets.  However,
 this  year  two  Pakistani  poets  partici-
 pated  in  this  Mushaira.

 (b)  and  (०),  In  the  view  of  the
 Government  of  India,  such  cultural  ex-
 changes  can  be  helpful  in  bringing
 about  closer  understanding.  It  is
 understood  that  a  troupe  of  artistes  of
 Bombay  has  been  invited  to  visit  Pakis-
 tan  by  a  Karachi  organisation,

 Commonwealth  Aid  Plan  for  .
 Mozambique

 1824,  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state.

 (a)  whether  India  alongwith  other
 Commonwealth  countries  joined  aid
 plan  for  Mozambique  to  offset  the
 grave  economic  consequences  of  clos-
 ing  its  border  with  Rhodesia;  and

 (b)  if  so,  the  facts  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS),  (a)  Yes,  Sir.

 (b)  The  Commonwealth  Sanctions
 Committee,  on  which  India  ig  repre-
 sented,  met  in  London  on  4th  March,
 ‘1976,  and  authorized  the  Secretary
 General  of  the  Commonwealth  Secre-
 tariat  to  contact  the  Government  of
 Mozambique  m  order  to  ascertain  the
 requirements  of  Mozambique  to  offset
 the  economic  disruption  causeq  by  the
 closure  of  the  border  with  Rhodesia.
 Accordingly,  the  Secretary  General
 visited  Mozambique,  held  discussions
 with  the  leaders  of  the  Government
 and  made  certain  proposals  for  giving

 immediate  assistance  to  Mozambique.
 The  Government  of  India  hag  made  a
 grant  of  Rs,  900,000  as  part  of  the
 eollective  contribution  to  Mozambique
 by  the  Commonwealth,

 Protection  of  U.  N.  permanent  mission.
 in  New  York

 1825.  SHRI  C,  K.  CHANDRAPPA
 Will  the  Minister  of  EXTERNAL  Al.
 FAIRS  be  pleased  to  state:

 (a)  whether  India  joined  several
 countries  at  the  U.N.  to  urge  upon
 the  U.S,  Government  to  protect  the
 permanent  mission  in  New  York
 against  threats;  and

 (9)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS.
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.

 (b)  Our  Permanent  Representative
 hag  lodgeq  a  formal  complaint  to  the
 appropriate  authorities  and  also
 brought  the  incidents  to  the  notice  of
 the  Permanent  Mission  of  the  USA  to
 the  United  Nations.  The  U.S.  autho-
 rities  have  expressed  regret  and  reite-
 rated  their  assurances  to  take  all  necés-
 sary  steps  to  discharge  their  responsi-
 bilities.

 The  Host  Relations  Committee  of  the
 U.N.  also  met  recently  to  discuss  inei-
 dents  and  attacks  against  several  Per-
 manent  Missions  including  India.  A
 Resolution  was  adopted  expressing
 deep  sympathy  with  the  Missions  cqn-
 cerned  ang  urging  the  host  country  to
 take  all  necessary  measures  to  appre-
 hend,  prosecute  and  punish  those  guilty
 of  the  criminal]  acts,

 #H.S.L,  continuance  under  S.ALL,
 1826.  SHRI  ARJUN  SETHI:  Will  the

 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  the  Hindustan  Steel
 Limited  continues  to  function  under
 the  Steel  Authority  of  India  Limited;

 and
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 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  Yes,
 Sir.

 (b)  Hindustan  Steel  Limited  is  a
 wholly-owned  subsidiary  of  Steel
 Authority  of  India  Limited  and,  there-
 fore,  appropriately  functions  under  the
 latter.

 Mineral  deposits  in  U.P.  Hills

 1827,  हा  PARIPOORNANAND
 PAINULI:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleaseg  to  state:

 (a)  the  important  mineral  deposits
 found  in  the  U.  P  Hills  and  their
 quantity;

 (b)  whether  the  quarrying  of  marble
 and  limestone  in  Mussoome  and  ad-
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 joining  bills  ip  dqne  indisoriminately
 and  in  unecieutific  manner  causing
 wastage  of  this  national  wealih  and
 eroding  the  hills;  and

 {c)  if  so,  steps  taken  to  stop  this
 practice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  A
 statement  is  attached.

 (b)  and  (c).  The  U.P.  Government
 18  seized  of  the  problem  In  order  to
 effect  improvement  in  the  quarrying  of
 marble  and  limestone  in  a  more  scienti-
 fic  manner,  a  Committee  comprising  of
 Geologists  and  Mining  Engineers  from
 Indian  Bureau  of  Mines,  Geological
 Survey  of  India,  Directorate  of  Mines
 Safety  and  State  Directorate  of  Geolo-
 gy  and  Mining  was  constituted  by  the
 State  Government  to  comprehensively
 review  the  position  and  suggest  reme-
 dial  measures.

 Statement

 Important  Mineral  Deposits  Found  in  U.P.  Hiils

 %.  Important  Mineral  Deposit  District
 (Million  pret

 Tt  Himestone  "tt  s+
 PARSE  ches,  Paurl Garhwal  g8a-04

 2.  Dolomite  .  .  .  Tehri  Garhwal  2°00
 3.  Phosphate  नि  है  Dehradun,  Tehri  Garhwal  1B  05
 4.  Gyprum  .  Dehradun,  Nainital  TehnG:-

 Garhwal  .  Fy  9  20

 Ss  Magnesite  .  :  Almora,  Pithoragarh  33°83
 6.  Copper,lead  &  Zinc  -  Pithoragarh  *  *  o77

 ph  Teale  -  en  +»  e  Almora  760

 Telephone  Exchanges  in  Dehra  Dun,
 Rishikesh  and  Vikas  Nagar

 1828,  SHRI  PARIPOORNANAND
 PAINULI:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state.

 (a)  whether  telephone  exchanges
 in  Dehra  Dun,  Rishikesh  and  Vikas
 ager  are  working  unsatisfactorily,
 particularly  during  the  summers,

 (b)  whether  air-conditioner  in  the
 Dehra  Dun  exchange  is  defective
 which  ig  the  source  of  the  trouble;
 and

 (c)  if  so,  what  steps  are  being  taken
 to  ensure  satisfactory  functioning  of

 these  exchanges  in  the  coming  sum-
 mer?
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 ever,  88  Dot  function  80  well  from  Oc-
 tober  975  to  January  4976  due  to  cable
 preakdowns.  This  exchange  is  func-
 tioning  satisfactorily  since  February
 1076,

 (b)  and  (c).  It  is  correct  that  air-
 conditioning  plant  supplied  for  Debra-
 dun  exchange  wag  defective  and  was
 rejected  by  the  Government.  Window
 type  aircorditioning  units  have,  how-
 ever,  been  installey  for  the  switch
 room  and  are  working  satisfactorily.

 Commissioning  of  Direct  Dialling
 System  from  various  Cities  in  UP.

 i829.  SHRI  PARIPOORNANAND
 PAINULI:  Will  the  Minister  of  COM-
 MUNICATLONS  be  pleased  to  state:

 (a)  the  time-table  fixed  for  the
 commissioning  of  direct  dialling  sys-
 tem  from  various  cities  in  Uttar
 Pradesh  to  Lucknow  and  Delhi  in
 1976-77;  and

 (b)  to  what  extent  the  micro-wave
 system  in  Mussoorie  will  help  the
 telephone  communication  in  Western
 Uttar  Pradesh  and  Delhi  in  the
 coming  years?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (DR,  SHANKAR  DAYAL
 SHARMA):  (a)  The  programme  for
 commissioring  of  S.T.D.  routes  in  U.P.
 Circle  is  as  follows:

 (1976-77  .  Dehradun-Delhi
 2.  Saharanpur-Delhi
 a  Muzaffarnagar-Delhi

 4,  Bulandshahar-Delbi
 5.  Mussoorie-Delhi
 6.  Varanasi-Delhi
 h  Allahabad-Delhi
 8.  Aligarh-Delhi

 (b)  The  existing  Microwave  system
 interconnectg  Mussoorie,  Dehradun,
 Muzaffarnagar  and  Hardwar.  This
 enables  the  provision  of  direct  cannec-
 tions  amongst  these  four  stations  and
 extension  of  cireutts  from  these  sta-
 tiong  to  other  places  via  the  Coaxial
 system  between  Delhi  and  Muzaffar-
 nagar.  Provision  of  S.T.D.  to  Dehra-
 dun  and  Mussoorie  in  ‘1976-77  and  even-
 tually  to  Harfiwar  (when  adequate  tra-
 fe  builds  up)  will  also  be  made  possi-
 ble  by  this  system.

 Passenger  Service  between  Bombay
 ang  Mangalere

 ‘1430.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  whether
 there  is  any  regular  passenger  or  pass.
 enger-cim-cargo  shipping  service  be(-
 ween  Bambay  and  Mangalore?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR.  G.  S,  DHILLON):
 No,  Sir.

 Construction  of  Road  between  Kudre- mukh  and  Padabidri
 §3l.  SHRI  ए,  R.  SHENOY:  Will  the

 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  the  construction  of road  between  Kudremukh  and  Padu. bidri  has  been  taken  up;  and

 (b)  the  estimated  time  wi the  construction  will  be  onueae
 THE  DEPUTY  MINISTER

 MINISTRY  OF  SHIPPING  AnD TRANSPORT  (SHRI  DALBIR  SINGH): (a)  and  (b).  The  road  in  question
 formg  part  of  the  Kudremukh  Project
 and  is  being  constructeq  by  the  State
 GOvernment  of  Karnataka  with  finan-
 cia]  assistance  from  the  Kudremukh
 Project  authority  by  way  of  00  per cent  loan,  to  available  in-
 dications  given  by  the  State  authorities, the  entire  road  project  is  likely  to  be
 completed  in  three  years’  time,
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 दिल्ली  स्थित  सच-विरोधी  गृह

 i832.  at  मूल  कन  कामा  कया
 श्वास्स्य  ौर  परिवार  नियोजन  ईस्वी  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  दिनांक  6
 फ़रवरी  i976  के  “इण्डियन  एक्सप्रेस”  में
 पोस्टमार्टम  हाउस”  (शव  परीक्षा  गृह)
 शीर्षक  के  प्न्तर्मत  सम्पादक  के  नास  पत्र  की
 झोर  दिलाया  गया  है;  और

 (ख)  यदि  हां,  तो  उक्त  पत्र  में  उल्ला-
 खित  शिकायतों  का  निराकरण  करते  के  लिए
 सरकार  ने  क्या  कदम  उठाए  हैं  ?

 स्वास्थ्य  जौर  परिवार  नियोजन  मंत्रालय
 में  उप  मंत्री  (शी  Go  ito  geo  इसहाक)  :

 (क)  जी,  हां ।

 य)  इस  समय  विलीन  भ्र स्प ताल
 में  शव  परीक्षा  की  व्यवस्था  करने  का  कोई
 प्रस्ताव  नहीं  है  a  सब्जीमंडी  वाले  शव
 परीक्षा  गृह  को  दूसरे  स्थान  पर  ले  जाने
 का  विचार  है।  प्रस्तावित  भवन  बनाते  समय
 पल्  में  लिखी  गयी  सभी  बातों  का  ध्यान  रखा
 जायेगा  |

 Mineral  Deposits  in  Bankura  Distt,  of
 W.  Bengal

 1838.  SHRI  5.  M.  BANERJEE  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state.

 (a)  whether  the  District  of  Ban-
 kura  in  West  Bengal  has  got  vast
 mineral  deposits;

 (b)  if  so,  the  facts  thereof;  and

 (ce)  steps  taken  to  develop  the
 mineral  potential  of  this  District?

 THE  DEFUTY  MINISTER.  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD);  (४)  and
 (b).  Eutimated  reserves  so  far  located
 by  the  Geological  Survey  of  India  of
 the  major  mineral  deposits  are  about
 28  million  tonnes  of  coal,  6.62  million
 tonne,  of  china  clay,  2  million  tonnes
 of  dolomite  limestone  and  4  to  5  lakhs
 tonneg  of  low  grade  tungsten  ore.

 (०)  The  Government  of  West  Bengal
 has  formed  a  Committee  comprising
 members  from  Géological  Survey  of
 India,  Central  Mine  Planning  and
 Design  Institute,  Ranchi  and  State  Gov-
 ernment  to  work  out  the  programme
 of  development  of  the  Mejia  area  locat-
 ed  in  Bankura  District.  The  Central
 Mine  Planning  and  Design  Institute  is
 also  drawing  up  a  programme  of  ex-
 ploitation  of  coal  in  this  backward
 area.

 Retrenchment  and  Lay-off  of  Workers

 ‘1834,  SHR]  CHINTAMANT
 PANIGRAHI:

 SHRI  NOORUL  HUDA:

 Will  the  Minister  of  LABOUR  be
 pleased  to  state  the  total  number  of
 industrial  workers  retrenched  and  fac-
 ing  lay-off  up-to-date,  Statewise,  in  the
 country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  A  statement  giving
 the  available  information  is  laid  on  the
 Table  of  the  Sabha.  [Placed  in  Libra.
 ty.  See  No,  LT-0600/76].

 Becrultment  of  bus  Hostesses

 1836,  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  SHIP.
 PING  AND  TRANSPORT  be  pleased  to
 state-

 (a)  whether  two  hundred  women
 have  been  recruifed  ag  bus  hostesses
 for  Delhi  buses;  and

 (b)  if  so,  the  reason  and  terms  of
 recruitment?



 (9)  A  scheme  to  provide  greater  em-
 ployment  opportunities  to  educated
 women  was  taken  by  the  D.T.C.  in
 ‘1975,  which  was  the  “International
 Women's  Year”.  It  is  expected  that
 bus  hostesses  will  deal  with  the  pss-
 sengerg  with  greater  politeness  and
 that  incidents  of  misbehaviour  will  get
 reduced.

 Initially,  the  bus  hostesses  will  be
 given  training  for  about  two  months  in
 the  Training  School  of  the  Corpora-
 tion.  On  successful  completion  of  the
 training  and  passing  of  the  prescribed
 test,  they  will  be  appointed  in  the  scale
 of  Rs.  260-400.  A  copy  of  the  terms
 ang  conditions  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No,  LT-060/76].

 2.00  brs,

 PAPERS  LAID  ON  THE  TABLE

 INDIAN  TELEGRAPH  (FIFTH  AMENDMENT)
 RULEs,  976

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Indian  Telegraph  (Fifth  Amendment)
 Rules,  976  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.SR.  420  in  Gazette  of  India  dated
 the  20th  March,  1976,  under  sub-sec-
 tion  (5)  of  section  7  of  the  Indian  Tele-
 @taph  Act,  1885.  [Placeq  in  Library.
 See  No.  LT~0588/76].

 Revirwep  anp  ANNUAL  REPORr  OF
 BuarRat  GOip  Mrves  Lp.  For  (1974-75
 Witg  AUDITED  ACCoUNTs  AND  AUDIT

 RErort
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  beg  to

 and  Auditor  General  thereon.
 [Placed  in  Library.  See  No.
 LT-0889/76).

 Deraiten  DEMANDS  FOR  GRANTS,  976.77
 or  Tae  MOINISTHIES  or  LABOUR  AND  COM-

 MUNICATIONS

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  Detail-
 ed  Demands  for  Grants  (Hindi  and
 English  versions)  of  the  following  Mi-
 nistries  for  976-77:—

 ()  Ministry  of  Labour

 (2)  Ministry  of  Communications,
 {Placed  in  Library.  See  No.  LT-0590/
 76].

 CENTRE’s  AGREEMENT  WITH  U.P.  RE-
 NATIONAL  HIGHWAYS  SITUATED  IN  UTTAR

 PRADESY

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  DALBIR
 SINGH):  I  beg  to  lay  on  the  Table
 under  section  0  of  the  National  High-
 ways  Act,  ‘1956,  a  copy  of  the  Agree-
 ment  dated  the  28th  February,  7976
 (Hindi  and  English  versions)  entered
 into  between  the  Central  Government
 and  the  Government  of  the  State  of
 Uttar  Pradesh  in  respect  of  the  deve-
 lopment  and  maintenance  of  road  lnks
 of  National  Highways  situated  in  the
 State  of  Uttar  Pradesh.  [Placed  in
 Library.  See  No,  LT-089/76).
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 PAYMENT  OF  WacGes  (MINES)  AMEND-
 MENT  RULES,  976  anp  ANNUAL  REPORT
 OF  NATIONAL  LABOUR  INSTITUTE,  NEW

 DELHr  FOR  1974-75

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  I  beg  to  lay  on
 the  Table—

 (1)  A  copy  of  the  Payment  of  Wages
 (Mines)  Amendment  Rules,  976  (Hindi
 and  English  versions)  published  in
 Notification  No.  G.S.R.  360  in  Gazette
 of  India  dated  6th  March,  1976,  undez
 sub-section  (6)  of  section  26  of  the
 Payment  of  Wages  Act,  1936.  [Placed
 in  Library.  See  No.  LT-l03592/76].

 (2)  A  copy  of  the  Annual  Report  of
 the  National  Labour  Institute,  New
 Dethi,  for  the  year  ‘1974-75  tugether
 with  a  copy  of  the  Certified  Accounts
 (Hindi  and  English  versions).  [Placed
 in  Library.  See  No,  LT-0592/76].

 NOTIFICATION  UNDER  CENTRAL  [ExcisE
 RULEs,  944

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT  OF
 REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUXHERJEE):
 I  beg  to  lay  on  the  Table  a  copy  of
 Notification  No,  34/76-Central  Excises
 [G.S.R.  272(E)]  (Hindi  and  English
 versions)  published  in  Gazette  of  India
 dated  the  Ist  April,  1976,  issued  under
 the  Central  Excise  Rules,  ‘1944,  to-
 gether  with  an  explanatory  memv-
 randum,  [Placed  in  Library  See  No.

 LT-0594/76].

 2.02  hrs,

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  |  Sir,  i
 have  to  report  the  following  messages
 received  from  the  Secretary-General  of
 Rajya  Sabha:—

 (i)  “In  accordance  with  the  provi-
 sions  of  rule  27  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Najya  Sabha,

 APRIL  I,  976  J.  C.;'  Report
 I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya

 Sabha,  at  ifs  sitting  held  on  the
 3lst  March,  1976,  agreed
 without  any  amendment  to  the
 Comptroller  and  Auditor.
 General’s  (Duties,  Powers

 and  Conditions  of  Service)
 Amendment  Bill,  1976,  which
 Was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  25th
 March,  1976.

 (ii)  “In  accordance  with  the  provi-
 sions  of  rule  27  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on
 the  Slst  March,  4976  agreed
 without  any  amendment  to  the
 Departmentalisation  of  Union
 Accounts  (Transfer  of  Perso-
 nnel)  Bill,  1976,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  25th
 March,  1976.”

 PUBLIC  ACCOUNTS  COMMITTEE

 HUNDRED  AND  NINETY-NINTH  REPORT
 SHRI  H.  N.  MUKERJEE  (Calcutta-

 North-East):  I  beg  to  present  the
 Hundred  and  Ninety-ninith  Report  of
 the  Public  Accounts  Committee  on  Ac-
 tion  Taken  by  Government  on  the  re-
 commendations  of  the  Committee  con-
 tained  in  their  Hundred  and  Fifty-
 ninth  Report  relating  to  Milo  Purchas-
 ed  from  Abroad  (Department  of
 Food).

 32.03  hrs.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL

 REPORT  OF  THE  JOINT  COMMITTEE
 SHRI  LILADHAR  KOTOKI  (Now-

 gong):  I  beg  to  present  the  Report  of
 the  Joint  Committee  on  the  Bill  fur-
 ther  to  amend  the  Code  of  Civil  Pro-
 cedure,  1908,  and  the  Limitation  Act,
 1963.

 and  Evidence  724
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 (i)  Rviwancs

 SHRI  LILADHAR  KOTORI:  I  beg
 to  lay  6m  the  ‘Table  the  récord  of  Evi-
 dence  (Volumes  I  and  II)  tendered
 before  the  Joint  Committee  on  the
 Bill  further  to  amend  the  Code  of
 Civil  Procedure,  1908,  and  the  Limita-
 ton  Act,  1968,

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Ona  very  important
 igsue,  Sir.  Kindly  give  me  only  one
 minute.  I  have  given  notice.  It  is
 a  vety  important  matter.  Notice  has
 been  received.

 MR.  SPEAKER:  I  have  not  receiv-
 ed,

 SHRI  SOMNATH  CHATTERJEE:  I
 have  given,  Sir.  Notice  has  been  re-
 ceived.  Forty-eight  lawyers  in  Delhi
 have  been  arrested  because  they  had
 protested  against  the  demolition  of
 ther  chambers  without  any  notice.
 They  had  built  their  chambers  with
 the  Delhi  Admimsiration’s  permission

 MR.  SPEAKER’;  You  wait  for  my
 consideration,

 SHR]  SOMNATH  CHATTERJEE  ;  I
 have  given  notice  under  rule  377  and
 then  for  Calling  Atlention.  I  have
 given  everything.  This  is  a  malter  of
 very  great  umportance.  (Interruptions)
 Lawyers  have  been  arrested;  and  bails
 have  not  been  given.  They  are  only
 trying  .  Thev  wen‘  to  the  Chief  Jus-
 tice  with  8  representation  that  their
 chambers  should  not  be  demolished
 without  any  notice.  They  have  been
 bull-dozed.  Their  files,  books  (Inter-
 ruptions),

 MR.  SPEAKER:  I  will  consider  it.

 SHRI  SOMNATH  CHATTERJEE:  I
 have  given,  Sir;  kindly  examine.

 MR.  SPEAKER:
 row:

 Bring  it  tomor-

 SHRI  8,  M.  BANERJEE  (Kanpur):
 Let  the  Home  Minister  make  a  note
 of  it.  (Interruptions)

 SHRI  SOMNATH  CHATTERJEE:
 One  fine  morning  they  went  to  the
 chambers  and  found  :t  demolished. Are  they  not  citizens  of  thig  country?
 (interruptions).

 SHRI  B.  V,  NAIK  (Kanara}:  There
 were  the  small  people  whose  fhuggi-
 jhompris  were  demolished.  Where  ig
 the  distinction?  When  it  touches  ihe
 hon.  Member's  profession,  he  gets  very
 much  upset  about  it.

 SHRI  SOMNATH  CHATTERJEE:
 No  motive  should  be  imputed.

 MR,  SPEAKER:  Don’t  take  notice  of
 that.

 (Interruptions)

 SHRI  8.  V.  NAIK:  Law  is  law  Be.
 cause  their  sections  are  involved,  they
 are  making  this  hulla-baloo.  (Inter-
 ruptions)

 SHRI  S.  M.  BANERJEE:  [I  agree
 that  MPs  should  not  sub-let  their  guar.
 ters.  (Interruptions)

 SHRI  8,  फ  NAIK:  Let  charity  be-
 gin  at  home.  (Interruptions)

 SHRI  8.  M.  BANERJEE:  I  have
 not  sub-let  it.  This  is  my  2th  year.
 They  are  sub-letting  their  quarters
 within  five  years.

 MR,  SPEAKER:  Order,  please,  No
 recriminations.

 SHRI  B.  V.  NAIK:  It  should  be
 following  by  both  sides.  (Interruptions).

 SHRI  S.  M.  BANERJEE:  If  it  is  a
 challenge,  |  accept  if.  Let  him  come
 in  disguise  and  ask  my  wife.  (Inter.
 ruptions)

 SHR]  VASANT  SATHE  (Akola):
 Can  the  lawyerg  be  above  law?  In
 fact,  it  ig  the  duty  of  the  lawyers  to
 see  that  they  abide  by  the  law  first.
 Let  us  not  make  a  hue  and  cry  only
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 {Shri  Vesant  Sethe}
 ‘because  the  lawyers  are  involved.
 It  is  the  duty  of  the  lawyers  not  to
 drake  the  law....(Interrupfions).  All
 are  equal  before  the  law,...(Interrup-

 2.06  hres.
 LIFE  INSURANCE  CORPORATION
 (MODIFICATION  OF  SETTLEMENT)

 BILL—Contd,
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  Sir,  I  beg  to
 MOVE...

 HRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  I  rise  on  a  point  of  order.  Yester-
 day  when  Shrimat?  Rohatgi  rose  to
 introduce  the  Bill  you,  in  your  wis-
 dom,  on  my  requst,  gave  me  a  chance
 to  oppose  it  at  the  introduction  stage.
 Then  Shri  Raghu  Ramaiah,  the  Minis-
 ter  of  Parliamentary  Affairs,  assured

 the  House  that  the  Finance  Minister
 will  have  a  talk  with  the  hon,  Mem-
 bers  and  that  he  will  try  to  evolve
 some  method  of  procedure  by  which
 things  would  become  easier.  This
 morning  we  met  the  hon.  Minister,
 Shri  Pranab  Kumar  Mukherjee,  Shri-
 mati  Rohatgi  and,  last  but  not  the
 least,  Shri  Raghu  Ramaiah,  I  say  with
 all  honesty  that  Shri  Pranab  Kumar
 Mukherjee  heard  ug  with  rapt  at-
 tention.  Again  what  happened  I  do
 not  know  but  ultimately  they  decid-
 ed  they  will  introduce  the  Bill,  but
 not  discuss  it  immediately.  Sir,
 you  will  remember  that  when  we
 raised  objection,  on  which  point

 fit  was  postponed,  you  asked  if
 there  is  a  bilateral  agreement,  then

 how  is  it  being  annulled  unilaterally.
 To  this,  I  speak  subject  to  correction,
 there  was  no  answer  from  ary  one  of
 them.  They  said  they  will  simply  in-
 troduce  it,  “though  it  may  be  painful,
 Please  do  not  mind  it;  we  shal]  not  dis-
 cuss  it.”

 What  I  want  to  know  is  why  this
 Bill  is  being  introduced.  Since  this  is
 a  bilateral  agreement  between  the  two
 parties,  which  is  registered  under  the
 Industrial  Disputes  Act,  let  there  be
 discussion  between  them.  How  do  we
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 come  into  the  picture?  Nobody  has
 explained  thig  point.  How  does  Parlia.
 ment  come  in  when  they  are  not  oov.
 ered  under  the  Bonus  Act?  When  the
 Bonug  Act  was  discussed,  this  agree-
 ment  was  not  discussed.  I  pointedly
 asked  the  Labour  Minister,  whether

 the  LIC  was  covered.  He  sald;  no,  by
 no  stretch  of  imagination  would  this
 come  within  the  ambit  of  the  Ordi-
 nance  or  the  Act.  So,  my  submission
 4g  that  nothing  is  going  to  be  lost  if
 we  delay  After  all,  we  are  sitt-

 they  can  possibly  bring  up  legislation
 and  pass  it  in  one  day,  by  ignoring  all
 the  rules  and  regulations.  So,  I  feel
 it  is  only  a  question  of  prestige  that
 because  it  was  scheduled  to  be  introdu-
 ced  yesterday,  so  it  has  to  be  introdu-
 ced.  They  want  this  sword  to  be  hang-
 ing  above  the  head  of  the  employees
 and  ask  them  or  coerce  trem  to
 come  to  terms.  With  the  Emergency
 on  one  side  and  this  Bill  on  the
 other,  they  want  to  bring  the  emp-
 loyees  to  their  knees,  That  is  why,
 Sir,  I  appeal  to  your  sense  of  justice
 ang  impartiality  and  request  you  to
 come  to  the  rescue  of  the  employees,
 not  because  they  are  employees  tut
 because  the  principle  of  annulling  a
 bilateral  agreement  is  involved.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Sir,  may  I  submit...

 MR.  SPEAKER’  I  think  we  should
 stick  to  the  procedure.  So  far  as  in-
 troduction  of  Bills  is  concerned,  when
 it  is  opposed,  only  one  Member  speaks,
 and  this  right  has  been  exercised  by
 Shri  S,  M.  Banerjee.  So  I  will  not
 allow  any  debate  on  this.  There
 should  not  be  any  debate  at  this  stage.

 Yesterday  when  I  foung  that  there
 was  a  misunderstanding  between  the
 Minister  and  all  sections  of  the  House,
 not  only  one  section,  about  the  object
 and  propriety  of  the  Bill,  and  nof
 enough  light  was  thrown  on  it,  I  made
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 a  friendly  guggestion—I  did  not  gi

 remember  that  I  suggested  that  it
 should  not  be  postponed,  that  it  could
 be  taken  up  later  in  the  afternoon,

 was  precisely  to  discuss  and  clarify
 al]  the  points  that  the  Members  were
 trying  to  raise  here.  Therefore,  now
 at  this  stage  I  cannot  under  the  pro-
 cedure  allow  a  debate  over  this  mat-
 ter.  If  there  is  any  clarification  you
 need  you  can  ask.

 SHRI  H.  N.  MUKERJEE  (Calcutta—
 North-East):  Yesterday  I  had  raised
 a  point  of  order.

 MR.  SPEAKER:  There  is  no  point
 of  order  in  this.

 SHRI  H  N  MUKERJEE:  The  point
 of  order  which  I  had  raised  related
 to  your  observation  that  a  legal
 point  being  involved,  it  was  neressary
 that  an  answer  was  given  before  the
 matter  could  be  taken  up.  Now,  there
 might  be  8  valid  answer  from  the  Gov.
 ernment  to  the  legal  objection  which
 wag  taken  yesterday  in  regard  to  fhe
 abrogation  of  a  bi'ateral  afreement  by
 an  Act  of  Parliament.  If  so,  why
 don't  they  come  out  with  It’

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  On  a  point  of  order.
 This  Bill  purports  to  annul  a  provi-
 sion  of  an  agreement  which  hag  the
 sanction  of  another  law  of  Parlia-
 ment,  Therefore,  the  provision  of  an
 agreement  which  is  sanctioned  by  an-
 other  valid  legislation  cannot  be  tin-
 kered  with  or  altered  in  the  manner
 sought  to  be  done.  That  provision  if-
 self  is  &  part  of  a  bigger  agreement
 containing  various  terms  and  condi-
 tions,  each  one  of  which  was  a  consi-
 deration  for  the  other,  After  prolonged
 Negotiations  between  the  union  and  the
 LIC  authorities  it  was  arrived  at.  It
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 was  sanctioned  by  the  Sentral  Gov-
 ernment  and  the  LIC  Board  and  hes
 been  implemented.  [it  ig  to  last  for
 another  year.  Now,  one  of  the  clauses
 is  being  taken  away.  A  trumecated, mttilated  agresmnt  will  be  enforced
 On  the  employees,  ang  the  mutilation
 will  be  done  by  Parliament  irrespec-
 five  of  the  provision  of  another  law  of
 Parliament  which  gives  it  authority and  sanction.  This  hag  become  a  mo-
 ckery  of  Parliamentary  procedure.
 You  cannot  take  away  the  rights  cf
 the  people  in  this  manner.  Parliu.
 ment  has  "become  a  laughing  stock.

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OP  THE  DEPARTMENT  OF
 REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  The
 limited  question  is  whether  this  piece
 of  legislation  can  be  brought  in  Parlia-
 ment  and  whether  Parliament  thould
 be  involved  in  annulling  or  nullifying
 an  agreement  entered  Into  between  the
 employer  and  the  employee.

 When  the  Bonus  Act  was  amended,
 LIC  did  not  come  within  the  purview
 of  that  Act.  It  was  decided  that  LIC
 and  other  organisations  would  be
 brought  within  the  purview  of  the  ex-
 gratia  scheme.

 SHRI  SOMNATH  CHATTERJEE:
 Who  decided  it?

 SHRI  PRANAB  KUMAR  MUKHE-
 JEE:  Parliament  decided.

 SHR]  SOMNATH  CHATTERJEE:
 No.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  As  the  administrative  Ministry
 of  LIC,  we  have  to  see  that  the  LIC
 is  brought  within  the  scheme  ef  cxr-
 gratia,

 It  was  found  out  when  the  maiter
 was  discussed  and  the  legal  question
 was  taken  up  which  Professor  Mukher-
 jee  has  very  rightly  raised.  We  con-
 sulted  the  Law  Ministry  also  on
 what  is  the  legal  position,  whether
 this  could  be  done  merély  by  the  ad-
 ministrative  instructions  issued  by  the
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 to  take,  It  was  the  advice  of  the  Law
 Ministry  that  when  an  agreement  is
 entered  into  under  the  Industrial  Dis-
 pute  Act,  if  you  want  to  nullity  :t,  it
 should  be  backed  by  legusiative  meusu-
 res.  That  ig  precisely  the  reason  for
 which  we  have  brought  forward  this
 Piece  of  legislation  for  the  considera-
 tion  of  Parliament.  (Interruptions),

 SHR]  DINEN  BHATTACHARYYA
 (Serampore):  Not  the  whole  agree-
 ment,

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  #Regarding  the  octher  aspect
 which  has  been  discussed  in  today's
 meeting  in  the  room  of  the  Munister  af
 Parliamentary  Affairs,  I  would  like  to
 submit  what  was  decided.  It  was  nut
 decided  that  we  were  not  going  io  in-
 troduce  or  we  ate  not  going  «0  discuss
 this  matter.  What  |  suggesied  to  the
 hon,  Members  present  ihere  wag  thal
 if  the  hon.  Members  had  certain  points,
 if  they  required  certain  questione  to
 be  considered  before  g  final  view  was
 being  taken,  I]  suggested  to  them  or
 rafher  I  assured  them  that  all  those
 views  would  be  looked  into,  and  the
 questions  which  the  hon.  Members
 have  raised  in  thig  connection  shall  be
 taken  into  account  before  arriving  at
 a  final  decision.  Therefore,  it  would  be
 my  submission  to  you  and  through  you
 to  the  House...  (Interruptions),

 SHRI  DINEN  BHATTACHARYYA:
 We  only  insisted,  why  did  you  not..
 (interruptions),

 MR.  SPEAKER:  Let  the  House  de-
 cide.  (Interruptions),

 SHR]  8,  M.  BANERJEE:  Only  one
 point.  He  hag  not  answered  ore  point.
 Only  one  line,  (Interruptions).

 ‘et  him  introduce  the  Bill.  But  what
 aappens  with

 wit
 employer  and  the

 employees?  Will  there  be  a  negotia-
 tion  “between  the  employer  end  the
 smployees,  let  him  say?  =  (Inferrup- *
 Homa),
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 SHRI  DINEN  BHATTACHARYYA:
 Tt  was  taken  for  granted.  (interrup.

 SHRI  DINEN  BHATTACHARYYA:
 We  strongly  object  to  the  intredurcticn
 itself,  (Interruptions),

 SHRI  S.  M.  BANERJEE:  The
 agreement  was  between  the  Corpora-
 tion  and  the  employees.  What  hap-

 pens
 to  the  Corporation?  (laterrup-

 )
 MR.  SPEAKER:  He  has  said,  he

 has  assured...  a  (Interruptions).
 SHRI  SOMNATH  CHATTERJEE:

 Any  discussion  between  the  employer
 and  the  employees...  .(Interrupnons)

 MR.  SPEAKER:  Even  for  that  rea-
 son,  you  know  it  is  for  the  House  to
 decide.  Let  the  House  decide  also.
 (Interruptions).

 The  question  is;

 “That  leave  be  granted  to  intro
 duce  a  Bill  to  provide  for  the  modi-
 fication  of  the  settlement  arrived  at
 batween  the  Life  Insurance  Corpora-
 tion  of  India  ang  their  workmen.”

 The  Lok  Sabha  divided:

 AYES

 Division  No.  2]
 [12.22  hrs.

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ankineedu,  Shri  Maganti
 Appalanaidu,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balekrishniah,  Shri  T.
 Banamalj  Babu,  Shri
 Banerji,  Shrimeti  Mukul
 Barman,  Shri  हे,  हर,
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 Barua,  Shri  Bedabrata

 Bhagat,  Shri  H.  K.  L.
 Bhergava,  Shri  Basheshwar  Nath
 Bheeshmadev,  Shri  ML

 Brahmanandji,  Shri  Swami
 Chakleshwar  Singh,  Shri
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhari,  Shri  Amarsinh
 Chaudhary,  Shri  Nitiraj  Singh
 Chellachami,  Shri  A.  M.
 Chhotel  Lal,  Shri
 Chhutten  Lal  Shi

 Daga,  Shri  M,  ९.
 Dalbir  Singh,  Shri
 Das,  Shri  Dharnidhar
 Daschowdhury,  Shri  8.  छू,
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dumada,  Shri  L.  ्,
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gangadeb,  Shri  P.
 Godara,  Shri  Mani  Ram
 Gohain,  Shri  C.  C,
 Gomango,  Shri  Giridhar
 Goswami,  Shri  Dinesh  Chandra
 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M,  M.
 Jadeja,  Shri  D,  P,
 Jamllurrahman,  Shri  Md.
 tha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri

 Joshi,  Shri  Popatial  M.
 erential endless sae  sansneselif‘Telenihs

 Kakodkar,  Shri  Purushéttsin
 Kamakshalah,  Shri  D.
 Karan  Singh,  Br.

 Kaul,  Shrimati  Sheile
 Kavde,  Shri  B.  R,
 Khaditkar,  Shri  R.  KX.
 Xhan,  Shri  I.  प्र.
 Kinder  Lal,  Shri
 Kisku,  Shri  A,  K.
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshminarayanan,  Shri  M.  R.
 Lutfal  Haque,  Shri
 Mahajan,  Shri  Vikram
 Maharaj  Singh,  Shri
 Malaviya,  Shri  EK.  D.
 Malhotra,  Shri  Inder  J.
 Mallikarjun,  Shri
 Manhar,  Shri  Bhagatram
 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Mohapatra,  Shri  Shyam  Sunder
 Naik,  Shri  B.  V.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shrj  R.  8.
 *Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
 Panigrahi,  Shri  Chintamani
 Paokai  Haokip,  Shri
 Parashar,  Prof.  Narain  Chand
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patil,  Shri  C,  A,
 Patil,  Shrt  ss.  8.
 Patil,  Shri  'T.  A.

 अज ॥.  ६;
 “Wrongly  voted  for  Ayes.
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 Pradhani,  Shri  K

 Purty,  Shri  M.  s.
 Raghu  Ramaiah,  Shri  K.
 Raj  Bahadur,  Shri
 Rajdeg  Singh,  Shri
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Rac,  Shrimati  8,  Radhabai  A.

 Rao,  Shri  Jagannath
 Rao,  Dr.  K,  L.
 Rao,  Shri  Nageswara
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ray,  Shrimati  Maya
 Reddy,  Shri  P.  Ganga
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Rudra  Pratap  Singh,  Shri
 Saini,  Shri  Mulki  Raj
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  5,  C.
 Sanghi,  Shri  N,  K.
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Dr,  H.  P,
 Sharma,  Dr.  Shanker  Dayal
 Shastri,  Shri  Biswanarayan
 Shenoy,  Shri  ४,  R.
 Shetty,  Shri  K.  K.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B,  R.

 Singh,  Shri  Vishwanath  Pratap

 Sinha,  Shri  Nawal  Kishore

 *
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 Sinha,  Shri  है,  K.

 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singk
 Stephen,  Shri  C.  M
 Surendra  Pal  Singh,  Shri
 Suryanarayana  Shri  K.
 Tombi  Singh,  Shri  N.

 Tulsiram,  Shri  पर.
 Vekaria,  Shri
 Verma,  Shri  Sukhdeo  Prasad
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Zulfiquar  Ali  Khan,  Shri

 NOES.

 Badal,  Shri  Gurdag  Singh
 Banerjee,  Shri  S.  M.
 Bhattacharyya,  Shri  Dinen
 Brahman,  Shri  Rattan  Lal
 Chandra  Shekhar  Singh,  Shri
 Chatterjee,  Shri  Somnath
 Chavda,  Shri  K.  8.
 Deshpande,  Shrimati  Roza

 Dutta,  Shri  Biren
 Gowder,  Shri  J.  Matha
 Haldar,  Shri  Madhuryya
 Halder,  Shri  Krishna  Chandra
 Horo,  Shri  N.  E.
 Joarder,  Shri  Dinesh
 Krishnan,  Shrimati  Parvathi
 Manjhi,  Shri  Bhole

 Marak,  Shri  EK,
 Mavalankar,  Shri  P,  (5.
 Mohammad,  Ismail,  Shri
 Mohanty,  Shri  Surendra
 Mukherjee,  Shri  Samar
 Mukherjee,  Shri  Saroj
 Muruganantham,  Shri  8.  A-
 Patel,  Shri  प्र,  M.
 Patel,  Kumari  Maniben

 Reddy,  Shri  8.  N,
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 Roy,  Dr.  Saradish
 Sshe,  Shri  At  Kumar
 Sen,  Dr.  Ranen

 MR.  SPEAKER:  The  result*  of  the
 division  is;  Ayes....47;  Noes...  .29.

 The  motion  was  adopted.

 SHRIMATI  SUSHILA  ROHATGI:  I
 éntroduce  the  Bill.

 (interruptions)
 Some  Hon,  Members  then  left  the

 House

 2.24  hrs,

 DEMANDS  FOR  GRANTS,  976-77—
 Contd,

 Mnustry  or  Homr  AFrairns—Contd.

 MR.  SPEAKER;  We  now  take  up
 further  discussion  and  voting  on  the
 Demands  for  Grants  under  the  control
 of  the  Ministry  of  Home  Affairs.  Shri
 Arjun  Sethi  to  continue  his  speech.

 SHRI  ARJUN  SETHI  (Bhadrak):
 Mr.  Speaker,  Sir,  yesterday  I  was  re-
 ferring  to  the  good  work  done  by  the
 Ministry  of  Home  Affairs  to  contain
 the  internal  disorder  and  chaos  in  the
 country  at  the  right  time  keeping  in
 view  the  interest  of  the  nation  in  tact.

 The  House  and  the  whole  country
 have  witnessed  before  Jung  25,  ‘1975,
 how  the  groups  and  elements  of  wide-
 ly  differing  views  joined  together  to
 Paralyse  the  country’s  economic  and
 political  life.  In  fact,  these  groups  and
 elements  clutched  at  every  oppoartuni-
 ty  to  create  confusion  in  the  minds  of
 the  people  and  foment  chaos  and  dis-
 order,  Their  activities  seriously
 threatened  internal  security  and  inte-
 grity  of  the  whole  nation.  It  is  only
 whep,  such  activities  hag  crossed  all
 permissible  limits  that  the  Govern-
 ment,  under  the  dynamic  leadership
 of  our  Prime  Minister,  saved  the  coun-
 try  from  internal  subversion  and  eco-

 nomic  instability  by  declaring  emer-
 gency  im  the  country,  Hence,  it  is  no
 use  accusing  the  Government,  as  my
 bon.  friend  from  the  CPI  (M)  did  im
 the  House  yesterday,  of  curtailing  the
 fundamental  rights  of  the  citizens  of
 this  country.  If  he  will  but  think  for
 a  moment  as  an  Indian,  he  can  find  out
 what  their  activities  were  and  the  way
 in  which  they  were  behaving.  In  fact,
 $  is  they  who  had  compelled  the  Gov-
 ernment  to  declare  emergency  in  the
 country  to  save  the  country  from  their
 activities.  Therefore,  the  Report  very
 rightly  stated—and  I  quote—at  page
 A:

 “It  is  only  when  such  activities
 had  crossed  all  permissible  limita
 that  the  Government  wa*  cons.
 trained  to  declare  Emergency  on
 June  25,  1975,  as  no  Government
 worth  the  name  could  allow  the
 country’s  security,  stability  and  eco-
 nomy  to  be  imperilled,  The  nation’s
 Interests  demanded  firm  and  deci-
 sive  action.”

 The  Report  of  the  Home  Ministry
 clearly  stated  that  it  is  the  duty  of  the
 Government  to  save  the  country  from
 the  internal  disorder  and  chaos  and
 the  Government  has  rightly  done  it  to
 save  the  country.

 After  the  declaration  of  emergency,
 the  country  hag  witnessed  all-round
 development—and  the  Hon,  Member
 opposite  who  spoke  will  himself  rea-
 lise,  if  he  will  but  think  for  a  moment
 impersonally,  that  it  is  the  country’s
 interest  that  is  important.

 The  Report  of  the  Home  Ministry
 says  that  the  Government's  firm  action
 and  effective  measures  and  the  20-
 point  programme  launched  on  July  ,
 ‘1975  had  a  dramatic  effect  on  the
 health  of  the  nation,  that  diffidence
 and  apathy  have  given  place  to  confi-
 dence  that  we  can  face  our  problems
 successfully  if  we  are  disciplined  and
 united  and  do  not  allow  our  energies
 to  be  frittered  away.

 “The  following  Members  alao *  recerded  their  votes:
 AYES:  Shrt  28  मे,  Mohsin  and  Dr.  Govind  Das  Richhariya.
 NOES:  Shri  Sarjog  Pandey.
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 Therefore,  I  support  the  Demand  of
 the  Ministry  and  I  would  like  to  focus
 attention  on  certain  points  which  I
 consider  it  very  important  to  mention
 in  the  House,  Some  of  the  Hon.  Mem-
 bers  from  this  section  of  the  House
 mentioned  that  there  are  some  people
 who  are  creating  disorder  and  chaos
 in  the  country,  that  they  are  at  pre-
 sent  raising  their  heads  and  regroup-
 ing  themselves.  In  this  connection  I
 would  like  to  mention  that  it  is  a  fact
 that  in  the  District  of  Mayurbhanj  in
 Orissa,  anti-Government  literature  is
 being  distributeq  and  is  being  clan-
 destinely  published  in  some  parts  of
 West  Bengal.  I  would  like  to  urge
 upon  the  Government  to  find  out  the
 origin  of  the  literature  and  the  acti-
 vities  of  the  concerned  people  who
 have  at  present  shifted  their  centre  of
 operation  to  remote  villages  where
 the  control  of  the  Government  is  not
 80  effective  at  present.

 Then,  I  would  like  to  point  out  cer-
 tain  aspects  in  regard  to  the  Deparit-
 ment  of  Personnel,

 The  All  India  Services  Act,  °5l  as
 amended  in  September,  963  provides
 that  all  India  Services  in  the  field  of
 medicine  and  health  ang  engineering
 would  be  created  soon  for  the  benefit
 of  medical  graduates  and  engineering
 graduates,  but  the  report  on  the  De-
 partment  of  Personnel  ang  Adminis-
 trative  Reforms  for  1975-76  says:

 “Out  of  22  States  (including
 Sikkim  which  has  not  so  far  been
 addressed),  3  States  have  agreed:
 to  participate  in  the  Service.  The
 matter  was  taken  up  with  the  dis-
 senting  State  Governments,  The
 Governments  of  Assam,  Jammu  and
 Kashmir  and  Tamil  Nadu  _  have,
 even  on  reconsideration,  not  agreed
 to  participate  in  the  Service.  The
 Governments  of  Maharashtra,  Kar-
 nataka,  Punjab  and  West  Bengal
 have  informed  that  they  are  recon-
 sidering  the  matter.  Reply  from  the
 Government  of  Manisur  is  still
 awaited.”
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 This  was  in  respect  of  the  creation  of
 Indian  Medical  and  Health  Services.
 It  seems,  the  Government  has  not
 made  any  progress  in  regard  to  the
 creation  of  this  Service,  as  also  the
 Indian  Service  of  Engineers.  I  urge
 upon  the  Government  to  see  that  these
 all  India  Services  are  created  at  the
 earliest  for  the  benefit  of  the  students
 who  pass  from  various  institutions  of
 medical  education  and  engingering
 colleges,

 Similarly,  it  was  also  envisaged  in
 the  Act  that  an  Al]  India  Service  in
 the  field  of  forestry  would  also  be
 created.  and  in  fact,  it  has  been  creat-
 ed.  but  if  you  analyse  the  position  of
 drop-outs,  you  will  see  that  out  of  45
 persons  selected  for  the  Indian  Forest
 Service  during  the  last  three  years,  5
 dropped  out  in  mid-stream  and  joined
 other  Services  with  the  result  that
 annual  intake  by  direct  recruitment.
 in  the  Indian  Forest  Service  has  been:
 much  smaller  than  the  requirements.
 It  is  further  learnt  that  the  gap  bet-
 ween  the  authorised  strength  and  the
 number  of  officers  in  position  had,  by
 ist  January,  975  reached  the  level  of
 20  per  cent  in  the  case  of  I.A.S.,  about
 344  per  cent  in  the  case  of  I.P.S.  and
 25.5  per  cent  in  the  case  of  Indian
 Forest  Service.  Therefore,  this  widen-
 ing  gap  between  the  authorised
 strength  of  the  All  India  Services  and
 the  number:  of  officers  in  actual  posi-
 tion,  is  bound  to  affect  the  efficiency
 of  adrainistration  and  implementation
 of  developmental  programme,  of  the
 Government,  I  would,  therefore,  re-
 quest  the  Government  that  they
 should  see  what  are  the  causes  fer
 the  drop-outs  ang  how  this  can  be
 Temedied  in  the  Services  especially  in
 Indian  Forest  Service.

 Further,  Sir,  it  ts  seen  that  there
 are  imbalances  in  the  regional  repre-
 sentation  in  the  higher  Civil  Services.
 I  would  request  the  hon.  Minister  to
 see  that  these  imbalances  are  remov-
 ed  at  the  earliest.  Steps  should  be
 taken  to  remowo  the  disparity  as  it
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 exists  between  the  LAS.  and  LPS.
 in  the  matter  of  qualifications  of  the
 camdidates  so  as  to  draw  into  IPS.
 officers  of  a  better  calibre,

 The  Estimates  Committee,  im  ther
 Eighty-ninth  report,  has  recommended
 tbat  cadre  control  in  respect  of  these
 three  Services  should  be  centralised
 fm  one  Department,  and  J  also  urge
 upon  the  Government  that  they  should
 look  into  this  aspect.  The  personnel
 dealing  with  cadre  contro]  should  be
 drawn  from  three  All  India  Services
 so  that  the  problem,  of  each  Service
 are  dealt  with  by  experienced  persons
 of  that  Service.

 With  these  words,  I  again  support
 the  Demands  for  Grants  and  congra-
 tulate  the  Ministry  for  thei  brilliant
 work  during  the  year  under  review.

 SHRI  प्र,  M  PATEL  (Dhandhuka):
 I  confess  I  cannot  congratulate  the
 Home  Mhunistry  for  its,  as  the  last
 speker  said,  splendid  performance,
 for  along  with  whatever  good  that
 might  have  been  done  after  and  be-
 cause  of  emergency,  it  is  quite  clear
 also  that  when  extraordinary  powers
 are  given  to  the  executive,  then  cer-
 tain  things  tend  to  happen  The  exe-
 cutive  tend  to  exceed  their  powers
 and  We  witnessed  something  of  that
 nature  in  Delhi  during  the  last  four
 days,

 On  the  28th  of  March,  without  any
 warning,  some  200  cabins  of  the  Dethi
 advocates  were  demolished,  bulldozed
 and  they  were  bulldozed  in  such  a
 way  that  all  the  contents  of  the  ca-
 bins  also  were  destroyed,  Their  files,
 their  telephones,  thelr  typewriters  and
 whatever  there  was  in  the  cabins  was
 just  bulidozed.  Why  could  not  this
 have  been  done  with  a  proper  notice?
 Let  us  assume  that  such  an  action  was
 called  for  and  that  the  advocates
 were  occupying  these  premises  with-
 out  any  right  But  need  this  action
 have  been  taken  without  any  warn-
 ing?  Had  some  warning  been  given
 at  least  the  advocetes  could  have  re-
 moved  thelr  belongings  from  the  ce-
 bina?  Is  thete  amy  justification  far  an
 attion  of  this  natuvey  Bunt  what  #

 worse,  this  action  was  बादल  even
 while  conversations  were  going  on
 between  the  Advocaies’  representa-
 tives,  the  Chairman  of  the  Bay  Coun-
 cil  and  the  Chairman  of  the  Delhi  Bar
 Association  one  with  the  Lt,  Governor
 and  the  other  with  the  Works  and
 Housing  Ministry.

 I  had  better  give  a  fuller  wecount.
 Sometimes  towards  the  end  of  Febru-
 ary  a  hint  was  conveyed  to  the  lew-
 yers  that  some  of  their  cabins,  about
 60  or  so  might  have  to  be  removed.
 The  lawyers  said,  “Yes  certainly,  but
 can  we  be  given  any  alternative  ac-
 commoedation?’  On  this  point,  discus~
 sions  were  taking  plare  between  the
 Delhi  Administration  on  the  one  hand
 and  the  Works  &  Housing  Ministry,
 (Mr,  Bhagat)  on  the  other,  for  the
 provision  of  alternative  accommoda-~
 tion.  But  all  of  a  sudden  this  action
 takes  place  on  the  28th.  Then  further
 representations  were  made  eng  they
 were  assured  of  consideration  again
 on  the  3ist,  that  is  yesterday,  200
 more  cabines  or  something  epproach-
 ing  200  were  demolished,  without  any
 warning,  and,  as  I  said,  while  talks
 were  going  on  for  finding  alternative
 accommodation  In  fact  the  advocates
 were  asked  to  give  a  sum  of  Rs  64
 as  a  stamp  fee  for  entering  into  a
 lease  deed  for  a  lend  which  was  to
 be  provided  So,  on  two  days,  the  28th
 and  3ist,  these  buildozing  activities
 took  place  without  any  warning  ars
 without  taking  any  care  as  to  what
 was  to  happen  to  the  contents  of  these
 cabines  To  my  mind,  this  is  nothing
 short  of  vandalism.

 But  censider  this.  When  this  mat-
 ter  was  raised  a  little  while  ago,  some
 friends  on  the  other  side  of  the  house
 said  that  the  lawyers  cannot  break
 the  law,  that  the  lawyers  are  nat  above
 the  law.  ete,  atc,  Bui  these  cabins

 tructeg  by  the  PWD.  The  209  cabins
 that  were  destroyed  on  th  28th  had
 been  in  existence  for  5  years.  They
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 tame  Into  Ome  59  1969-70  with
 the  permilssion  of  the  ‘ation,
 This  is  the  point  thet  I  want  to  em-
 Phemze.  Some  of  those  which  were
 destroyed  on  the  Jlst  were  three  years
 old  and  othera  were  bare.y  a  year  old.
 That  is  to  say  even  those  that  wore
 allowed  to  be  constructeg  as  late  as
 a  year  ago  were  demolished  in  this
 enturely  barbaric  manner.  How  is  it
 possible?  J  can  oniy  imagine  that
 such  things  happen  because  the  Exe-
 cutave  hag  been  given  unlimited  po-
 wers.  It  is  the  grant  of  unlimited  po-
 wers  that  leads  to  ~tch  an  inconside-
 rate  and  uncivilised  kind  of  action.
 Why  has  it  been  done  in  this  way?
 The  lawyers  hai  ८  justiflab’e  case.
 They  have  been  willing  to  move  to  an
 alternative  accommodation,  Give  them
 alternative  accommodation,  It  is  up  to
 the  administration  to  find  slternative
 accommodation,  What  prevented  you
 from  giving  a  reasonable  period  of
 time  within  whnxh  they  rould  have
 moved  to  the  alternative  accommoda-
 tim?  But  without  yiving  them  a
 reasonable  amount  of  time,  to  take
 such  an  action  is  to  my  mind  the
 height  of  arbitrariness  and  unreason-
 ableness.

 I  would  also  like  to  refer  to  a  very
 major  function  of  the  Home  Minusiry
 which  is  to  see  that  the  incidence  of
 crime  is  reduced.  As  it  is,  the  inci-
 dence  of  crime  is  increasing  day  by
 day.  In  3955  the  total  number  of
 crimes  recorded  was  of  the  order  of
 550,000  or  something  like  that.  In
 1974  it  hed  reached  the  figure  of
 ‘1,200  000.  crime  statistics  are  not  relia-
 ble,  and  these  figures  are  well  below
 the  total  number  of  crimes  that  hep-
 pened  during  these  petloda  in  the
 country.  It  is  with'n  the  knowledg?
 ef  all  of  us  that  8  large  number  of
 crimes  which  are  reported  are  no.
 even  registered  by  the  police,  90
 that  the  recordéd  statitics  only  re-
 sult  in  giving  a  totally  false  picture.
 But,  nevertheless,  even  the  recorded
 statistics  show  that  there  has  been
 on  increase.  What  is  the  cause  for

 .
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 there  has  been  an  increase  in  corrup.
 tion  and  the  increase  “ontinues.  But
 what  is  very  important  to  note  ३  that
 this  concealment  of  crime  which  re-
 su'ts  from  the  failure  of  the  police
 to  register  the  crime  when  reported.
 They  refuse  to  register  for  s  variety
 of  reasons—even  for  showing  a  rauch
 better  crime  situation  than  it  really  ma
 But  what  should  concern  the  Home
 Minister  a  great  deal  more  is  the
 fact  that  the  investigation  is  mest
 unsatisfactory.  There  is,  one  might  in-
 deed  say,  in  that  exaggeration  9  total
 lack  of  investigation.  In  so  many
 cases  even  the  scene  of  offence  is  not
 visited.  In  most  cases,  it  is  only  the
 most  slip-shod  kind  oi  investigation
 that  takes  place  and  this  can  only
 lead  to  an  increase  in  crime.

 Sir,  there  is  one  other  thing  to
 which  I  would  like  to  refer  and  it  is
 this,  I  wil}  be  brict  because  I  have
 not  much  time.  can  only  hope
 tha;  the  hon,  Homa  Minister  will  pay
 adequate  attention  to  this  matter.  This
 aspect  was  also  referred  io  yesterday
 by  one  of  the  speakers,  I  think  by
 Mr,  Daga,  There  have  come  into  exis-
 tence  many  syndicates  of  crime.
 There  are  big  gangs  which  are  operat-
 ing.  They  have  got  very  powerful,
 very  modern  wsapons  and  they  carry
 on  their  nefarious  activities  efficiently
 and  fearlessly.  On  the  other  hand,
 on  the  side  of  the  Police,  what  do  we
 see?  Here  there  is  #  weakening  of
 investigations  and  certainly  they  nre
 not  at  all  well-equipped,  ax  well  as
 they  should  be.  In  fact,  they  do  tot
 have  «ven  बहि  complete  ang  °5
 thorough  a  record  of  the  sriminals  and
 of  crimes  22  they  should  have,  which
 would  help  them  iq  the  investigatios
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 of  crimes  and  offences  thet  are  com-
 mitted.  How  can  you  ellow  such  syn-
 dicates  of  criminals  with  huge  re-
 sources  to  flourian  as  against  a  police
 organisation  which  is  ili-cguipped
 even  for  proper,  sound,  investigations?
 ‘These  gangs  induig?  ir.  various  crimes,
 iiicit  distillation  narcotics,  organised
 aatta  or  gambling,  theft  and  disposal
 of  railway  properly,  arson  and  riot
 during  disturbances,  arranging  bribes,
 women  and  enieriainment  for  Govern-
 ment  officials  etc,  Ther:  are  various
 types  of  crimes  in  which  they  indulge
 and  they  make  huge  money  which
 gets  passed  on  to  otherg  also.  There  is
 another  reason  a‘'so  and  that  toc  iv
 serious  ang  something  for  him  to  con-
 sider,  The  political  suppor:  some  of
 these  criminals  get  १३  responsible  for
 the  crimes  not  beige  recorded,  There
 is  another  impoctant  aspect  of  which
 notice  must  be  taken  and  it  is  this.
 There  are  a  large  number  of  cases
 which  are  withdrawn  for  variny  of
 reasons,  This  is  what  is  worryinz  all
 of  us.  Studen:ss,  political  worers,
 agitators,  etc  used  to  feel  quite  safe
 ‘because  they  had  los:  al}  fear  of  the
 law.  Hf  any  offences  are  committed
 by  them,  they  are  detained  but
 soon  they  are  let  cH  ard  no  action  of
 any  kind  is  takzn  against  such  per-
 sons,  This  type  uf  muss  withdrawal
 of  cases  is  responsible  for  grewing
 lack  of  respect  for  law  and  order.  It
 is  to  such  developments  that  you
 might  attribute  more  appropriaicly  the
 necessity  for  declaring  a  state  of  emer-
 gency  rather  than  blaming  the  oppo-
 sition  parties.  ]  have  already  men-
 tioned  the  poor  maintenance  of  re-
 cords,  as  an  impartant  cause,  decause
 efficient,  methodical,  exhaustive  and
 uptodate  records  about  crimes  and
 criminals  would  certainly  greatly  help
 in  ensuring  more  efficient  contro]  of
 crime.  Control  of  crime  has  now
 become  almost  an  urgent  necessity.
 Therefore  I  would  most  respectfully
 urge  the  Home  Minister  to  give  his
 mos  considered  and  proper  thought  to
 this  matter,  This  is  something  which
 Tam  putting  forwarg  not  becavae  I
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 am  in  the  opposition  but  because  I
 am  satisfied  it  s  something  which  is
 absolutely  and  vitally  necessary,

 Then  I  come  0  another  point  in  re-
 gard  to  which  the  hon.  Home  Minis-
 ter  may  not  be  in  ay  much  agreement with  me  as  he  might  be  on  the  ast
 Foint  which  I  developed.  This  ig  in
 Tegard  to  the  proclamation  of  emer-
 gency.  In  his  report,  he  says:

 “Groups  and  elements  of  widely
 differing  persuasions  joined  together to  paralyse  the  country’s  economic
 and  politieal  Efe."

 This  sort  of  ex-cathedra  etatement
 is  being  made,  with  no  evidenc?  no

 proof,
 nothing  is  given.  They  it  8

 ‘They  clutched  at  every  oppor-
 tumity  to  create  confusion  m  the
 minds  of  the  people  and  to  foment
 chaos  and  disorder.’

 Now,  surely,  the  Home  Minister  and
 the  Home  Munstry  would  no,  have
 been  sleeping  during  this  whole  pe-
 riod.  What  were  they  doing?  What
 were  the  administrations  of  the  State
 Governments  and  the  Centre  doing?

 Were  they  unaware  of  such  develop-
 ments  If  they  were  aware  what  steps
 did  they  take?

 I  remember  none.  We  are  talking
 about  what  38  stated  in  this  report,  I
 quote:

 “Their  activities  seriously  threa-
 tened  internal  security.”  They  were
 directed  towards  undermining  Gov-
 ernment’s  vigorous  efforts  to  curb
 economic  offences,  increase  produc-
 tion  and  ensuve  the  smooth  and
 speedy  movement  of  goods  m  order
 to  stem  the  rising  tide  of  inflation,
 stabilise  the  economy  and  bring  re-
 ef  to  the  people.”
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 [Shri  H.  M,  Patel]
 May  I  ask  the  Home  Minister  how

 and  when  did  the  opposition  oppose?
 You  say:

 “Groups  and  elements  of  widely
 differing  persuasions  joineg  toge-
 ther...  a
 Did  they  even  oppose  your  attempt

 at  controliing  persons  who  committed
 the  economic  offences?  Certainly  not.
 I  think  you  had  theiz  complete  sup-
 port  there.  There  was  no  opposition
 to  you  when  you  talked  about  this.
 You  say  that  some  came  in  the  way
 of  increased  production.  What  did  they
 do  and  how  did  they  come  in  ihe  way
 of  increased  producticn?  If  you  talk
 about  the  trade  union  activities,  what
 did  they  do?  Are  the  trade  unions
 all  controlied  by  the  Opposition?  On
 the  contrary,  they  were  forcing  you  to
 see  that  steps  were  taken  to  increase
 production,  They  never  came  in  the
 way—certainly  not.  So  far  as  my
 party  is  concerned,—there  was  no
 question  of  any  »spposition  from  my
 party.  Then  you  further  say:

 ee
 aye  and  ensure  the  smooth  and

 speedy  movement  of  goods  in  order
 to  stem  the  rising  tide  of  infla-
 tion....”

 May  I  know  when  wes  the  infia-
 ticn  controlled?  Was  it  brought  under
 control  by  the  deciaration  of  emer-
 gency?  Not  at  all.  Mr.  Speaker,  Sir,
 inflation  cannot  b2  controlied  by  the
 declaration  of  emergency  a‘one  It  was
 only  by  well-conceived  economic  and
 financial  measures  that  Government
 tcok—-they  were,  of  course,  taken
 seme  time  earlier-—-tha,  led  to  ह:
 eentrol  of  inflation.  Then  you  say:

 ef  ...in  order  to  stem  the  rising
 tide  of  inflation,  stabilise  the  eco-
 nomy  and  bring  relief  to  the  peo-
 ple.”

 I  consider  that  to  stabilise  the
 economy  is  of  first  necessity,  How-
 ever,  you  consider  that,—
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 “Tt  is  only  when  such  activities
 had  crossed  all  permissibie  limits
 that  the  Government  was  cons-
 traineq  to  declare  Emergency  on
 June  25,  1975,  as  no  Goverrment
 worth  the  name  could  allow  the
 country's  security,  stability  and  eco-
 nomy  to  be  imperilled.”

 But,  sir,  such  a  danger  was  not.
 there.  The  security,  stability  and  eco.
 economy  was  never  serious  jeopardy?
 if  they  had  been  at  what  particular
 point  of  time  did  you  consider  it  was
 necessary  to  take  this  step?  You  now
 say  that  as  a  result  of  ali  this,  peace
 has  returned.  You  now  consider  also
 that  things  are  norma),  Eight  months
 after  the  emergency,  now  you  sey
 that  the  overall  law  and  order  situa-
 tion  in  the  country  has  remained.
 peaceful  after  the  Proclamation  of
 Emergency.  May  [  ask:  why  is  it
 then  that  you  are  continuing  this
 emergency?  Everything  is  stakle  now;
 inflation  is  controlled;  econcmy  is
 stable;  production  is  increasing,  Why
 then  do  you  think  it  necessary  tz
 continue  the  emergency?

 No  reasons  ar@  given  except  that
 that  is  your  view  that  emergency
 should  continue.  How  many  monsths.
 ago  was  the  emergency  declared?  For
 all  these  months  no  untoward  incident
 that  has  occurred.  Of  course,  you
 have  referred  to  indications  of  con-
 tinued  attempts  being  meade  by  ab-
 sconding  uctivities  of  the  banned  or-
 ganisations  gnd  otker  anti-national
 elements  to  operste  underground  and
 disrupt  the  public  life.  If  this  is  so,
 then  I  have  no  doubt  the  Home  Minis-
 try  can  take  steps  to  bring  them  un-
 der  control  by  the  ordinary  law  of
 the  land  which  gives  ample  pawers.
 to  the  Home  Ministry  to  bring  control
 e’ements  under  contro:.  If  it  is  your
 contention  that  you  need  the  emer-
 gency  in  order  to  bring  ‘hen  under
 control;  then,  you  will  a'ways  need
 the  emergeacy,  273  you  then  suggest-
 ing  that  emergency  has  to  be  retained
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 for  afl  time  to  come;  for  if  there  is
 your  justification,  there  will  alavaya
 be  some  anti-national  elements  ope-
 rating  in  some  way  or  other!

 ai  do  not  think  that  any  country  can
 ever  be  completely  rid  af  criminals  and
 wach  like  anti-national  elaments.  The
 Prime  Minister,  however,  on  certain
 gocasions—when  she  has  givan  ixter-
 views  to  foreagn  journaligig  and  e!se-
 where—has  said  that  she  cannot  think
 of  lifting  the  emergency  until  the  Op-
 potition  behaves  ag  it  should  behave.  I
 would  very  much  Lke  to  know  pre-
 cisely  how  the  Opposition  is  expected
 to  behave?  How  as  it  behaving?  What
 is  its  behaviour  today  whwh  the
 Yrime  Minister  dov;  not  aliogether  ap-
 preciate?  As  far  us  I  know  .f  vou
 could  lay  any  charge  against  the  Op-
 position  today  it  is  that  it  hos  remain-
 ed  completely  inactive,  Its  impassivety
 is  its  offence.  Of  covrse,  +  has  done
 one  another  thing  which  is  that  with-
 in  the  Parliament  it  has  opposed  Gov-
 ernment  wherever  oppoatt:ion  wag  cal-
 led  for  That  I  maintain  i  its  Jegiti-
 mate  duty  and  wi!’  continue  to  do  50.
 Outside  the  Parliamem  it  bos  also
 made  attempts  witain  the  law  to  ex-
 p'ain  to  the  people  wnat  ihe  comme
 of  the  emerg=ncy  has  meant,  namely,
 what  exactly  is  the  meaning  of  the
 suspension  vi  varisus  fundamental
 rights  and  the  various  additional  po-
 wers  that  the  Government  his  taken
 since  emergency.  |  must  congratulate
 the  Homa  Minisr>.  for  naviig  brought
 them  together  in  one  place,  in  this
 Report,  how  after  the  deciaration  of
 emergency  the  Defence  of  India
 Act  and  Rules  were  amended  to  make
 them  Defence  of  India  ang  Internal
 Security  Act  and  rules  respectively.
 There  is  also  one  rule  which  you  have
 amended  in  2  most  powerfu!  manner
 by  bringing  in  censorsnp  of  a  kind
 which  neither  this  countey  Ree  any
 other  country  in  tre  workd-—~I  ayn
 talking  of  the  non-East  European  and
 other  countries--hag  ever  seen  this
 kind  of  pines  censorship  whiyh  com-
 Pinte'y  pravents  प़ड  coming  णा  of  any
 news  thet  taster  to  the  prople,

 +

 Mr.  Speaker,  some  days  back  we
 from  the  Opposition,  greatly  conqern-
 ed  at  the  things  as  they  were  develop-
 ing,  met  In  Bombay  on  two  days
 Having  met  we  came  to  certain  con-
 elusions  and  we  drew  up  a  statement.
 This  statement  wa;  released  to  the
 Press,  Will  you  believe  it  not  a  single
 word  of  that  statemeni  appeared  in
 the  Press  anywhere  and  yet  the  In-
 formation  and  Broadcasting  Minister
 has  the  effrontery  to  state  on  the
 floor  of  this  House  that  there  is  no
 such  thing  3s  pre-censorship.  How  do
 they  make  such  statements?  Mr,  Spea-
 ker,  the  Home  Minister  must  know
 this  that  the  powers  that  are  being
 taken  and  heve  been  taken  are  such
 as  to  completely  prevent  the  people
 of  this  country  from  enjcying  any  of
 the  precious  rights,  civi:  liberties,
 freedom  of  expression.  freedom  of
 speech  and  freedom  of  movement,
 3  hrs.

 They  are  not  just  suspended,  You
 are  seeing  to  it  effectively  that  no
 one  who  is  not  of  your  party,  enjoys
 them.  You  amended  art.  ‘359(1),  and
 of  course  guspended  aris  14,  2]  and
 22.  But,  more,  you  went  on  by  a
 Presidential  order  tu  suepend  the  right
 of  anv  person  to  move  any  court  jor
 enforcement  of  fundamental  rights
 conferred  by  art.  I.  You  ao  not  real-
 ly  need  to  amend  the  Constitution;
 you  are  assuming  powers  that  you  de-
 sire  without  any  such  amendment
 of  the  Constitution,  Judicial  review  is
 an  essential  part  of  democracy  When
 you  say  that  democracy  still  obtains
 im  this  country,  you  surely  forge;  thet
 of  the  essantial  ingredients  of  demo-
 eracy  judicial  review  in  the  most
 essential  Or  is  it  your  view  that
 among  the  essential  engredints  af
 democracy  that  there  should  be  no  free.
 dom  of  expression,  freedom  of  news.
 ani  freedom  of  communication?  Tr
 that  Wha;  you  mean  bs  d@rmoerecy.
 understand  by  democtecy?  Ths  threr
 PlJars  of  democracy  are  the  exect-
 tive,  the,  legislature  and  the  judictery.
 There  has  to  be  3  balance  between
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 them,  You  are  trying  to  completely
 emasculate  the  judiciary,  You  do  not
 allaw  anybody  ty  go  tefore  the  judi-

 sciary,  The  executive's  arbitrary  action
 cannot  be  westioned  anywhere.  This

 “is  why  I  seid  at  the  beginning  of  my
 observations  tha.  actions  like  that
 taken  in  respect  of  the  Delhi  advo-
 cates’  cabines  taxe  place,  aii  utterly

 “barbaric  action,  without  warning,  to
 ‘demolish  hundreds  of  cabins.  That  is
 net  something  that  takes  place  in  a
 democracy,  Certainly  not,  It  can  take
 place  only  m  a  country  where  there
 is  no  democracy.

 I  do  hope  that  the  Home  Mister
 will  give  thought  to  some  of  the  points
 to  which  I  have  specifically  refer-
 red.

 SHRI  B.  ्  NAIK  (Kanara)  I  have
 heard  the  learned  soeaker  who  just
 preceded  me,  Shri  H.  M.  Patel,  with
 very  long  experience  in  high
 places  in  administration,  with  rapt  <t-
 tention.  With  due  deference  to  his
 knowledge,  I  must  confess  that  if  there
 is  something  that  is  called  loyalty  to
 truth,  I  am  not  convinced  at  all.
 Usually,  I  am  not  given  to  speak  some-
 thing  for  the  audience  or  for  the  clap-
 ping.
 33.02  brs,

 [Mr.  DEFUTY-SPEAKER  in  the  Chair]
 SHRI  DINEN  BHATTACHARYA

 (Serampore):  Where  is  the  audience?

 SHRI  8.  दी  NAIK:  While  we  are
 speaking,  even  one  Bhattacharya  is
 goog  enough  as  an  audience.

 The  points  that  were  made  out  at
 the  so-called  zero  hour  by  the  hon.
 members  of  the  Oppositions—I  use  the
 plural,  I  wilt  give  the  reason  why
 later—

 SHRI  DINEN  BHATTACHARYA:
 Oppositions  are  always  plural.

 SHRI  8.  V.  NAIK:  Those  points
 could  be  made  only  in  this  country  and
 some  countries  like  ours.  If  you  have

 -se@n  the  Constitution,  the  rules....
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 SHRI  D,  N.  SINGH  (Hajipur}:  This
 country  ts  not  your  ownl  You  ssid
 ‘some  countries'.

 SHRI  8.  V,  NAIK:  2  hope  the  hon.
 member  does  not  question  my  patrio-
 tiem.  Otherwise,  milHony  would  not
 have  sent  me  here,  This  is  the  way  in
 which  the  Oppositions  speak,  through
 many  voices.  Eech  one  has  got  his
 own  whims....

 MR.  DEPUTY-SPEAKER:  Are  you
 aware  that  the  Minister  of  Parliamen-
 tary  Affairs  hag  allowed  you  only  ten
 minutes?  Keep  that  in  mind.

 SHRI  8,  V.  NAIK:  I  would  like  to  be
 protected.  Otherwise,  this  becomes  a
 futile  exercise.

 MR.  DEPUTY-SPEAKER:  |  will  pro-
 tect  you.

 SHRI  B,  V.  NAIK:  I  was  the  second
 in  the  list.  I  could  be  given  more
 time.

 MR.  DEPUTY-SPEAKER:  But  do  not
 needle  them,

 SHRI  छ.  द  NAIK:  As  far  as  'awyers
 are  concerned.  I  would  like  ta  know
 thiss  Would  lawyers,  not  only  in  this
 country  but  anywhere  in  the  world,
 that  entare  gentry,  the  juri-t  profes-
 sion,  yield  without  giving  a  fight?

 SHRI  DINEN  BHATTACH4ARA:
 For?

 SHRI  B.  V.  NAIK:  Listen,  you  will
 learn,  Right  in  front  of  the  muiiding
 where  I  stay—I  do  not  own  a  house
 as  was  alleged  by  one  respected  Mem-
 bers  of  the  Opposition  I  stay  in  West-
 em  Court,  I  have  been  staying  there
 all  these  years  ang  I  have  not  let  cut,
 I  have  been  staying  there  in  a  aing'e
 room  and  Mr,  Mavalankar  is  a  standing
 witness,  living  witness  to  this......
 (Interruptions)  Please  do  not  interrupt-
 me,  for  heaven's  sake.  I  used  to  go
 to  the  small  shanty  shops  where  I  used
 to  get  pratha.  On  30th  of  June  hund-
 reds  of  them  were  thrown  out  and  not
 one  Member  of  the  Opposition  was  able
 to  raige  the  cause  of

 send
 people,

 }  made  a  check  up  Mich  te  rivers
 My  friends  here  say  that  they  speak.
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 i-wes-happy  that  though  be  has  been
 -ghifted  about  five  miles  from  here;  he
 has  got  permanent  accommodation
 where  nobody  is  going  to  disturb  him
 or  his  progeney  for  years  to  come

 -Under  these  circumstances  there  are
 certain  limitations  to  exaggeration.  Do
 you  think  the  lawyers  of  Delhi  need
 your  advocacy  in  order  to  protect
 themselves?  They  are  strong  enouga.
 The  rule  of  law  hag  been  applied  in  an
 even-handed  manner.  I  complis.eni
 the  Ministry  of  Home  Affairs  and
 Dethi  Administration  or  whosoever  it
 might  be.  Here,  the  Opposition  are
 following  the  principle  that  all  sare
 equal  but  some  are  more  equal....
 (Interruptions)

 Now  let  me  come  to  the  report.  There
 is  an  introduction,  a  chapter  on  lew
 and  order  and  so  on.  I  tried  to  80
 through  this  report;  I  have  heen  going
 through  this  for  the  last  five  years.
 We  see  that  we  are  still  in  the  hang-
 over  stage  of  the  colonialist  era.  May
 {  know  to  whom  is  this  report  addres-
 sed?  Who  writes  it?  Who  is  the
 seribe?  To  whom  is  it  addressed?  To
 the  Prime  Minister?  Or  to  the  Presi-
 dent  of  India  by  the  Cabinet  or  by  the
 Ministry  of  Home  Affairs?  Who  are
 your  sudience?  If  somebody  writes
 something  he  has  got  to  tell  us,  like  a
 commission  that  igs  appointed  which
 reports  to  the  appointing  authority
 This  is  something  which  we  have  in-
 herited  from  our  colonial  past  in  which
 the  civil  servants  were  responsible  tc
 nobody  except  themselves.  They  write
 reports  tc  themselves.

 SHRI  S.  M  BANERJEE:  (Kanpur):
 This  is  a  performance  report  of  the
 Home  Ministry,  not  the  report  of  any
 enquiry  commission.

 “SHRI  8.  V.  NAIK:  Why  ig  it  called
 @  Miperi?  ‘You  do  not  ‘call  it  a  repert
 ant

 eT
 Min,  CHATTRA  52088

 (SAICA)-  of  Home  Againy  I54-

 Lifetime
 or  a

 MR.  DEPUTY-SPEAKER:  As  fer &  am  concerned  -it  is  a  report  of  the
 Home  Minister  to  this  House  and  to.
 the  Members

 SHRI  8.  V.  NAIK:  It  has  not  been
 addressed

 MR.  DEPUTY-SPEAKER:  Does  not.
 matter;  this  hag  been  laid  on  the  Table.
 of  the  House  by  the  Home  Ministe:.

 SHRI  DINEN  BHATTACHARYYA:
 Now  you  correct  yourself.

 SHRI  8.  V.  NAIK:  No,  ?  subordinate:
 my  views  born  by  lack  of  years  of  ex-
 perience.  As  regards  your  superior
 knowledge,  I  will  not  correct  it  unless.
 £  get  compleie  facts.  A  reference  was
 made  to  the  emergency  and  the  econo-
 mic  programmes.  The  fact  ig  that  on
 25th  of  June  Emergency  had  been  de-
 clared  and  on  26th  of  March  it  com--
 pleted  nine  months  ang  during  tis.
 periog  it  has  done  a  lot  of  good  work.
 There  is  peace  but  this  is  also  inters--
 persed  with  certain  alarming  develop-
 ments  which  have  taken  place  in  parts.
 of  Kerala.  There  has  been  a  resur-
 gence  of  Naxalite  activities.  They
 tried  to  blow  up  the  power  house  at.
 Sabari  Hills.  It  is  an  hydro-electric
 power  house.  Yesterday  I  asked  for
 the  press  report.  Voluminous  tonnes
 of  dynamite  have  been  discovered  and
 dynamites  and  dynamite  sticks  to  .be-
 found  in  a  volatile  State  like  Kerala
 cannot  have  come  inte  existence  over
 night  unless  there  was  a  weli  hatched
 plot  and  I  would  like  the  Home  Minis-
 ter  to  kindly  come  before  this  House
 either  at  the  time  of  his  reply  or  in
 the  form  of  an  independent  statement
 as  to  how  such  a  huge  quantity  of
 dynamite  was  found  there  because  be--
 fore  that  the  discovery  of  dynamite
 ang  other  explosive  incendiary  mate-
 rials  in.  Baroda  pales  into  inzignifi-
 cance.  The  quantity  recovered  is  so-
 enormous  that  it  deserves  an  indepen-
 dent  statement  regarding  the  activities
 or  the  resurgence  of  the  Naxalites.  To-
 day,  in  the  morning,  the  Minister  ‘for
 Labour  was  trying,  to  Inbour  himself
 under  the  Impression.  that.  economic
 growth  mixed  with  ‘social  justice
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 which  runs  like  a  theme  song  through

 vour  planning  as  well  es  our  Constite-
 tion,  and  what  not,  and  the  speeches  of
 our  Ministers,  per  se  assuteg  a  scrt  of
 an  increase  in  employment  opportum-
 ties.  But  nothing  can  be  far  from
 truth  because  the  growth  of  industries
 ‘in  our  country  today  ig  highly  auto-
 mated.  The  growth  of  ibdustri¢s  fh
 ‘ur  economy  are  highly  automated.
 They  displace  the  existing  labour  in
 non-automated  sector.

 Sir,  in  my  district,  there  is  going  to
 be  a  growth  in  the  production  of  caus-
 tie  soda.  But  about  ten  thousand  peo-
 ple  are  going  to  be  displaced.  It  is
 not  alone  with  the  progress  and  0४९४०
 mechanisation  of  our  industry  eee

 MR.  DEPUTY-SPEARER:  You  have
 made  that  point.  ‘You  come  to  the  ext
 point.

 SHRI  B.  V.  NAIK:  I  am  suggesting
 a  solution.  Let  the  Home  Minster,  our
 Teapected  leader  Mr.  SBrahmananda
 Reddy,  sitting  with  the  Labour  ‘uni
 ter,  colve  the  Naxalite  problem.  Mr
 Vayaler  Ravi  was  making  a  song  about
 the  fact  that  people  getting  Rs.  05
 p.m.  or  Rs.  i0  p.m.  do  not  want  ta  go
 in  for  such  a  job.  I  will  give  patri-
 sulates  from  my  own  constitutency.
 Give  them  Rs,  05  or  Ris.  110.  They
 would  prefer  to  be  rather  jobless.

 “Then,  as  long  as  your  edutational
 policy  does  net  change,  you  are  not
 going  to  achieve  anything.  TcJay
 Nexalites  are  not  satisfied  with  the
 Communist  Leftists.  They  talk  that
 they  do  not  believe  in  the  CPI.  not
 even  in  the  C.P.L(M)}.  They  do  not
 believe  in  the  establishments.  They
 do  not  believe  in  the  Congress  Patiy.
 “They  want  a  wholeeale  destructicn  of
 the  system.  Be  careful  about  it,

 MR.  DEPUTY-SPEAKER:  Please
 conchide.

 SHRI  B.  द  NAIK:  Ovt  of  the  tolal
 outlay  of  Bs.  672.0  crores,  the  Home

 dg  spendiag  about  Rs  i65.0
 crores  on  New  Delhi.  We  want  simi-
 lar  situations  to  prevail  in  ail  the

 ,  Centrally  administered  areas.  About
 "25  per  cent  of  our  budget  outlay  of

 the  ‘Hoing  Mintitiy
 My  beg

 apbbd  eb
 the  ocppital  tty  of  dda.  We
 have  no  quartel  with  it,
 have  suppitteq  whit  whe  by  Mr.
 Jagantath  Reo  of  Orissa  =  yanterday
 that  Rarhitake-Mahdrasttré  boundery
 problema  should  have  been  solved.  Rut
 if  you  are  going  to  give  so  much  money
 for  Centrally  Administered  arens,  we
 would  never  like  to  go  back  fren  the
 Mahajan  Commission  report,  and  there-

 MR.  DEPUTY-BPEAKER:  You  have
 exceeded  your  time  by  Ave  minutes.
 Please  conclude  now.

 SHRI  B.  ve  NAIK:  If  the  question  of
 central  administrati:n  can  be  cnnsi-
 dered  for  Belgaum,  please  conside:  it.

 SHRI  BHOGENDRA  JHA  =  (Jaint-
 gar):  Sir,  the  Home  Ministry’,  report
 and  the  speech  of  the  Minister  of  State
 for  Home  Affairs,  Shti  Om  Meta
 yesterday  show  that  they  are  tatting
 themselves  on  their  back,  mn  the  cuzidi-
 tion  where  the  emergency  hag  come  58
 a  boom  to  this  mimstry.  It  was  un-
 avoidable.  I  heard  Mr.  Patel.  If
 things  would  have  gone  the  way  they
 were  going,  where  would  Mr,  Pate)  have
 been  today?  In  Chile,  the  learier  cf
 the  majority  party  in  Parhan:ent—-  the
 Christian  Democratic  Leader—suppurt-
 ed  the  ouster  of  Allende.  Bu'  after
 Allende’;  murder,  his  party  was  also
 banned.  Though  the  old  mat  w  द
 spared  individually,  he  wa-  banished
 from  his  country  and  he  fg  s.tiin

 aa Rome  near  the  Pcpe  praying  from
 there!  Let  us  remember  whut  wang  the
 situation  in  this  country.  These  was
 an  open  call  for  revolt  b.:  the  Joyal  ard
 patriotic  army  and  by  the  pclice.  Thi  re
 wae  a  call  for  the  dissolution  of  Lyk
 Sabha  ané  Vidhan  Sathe.  There  was
 a  call  that  the  Prime  Minister  shoul!
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 ‘The  delay  Way  canted  becauve  the  Tea
 ere  of  that  profapeist
 wapported  by  the  monnpdly  capitalist
 dias,  by  the  ex-leudal  ह...  and  by
 ‘big  Mmonopdhsts  and  others  backed  by
 Us  imperialien.  That  is  why  this
 government  was  afraig  and  allowed  so
 many  lives  to  be  lost  and  property  to
 be  destroyed  before  it  took  acta
 This  attion,  though  bolated,  wis  wel-
 come  and  it  still  welcome  because  it
 saved  our  cou  trs’s  freedom  ani  integ-
 rity.  Tt  also  saved  whatever  democra-
 cy  we  have

 In  such  4  situation,  the  country
 naturally  expects  that  we  cancot  g»
 back,  as  the  Prime  Nunister  has  i2-
 peatedly  state  to  those  old  cond  i  on-,
 because  the  monopoly  capitali.t  clar:
 the  vested  interests,  the  leeche*  of  our
 society,  are  not  in  a  position  to  tolerzte
 the  advancing  democratic  conscicusnesg
 of  our  people  They  cannot  ro  exis‘
 with  the  adult  franchise  and  with  the
 growing  awareness  of  the  people  That
 as  why  the  slogan  of  dussolution  of
 Vidhan  Sabhas  and  Lok  Sabha  emerg-
 ed  =  That  is  why  one  person  wes  turn-
 ed  into  Lok  Nayak  Overnight  the
 monopoly  press  popularised  that  Lok
 Nayak  and  completely  ignored  his
 guru,  Acharya  Vinoba  Bhave,  who  had
 to  go  into  silence  for  ome  year.  In
 such  a  situation,  the  only  alternative
 before  us  is  to  strengthen  democracy
 to  deepen  the  roots  of  democracy  and
 if  not  annibilate  entirely,  which  this
 government  is  incapable  of  doing,  at
 least  weaken  the  base  of  the  anti-
 democratic,  fascist  ang  reactionary
 forces  Ip  that  background  y  would
 like  to  judge  as  to  what  the  perform-
 ance  of  this  Ministry  hag  been  after
 the  declaration  of  Emergency  After

 one  can  feel  that  the  Home  Ministry  has
 faileg  to  completely  root  out  this

 democrati¢e
 structure  fg  secure  and  safe

 With  regard  to  Press,  Shri  Patel
 was  saying  that  the  freedom  of  the
 Press  had  been  curtailed  We  know
 that  the  Press  in  our  country  is  not  as
 it  should  be  because  ft  is  monopolised
 by  a  few  monopoly  houses  The  pen
 of  the  journalist  has  been  purchased
 by  the  monoply  purse.  In  such  9
 situation,  it  was  the  first  duty  of  the
 Government  at  least  after  proclamation
 of  Emergency  to  make  the  Press  free
 from  the  power  of  nonopoly  purse  But
 it  has  not  been  done  In  that  back-~
 ground,  to  say  that  pre-censorship  is
 not  there  is  not  correct  Itis  there  It
 is  very  bad  if  the  Ministers  and  other
 Government  spokesmen  tell  a  lie  that
 there  is  no  pré-censorship.  Even  in
 this  House,  there  was  a  question  ant
 a  reply  was  given  but  a  telephonic  call
 was  sent  to  the  Press  not  to  publish
 that  I  wrote  to  the  Speaker  and  T  got
 areply  Then  I  approached  fie  minis
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 We  are  very  sorry  to  see  thet  Exer-
 gency  is  not  being  fully  utilised  to
 ensure  a  sounder  base  for  our  demo-
 aratic  system.  One  could  have  thought that  after  Emergency  the  Government
 ‘would  be  strong  enough  at  least  to
 deal  with  law  breakers.  About  200
 cases  of  tax  evasion  are  pending
 against  Birla  concerns,  Some  are  pend-
 thg  in  the  courts  Because  of  stay  orders.
 Why  don't  you  use  powers  under
 Emergency  at  least  to  get  back  your
 taxes?  Why  cannot  Birla  be  arrested
 under  MISA  or  DIR?  Do  you  think
 that  he  is  more  powerful  than  the  600
 million  peopl¢  of  our  country?  Govern-
 ment  says  that  people  are  behind  them.
 I  think,  most  of  the  people  who  toil
 both  mentally  and  physically  are
 behind  this  Government  and  they  want
 that  this  country  shéuld  advance  and
 the  democratic  system  is  maintained.
 I  do  not  know  from  where  this  cowar-
 dice  hag  come.  In  reply  to  my  ques-
 tion,  was  told  that  several  hundred
 cases  of  tax  evasion  were  pending
 against  EBirlas.  But  he  cannot  be
 touched  and  they  have  turned  into
 pigmues.  Their  power  of  Emergency
 ig  something  like  zero.  The  TATAS
 have  threatend  that  they  cannot  accept
 order  against  lock-outs  and  retrench-
 ments,  They  had  threatened  openly.  Ii
 has  come  in  the  Press.  And  Govern
 ment  has  no  courage  to  arrest  them.
 On  the  floor of  the  House,  the  then
 Lahour  Minister  Shri  Jagjivan  Rum
 and  Shri  Azad  had  assured  that  the
 strike  in  TISCO  would  be  withdrawn
 and  that  none  would  be  retrenched.  On
 the  radio  also  it  was  stated  that  nobody
 would  be  retrenched.  It  has  been
 violated  by  Tatas.  Government  has  no
 courage  to  arrest  them  under  the  Emer-
 gency.  The  Cr.  P.C.  wag  amended,  We
 have  brought  in  Section  0  to  deal  with
 economic  offences,  s0  that  those  who
 are  resorting  to  thenf  can  be  brought
 to  book.  Will  the  Home  Minlater  tell
 us  m  how  many  States  and  in  how
 many  cases  are  the  economic  offenders
 being  proceeded  against  under  Section
 4l0  Cr.  P.C.—at  leagt  in  Delhi  or
 Centraliy-administered  territories  or
 dn.  the  Union  Territories?  Such  actlons
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 why  were  not  more  people  arrested?
 Why  can't  the  Hore  MWinistry  issue
 instructions  that  henceforth  they  would
 not  allow  huge  artears?  Ih  coopergtion
 with  the  Finance  Ministry,  the  Borge
 Ministry  can  do  it.  In  the  report  it  is
 mentioned  that  many  smugglers  and
 foreign  exchange  racketeers  are  abt-
 conding  and  that  the  process  of
 attaching  their  properties:  was  under
 way,  Even  the  properties  have  Seen
 attached.  Even  the  pass-ports  of  those
 who  have  not  gone  abroad,  have  not
 been  impounded.  Why  this  lethargy?
 It  is  because  they  are  big  peopte.
 These  criminals  are  big  because  they
 have  unearned  money.  That  Is  why
 the  properties  of  these  people  have
 not  been  touched.  Even  their  past
 ports  have  not  been  impounded.  Under
 the  20-Point  Economic  Programme,  the
 Prime  Minister  has  given  a  clarion  call,
 which  the  whole  country  has  welcomed.
 Even  those  who  differ  from  it  do  not
 have  the  courage  to  oppose  it.  In  such
 a  situation,  the  bonded  labour  system
 exists  in  most  parts  of  the  country.  A
 Chief  Minister  or  some  Labour  Minis.
 ters  might  say  that  in  their  States,  it
 did  not  exist.  I  have  written  to  the
 Chief  Ministers  ang  the  Labour  Minis.
 ters  on  the  basis  of  my  personal  know-
 ledge,  that,  in  particular,  in  their  cwn
 villages,  bounded  iabour  existed,  te.
 where  the  labourer  did  not  have  the
 freedom  to  work,  unlets  the  lard.
 owner  permitted  him  to  work  elee-
 where,  In  how  many  Union  Territories.
 Centrally-administered  areas  and
 States  hes  the  Government  arrest-
 ed  persons  violating  the  Bonded
 Labour  Act  recently  enacted  by  Pariia.
 ment,  under  MISA  or  the  DIR-—-and
 how  many  of  them?

 नि  weer have  been  arrested  secently,.  Very
 colossal

 in  the  ocean.  Similarly,  im  segard  to
 usury.  we  all  know  that  10,  i§  of  25
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 omaments  to  the  usureré  and  trey
 have  not  been  given  “them  back.  I
 have  eubmitted  about  5,000  receipts  on
 which  it  ie  written  that  the  interest-
 rate  is  60  per  cent,  45  per  cent  ur  40
 per  cent.  This  is  in  viclation  of  the
 existing  Act  But  offers  and  district
 Magistrates  are  not  taking  any  action
 They  say  thai  orders  for  taking  action
 under  this  Act  have  not  reached  them.
 About  300  receipts  have  heen  filed;
 and  no  action  has  been  taken.  |  am
 talking  about  the  Madhubam  district
 in  Bihar.  There  are  people  who  are
 against  the  20-point  programme  and
 who  have  occupied  public  properties
 like  tanks,  cremation  grounds  and  other
 such  place,  They  have  not  een
 touched.

 With  regard  to  removal  of  encrovch-
 ment,  we  would  say  that  pubhe  pro-
 perties  must  he  protected  for  common
 use,  for  public  use  But  what  Is  belog
 done  actually?  While  the  rich  peopie,
 who  have  grabbed  hectares  of  land,
 are  spared,  the  poor  people  and  jhuggi
 dwellers  are  touched  In  some  places
 you  remove  them  from  jhuggis  and
 gave  them  alternative  sites,  In  that
 way.  people  can  be  persuaded  to  accept
 that  poh.y  But  when  vis  use  police
 force  to  demolish  their  houses  Lefore
 you  give  them  allernative  sites,  you
 antagorise  them  and  thereby  defeat
 the  very  parpose.  Thereby  you  compel
 those  peonie  who  are  wth  you.  who
 ate  for  tbe  emezgenc)  who  are  for  the
 26.Poimnt  Programme,  to  become  hostile

 Flere  I  w  li  give  the  examp’e  of  the
 Dethi  iawvers  J  have  personally  «een
 the  Tis  Havari  courts  and  the  Parl'a
 ment  Street  courts  Thev  do  not  inok
 like  courts;  they  look  more  Hike  a
 market  place  I  agree  that  there  should
 be  a  Helter  atrangement  f  am

 = opposing  the  scheme  But.  was  it  no
 etanars  that  the  lawyers  should  have
 been  given  nohce  to  Temove  their
 chantbers  by  e  particular  date?  If  they
 sti},  fait  to  vacate,  then  you  can  use
 Police.torge.  But,  in  this  case,  no  suth
 ngice  wap  servad,  It  was  a  Gunday
 4  LS—6.
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 when  most  of  them  were  out  and  just
 lke  army  action,  you  swooped  on  them
 and  took  action  With  the  resuli  that
 some  of  their  properties  were  damag-
 ed.  When  they  went  to  the  Chief  Justica
 to  represent  their  grievances,  they
 Were  arrested,  I  have  been  told  that
 about  150  lawyers  have  been  arrest-
 ed.  I  would  Jike  t:  know  the  correct
 figure,  whith  can  be  given  only  by
 the  Home  Minister

 T  am  told  that  im  the  Parliament
 Street  court  als>  the  chambers  woiild
 be  demolished  Why  do  you  not
 negotiate  with  the  Delhi  Bar  Asso~
 ciation,  the  New  Delhi  Bar  Associa«
 tion  and  also  the  Supreme  Court  Bar
 Association?  In  fact,  they  have  pass
 ed  resolutions,  demanding  negovtia<-
 tions  so  that  alternative  satisfactory
 arrangements  can  be  made  and  with-
 out  force  these  things  can  be  done.

 This  shows  tha:  the  emergeney
 powers  are  not  being  pioperly  used
 against  the  big  sharks  but  they  are
 being  musused  in  g  manner  and  in
 cases  where  they  ought  not  to  be
 used.

 With  the  vast  emergency  powers
 which  they  have  go‘,  ar2  they  going
 to  protect  our  court:y  from  internal
 subvermon  and  foreign  eneroach-
 ment?  We  have  heard  of  attempts  by
 the  CIA  and  big  mulit'-national  com-
 pames  fo  influene  by  bribing  gov-
 emment  officials  members  of  the
 business  community,  politicians  in-
 cluding  Prime  Viinisters  and  even
 members  of  the  royal  famiy.  I
 would  like  to  now  whether  the
 Home  Manistry,  which  is  charged  with
 the  responsibility  of  safeguarding  the
 security  of  our  country  is  alive  to
 this  problem,  One  cannot  think  that
 they  are  not  alive  to  it.  We  think
 that  they  are  alive  tq  this  problem.
 But,  in  such  3  situation,  whan  these
 deals  are  goiug  on,  we  woulg  hke
 to  know  how  many  pétsons  who  have
 been  legally  linked  with  these  asso-
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 ciations  or  companies  or  organisations
 have  been  arrested,

 We  have  passed  an  Act  against
 contributions  to  pslitica]  panties.  But
 there  are  lforcign  powers  ang  com-
 panies  which  are  giving  funds  to
 organisations  which  have  the  semb-
 lance  of  re.igious  or  social  organisa-
 tion.  In  this  very  House  there  have
 been  references  to  an  organisation
 called  AVOHD,  the  Chairman  oi
 which  is  JP.  Vast  amounts  have
 come  to  this  fund  from  USA  and
 West  Germany  and  other  countries.
 The  country  woulg  like  to  know  bow
 many  such  organisations  there  are,
 which  are  not  characterised  as  poli-
 tical,  which  are  headed  by  JP,  from

 +

 |  the  days  of  the  Forum  of  Free  Enter-
 prise,  and  how  much  money  has  been
 received  in  this  country  and  for  what
 purpose  thev  have  been  utilised,  so
 that  the  people  may  be  on  tbeir
 guard  against  such  persons.

 How  can  people  say  that  the  cmer-
 gency  was  not  required’  after  the
 Bang!a  Desh  tragedy,  after  the  Chi-
 lean  tragedy  and  after  the  warnings
 of  President  Ford  and  Dr.  Kissinger?
 President  Ford  openly  said  that  he
 was  not  coming  to  India  as  there  was
 ‘demise  of  democracy’  in  India  and
 hoped  that  a  Government  of  his  liking
 would  come  to  power  here  some  day.
 So,  there  is  a  feciing  that  the  Gov-
 ernment  is  either  not  vigilant  or
 lacks  courage.

 Internal  forces  like  the  Shiv  Sena
 have  been  let  loose.  The  speech  of
 Mr.  Om  Mehta  yesterday  was  very

 ‘disappointing.  We  all  know  that  the
 Shiv  Sena  ied  the  riots  against  ihe
 Muslims,  South  Indians  and  _  non-
 Maharashtrians  and  createq  a  situa-
 tion  verging  on  nationa]  disintegra-
 tion,  After  the  emergency  many
 people  are  for  the  20-point  pro-
 framme.  Even  the  ex-rulers  and  the

 'Rajamatas  are  in  its  favour.  At  least
 they  pay  lip  service  to  it.  The  Shiv
 Sena  also  might  have  done  that  and
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 they  are  bargaining  with  them,  and
 thereby  jeopardising  the  security  of
 thousands  and  iakhs  cf  persons,

 With  regard  to  the  murder  of  Shri
 L.  N.  Mishra,  the  Ministry  has  taken
 credit  for  itself  in  its  report,  It  could
 not  prevent  his  murder.  It  could  not
 stop  the  throwing  cf  a  bomb
 on  the  Chief  Justice  of  India,  It  is
 an  accident  that  the  bomk  did  not
 explode.  But  now  they  are  takirg
 credit  that  they  have  found  the  cul-
 prit.  I  wouig  like  to  know  haw  meny
 officers  of  the  N.E  Railway,  where
 the  ex-Railway  Minister  was  killed,
 confessed  at  that  time  or  were  found
 to  belong  to  the  Anand  Marg,  and
 out  of  them  how  many  are  still  there
 and  how  many  have  been  promoted.
 Those  very  98006  are  now  ratrench-
 ing  forcibly  and  retiring  these  who
 were  not  with  them  but  were  loyal  to
 the  country,  te  the  railwavs,  te  our
 democracy  and  freedam.  The  Minis-
 ter  owes  it  to  the  country  and  himself
 to  take  strong  mevsures,

 The  Anand  Marg  has  b2en  running
 several  institutions  in  UP.  Bihar
 Madhya  FPradesn  and  several  other
 States.  Most  of  them  are  still  conti-
 nuing  and  most  of  the  persons  con-
 nected  with  them  are  still  there,  Even
 that  link  has  not  been  broken,  and
 they  are  simply  laughing  hoping  to
 have  the  last  laugh.

 We  know  the  bribing  and  other
 activities  of  the  multi-national  cor-
 porations,  but  the  Governinent  of
 India  is  attempting  to  invite  them
 here  again.  So,  the  task  of  the  Home
 Ministry  increases  to  find  what  sub-
 versive  activities  they  resort  to  or
 participate  in  with  the  help  of  mis-
 guided  elements  in  cur  country.

 Will  the  Home  Minister  tell  us  how
 many  persons  who  have  perpetrated
 atrocities  on  Harijans  have  been
 arrested  under  MISA  throughout  the
 country,  or  at  least  in  the  TJnion
 Territories  which  are  directly  under
 the  Centre?  I  do  not  think  _he  will
 be  able  to  give  even  a  dozen  names.
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 What  is  the  einargemcy  for  then?

 For  ingtance  ip  Banda  Districi,  two
 Haerijans,  Mata  Din  and  Buch  Dev,
 ‘were  taken  to  the  banits  of  the
 Yaemujea  and  beheaded,  but  no  action
 thas  been  takon  yet  against  anybody.
 The  ringleaders  behind  i:  are  big
 landlords  who  try  to  divide  the

 ह .........  on  the  issue  of  caste.

 But  the  rich  people  are  there  on
 that  side.  In  such  a  situation,  even
 the  power  35  not  being  used  against
 them.  Similarly,  there  ig  the  case  of
 Scheduled  Tribe  peuple  end  a  big
 fam  of  usury  and  the  land,  ete.
 How  many  sitcn  p.iopl:  have  been
 arrested  under  MISA?  There  ere  vely
 faw  people.  I  sich  a  situation,  3
 it  not  a  go.den  upportunity  tor  the
 Home  Ministry  to  see  that  it  enforces
 those  measures  for  the  upliftment  of
 ‘the  people,  who  ure  fo:  democracy,
 who  are  for  20-point  programmes,
 who  are  for  their  Government  snd
 who  are  for  their  system  in  oricr  to
 advance  further’?  In  1.1! भ  a  situation,

 I  think  even  the  powers  are  not  be-
 ing  fully  utilized

 With  rezgurd  to  Scheduled  Tribes
 people,  I  was  expecting  that  sume
 new  measures,  som:  structural
 changes  wll  come  out  tefore  us,  and
 the  Government  wt]  be  in  a  position
 to  tel]  us  what  situctural  changes  it
 wants  to  mgke  to  ensure  tnat  the
 Scheduled  Tribes  peopie  are  in  a  bet.
 ter  position  pow  As  far  as  Madhya
 Pradesh,  Orissa  and  Bihar  are  con-

 cerned,  it  is  ४  contigucun  adivasi-
 dominated  area  Has  Government
 thought  of  or  decided  for  giving  spe-
 tial  status  to  this  area  so  that  they
 are  allowed  to  develep  their  culture,
 language  and  econoray  metre  swiftly
 than  they  have  been  developing  up
 +i  now?  Similarly,  there  is  a  deve-

 lopment  council  in  Bihar,  for  Chota
 Nagpur  and  Sentral  Pargana,  for  adi-
 vasis.  Legaliy,  is  there,  But
 lacks  the  resources.  Can  the  Govern-
 ment  not,  under  ite  constituional
 rights,  ensure  that  that  develapmeat
 council  functions  zo  that  the  adivasis
 are  enabled  to  come  out  on  equal
 footing  with  the  rest  of  the  country.
 For  this  very  section,  I  woula  like
 to  state  that  ag  the  Government  has
 been  behaving,  we  were  happy,  the
 country  was  happy  because  foreible
 retirement  had  been  enforeed  in  cases
 of  corrupt  persons.  Many  corrupt
 officers  have  been  forcibly  retired.
 That  is  a  welcome  thing.  But  now
 the  things  are  coming  up  that  many
 such  persons  who  were  not  corrupt,
 who  were  freedom  fighters,  who  were
 penahsed  by  the  corrupr  cflicers  over
 them  are  the  persons  wero  have  ail
 along  beea  the  freedom  fighters,  I
 can  give  some  mstances.  There  is  a
 case  of  Dy,  8,  P.  Home  Guard  in
 Bihar.  He  was  in  the  category  cf
 grand  son  of  Kanwar  Sirgh  who  was
 a  great  hero  of  1957  Ircedom  struggle.
 In  940  also,  he  revolted  in  the  Army.
 Then  in  the  I.N.A,  also,  he  was  there
 by  revolt,  not  that  he  was  captured
 by  the  Japanes>  He  was  forcibly  re-
 tured  without  any  charge.  ‘withoyt
 any  allegation,  We  have  been  try-
 ing  to  know  whether  there  has  been
 a  single  charge  of  inefficiency  or  cor-
 ruption  against  him;  there  has  been
 nothing.  He  was  simply  reured  forci-
 bly.  TI  am  told  that  if  we  open  one
 ease  then  the  pondora’s  box  will  be
 opened,

 So,  with  regar@  to  employees  in
 many  States,  it  is  happening;  pecu-
 liar  things  wre  happening.  In  Andhra
 Pradesh,  ‘he  employees’  associution
 has  represenied  to  the  Government
 that  if  they  are  retired  at  least  the
 confidential  remurks  of  those  officers
 who  themselves  have  been  foreed  t&
 retire  should  not  be  taken  into  ar-i
 count.  The  Chief  Secretary  hag
 given  a  written  reply  and  that  reply
 is  dated  9th  QOctoher,  1975,  It  कुक
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 mentioned  thera  that  the  remarks  of
 those  officers  who  themselves  have
 been  forced  to  retire  shall  be  taken
 into  aceount  in  the  case  of  their
 juniors,  in  the  case  of  employees  who
 are  at  the  iower  levels.  S.nularly,
 their  demand  was,  let  “public  inter-
 est"  he  defined.  Sume  guidelines
 a#hould  be  given  so  ‘hat  one  can  un-
 derstand  what  it  is,  and  the  reply
 was,  “No  guidelines  can  be  given  on
 that  issue.  No  yardstick  can  be
 fixed.”  So,  this  way.  it  means  that
 everyone  is  running  t'ot  In  such
 a  situation,  taere  ३8  much  muisunder-
 stand;  much  misunderstand  is  being
 created,

 Similarly,  I  want  tu  know  with  -e-
 gard  to  minorities?  In  the  Forest  De-
 pertment  in  Andhra  Pralesh,  285
 employees  had  been  forcibly  retired
 and  225  of  them  were  Muslims  I
 would  like  to  know  from  the  Home
 Minister  what  criteria  are  there?
 In  the  Civil  City  Court,  out  of  39
 employees,  20  were  Muslims;  in  Os-
 mania  Universzitv  out  of  30  employees
 who  were  forcibly  retired,  8  were
 Muslims.  In  the  Government  Print-
 ing  Department,  out  of  38  employees,
 29  were  Muslims.  I  would  Tike  to
 know  and  the  people  would  also  like
 to  know  what  are  the  causes  for  this
 so  that  they  may  not  misunderstand
 it?

 I  would  like  to  tell  the  House  that
 there  i;  the  Imarate  Saria,  a  Muslim
 High  Court  for  enforcing  personal
 Muslim  law  for  Bihar  and  Orissa  with
 headquarters  at  Phulwari  Sheriff,  All
 along  its  existence,  it  has  been  against
 communalism,  I  know  its  head  also,
 Kazi  Mujahidussalam,  and  others  who
 have  been  secular  all  through  their
 life.  Their  office  at  Rourkela  has  been
 sealed  and  an  office  functionary  there
 has  been  arrested.  It  is  a  strange
 thing  that  is  happening.  We  are  not
 in  a  position  to  make  the  people
 understand  how  it  is  happening  and
 in  whose  interest  it  is  happening.  Who
 ig  responsible  for  this?

 APRIL,  i,  976  of  Home  Affairs.  368

 Similarly,  in  my  own  area,  in  Dar-
 bhanga,  at  two  places,  Narpat  Nagar
 and  Bhawanipur-Mahisar,  recently,  a
 police  officer  personally  led  a  proces-
 sion,  the  Sarswati  Puja  immersion
 procession.  It  was  an  illegal  proces-
 sion  and  the  police  had  proceeded
 against  those  processionists.  That  pro-
 cession  wag  led  by  an  sl  of  Police
 thiough  a  route  by  which  it  never
 passed,  where  there  was  a  mosque  and
 it  was  entirely  a  Muslim  mohaila.
 There  Wag  trouble  and  all  the  Mus-
 lims  were  arrested  Only  after  pres-
 sure.  under  the  Police  Act,  the  pro-
 ceedings  had  started  against  those
 processionists  belonging  to  the  majo-
 rity  community  who  led  the  proces-
 sion.  But  the  police  officer  who  led
 the  procession  is  still  there  at  the
 Sakri  Police  Station.  No  action  has
 been  taken  axainst  him.  They  also
 trieq  to  create  trouble  at  Mahisar.  But
 through  the  intervention  of  some  po-
 litical  workers,  that  was  averted.  But
 encouraged  by  all  these  things,  before
 Holi,  का  68  March,  there  has  been
 a  communal]  riot  at  Mahisar.  Many
 Muslim  houses  have  been  demvlished.
 About  0  persons  have  been  injured.
 This  all  happened  on  ]6th  March.

 Thi;  is  what  is  happening  in  a  situa-
 tion  where  it  +o  VW  not  be  given  {to  the
 press  and  the  people  are  suffering.  We
 cannot  explain  it  to  them  because
 even  the  meetings  against  communal-
 ism  and  for  restoring  peace  gre  p.0-
 hibited.  Therefore,  this  misuse  of
 Emergency,  the  misuse  of  police  pow-
 ers,  has  become  a  problem  I  think,
 the  Government  must  and  should  do
 something  to  stop  the  misuse  of  pow-
 ers  and  evolve  some  method  to  tackle
 this  problem,

 With  regard  to  corruption  also,  for
 a  certain  period,  for  a  few  months,
 there  was  some  reduction  in  corrup-
 tion,  Now,  there  are  voices  all  round
 that  corruption  has  increared  and  that
 it  is  going  even  beyond  what  it  was
 before  Emergency,  This  is  because
 there  cannot  be  any  grumble  shown
 against  it.  There  cannot  be  even  any
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 peaceful  gherao  against  it.  In  such
 a  situation,  this  ij  what  is  happening.
 The  Government  should  do  something
 about  it,  4  think,  the  Government  w:!l
 take  into  account  this  fact  and  sce
 how  corruption  and  bureaucratic
 handling  of  things  is  to  be  avoided  or
 lessened  or  removed.

 Here  comes  the  question  of  admi-
 nistrative  reforms,  I  would  hike  to
 give  some  serious  suggestions  for  the
 consideration  cf  the  House  and  the
 hon.  Minister  also,  Hag  not  the  tme
 yet  come  to  see  that  we  ure  not  co-
 tirely  tuneq  to  the  British  method  of
 administration?  Our  problems  and
 Situations  are  different.  We  have  our
 blocks  and  all  thal,  Can't  we  see  that
 Assembly  const:  uencies,  the  Police
 stations  and  the  blocks  are  made  co-
 terminus?  Similarly,  can't  we  inake
 Lok  Sabha  constituencies  and  divi-
 sions  or  sub-divisions  co-terminus?
 In  such  a  situation,  the  officers  there,
 the  SDO  or  the  BDO,  may  he  made  the
 Secretaries  and  the  elected  represen-
 tatives  may  head  and  preside  over  the
 Committees  and  they  may  implement
 together  all  the  g-velopment  measures
 and  the  polices  of  the  Government
 in  wu  particular  area  so  that  we  can
 improve  the  situation  mm  our  country
 ang  the  people  who  elect  their  repre-
 sentatives  can  hold  them  accountable
 for  what  they  are  doing  there

 Another  suggestion  of  mine  ३5  that
 it  should  be  done  at  the  ministerial
 level  also.  There  should  be  statutory
 standing  committees  in  place  of  con-
 sultative  committees  at  the  ministerial
 level  so  that  these  permanent  stand-
 ing  committees  can  be  helpful  in  en-
 suring  the  effective  functioning  of  a
 particular  Ministry,  in  a  vast  country
 like  ours.

 Lastly,  with  regard  to  language.  1
 have  to  say  a  few  words  We  have  all
 accepted  Hindi  as  our  national  langu-
 age  and  we  are  awaiting  the  day  whrn
 the  whole  country  will  accept  it,  But
 it  is  disappointing  to  note  that,  in  this
 Report,  incentives  for  voluntary  tea-
 whing  ad  lesrning  of  Hindi,  parti-

 cularly  in  the  South,  are  not  found
 on  the  scale  required,

 Similaily,  in  Delhi  and  around
 there  are  areas  where  most  of  the
 Hindus,  Muslims  and  Sikhs  know
 Urdu.  They  can  read  and  write  Urdu
 and  most  of  the  women  also  know
 Urdu  So  why  should  Urdu  not  find
 a  pluc2  under  Art  345  of  the  Consti<-
 tution?  In  Schedule  VIII  of  the  Cons-
 tilution  why  should  we  not  provide
 for  the  inclusion  of  the  languages  like
 Rajasthani,  Nepali  ang  Maithilh  which
 have  been  accepted  by  the  Sahitya
 Akademy  since  long,

 With  these  words,  I  conclude.

 SARDAR  SWARAN  SINGH  s0-
 KHI  (Jamshedpur):  First  of  all,  I
 should  like  to  congratulate  the  Home
 Minister  for  dong  a  commendable  job
 after  the  declaration  of  the  emergency
 especially  in  Gujrat  and  Tamil]  Nadu.
 Smuggling  has  COMe  down  to  a  vreat
 extent,  2s  most  of  the  No,  ]  smugglers
 are  behind  bars  and  their  properties
 have  been  confiscated

 Sir  the  emergency  has  really  work-
 ed  magic  in  controlling  price-hike,
 hoarding,  smuggling  etc.  and  has
 brought  discipline  everywhere,  es-
 Peclally  in  Railways,  but  Govern'nent
 should  be  vigilant  that  it  is  maintain-
 ed  fil  such  time  as  everything  re-
 turns  to  normaley

 Out  of  the  total  budget  of  Rs.  672.79
 crores,  the  share  of  the  Police  comes
 to  about  Rs.  99.22  crores  which  is
 not  a  meagre  sum  but,  still,  places  like
 Bihar  (the  state  which  1  come  from)
 do  not  have  full  and  up-to-date
 equipment  for  the  police  to  deal  with
 well-planned  crimes  by  the  trained
 criminals.  80,  I  would  like  to  draw
 the  attention  of  the  Home  Minister
 towards  this  aspect  and  would  request
 him  to  equip  the  Police  with  the  most
 up-to-date  armé  end  equipment  at  the
 earliest,  to  enable  the  Police—whether
 the  CRP,  BSF,  Central  Industrial  Se-
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 curity  Force  or  Asset  Riffesx—to  fune-
 tion  properly.

 On  the  other  hand,  there  are  silill
 States  in  the  country  where  the  IPS
 Officers  are  very  lazy  and  slow  and
 are  misusing  their  emergency  powers
 in  collusion  with  the  anti-social  ele-
 ments  and  are  very  lenient  towards
 the  economic  offenders  and  are  still
 continuing  in  service  in  apite  of  com-
 plaitts  made  against  them  even  by
 the  members  cf  this  august  House.  Mv
 State  of  Bihar  is  one  of  them.  The
 Police  Officers  are,  first  of  all,  public
 servants  and  not  bosses  of  the  public,
 and  should  behave  like  that,  I  hope
 the  Home  Ministry  would  look  into
 this  matter  very  seriously  and  screen
 out  such  corrupt  officers  at  the  earli-
 est,  lest  they  should  further  harm  the
 country.

 Sir,  under  demand  No,  54,  Hs.  232
 crores  are  required  to  be  sanctioned
 for  emergency  force,  for  pension  to
 freedom  fighters  ant  their  depen-
 dents,  and  for  the  welfate  of  Schedul-
 ed  Castes  and  Scheduled  Tribes  in  the
 country.  But  no  one  mow  cares  for
 these  poor  classes.

 Regarding  Backward  Classes,  there
 is  actually  no  mention  of  many  Back-
 warqg  Classes  in  the  eastern  parts  of
 the  country  ang  the  Backward  Classes
 they  have  fo  suffer  due  to  no  fault
 of  theirs.  Itis  also  a  factthat  the
 population  of  the  Scheduled  Castes,
 Scheduled  Tribes  and  Backward  Clas-
 ses  have  increased  many  times,  since
 their  quotas  in  services  were  fixed  by
 the  Government  long,  long  ago,  their
 quotas  in  services  and  other  fields
 whould  be  increased,  considering  their
 increszed  population  ang  the  rapid
 education  they  are  getting.  The  edu-
 cation  and  other  facilities  to  their
 children  in  the  remote  areas  should
 in  no  way  be  less  than  those  offered
 by  the  foreign  missionaries  in  those
 Tethete  areas—so  as  to  wean  then
 way  from  tiese  missionsrieg  and  to
 préevent  their  convérsién  into  some
 other  religion,

 APRIL  L,  076  of  onan  Agate  78

 Sir,  uhtouchability  gti  existe  in
 almost  every  rich  and  high  cmte  in
 spite  of  the  Act-.whieh  काड  not  beet
 implemented  with  honesty.  Reosrithy,
 our  Prime  Minister  cited  an  instance
 which  appeared  in  the  Press  a  few
 days  ago.  So,  the  Government  showid
 vigorously  impletrent  the  Act  and
 take  drastic  actiorr  against  those  vio-
 late  the  law,

 The  officers  are  still  misusing  the
 emergency  powers  at  district  levels.
 No  regular  meetings  are  held  under  the
 20-Point  “"ronomic  Programme;  the
 Home  Ministry  should  ask  all  the  State
 Governments  to  submit  detailed  re-
 ports  about  that  hag  been  done  at  the
 district  levels,  whether  actually  the
 villagers  are  getting  the  benefit  of
 économic  programme  or  not.  The  Home
 Ministry  should  have  its  own  cells  to
 mvestigate  and  report  if  the  State
 Governments  are  slow  in  the  imple-
 mentation.

 There  are  several  cases  to  my  know-
 ledge  m  my  constituency  that  the
 actual  freedom  fighters  have  not  been
 given  the  pension  as  they  were  simple
 honest  people  who  are  the  real  pillars
 of  our  freedom  and  due  to  their  gacri-
 fices  we  are  all  sitting  here  in  this
 Parliament  as  jndependent  —  citlzens.
 Their  cases  should  be  sympathetically
 considered  whenever  recommended  by
 the  Member  of  Parliament  and  I  would
 further  suggest  that  ihe  jail  term
 of  six  months  should  be  reduced  to
 three  months  which  is  the  criteria  for
 grant  of  pensions  to  the  freedom
 fighters  at  present  their  children  should
 be  given  all  opportunities  to  come
 to  Hike  berbs  just  like  ther  parents
 and  should  be  provided  with  suitable
 jobs.

 Now,  I  come  to  Delhi  Administration
 which  is  a  Union  Territory  Now-a-
 days.  Delhj  looks  very  much  changed
 and  clean  after  the  declaration  of

 It  ig  a  good  thing  that
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 departmenta  which  require  immediate
 attention  and  I  would  Uke  ‘o  cite  an
 example  here.  The  public  is  very
 much  harassed  and  put  to  a  great  in-
 convenience  while  getting  their  lund  or
 flat  lease.deeds  stamped  by  the  Col-
 lect  of  Stamp:  according  to  the
 DDA's  directions.  They  have  to  run
 from  pillar  to  post  and  from  post  to
 pillar  and  the  stamping  of  the  docu-
 ments  should  be  simplified  in  public
 interest.  {  have  written  a  letter  to
 Shri  H.  छू,  L.  Bhagat  in  this  regard,
 but  with  no  result  till  now.

 Another  point  is  that  in  Delm.  the
 New  Delhi  Municipal  Comm.tiee  have
 plugged  all  the  public  drinking  water
 taps  on  streets  or  they  have  dned  up
 and  the  summer  is  at  the  door,  80  they
 should  restore  in  public  interest  as
 everybody  cannot  afford  to  drink  water
 on  the  footpaths  by  paying  5  paise
 for  a  glees  of  water.

 Now,  I}  come  to  Hindi  in  courts.  I
 have  seen  in  the  Delhi  courts  that  all
 the  prescribed  forms  are  still  printed
 in  Urdu,  though  they  work  in  Hind:
 and  English  The  trouble  is  that  the
 People  have  to  get  these  translated  I
 am  not  against  Urdu,  what  I  want  is
 that  either  they  should  be  in  Hindi,  or
 they  rhould  be  written  in  the  same
 language  so  that  the  public  is  not  ha-
 rassed.

 Sir,  I  have  come  to  know  that  injus_
 tice  is  being  donc  to  so  ne  Lower  Div:-
 sion  Clerks  who  have  jomel  the
 Central  Secretariat  after  8—!0  years
 of  service  in  Army  and  were  re  ap-
 pointed  after  a  break  due  to  ro  fault
 of  theirs.  At  least  their  seniority
 should  be  maintained.  I  have  got  the
 Home  Ministry’s  orcers  dated  25th
 June,  1960.  I  can  quote  these  here.
 hut  this  is  a  very  long  order  and  I
 4o  not  want  to  waste  time  on  that.  I
 would  suggest  that  the  Army  service
 may  be  counted  for  all  purposes  in-
 Cleding  seniority  in  {the  civil  service
 irrespective  of  any  period  of  break  in
 the  service  between  the  Army  Service
 and  the  civil  service.

 व  74

 I  have  seen  that  under  Demand  Mo.
 57  pertaining  to  Andaman  and  Nicobar
 Islands.  a  very  meagre  sum  of  Rs.  30.88
 crores  has  been  given.  I  think.  it
 js  very  meagre  considering  the  area
 of  Andaman  and  Nicobar  Islands.  It
 should  be  increased  for  rapid  develop-
 ment  and  rehabilitation  of  the  islands
 More  and  more  people  from  here  should
 be  encouraged  to  go  and  settle  there.
 These  islands  should  not  be  treated  as
 ordinary  istands  where  many  of  our
 freedom  fighters  have  died  in  exile.

 74  brs.

 My  last  point  is;  the  Government
 is  unnecessarily  carrying  the  burden  of
 the  Punjab  Government  paying  every
 year  and  speiding  crore:  of  rupees  on
 Chandigarh.  This  year  the  sanction
 is  to  the  tune  of  Rs  22.85  crores  a3
 estimated;  it  may  he  more  when  revis-
 ed  Why  not,  I  say,  get  rd  of  this
 burden  by  handing  over  Chandigarh
 to  the  Punjab  Government?  How  long
 can  thig  continue?

 With  these  words,  I  support  ihe  De-
 mands  for  Grants  of  the  Home  Muinis-
 try.

 SHRI  छू  LAKKAPPA  (Tumhu:);  I
 commend  the  Home  Ministry  for  hav.
 ing  done  certain  exereis2  m  the  coun-
 try  and  this  Ministry  haz  done  some
 excellent  ताछा  affer  introduction  of
 Emergency.

 The  Demands  for  this  Ministry  com.
 prising  of  about  Rs  700  crores  ccver
 a  wide  range  of  subjects  like  general
 admimstraioa  wetfarc  of  Scheduled
 Castes  and  Scheduleg  Tribes,  freedom
 fighters,  so  on  and  so  forth.  The
 Members  who  have  participated  in  the
 debate  have  expressed  certain  satis-
 faction  at  the  introduction  of  Emoergen-
 cy  and  its  effect.  They  also  fee]  that
 the  Emergency  and  its  effects  on  the
 general  adm:uisiration  cf  the  country
 have  injected  a  certain  satisfaction  and
 certain  healthy  tendencies  have  been
 developed.  So  far  as  the  general  feel-
 ings  of  the  people  are  concerned,  it
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 and  its  effects  hgve  not  comp-
 letely  been  injected  into  every  section
 of  the  peoplg  because  of  the  reason
 that  there  ig  a  whispering  campaign
 going  on  and  certain  people  even  after
 Emergency  are  working  underj,:ound,
 and  this  situation  has  to  be
 note  of  and  certain  action  and  a  vigo-
 rous  injection  of  discipline  uto  the
 body-polific  ig  very  necexsary,  There-
 fore,  it  is  not  enough  that  ithe  Minis-
 try  is  complacent  that  the  Emergency
 ig  stil]  operative  but  it  has  to  be  Imp-
 lemented  in  letter  and  spiril,  to  ach.eve
 the  purpese  and,  in  order  to  do  that.
 certain  administrat:ve  tctiuns  are  very
 necessary.

 Even  after  introduction  of  the  Emer-
 gency  there  are  people  in  various  szc-
 tors  and  various  parts  of  our  country
 who  are  still  operating  and  even  atter
 banning  certain  organizations  like  the
 RSS  and  some  other  major  anti-national
 activites  ang  organizations  still  those
 people  are  very  active  and  have  in-
 filterated  into  the  body-politic  In  my
 own  district,  most  of  the  people  who
 have  been  arrested  under  the  MISA  or
 the  Defence  of  Ind  a  Rules  are  small
 people:  and  black-matrleteers,  hoardeis
 and  other  anti-social  elements  have  not
 been  arrested  In  Karnalaka  State
 alone,  more  than  3.00  RSS  activists
 have  been  arrested,  but  s'.  the  big
 Sharks  who  are  helping.  aiding  ard
 financing  have  not  been  arrested.

 They  are  running  institutions  orga-
 nisations,  colleges  and  al)  things
 carefree.  So,  the  activities  og  7.8  8.
 have  infiltrated  in  the  body-poliuec.
 in  the  educafional  field  in  a  wide
 way.  That  has  no.  been  unearthed
 by  the  Home  Ministry.  Shri  Mohsin
 ig  here.  He  is  representing  the  Home
 Ministry.  Our  sble  Home  Minister
 Shr;  K  Brahmananda  Reddy  hag  rich
 administrative  experrence.  He  has
 also  an  able  assistang  Shri  Om  Mehta,
 who  is  a  youne  man.  ‘I  think  co-
 ordinated  steps  are  necessary  to  ste
 that  the  emergency  i,  successful  and

 aled  6.  coml
 pen  als  on

 070
 4

 Karnataka  or  elsewhere,  "We  até  ‘hut
 fully  satisfied  with  the  way  ff  ‘which
 the  operations  are  goihg  dn  pgainst
 anti-nationals,  reectionaries,  vested
 interests  and  saboteurs,  ,

 There  is  another  aspa:t  that  I-wouhi
 like  to  brmg  to  the  ‘notice  ai  tha
 Home  Ministry,  There  are  cortain
 regional  ‘deas  and  tendencies  which
 are  develop-ng  and  they  have  been
 developed,  Ther:  are  certuin  people
 ang  organisers  who  are  creetrg  such
 feelings  of  disintegration  in  this
 country.  Even  after  emergency
 such  elemen‘s  are  verv  active.  They
 have  infiltrated  in  the  Government
 machinery  and  n'so  in  the  bedy-
 politics.  Thy  ar2  cresting  the  feel-
 ing  of  hairol  amony  the  people  and
 the  communitics  This  is  going  on
 in  a  large  sca:c  They  ate  aiso  creat-
 ing  differences  among  castes  and
 ereeds  MembLrrs  on  the  other  mde
 and  this  side  have  mentioned  that
 members  of  Shiv  Sena,  Kannada
 chaluvaligars  aad  othor  «:nas  ip  the
 States—Andhra  Pradesh,  “ak  arash-
 tha  and  Karnataka  -ate  Govt,  officers
 who  are  associated  with  such  orga-
 nisations  wh  take  artive  part  in
 abeting,  creating  hatred  among  the
 communities,  and  also  in  creating
 regional  feelings  as  welt  as  disinte-
 gration  in  this  couniry,  May  I  ask  a
 question  from  the  Home  Mruistry,
 why  have  such  organisations  not
 been  banned?  These  cperationy  are
 going  on  «ven  after  the  proclamation
 of  emergency  The  Home  Ministry
 is  claiming  inat  they  are  taking  all
 stern  actions  I  do  not  know  the
 reasons  for  not  taking  action  against
 such  regional  tendencies  and  othor
 activities  which  are  in  progress  dur-
 ing  emergency,

 The  inffitration  of  RSS  and  Jan
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 of,  die  banks  whnire  these  Jan  Sangh
 gn  B.S.S.  propio  are  very  active  and
 Ame  My  Management  is  also  suppertiog
 them.  There  arc  certain  trade  unions
 which  are  marted  by  the  Bank  Man-
 agement.  They  ase  sitting  over  the
 banks  and  they  are  operating  there.
 immediately  after  the  declarauon  cf
 emergency  we  have  launched  the  20-
 point  programme  in  this  country.
 This  economic  programme  has  to  be
 operated,  Who  are  the  perscns  who
 have  infittraied?  They  are  the  Jan
 Sangh  and  RS.S,  people.  Vylnerable
 section  of  the  people  for  whom  coun-
 try  has  prom  scl  prosperity,  wants
 reduction  in  prices,  removal  of
 poverty,  But  the  same  people  who
 have  infiltrateg  have  to  be  upproach-
 ed.  In  certain  place;  the  RSS  and
 Jan  Sangh  people  are  there  and  they
 have  the  support  of  ofhcers  There
 people  are  the  same  people  who  are
 aweuttling  ‘the  entire  ..ogramme  and
 the  poor  pezple  are  ne;  getting  any-
 thing  These  cmergency  meovures
 have  got  *o  te  streamline]  sq  as  to
 bring  in  more  discipline  in  the  impie-
 mentation  of  there  e«.onomic  pro-
 grammes  in  thr  regaid  what  we
 have  suggesicd  १६  thiss  We  have  sug-
 ested  that  this  emergency  is  tu  be
 operated  through  the  representatives
 of  the  people  cf  the  country,  Un-
 jess  the  supervision  committee  of  the
 Members  of  Paritiament  is  there,  we
 will  net  be  able  to  reach  our  gcal.
 The  same  olg  admimstretion  as  there;
 the  same  sort  of  people  are  there:
 the  same  people  who  have  taken
 IAS  or  IPS  are  running  the  :drmunis-
 tration.  They  were  there  from  the
 very  beginning,  from  the  days  of  the
 Britishers.  The  same  staff  are  there.
 They  sre  छह  running  the  adminis-
 tration.  Mr  Om  Mehta  has  made
 tertain  suggestions.  But  I  think  that
 that  auggedion  slone  will  not  work
 ‘unless  the  constitutional  aspect  is
 looked  into.  You  have  to  ioc  into
 the  privilege  of  Article  3It  This  fs
 tebe  tackled  in  order  fo  bring  ad-
 Yaihiatrative  machibery  under  effec-
 ive  control.

 0

 This  Ministry  is  i,  char  ge  of  pen-
 siong  to  =  freedom  fighwere,  Pore Mohsin  is  a  young  Monisier  and’  ‘he has  taken  lo,  of  interes:  in  thébe matters.  Stil  what  we  find  ts  that there  are  many  applications  pending. Thege  should  be  deal!  with  expedi> ious.y.  The  hon,  Prime  Muuter recognised  the  role  played  by  ithe
 freedom-fignie.s  ‘or  the  first  time, At  the  same  tuns  I  wish  to  say  ther
 it  Is  not  enough  simply  provicing  for those  peonie  who  have  got  some records.  There  are  cher  prople  who
 have  not  got  such  records  They  did
 participate  actively  in  the  freeam
 movement  There  are  rome  others
 who  had  fone  underground  also. Their  cases  have  got  to  be  recognised and  necessary  provinon  made,
 Thousands  of  such  cases  in  various Parts  of  the  country  are  there  and this  matter  snould  be  lonked  into.

 The  subrct  of  welfare  of  the
 scheduled  castes  and  scheduieg  tribes
 and  abolitwn  of  bonded  labour  are
 certain  items  whica  are  coming  under
 the  hon,  Prine  Minister's  26-pojnt economic  programm?.  We  know  how
 certam  schemes  are  working  im
 various  States.  The  State  Machmery
 has  got  to  be  streamlined  in  regard  to
 these  schemes.  We  have  found  that
 there  have  een  various  corruption
 charges  whieh  have  come  to  light.
 Even  in  case  of  Tamil  Nadu
 we  have  seen  how  the  DMK  Govern-
 ment  was  Utilismg  the  entire  machi-~
 nery,  So,  also,  in  the  case  of  Goa,
 in  regard  to  Shashikala  Ministry,
 there  were  48  charges  and  I  do  not
 know  why  no  acnon  has  Leen  taken
 against  the  people  concerned.  Also
 Sir,  the  amount  of  Rs.  28  lakhs  al-
 lotted  for  the  benefit  of  Scheduled
 Castes  and  Scheduled  Tribes  far  run-
 ning  the  hosiel  and  distribytion  of
 cloth  advanocd  to  Karnataka  has  been
 misused.  In  spite  of  the  sincere  at~
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 The  administrative  machinery  in
 regard  to  theae  schemes  should  be
 properly  streamlined,  With  these
 words  I  support  the  Denand:.

 SHRI  Cc.  T.  DHANDAPAN]
 (Dkaerapuram)  -  Mr.  Deputy-Spea-
 ker,  Sir,  at  the  outset,  I  would  like
 to  begin  with  the  plight  of  the  down-
 trodden  peopic  in  this  country,  Sir,
 their  living  conditions—economic  and
 social—stili  remain  unchanged  Wel-
 fare  schemes  have  been  announced
 in  this  report  of  the  Home  Ministry,
 namely,  education,  economic  develop-
 ment  and  health  and  housing.  At  the
 game  time,  they  have  only  allotted
 an  amount  of  Rs.  27.9  crores  which
 is  just  very  meagre  for  the  |  Tro-
 gtammes  which  the  Government  iz
 going  to  implemen:  Under  the  eco-
 nomic  development  programme  and,
 land  development,  subsidiary  cottage
 industry,  ccoperation,  supply  of  agri-
 cultural  implemen:s,  supply  of  shecp.
 poultry  ete,  etc,  come.  But,  these
 things  are  never  given  to  the  coia-
 murmity  which  is  suffering  for  over
 2000  or  3,060  vears.  We  =  actually
 discussed  in  this  House  a  Private
 Member's  Bill  which  was  brought  by
 me.  You  may  be  aware  of  this  fact
 that  we  all  wanted  that  the  harijan:
 and  adivasi  peopte  shoulg  be  given
 employment  in  the  factories.  Unless
 they  all  have  been  shifted  from  the
 agricultural  industry  to  other  indus-
 tries,  it  will  not  be  possiole  to  bring
 them  up  to  the  levei  of  the  other  ad-
 vanced  sections  of  the  community,
 Secondly,  every  year,  we  are  getting
 this  report.  At  the  same  time  we
 are  not  told  abou.  the  achievements
 made  by  the  State  Governments  and
 the  Central  Government,  What  are
 the  things  in  which  these  harijans
 and  other  edvasis  have  been  trained
 in  the  matter  of  their  economic  uplift-
 ment?  That  is  very  disappointing.
 For  their  further  economic  develop-
 ment,  they  are  not  at  all  civen  any
 assistance.  The  Finance  Ministry  is
 waying  that  harijans  are  being  given
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 financial  assistance  trom  the  Nationa- lised  Banks.  I  should  aay  here  that
 the  harijans  And  it  very  diffeuk get  assistance  from  the  nationalised banks  since  they  ark  for  security, aurety  and  other  things.  That  is  the position,

 Sir,  I  am  sorry  that  here  ihe  Home Minister  is  not  present,
 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K,  RAGHU RAMIAH):  Just  now  ha  has  gone for  a  personal  obligation,

 SHRI  C.  %  DHANDAPANT:  Any~
 how,  the  Minister  for  Par.iamentary Affairs  is  here,  I  could  get  his  help
 through  you.

 Sir,  in  Tamilnadu  reservatien  ig
 made  upto  18  per  cen:  for  the  sche-
 duled  castes  pespis  and  3  per  cent
 for  the  other  backward  communities,
 Thi>  totals  to  49  per  cent.  After  the
 Presidential  rule  was  imposed,  the
 Tamiinadu  Governor,  Shri  K.  F,
 Shah  made  an  announcement  in  pub- lic—it  also  appeured  in  the  papers—-
 saying  that  9  per  cent  reservation
 for  the  scierduled  castes  people  wou'd
 remain  but  the  other  reseivation  of
 3]  per  cent  for  other  backward  com-
 munities  must  go.  Sir.  the  backward
 community  people  are  equal  to  the
 scheduled  castes  people.  their  living
 and  economic  conditions  are  not  at
 all  good.  This  is  going  to  be  scrap-
 ped  now,  Therefore,  |  want  to  know
 from  the  hon,  Home  Minis:or  wken
 he  comes  here  categorienily  whether
 Government  is  at  all  going  to  scrap
 this  3]  per  cent  reservation  which
 is  allowed  to  the  backward  commu-
 nity  people,  It  has  been  stated  taat
 the  Industral  Trnining  Institute  has
 been  established  for  the  bencfit  of  the
 scheduled  castes  and  other  people.
 Actually,  even  if  they  come  out  after
 completion  of  their  training  they
 find  it  very  difficalt  {o  get  a  job  =
 the  industry,  As  I  have  a'ready  said

 j  this
 is  my  express  desire  that  you

 should  provide  some  reservations  iv
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 the  private  snd  pubiic  sector  indus-
 tries  for  these  people,  It  has  been
 apprecjated  by  al]  and  I  too  appre-
 clate  the  performance  of  the  Govern-
 ment  employees  after  the  declaration
 of  emergenuy,  Here  I  want  to  tell
 you  that  the  housing  problem  of  fhe
 Government  employees  is  not  cor-
 rectly  implemented  or  radically  im-
 plemented.  They  are  in  need  of
 housing.  At  the  same  time,  the  sorial
 security  respect  of  it  has  algo  to  be
 taken  into  consideration,  In  a  coun-
 try  like  India,  even  an  ordinary  clerk
 Or  an  official  or  anyone  will  get
 Rs,  300  or  400;  after  his  sudden
 death,  his  fam'y  will  be  thrown  m
 the  street.  So,  it  is  better  for  the
 Home  Ministry  offtcia’s  to  provide
 them  with  social  security  schenes  if
 I  may  say  so.  I  do  not  think  it  will
 be  wrong  on  my  parr  if  I  sav  that
 the  previous  Tamilnadu  Government
 had  introduced  what  was  known  85
 “Socia)  Security  Scheme’.  Even  if  a
 peon,  he  dies  while  on  duty.  his
 family  will  ibe  getting  Rs  10,000/-

 MR.  DEPUTY-SPEAKER-:  Are  you
 aware  of  the  Janata  Insurance?

 SHRI  C  T  DHANDAPANI.  That  is
 insurance  for  Rz  3,500  Apart  from
 that.  if  any  government  employee,
 dies  while  on  duty,  his  family  will  be
 getting  Rs  19,900/-  He  neeq  not
 pay  anythin,  from  his  pocket  It  is
 differen;  from  insurance

 Now,  I  take  up  the  next  point  re-
 garding  river  dispute.  |  think  there
 are  more  than  300  river  disputes  in
 India,  As  far  az  our  prohlem  is  con-
 cerned  I  have  written  to  the  Home
 Ministry,  that  is,  Cauvery  water  dis-
 putes  between  Karnataka  and  Tamil-
 nadu;  demand  of  Tamilnadu  for
 drinking  water  to  Madras  City  from
 Andhra  Prndesa,  namely,  from
 Kyishna  river:  water  for  irrigatien
 from  Pandiyara-—Pennampuzha  in
 Merala  to  Avanashi  and  Palladam
 Taluks  in  Ceimbatore  district  of
 Teil  Nadu  and  Siruvani  water  from
 Neralte  for  drinking  purpose  to  Coim-
 batore  city.  These  things  have  not

 been  resolved.  Gdvernment  should
 take  immediate  action  to  look  imto
 all  these  things.

 Thirdly,  Sir,  the  recummendationa.
 of  State  Reorganisatior,  Commission
 were  not  in  accadance  with  peoples’
 will  and  natural  justice.  There  was
 one  party  rule  in  the  Centre  and  the
 States  as  well.  The  award  of  SRC
 became  the  awacg  of  Congress  Party.
 Generally  speaking  peop'e  also  were
 not  so  enthused  about  the  proposed
 award  of  ‘he  Commission  The  pre-
 conceived  perforrrance  and  inade-
 quate  study  of  the  Commission  known
 only  after  the  award  was  made
 available  ‘ts  the  public  Political
 conscience  of  the  people  and  their
 involvement  in  day-to-day  c{*airs  of
 administration  wes  Irsser.

 They  behevei  that  the  peoples-
 voice  of  each  S  d2  woud  be  heard
 and  justice  renderei.  The  cutcome
 of  the  award  was  disaprpoirting  to
 many.  The  affected  people  started
 feeling  that  the  avard  betrayed  their
 States’  interest  and  welfare.  In  view
 of  the  above  facts  At  is  high  time  to
 revise  the  SRC  award  in  the  present
 political  atmo<phere.  The  Central
 Government  should  invite  the  respec-
 tive  State  Governments  and  have  a
 talk  and  find  out  व  solution  in  this
 regard.

 As  Mr.  Lakkapa  also  mentioned,
 MISA  is  beng  indiscriminately  used
 against  mnocent  persons  in  Tamil
 Nadu.  Moie  than  25,000  people
 there  are  unier  MISA  They  do  not
 know  what  is  their  offence.  Some
 of  them  whea  they  were  sick  in  jail
 were  not  given  even  proper  treat-
 ment.  I  wnt  to  quote  one  example
 of  our  colleague.  Shri  Murasoli
 Maran,  Member  of  Parliament.  He
 got  delirium  inside  the  jail  and  was
 shifted  to  hospital  and  put  in  the-
 genera]  wacd.  When  we  requested
 the  authorities  that  he  being  a  Mem-
 ber  of  Parliament  should  be  put  in
 the  Special  Ward  they  said  that  they



 ‘te  know  -from:  the  Government  as  to
 what  is  their.  attitude  towards:  then,
 Is  it  just  to  jut  them  an  jail  or-is  dt
 lso  to  KIT]  them  in  jail?.  Many  peo-
 ple  have  been  arrested  in  Tamilnadu
 Ido  not  have  any  grouse  on  that

 Etcount  but  at  the  same:  time  many
 <inmocent  peopie  have  been  arrested.

 They  have  not  inditged.in  the  past
 into  any  sucn  act.  They  are  vory

 ~erdinary  mea.  You  can  understand
 ‘thelr  family  affairs.  Therefore,  I
 ‘would  like  to  request  the  Govern-
 ‘ment  to  think  over  it  and  release  ail
 euch  ‘people.  -even  the  Governor.  of
 ‘Tamil  Nadu  openly  says  that  the
 situation  and  atmosphere  in  Tamil
 Nady  is  caim.  In  view  of  that,  all

 othe  people  shoulqg  be  released  imme-
 diately.  IT  request  the  Minister  to  do

 othe  needful.

 Shri  Om  Mehta  was  speaking  yes-
 derday  about  the  DMK  saying  that  it

 ds  a  pity  they  chose  to  ignore  the
 prevailing  mood  of  the  country  and
 -brought  about  their  own  downfal.
 This  is  correct;  what  he  said  was
 correct.  We  admit  ouz  leadership,  the
 DMK  leadership,  committcd  a  great

 “blunder  in  our  political  life  on  one
 *or  two  occasions  previcusly  in  969
 -and  i97],  That  is  why  we  are  suf-
 fering.  We  committed  a  sin  in  thoze
 days.  That  ‘is  wny  we  are  suffering.
 You  know  in  1987,  there  were  It
 States,  out  of  which  9  States  went  to
 the  Opposition  parties,  and  the  Con-
 gress  Was  able  to  capture  power  only
 in  &  States.  Even  after  thaj,  2  States
 went  to  the  Congress  (0),  Only  6

 “States  remained  with  the  Cungress
 “(R).  Right  from  the  beginning,  in
 1967,  you  will  find  that  Governments
 ‘run  .by  other  political  parties  were
 either  dismissed  by  instigating  defec-
 ‘tions  ang  other  things  or  were  un-
 seated  because  of  the  authority  pro-
 vided  in  the  Constitution.  They  have

 ~  Boge,  al]  these  things  in  regard  to

 tion.  was  #0  strong:  “Even  aftey,iche  ~  ह
 ३978  elections,  we  -were  able..4a;.cane  .
 ture  _  the  Government,..  .Somebotly  .
 ‘Was  saying  that  the  DMK  was:  allied.
 -with  the  Congress  and  that  was:  why
 they  were  able  to  capture.  powers]
 want  to  quute’  one  fact.  ‘When  the  a
 Congress  ruling  perty  cuntested  किट
 Dindigul  election  indenendently,
 against  the  total  votes  polled  of
 4,98,555,  they  secured  ‘14,433,  ‘This  .je
 the  strength  of  the  Congress  Party
 in  Tamil  Nadu.  This  is  the  position,

 So  the  Central  Government  wanied to
 split  the  DMK.  The  DMK  was,  split  in
 i972.  Even  after  that,  the  overthrow
 programme  was  stesdi:y  taken  up  by
 the  Central  Governmen!.  They  have
 said  that  our  Governmen.  was  cOoF-
 rupt.  Shri  Lakkappa  was  also  te'ling
 that  the  Tamil  Nadu  Government
 was  corrupt,  <At  the  same  time,  he
 forgot  to  tell  us  that  the  Karnataka
 Government  was  a  corrupy  Govern-
 ment.  Why?  Shri  Lakkappa  had
 himself  signed  a  memorandum  to  the
 Prime  Minister  saying  that  Devraj
 Urs  was  corrupt.  This  is  the  exient  of
 the  partisan  attitude  taken  by  the
 Government.

 Now  I  want  {o  say  something  bout
 the  political  philosophy  here.  We  did
 not  understand  it;  our  leadership’  did
 not  understand  it,  It  is  that  any  poN-
 tical  party  elected  to  run  a  State
 Government  should  function  to  the
 satisfaction  of  the  ruling  party  at  the
 Centre.  Previnus  instances  indicate
 that  no  Chief  Minister  could  exist  or
 function  of  his  own,  In  spite  of  the
 ‘provisions  of  the  Cénstitution,  veri
 State  Chief  Minister  car:  be  dismisa-

 ‘ed.  if  he  does  not  accupt  the  supre-
 of  the  Cenfral,  wrongly

 “understood  it.“  ‘fhli  is  the  party:  po°l-
 tics  of  this  Government.  i  a‘  féderil
 set  up,  This  is  why  we  are’  puiterkig. rete  ह
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 Before  I  conclude,  I  want  to  say
 something  abou:  the  CBI  activities.
 The  CBI  is  in  full  swing  in  Tamil
 Nadu.  I  do  not  complain  against  that.
 They  raided  the  houses  of  some  ofii-
 cials  also.  Let  them.  If  they  find
 anything,  they  can  go  ahead.  They
 ean  raid  the  houses  of  our.  DME
 leaders  also.  Put  they  raid  only  the
 DME  leaders’  houses;  they  leave  out
 the  others.  I  want  to  know  why,  On
 previous  occasions)  when  the  CBI
 raided  the  hoase  or  residence  of  any
 individual,  the  name  was  not  aiscios-~
 ed.  Now  tke  name  is  disclosed.  Let
 them  disclose  the  name.  At  the  same
 time,  I  want  to  know  this  from  +
 Home  Ministry,  Suppose  they  raid
 my  house  and  they  find  anything,  let
 them  say  that  they  have  taken  this
 and  that  from  my  house;  suppose
 they  do  not  find  anything,  let  them
 also  say  that  they  did  not  find  anything.
 Is  it  not  their  duty  to  say  so.
 There  are  _  politicians.  Today  you
 are  in  power  and  tomorrow  you
 may  not  be,  I  do  not  think
 that  any  political  party  will  continue
 in  power  for  i00  or  i000  years:  it
 will  have  to  go  out  of  pewer.  The
 same  fate  will  have  to  be  faced  by
 the  political  party  which  is  in  pewer
 today.  Let  them  not  make  this  kind
 of  discrimination,  It  has  been  stated
 that  the  houses  of  some  ministers  had
 been  raided.  The  question  was  put
 to  the  Governcr  and  he  said:  I  have
 no  knowledge  about  it.  The  results
 of  the  activities  of  the  CBI  should  a‘i
 be  released  through  the  CBI  depart-
 ment  and  not  through  any  press.
 Some  papers  in  Madras  have  no  cen-
 sorship  ang  they  are  free  cilizens
 and  they  can  write  anything  against
 anybody.  Suppose  they  write  some-
 thing  untrue  anid  I  want  to  <contra-
 dict  it,  my  statement  will  not  be  al-
 lowed  to  be  published,  There  are
 police  atrocities  going  cn  in  Tarnil-
 nadu.  It  is  said  to  be  under  Presi-
 dent’s  rule;  it  is  not  so;  it  is  a  three
 party  system  that  goes  on  in  Tamil-
 nadu—Congress,  ADMK  and  CPI.
 They  join  together  and  they  point

 out  the  names  of  pctitical  workers
 and  tell  the  polica  depariment  to-
 arrest  those  workers.  Take  for  ins-
 tance  hon.  Member  Tha.  Kirutiinam
 His  whole  tamily  was  arrested  day
 before  yesterday.  He  wrcte  a  letter
 to  the  Prime  Minister:  I  am  going
 to  my  constituency;  some  conspiracy
 is  going  on  and  |  want  protection
 from  the  police,  Inspite  of  that
 members  of  his  whole  family  had
 been  arrested  and  were  let  off  cn
 bail.

 Biack  mon:zy,  corruption,  ete.  these
 are  things  which  shouia  not  be  allow-
 ed.  Black  money  should  be  un-
 earthed  from  whoever  conceals  it.
 I  wrote  a  letter  tc  the  President  on
 6th  March,  974  about  concealment:
 of  wealth  and  economic  offences  of
 Mr,  M.  G.  Ramachandran.  Nothing
 has  been  done.  I  thins  after  finish-
 ing  DMK,  they  may  com:  to  ADMK.
 I  think  they  are  keeping  that  ir
 mind,  My  friend  ssid  about  the  tax
 evasion  by  big  pecpie.  I  nave  some-
 thing  to  say  cn  this;  but  I  will  tell
 you  personally  because  if  I  say  those
 things  openly  here  the  person;  who
 are  indulging  in  those  things  will
 escape  because  they  sre  big  congress-
 men.  They  will  come  and  take  shel—
 ter  under  our  Ministers  here,  So,  I
 do  not  want  to  teli  the  names.  I
 have  written  a  le.ter  to  the  Prime
 Minister  in  this  regaid.

 Before  I  «onclude,  I  want  to  say
 this  about  Hindi.  We  have  empha-
 tically  and  categorically  stated  in
 this  .  House  that  the  DME  was  not
 against  Hindi  as  a  iangvage;  we  cnly
 said  that  it  should  not  be  imposed
 on  anybody,  in  the  maiter  of  apnoini-
 ment  or  promoticns.  Suppose  you
 impose  an  order  that  every  person
 should  learn  Hindi,  sureiv  g  person
 will  learn  Hindi  When  tne  questicn
 of  employment  or  promotion  comes,.
 our  students  find  it  difficulty,  Our
 Constitution  has  been  amended  soa.
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 that  for  centra]  services,  one  is  re-
 quired  to  know  Eng‘isd  or  Hirdi,  30
 4s  not:  English  and  Hindi,  We  are
 far  away  from  Delhi;  our  people,
 Dravidians  or  Tamihans.  Buppose  I
 say  Dravidian,  you  may  brand  me  as
 separatist:  If  I  call  myself  a  Tami-
 jam,  you  may  say  thay  I  am  @  paro-
 chialist.  I  am  an  Indian  living  in  a
 far  away  place  from  the  capital.
 Buppose  I  write  the  public  exwmnina-
 tion  in  my  mother-tongu2,  I  can  ex-
 Press  mysef  in  a  better  manner.
 But  if  I  have  to  wrife  the  examina-
 tions  in  English  or  Hind:  I  will  stand
 nowhere  against  a  studea:  from  U.P.

 ‘or  Bihar  or  ogainst  one  coming  from
 a  Hindi  speaking  Siate.  That  is  why
 we  do  not  want  Hindi  to  be  the  offi-
 cial  language.  Moreover,  it  wil
 hamper  the  wrowth  of  ihe  people  in
 other  regions.  The  Congress  Mem-

 “bers  should  understang  why  DMK.
 is  persistently  pleading  tor  thus.
 Before,  I  conclude,  I  want  to  bring
 to  the  notice  of  the  Jiome  Minister
 one  point.  In  Tami}  Nadu  the  pre-

 ‘sent  reservation  system  shou'd  conti-
 nue,  that  is,  reservation  of  J¢  per
 cent  for  Scheduled  Cestes  and  3  per
 cent  for  the  backwa.j  class  in  the
 matter  of  Administration.  should

 continue.

 wy  परिपर्णानन्‍-्द  पै यूली  (टिहरी
 गढ़वाल)  उपाध्यक्ष  पहोंदय,  मैं  गृह

 “मंत्रालय  की  मांगों  का  समर्थन  करते  हुए
 इस  बात  के  लिए  बनाई  देना
 चाहता  हूं  कि  बहुत  मुत  के  बाद  देश  मैं
 सामान्य  स्थिति  पैदा  करने  में  वे  सफ़ल

 हो  रूके  हैं  कौर  इसकी  बहुत  कुछ  जिसमें-
 दारी  आपतकालीन  स्थिति  की  रही  है।
 मैं  पिछली  बातों  में  नहीं  जाना  चाहता
 जब  विरोधी  पार्टियों  के  लोगों  ने

 हुड तालों  शौर  आन्दोलन  के  माध्यम  से

 जश  में  उत्पादन  को  ति  को  रोक  दिया

 4  लोग  तरह  उसका  फ़ायदा  उठाकर  ऊना
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 को  गुमराह  करता  शुद  फिर  था  कि

 देश  में  & 1. ल  कना  बोन  को  कमी

 है  आर  | 1:  के  लिए  शासन  जिम्मेदार

 है।  संतार  के  किसी  ची  देश  में  यह  नहीं
 पाया  गया  है  कि  विरोध  पक्ष  के  लोगों

 को  पुलिस  शौर  सना  को  इकाने  की

 इजाजत  दी  जाये  ।  यहां  पर  ची  जब

 उच्च  सीमा  का  झतिकारण  हो  व्या  तब

 शासन  को  कड़े  कदम  उठाने  पड़े  |  स्वयं  नेता
 (सेलक  स्टाइल'  लाइन)  को  शाही  रहमान
 बनाकर  रख  दिया  पबा,  उनको  बेहत  ठीक

 होने  लगी  तो  देश  में  शांति  कायल  हों

 गई  झोर  खान  बड़ने  लगा  कौर

 सी  क्षेत्रों  में भ्गुशासत  को  भावना  पैदा  हुई  |

 जिस  देश  में  प्राकर्तिक  शांति  झोर  बगबस्था

 कायम  नहीं  रहती  है  उस  देश  क॑  सुरक्षा
 चो  खतरे  में  पड़  सती  है,  ह: ल  देश  को

 विदेश  नीति  भी  कमजोर  पड़  सकती  है
 शौर  संतार  के  दूसरे  देशों  के  मुकाबले  में

 दत्त  देश  के  प्राणियों  को  सज्जन  नहीं

 रह  जातों  है।  इसलिए  गृह  मंत्रालय  का

 इसमें  बड़ा  नहत्वयृर्ग  योगदान  रहा  है
 जीतते  हमारे  देश  को  विदेश  झोर  रक्षा

 नीति  मी  प्रभावित  हुए  बिता  नहीं  रह
 सकती  है  ।

 उपाध्यक्ष  महोदय,  इमरजेन्सी!  को

 उपलब्धियाँ  बहुत  कुछ  हैं  ।  जैसा

 मैंने  कहां  में  उसके  विस्तार

 में  जाता  नहीं  बहता  इमरजेन्सी  से  पहले

 जो  स्थिति थ।  कह  बीते  हुए  जमाने  की

 बात  हो  गई  है।  बदाहुरण  के  जिए  F

 art  निवेदन  |  किन्नो  गृह  सवाल
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 की  को  रिपोर्ट  अम्मू  को  गई  है  तके

 इरुवर  l974  में  248  कश् जू तल  बिस्ट-
 बेसिक  हुए  शौर  i975  में  205  t

 ferme  मैं  श्री  मोहन  से  अरबी  खान  हाथो
 के  किए  जानता  चबदुगा  कि  भरों  रिपोर्ट
 को  भागने  पेश  को  है  उस  में  आपने
 किया  है  कि  i974  में  284

 कम्पू नल  'राष्ट्र  हुए  |  यह  ह हे 3  सलाम  को
 रिपोर्ट  में  है  भारजा जो  बिकने  साल  को
 रिपोर्ट है  उसने  974  में  अपने  243  को
 फिगर  वी  है  ।  ऐप  स्थिति  में  मैं
 किस  फिगर  को  महीं  सानू 1  मैं
 समझता  हु  यह  ग्राहकों  स्लो  गली  है
 किन्तु,  जरा  से  झाक  मरी  बडो  गडबड

 कर  देते  हैं  1

 हम  मैं  गुड  धवाला  का  ध्यान  इत  बात
 खो  झोर  आकबत  करना  चाहा  हू
 कि  झआयवकालीतन  स्थिति  के  बाजार  समाज
 विरोध  तत्व  ग्रोवर  कुछ  सिरफिरे  राजनीतिक
 नेता  जो  प्रदरप्राउन्ड  हैंया पा।  नहीं  कहा
 है,  उसकी  गतिविधियां  प्र)  भी  देश  में
 चावरिक  खतरें  कायन  रहे  हुए  हैं।  हरिजनों
 शौर  आदिवासियों  पर  छुटपुट  अत्याचार
 की  घटनायें  हो  रहो  है  जो  कि  ह
 बात  को  साबित  करता  है  कि  उतकों

 मनोवृति  शमी  तक  बदलो  नहीं  है।
 टेल  साहबे  ने  यहा  पर  एक  तरह  से
 परस्पर  विरोधी  बाने  कहीं  है।
 उन्होंने  तक  भी  पेश  किए  प्रपराधों
 के  i974  कौर  उनसे  पड़ने  के  लेकिन
 यह  नहीं  बतायाकि  ig7s  में,  श्रापाकानं  न
 स्थिति  में  अपराधों  की  क्‍या  स्थिति  थे.

 उन्होने  आपतकालीन  स्थित  का  पअ्र।लाचता

 की  शौर  कहा  कि  हम  कुक  नही  कर  रहे

 हैं  जपा  कि  कोई  गुनहगार  पकडा

 चाय  और  हरको  पड़ने  के  बाद  चह

 कहे  कि  मैं  कया  कर  रहा  ह।
 मैं  कहता हु  दे  ax  oft  को 1

 वे भभो  मे  सकती। हैं,  छरभवर  से  देश  को
 किसी  ही  समय  खार  में  डाल  सकते  हैं।

 पिठी  फरवरी  में  मुरादाआाव
 मिले  के  एक  गाँव  को  खबर  अखबारों
 में छाती  ये  वहां  पर  बेल  सूची  कार्य करत
 के  ान्तनि  मि  आवंटन  का  कास  होता
 था,  वहा  के  सपा  गों  ने  दो  जीवित
 हरिजन  बच्चों  को  जला  दिया,  हरिजनों  के
 So  महीनों  को  भस्म  कर  दियो।  उपाय

 महोदय,  यह  केवल  मुरादाबाद  की
 ही  घटता  नहीं  है,  बादा  में
 छेका  हुआ  है,  ढेरों  नहीं  पर  ऐसा
 हुआ  है  भौर  कमान  यह  हैकि  एयरजेत्मी
 मेंगनी  चडनाऐँ  हो  रहो  है।  इससे
 साफ  जाहिर  होत।  है  कि  स्थिति
 में  सुधार  नही  ड्रा  है  ।

 मोहित  साहब  को  पुत्र  He  BT  कर
 तकलीफ  होगी  ।  एचरजेग्त्री  का  इजसे
 बड़ा  इम्पेक्ट  यदि  कही  हुमा  है  तो  पुलिस
 पर  हुजरा  हूँ  -  जहा  पहले  00  कछ  रिश्वत  थी,
 ब  200  रु०  हो  गई  हे  |  साम्य वर,
 गाज  एमजीसी  में  सज  से  बडी  झावप्यकरता
 इस  बात  को  है  कि  पुलिस  का  ह न-वित्त
 करे।  आप  बतनाइपें  पुलिस  जनते
 की सेवं।  के लिए.  है  या  जाता  पर  प्रत्याहार

 कौर  हसन  करने  के  लिए  है,  हरिजनों  आर
 आदिवासियों  पर  भात्याचार  करने  के  लिए  है?
 आज  होता  यह  हे-भीका  कंतेख  में  जड़
 कोई  हरिजन  ग्रा  झा विदा सों  रिपोर्ट
 दर्ज  कराते  जता  है  तो  we  की  |...

 हो  दर्ज  नहीं  की  जाती  जित  का  नहाया

 वह  हों रहा  है  कि  संविधान  पर  से

 उनकी  शास् था  हटती  जा  रहो  है  और  बे

 तंग  qr  कर  दस  करह  के  सनाय  बिरोधो

 तत्वों  जाते  सफं सही  नवसइट्टप  करें

 खेमों  गुमराह  H  कर  जा  बैठते  हैं।



 प्रा  DG.  ‘1976-77,  Min.

 [श्री  परिपूर्ण  नन्द  मैन्यू जी]

 qo  Ho  माइनारिटीज  कमीशन  की

 रिपोर्ट  पिछने  दिनों  ग्राम थी  ।  उस  में  लिखा

 था  कि  उन  के  पास  280  कम्प्लैन्ट
 आईं,  जित  में  से  अधिकांश  हरिजनों  पर

 अत्याचारों  की  थीं।  उपाध्यक्ष  महोदय
 मैं  उस  कमीशन  को  सिफ़ारिशों  से  सहमत

 हूं।  उन्होंने  कहा  है--हरिजनों  के  साथ
 जो  इस  तरह  से  अत्याचार  होते  हैं  उनका

 फ़ैसला  करने  के  लिए  जो  जज  हो,  वह
 हरिजन  होना  चाहिए  श्र  जो  सजा  मिले,
 सजा  के  मामले  [में  और  बातों  के  अ्रज़ावा

 एक  बात  जहर  होनी  चाहिए  कि  जिस  व्यतीत'

 को  अस्पृश्यता  अ्रपराध  कानून  के  अन्तर्गत

 सजा  मिलता  है,  वह  6  वर्ष  तक  ग्राम

 प्रधान  के  चुनाव  से  लेकर  संसद  के  चुनाव
 तक  से  वंचित  हो  जाना  चाहिए।  मैं

 समझता  हूं  कि  यह  सुझाव  बहुत  अच्छा  है।

 मान्यवर,  केवल  के  कानन  बना
 देने  मात्र  से  या  थोड़ी  कड़ाई  करने  से  ही  हरिजनों
 और  आदिवासियों  का  कल्याण  नहीं  होगा  | ह

 इस  के  लिये  स्वैच्छिक  संस्थायें  (वालं ट्री  आगे-

 निजशन्ज  )  को  आगे  आने  को  जरूरत  है,
 लेकिन  दुर्भाग्य  यह  है  कि  अब  तक  जो  सात्यतायें

 वालंट्री  आर्गेनिजशन्ज  के  सम्बन्ध  में  थी  वे  अब

 समाप्त  हो  गई  है।  दर्जनों  संस्थायें  थीं  जैसे
 आदिम  जाति  सेवा  संघ,  हरिजन  सेवा  संघ,

 शादी,  ये  सब  प्रतिक्रियावदी  कार्यक्रमों  पर  चल

 रही  हैं  और  इन  पर  जो  कुछ  खर्च  हो  रहा  है,
 वह  एक  तरह  से  इन  को  पेन्शन  मिल  रहीं  है,
 वरना  हरिजनों  के  साथ  आज  इस  तरीका
 अत्याचार  नहीं  होता,  आदिवासियों  के  साथ

 इस  तरह  का  अत्याचार  नहीं  होता  और  वे  कुछ
 राजनीतिज्ञों  क ेहाथों  का  खिलौना  न  बनती  Fl

 आज  समय  झा  गया  है  कि  इन  सब  संस्थाओं

 का  एकीकरण  करके  कुछ  इस  प्रकार  की  व्यवस्था

 करें  कि  भा  रत  सरकार  जो  धन  देती  है  उस  का

 सदुपयोग  हो,  वह  धन  हरिजनों  और  आदि-

 वासियों  की  बेहतरी  के  लिये  खच  हो  ।

 APRIL  1,  976  of  Home  Affairs  I9g2.

 ara  आदिवासियों  और  पिछड़े  व्  के

 उत्थान  के  लिये  बोस  सूबों  कार्य  क्रम  के  अंतगर्त

 बहुत  चर्चा  हैं।  मेरो  दृष्टि  में  तात  बाते  बहुत
 आवश्यक  हैं  सब  से  पहंले.तो  शोषक  वर्ग  को

 समाप्त  करना  चाहिये  |  आज  भा  वहां  पर

 मारवाड़ी  वलियों  को  तरह  से  बहुत  से  तबके  उन

 के औीच  मे  रह  कर  उन  का  शोषण  कर  रे  हैं  ।

 दूसरे  उत  के  लिये  जो  लियो जत  हो,  उप  का

 एक.  इण्टीग्रेटेड  प्लान--हरिजनों  और

 आदिवासियों  के  लीटर-बनना  चाहियें।  आज

 होता  यह  है  कि,  भारत  सरकार  प्रान्तीय  सरकारों

 को  पैसा  दे  देतो  है,  उक्त  के  बाद  वह  पैमा  जिला

 स्तर  पर,  ग्राम  स्तर  पर  होता  हया  ग्रास-छूट

 तक  पहुंचता  है,  लेकिन  ग्रास  छूट  तक  पहुचने
 में  उस  का  स्वप्न  बदल  जाता  है,  उन  में  स

 कितना अपव्यय  होता  है,  इस  को  जानकारी

 किसी  को  नहीं  है  1  यहां  तक  कि  भारत  सरकार

 को  भो  नहीं  है  ।  मैं  आप  का  ध्यान  एस्टोमेट्ल्‌
 कमेटी  को  69  वीं  रिपोर्ट  की  ओर  खींचना

 चाहता  हूं  :

 “It  was  pointed  out  to  ine  repre.
 sentatives  of  the  Planning  Commis—
 sion  that  there  were  too  many  im-
 portant  snags  in  the  development
 activities  in  the  tribal  area.  (i)  In
 some  area  it  was  foung  that  develop-
 ment  expenditure  was  less  than  that
 ef  the  administrative  expenditure.
 (2)  Whenever  funds:  for  development

 _are  likely  to  elapse.  these  were
 diverted  to  some  other  projects.”

 तो  यह  ऐस्टोमेट्स  कमला  की  रिपोर्टो  कहा  गया

 है।  मेरा  कहना  है  कि  अगर  आप  "एक  इष्ट  ग्रिड

 प्लान  ग्राम  स्‍तर  से  लेकर,  बलाक  स्तर

 और  जिल',  स्तर  पर  -बनायेंगे  तब  जैसे  के  लैप्स

 होने  की  गुजायश  जायगा  1

 तोसरी  बात  यह  है  कि  बां  किय  प्रकार
 के  कर्म  वासियों  को  आप  नियुक्त  करना  चाहतें

 हैं।  आज  स्थिति  य  है  कि  इस  प्रकार  के  भी

 कर्मवार्रअदिवार्स।  इलाकों  में  रखें  गये  हैं  जो
 निहित  नाथ  वाले  लोगों  से  सिल  कर  उन  का

 और  अधिक  शोषण  करते  हैं  1
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 एस् टो नेट्स  कमेटी  की  69  वीं  रिपो  में

 कहा  गया  है  :

 “The  committee  consider  that  one
 of  the  main  reasons  why  there  has
 been  no  marked  development  in
 backward  areas  has  been  that  post-
 ing  of  personnel  to  these  areas  is
 generally  considered  us  a  penal
 measure  and  officers  wha  are  not
 considered  up  to  the  mark  are  ort-
 narily  posted  in  these  areas”

 इसलिये  बागे  चल  कर  उन्होंने  सिफारिश
 की  है  कि  सुयोग्य  व्यक्तियों  की  उन  इलाकों  में

 नियुक्ति  होनी  चाहिये  ।

 आदिवासी  रियाज़  के  बारे  में  विकास  की
 जो  गति  धीमी  हैं  भौर  वहा  जो  समस्यायें  एक  के
 बाद  दूसरी  खड़ी  हो  रही  हैं,  मैं  गृह  मंत्री  जी  से

 कहेगा  और  सानतीथ  अरबिन्द  नेता  से  भी  कई
 बार  कहा  कि  धाप  निहाल  जेल  में  चलिये,  जो०
 बी०  रोड  पर  चलती  शौर  देखिये  कि  गरीब
 हरिजन  लडकियां  वहा  रहती  हैं।  झगर  20

 सूत्री  कार्यक्रम  लागू  किया  गया  है,  बोन्डेड  लेबर
 को  खत्म  किया  हैं,  तो  फिर  क्यों  यह  गरीब
 हरिजन  लड़किया  इन  वेश्यालयों  में  भ्र भी  तक
 है।  इसलिये  भ्रमर  प्राय  को  20  सत्रों  कार्य  क्रम
 का  पालत  करता  है  तो  ग्रास  रूट  पर  उन  के
 हमप्लीमेंटेशन  के  लिये  कदम  उठाना  पड़ेगा  |

 एक  बात  हिन्दी  के  बारे  में  डो०  एम०  के०

 के  लोगों ने  कहीं  दुर्भाग्य को  बात  है  हिन्दी
 हमारे  देश  की  राष्ट्रभाषा  ह ैजिस  को  संविधान
 में  भो  स्थान  दिया  गया  है,  लेकिन  कभी  तक

 हम  उस  को  कह  दर्जा  नही  दे  सकें  हैं।  जाते
 वाली  पीढी  हम  से  पूछती  कि  हस  ने  राष् दु भाषा
 की  सका के  लिये  क्यो  किया।  अब  राष्ट्रभाषा
 से  वह  राजभाषा हो  गई,  फ़िर  सम्पक  भाषा  की

 वात  करते  हैं।  जब  कि  वस्तु  स्थिति  यह  है
 कि  हिन्दी  किलो  पर  थोपी  नहीं  जा  रही  है,

 बल्कि  अंग्रजी  बाले  दो  2  प्रतिशत  हैं,  बह  हिन्दी

 के  स्थान  पर  अंग्रेजी  के  गुलाम  बने  रहना  चाहते
 764  LS—7,

 हैं  ।  इसलिये  मैं  समझता  हू  कि  हिन्दी  के
 साथ  ऋण  न्याय  नहीं  हो  रहा  है  t

 एक  वाक्य  में  झपने  क्षेत्र  के  बारे  में  कहना
 चाहता  हु  ।  होम  मिनिस्ट्री  का  एक  पैरा
 मिलिटरी  फोर्स  चाहता  में  रहता  है,  मैं  उस  का
 नाम  नहीं  लेता  चाहता,  भाप  उस  को  वहा  से  हटा
 दीजिये  ।  वह  बढ़ा  सुन्दर  स्थान  है.  इतना  बढ़िया
 कि  सारे  भारतवर्ष  में  उतना  सुन्दर  स्थान  नहीं
 है।  शाप  उस  स्थान  को  पंबंदक  केन्द्र  के  रुप  में
 विकसित  होने  दीजिये

 दूसरी  बात  यह  है  कि  हारे  पर्तो  क्षेत्र  क
 आदमियों  को  पे  रा  सीनियर'  ग्र/गेताजेशन्स  मैं,
 सी०  कारण  पो०,  बी०  एप०  एक  अादि  में,
 ज्यादा  प्रतिनिधित्व  दीजिये  ।  यहं  भाग  मैं
 केवल  बने  लिये  नहीं  कह  रहा हू  बल्कि  देश  को
 भलाई  के  लिये  कह  रहा  हूं  क्यों  कि  पहाड  को
 आबादी  बड़  रही  है  प्रो  जगन  कट  रहे  हैं
 जिस  के  कारण  भू-रख चल  हो  रह।  है,  इसलिये
 उन  आदमियों  को  ऐसे  संगठनों  में  बाप  ले
 आइये  इस  से  वहा  का  विकास  होगा  |

 अन्तिम  बात  मुझे  यह  कहती  है  कि  जिसे
 तरह  जानकारी  को  आप  ने  जतेजातनि  घोषित
 किया  है  ह... 1  तरह  से  उप  से  संलग्न  बहुपति
 प्र् या  वाले  जोधपुर  सवाई  चाके  का  भी  बाप
 जन  जाति  घोषित  करें।

 इन  शब्दों  के  साथ  मैं  डन  प्रावधानों  का
 संबंध  करता  हु  ।

 श्री  राजदेव  सिह  (जौनपुर)  मान्यवर

 गृह  जआालप  की  मागो  पर  जो  बोलने  क।  मौका
 आप  ने  दिया  है  उस  के  लिये  धन्यवाद  देत  हू  t
 मैं  यह  भी  कोशिस  कहूंगा  कि  दो  दिनों  के  भीतर
 जो  सदन  में  चर्या  जुई  हम  माम  पर  जोर  जिनी
 बातें  सामने  चाईं  उन्हें  दोहराना  व  पड़े  ।  तो
 सब  से  पहले  मैं  झपने  देश  में  जो  राज  राजनैतिक
 चिडिया  हैं  शन  की  तरफ  ध्यान  दिलाना

 चाहता  हू  ।  राज  हमारे  देश  में  दो  दर्जन  से
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 [sit  राजदेव  सिंह]
 ज्यादा  शाष्यतीतिक  पाठ़िमां  हैं।  यही  हालत
 एक  समय  थी  फ्रांस  के  सामने  फ्रेन्च  रिपब्लिक
 को  यहां  की  दो  दर्जन  पार्टियों  ने  खा  डाला;
 खत्म  कर  डाला,  थोड़े  दिनों  पहले  विनोवा  जी  ते
 कहा  यथा  हमारे  देश  की  जो  इल्म  हैं,  बीमारी  है,
 चरागे  का  इतिहास  बताते।  कि  बह  पोलिटिकल
 पार्टीज  हैं।  ठीक  है  हर  एक  राइमी  को  पोली-
 टिकल  पार्टी  संगठित  करने  का  हक  है।  लेकिन
 यहां  तक  हक  नहीं  होना  चाहिये  कि  ज्ात्ज  कगर

 हम  ऐसी  पार्टी  बनाना  चाहे  जिस  से  अपने  देश  को
 अमरीका  की  दुम  में  बांध  दें,  तो कोई  प्रोविजन
 नहीं  है  हमारे  विधान  का  जो  हमें  रोक  सके।
 तो  कहने  का  मतलब  यह  है  कि  बहुत  सी  पार्टियां
 इम  देश  में  बन  गई  हैं  जोकि  प्रजातंत्र  के  लिए
 एक  बड़ा  गम्भीर  खतरा  है।  यह  मानी  हई
 बात  है  कि  कब  प्र पने  विधान  के  माध्यम  से  देश
 में  हम  ने  सोशलिज्म,  सेक् लर इज्म  और  डँसो-
 हंसी  कुल  किया  है  तो  उन  तमाम  प  टियों  को
 जो  इन्हे  कमल  नही  करती  हैं  आइयो-लोधी-
 कली,  कहने  के  लिए  वे  इन  को  मानती  हैं  लेविन
 बाहर  वे  विधान  को  जलाती  हैं  और  इस  हाउस
 में  झा  कर  विधान  की  शपथ  देती  हैं,  ऐसी  पार्टियों
 को  डेमोक्रेसी  में  एल  नहीं  करना  चाहिए  ।
 ये  डबल  फैस  बाली  पार्टियां  है।  बाहर
 कुछ  कहती  हैं  और  यहां  कुछ  कहती  हैं  tT

 इसलिए  मेरा  कहना  यह  है  कि  इन  पार्टियों  को,
 जो  कि  ग्राइडियोलोजीकली  सोगेलिब्म  को

 नही  मानती  हैं  ,  सेकुलइज्म  को  नहीं  मानती  हैं
 और  डे मोके सी  को  नही  मानती  हैं,  डेमोक्रेसी  में

 एलाऊ  नहा  करना  चाहिए,  नहा  तो  ये  देश  का

 अटूट  बैठा  देंगी  ।

 इसी  संदर्भ  में  दूसरी  बात  जो  मैं  श्राप  के
 सामने  रखना  चाहता  हूं,  वह  ला  एण्ड  दौर
 मशीनरी  के  बारे  में  हैं।  लोगों  ने  इस  लंदन  में
 श्व्चा  की  कि  ला-एण्ड  प्रा डर  मशीनरी  बड़ी
 अच्छी  है  लेकिन  हमें  बह  अच्छी'  नहीं  मालम
 होती  हैं।  जिस  तरह  की  देश'  में  ला-एण्ड
 झावर  की  मशीनरी  होनी  चाहिए  झोर
 फीस  तरह  की  उस  की  इंटेलीजेंस  की  सचिव

 होनी  चाहिए,  वह  आज  बेसी  नहीं  है  श्र  इस
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 बात  He  र्ज्प  यह  है  कि  ध्वज  भी  बहुत  से  लोग,
 प/ल्तीटीकल  पुस्सकोडेंस  दिल्‍ली!  में  हैं,  बम्बई  में  हैं
 झौर  दूसरे  बड़े  बड़े  शहरों  में  हैं  शौर  पुलिस  उन
 को  प्रगति  तरह  से  पहचानती  1 यह  बड़े
 इकोनामिक  अरा फेडर्स  सैकड़ों  के  संख्या  में  अभी
 तक  पकड़े  नहीं  गये  हैं।  यह  जाहिर  करदा  है
 कि  हमारी  ला-एण्ड  झाइंर  की  मशीनरी  को,
 हमारी  इंटलीजेंस  को  कौर  ज्यादा  मय्यत  करने
 की  जंत्री  है।  देश  को  जिस  तरह  की  ली-एण्ड
 आडर  की  मशीनरी  की  ज़रूरत  है,  उस  तरह
 की  मशीनरी  झाड  हमारे  वेश  में  नहीं  है।  इस
 सम्बन्ध  में  मैं  थोडा  सा  यह  भी  कह  देना  चाहता
 हैँ  कि  हमारी  उा,नबारी  में  यह  हैं  कि  ला-एण्ड
 धार  मशीनरी  में  दौर  रूविसेडः  में  भी  अज
 To  पस  एम०  और  आनन्द  मार्गी  लोग
 काफी  समस्या  में  घने  हुए  हैं  औैर  उसने  की  भौर
 कोशिश  कर  रहें  हैं  प्रति  अलग  हमलें  बनता  कर।
 इसकी  तरफ  सरकार  को  शस  तौर  से  ध्यान
 देना  चाहिए  ।

 ला-एण्ड  शाइर  मशीनरी  झगर  नेक

 होती  तो  बड़ौदा  में  जो  डाइन,मःहृट  पकड़ा
 गया,  केरल  में  एकता  गया  वह  पहले  ही  मालूम
 हो  दा  ता  t  बहा  पर  जो  का ग्र दात  पकड़ें  गये

 हैं  उन  का  कनेक्शन  हिन्दुस्तान  के  बड़े  बडे  शहरों

 मानस  होता  है  a  और  एक  झाल  इश्यू  कापी-
 रेसी  मालूम  होता  है।  ऋगर  यह  न  मे  लूम  होता
 तो  उस  कैम्प  इसी  का  पना  भी  न  चलता  ।  यह
 कैसे  पवाड़ा  गया,  इटेनीजेन्स  की  बजह  से  एकता
 गया  या  किसी  की  बेवकूफी  की  वह  से  पकड़ा
 गया,  कहा  नहा  आ  रूकता  ।  इसलिए  मैं  यह
 कह  रहा हु  कि  इस  देश  में  किस  तरह  की  ला-
 एण्ड  डर  की  मशीन  )  होनी  चाहिए,  जैसी

 नहा  है  और  जितन।  मजबूत  टेलीजेन्स  को

 होना  चाहिए  बह  भी  अभी  ठक  उतनी  करतूत
 नहीं  है  t

 इसी  सम्बन्ध  में  हमें  गांधी  जी  की  ह!  या  की  बाद
 आती  है  जो  30  जनवरी,  948  को,  हुई  थी  t

 20  तारीख  को  करने  बिहार  में  बम  पीका गया. गया
 था  और  जो  झा दमों  पकड़ी  गया  था,  डस  मे

 दो  दिल  आद  सब  कन् पीस  करें  लिया  का
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 और  पूरी  कॉस्पी रेसी  का  पता  क़ब्ल  गया  था
 लेकिन  मुम्बई  कौर  पूना  से  पुलिस  कांटेक्ट  नहीं
 कर  सकी  कौर  जो  कांस्पीरेटर्स.  थ ेउन  को  नहीं
 पकड़  सकी  ।  बड़े  बड़े  पुलिस  अफसर  यही  सोचते

 ह  कि  परब  खूब  ठीक  है  लेकिन उस  के  बाद  आप
 मे  देखा  कि  गांधी  जी  की  हत्या  कर  दी  गई।
 इस  से  साफ  जाहिर  है  कि  हमारी  ईटेलीजेंस
 के  लोगों  के  सोचने  का  ढंग  कैसा  है  कौर  वे
 ठोक  ढंग  से  इस  के  बारे  में  न  हीं  सोचते हैं  t

 ह... ल  थोडा  सा  मैं  पब्लिक  सर्विस  कप्तान
 के  बारे  में  कह  देना  चाहता  हुँ।  पब्लिक  सर्विस
 बा मिशन  में  यह  एक  प्रथा  चलो  झा  रही  है  वही
 दिस  मिनिस्ट्री  के  लिए  स्टेशन  होता  है,
 उम  में  पब्लिक  सर्विस  कर्मी शल  के  साथ  उस
 डि पार्ट प्रेट  का  से  केसरी  बैठता  है।  इस  प्रेक्टिस
 को  छोड़  देने  के  लिए  कि  सेक्रेट )  वहां  न  बड़े
 शौर  उन  को  दन्फूगम्पम  न  करे,  इस्टीमेट
 कमेटी  ने  कई  वर्ष  पहले  बहु  स्ट्रांग  दावे-
 जैक्सन  किया  था  t  रिपोर्ट  में  कुछ
 साल  पहले  यह  कहा  गया  था  ।  मैं  चाहता

 हैं  कि  शाप  इसका  ध्यान  रखे  कौर  यू०  पी  ०  एस  ०

 सोन  जो  सिलेक्शन  करे  वह  झन हिं दई  होना
 चाहिये,  वहाँ  किसी  प्रकार  के  इन फलू एस
 की  गुजाइश  नही  होनी  चाहिये,  वहा  डिपार्टमेंट
 का  सैक्रेटरी  जा  कर  बैठे  यह  अच्छी  बात  नहीं
 है  I

 एड  हाक  एप्वाइंटमेंट्स  जो  होती  है
 उन  में  फेवरगिटिज्म  होता  है  तथा  दूसरी  प्रेमी-

 सिख  को  एनकरेजम्ट  मिलता  है  1  इस

 बीस्ले  qo  पं एस  मसल  को  एक  बेटिंग

 लिस्ट  मेंटेन  करनी  चाहिये  प्रौढ़  हर  डिपार्टमेंट

 के  पास  वह  जाती  चाहिये  और  उसको  उसे

 मेंटेन  करता  चाहिये  कौर  उसी  में  से  लोग

 भरती  होने  चाहिये।  एड  हाक  प्वाइन्ट-

 पेंट्स  सड़कों  पर  से  एकाएक  आदमी  ले  कर

 भरती  न्हीं  कर  लेनी  चाहियें।  इससे

 क्रप्शन  बढ़ता  है  1

 हरिजनों  शादी  को  आपने  सर्विसिस  में
 प्रोटेक्शन  दिया  है,  उनके  लिए  परसेंटेज
 फिक्स  किया  है  ।  हमारे  देश  में  माइनॉरिटी
 कम्यूनिटीज  भी  हैँ  मुसलमान  हैं,  क्रिस्चियन
 हैं  ।  किन  उनके  लिए  कोई  प्रोटेक्शन  नही
 है  ।  हम  देखते  हैं  कि  वे  लोग  स्पीसीस  में
 बहुत  कम  भा  रहे  है।  आप  सोचें  कि  उनको
 भी  प्रोडक्शन  मिलि  ।

 शैडूयल्ड  काइट्स  के  सम्बन्ध  में  मैं  कहना
 चाहता  ह  कि  इनकी  जो  लिस्ट  है  वह  सेंटर

 खुद  मेंटेन  करे  और  उस  लिस्ट  को  हर  स्टेट
 मानें  ।  हमारे  यहा  उत्तर  प्रदेश  में  धोबी
 कपड़ा  होने  वाला  वाशरमैन  जो  वह  शैंडयूल्ड
 कास्ट  सिस्ट  में  है  लेकिन  चह  श्ादर्म/  झगर,
 माइग्रेट  करके  बम्बई  चला  जाता  है  तो
 महाराष्ट्र  गवर्नमेंट  उसको  शैड्यल्ड  कास्ट

 नहीं  मानती  है  t  यह  जो  अलग  अलग

 स्टेट्स  अलग  अलग  लिस्ट  में न  बसती  हैं,
 कुछ  जातियों  को  श।मिल  करती  हैं प्र  कुछ
 को  नहीं  करती  हैं  यह  गलत  है  ।  लिस्ट
 सैटर  की  होनी  चाहिये  शौर  उसको  हर  स्टेट
 को  सानता  चाहिये  ।  हमारे  यहा  के  पांच
 हजार  धोबी  बम्बई  में  रहते  हैं।  वहा  उनकी
 बडी  श्ज्छी  ऑर्गनाइजेशन  है  t  ba  उन
 से  बात  की  है।  मेरा  अनुरोध  है  कि  सेंटर
 की  लिस्ट  हो  ।  जिस  को  एक  जगह  शैड्यल्ड
 कास्ट  माना  गया  है  सारे  हिन्दुस्तान  में  सभी

 स्टेट्स  में  उसको  शैडयूल्ड  कास्ट  माना
 जाना  चाहिये  ।

 रिजनल  फिलिप्स  जो  उठती  है  उनके
 बारे  में  मैं  कुछ  कहना  चाहता  हें  a  अभी
 शिव  सेना  की  बात  कही  गई  है।  हमारे  देश  में
 चार  मेट्रोपोलिटन  सिटीज  है  दिल्ली,  बम्बई,
 कलकत्ता  कौर  मद्रास  ।  दिल्ली  तो  यूनियन
 दैरिटरी  है  लेकिन  बाकी  की  तीन  जिस  स्टेट
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 में  सिचुएटटिड  है  उस  स्टेट  की  हैं।
 हमारा  कहना  है  कि  बनाई,  कलकत्ता,
 मद्रास  को  भले  महाराष्ट्र  या  बंगाल  या
 मद्रास  के  लोगों  ने  सही  बनाया  है  ।  पूरे
 भारत  के  लोगों  ने  उनको  बनाया  है  ।
 राज  पूरे  भारत  के  लोगों  को  बहा  प्रापर्टीज

 है  बिजनस  |  इस  तरह  को  जब  रिजनल
 फोलिक  को  उभारा  जाता  है।  तो  ला  एंड
 झालर  को  जो  मशीनरी  है  पुलिस  है  चूकि
 बहु  एक  हो  स्टेट  को  होतो  है  मैरा यो लिटन
 कैरेक्टर  उसका  नहीं  होता  है।  इ  "चर  बाहर
 बाले  लोगों  का  बचाव  वहा  नहा  हो  पाता

 है  1  नौ  रोडे  दिन  पहले  शिन  सेना  जैसी
 कोसिस  उभरो  थो  जोर  साउथ  #  लोगो  पर

 बहुत  हमले  हुए  थे।  कल  गाउं  वाला
 पर  हुए  है  तो  परसों  नाथे  यात्रा  पर  भो  हा
 सकते  है  ।  इसले४  मेरा  कहन।  है  कि  बैरो-
 पोलि टन  सोटी  जो  है  उनके  बारे  मे  आपको
 सोचना  चाहिये  1  सज  आफ  दी  सायल  को

 शू प्री  भा  चल  रही  है  जगह  जगह  ।  बद-
 किस्मों  से  हमारे  हो  एक  चीफ  मिनिस्टर

 कही  नही  इसकी  हिमायत  कर  रहे  है  कलकत्ता
 बर्ग रह  मे  जो  बढ़ी  गलत  चाहे.  ।  रु
 चोट  का  एन करेज  किया  गया  तो  देश  के

 रुके  टुकडे  हा  जागे  ।  हमारे  देश  का

 ग्रेजुएट  झगर  बम्बई  में  जा  कर  निकली  करना
 चाहता  है  तो  उसे  इस  रास्ते  वहा  नौकरी  ने
 मिले  को  बम्बई  मे  बह  चार  पाच  साल  से

 नही  रह  रहा  है  या  बढ़ा  का  निवासी  नही  है  ता

 यह  गलत  सरोज  है  1  मेरा  कहना  यह  है  कि
 तमाम  मेट्रोपोलिटन  सीटों  की  जो  पुलिस
 हैं  जो  ला  एण्ड  झालर  मशोनरी  है  वह  मुद्रा-
 पोलिटन  कैरेक्टर  को  होना  चाहिये  ।  यह
 इस  रास्ते  जरूरी  है  कि  बहा  को  मेट्रोपोलिटन
 कैरेक्टर  की  है  t  ऐसा  आपने  किया  तभी
 उनकी  वहा  हिफाजत  हू  सकती  है.  |  उनको
 आप  यूनियन  टैरिटरीज़  डिक्लेयर  करे  t

 wb  brs.

 we  मैं  एमरजेंसी  के  बारे  में  कुछ  कहना
 चाहता |  |  इसको  वजह  से  आज  पूनिवर्सिदो य
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 war  कालेज ओं  भारी  में  शान्ति  है  चक  पर
 बस  नहीं  फूफी  जा  रही  हैं।  ब्रा  ना  टिकट

 के  कम  लोग  सश  कर  रहे  हैं।  (|  को  भी
 झाम दनो  बढ़ीं  है  कौर  कल  बातों  मे
 ची  उत्पादन  बढ़ा  है  ।  सनई  भी  झा
 रही  है  प्री”  पहुंचाई  नोचे  गिर  रह'  है  ।  यह
 बड़ी  कच्छ  खोज  है।  लोगों  में  डी  दलित  भी
 आया  है  प्रौढ़  नेशनल  कलेक्टर'  बन  रहा  है
 स्वराज्य  क  28  सालों  में  हमारे  देश  में  नेशनल
 करैक्टर  नही  बना  शोर  राज  झाग  देश  के
 एक  कोने  से  दूसरे  कोने  मे  चले  जाइये  हरेक
 यही  कहता  है  --“माई  करो  फस्द  एण्ड
 एवरी  चिंग  ग्राफटरवइंज”  |  इस  तरह  के
 लोग  पहले  बहुत  कम  थे  a

 गाज  दश  में  जा  नेता  करैक्टर  बिल्डिंग
 का  कार्प  चल  रहा  है  च  है  वह  ट्रैक्टर  फासो
 भी  शक्ल  में  बन  रहा  है  उसका  बाच  में  न  रोका
 जाये  ।  जब  नक  चह  पाम  पूरा  न  हा  जाये
 तब  तव  एमरजेसों  वनों  रहे  i

 SHRI  K.  S  CHAVDA  (Patan):
 Mr  Deputy-Speaker  Sir,  the  Ministry
 of  Home  Affairs  oe  m  charge  of  the
 welfare  of  the  Scheduled  Castes  ond
 Scheduled  Tribes  in  the  country  I
 would  therefore  hike  to  speak  only
 on  the  amelioration  of  the  conditions
 of  the  Scheduled  Castes  and  Scheduled
 Tribes.

 Yesterday  Shri  K  Suryanarayana,
 while  speaking  on  ihe  Demands,  siated
 that  the  wellare  of  the  Scheduled
 Castes  and  Tribes  has  been  receiving
 the  special  attention  of  the  Govern.
 ment  My  point  is  that  the  Govern-
 ment  is  not  paying  attention,  what  to
 talk  of  special  attention,  to  this  pro.
 blem,

 Take,  for  example,  the  scheme  of
 reclamation  of  waste  land  and  re-
 settlement  of  the  poor  people.  Land
 is  a  State  subject  But,  with  a  view
 to  supplement  the  State  Government
 programme  in  respect  of  the  reclama-
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 tion  of  culturable  waste  land  and  re-
 settlement  of  the  poor  people,  qa  Cen-
 traJly-sponsored  scheme  of  Reclamation
 of  Waste  Land  and  Resetilement  oi
 Landless  agricultural  Labour  was  in-
 troduced  during  the  Third  Plan.  Under
 this  scheme,  at  the  end  of  1968,  about
 l.l  lakh  families  of  landless  agricul-
 tural  labourers  were  resettled  on  about
 2  lakh  hectares  of  land.  Now  this
 scheme  stands  transferred  to  the  Staie
 sector.

 Similarly,  the  Slum  Clearance  Im-
 provemer:t  Schemes,  which  was  started
 in  956  as  a  Centrally-sponsored
 scheme,  was  iransferred  to  the  State
 sector  from  1969.  Central  assistance
 is  no  doubt  being  provided  to  the  State
 sector  in  the  shape  of  block  loans  and
 grants.  But  the  discretion  is  with  the
 States.  and  the  amount  sanctioned  for
 the  welfare  of  the  Scheduled  Castes
 and  Tribes  has  been  spent,  or  is  being
 spent,  for  other  purposes.

 The  Government  of  India  _post-
 matric  scholarship  to  Scheduled  Castes
 and  Tribes  has  been  continuing  since
 (1944-45  and  the  expenditure  incurred
 during  1968.69  was  Rs.  7  crores.  The
 Government  thought  that  the  amount
 of  expenditure  is  mounting  up  year
 after  year  for  post-matric  scholarships.
 So,  even  though  the  States  opposed  it.
 the  Central  Government  ‘hrow  this
 burden  of  Rs.  7  crores  on  the  shoulders
 of  the  States.  I  will  read  just  one
 sentence  from  the  Report  of  the  Min-
 istry  of  Home  Affairs  for  972.73
 under  the  heading  “Welfare  of  Back-
 ward  Classes”:

 “To  enable  the  State  Governments
 to  give  the  scholarships  to  all  the
 eligible  Scheduled  Caste  and  Sche-
 duled  Tribe  student,  the  additional
 expenditure  incurred  by  them,  over
 and  above  their  committed  share  at
 1968-69  level,  is  met  by  the  Govern-
 ment  of  India.”

 Naturally  this  burden  of  Rs.  7  crores
 is  being  borne  by  the  State  Govern-
 ments.

 Before  975  all  the  children  Selong-
 ing  to  the  scheduled  castes  and  sche-
 duled  tribes  families  were  eligible  for
 post-matric  scholarships,  but  accord-

 ing  to  the  present  scheme,  only  two
 children  are  allowed.  In  the  same  way,
 full  scholarship  was  given  to  the  stu-
 dents  who  were  employed  and  _  the
 total  income  of  whose  families  includ-
 ing  their  earnings  did  not  exceed
 Rs.  360  per  month.  Now  Government
 have  left  that  scheme  also  and  if  a
 student  belonging  to  the  scheduled
 castes  and  scheduled  tribes  is  employ-
 ed,  he  is  not  entitled  to  have  any
 scholarship  for  college  education.  But
 I  would  like  to  remind  Government
 that  according  to  the  97l  census,  the
 percentages  of  literacy  among  the
 scheduled  castes  and  scheduled  tribes
 were  4.7l  and  .29  compared  to  the
 general  literacy  of  29.3.  So,  I  weuld
 like  to  know  how  Government  is  going
 to  bring  them  on  a  par  with  the  rest
 of  the  population  if  they  curtail  or
 stop  the  privileges  and  facilities  given
 to  the  students  belonging  to  the  down-
 trodden  classes.

 The  last  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes  which  was  discussed  in  the
 House,  if  I  mistake  not,  was  for  the
 year  1969-70.  After  that  there  has
 been  no  discussion  and  no  presentation
 of  a  Report  in  this  House,  and  still  it
 is  said  that  special  attention  has  been
 paid  to  the  welfare  of  the  scheduled
 castes  and  scheduled  tribes.

 Even  the  promises  given  on  the
 floor  of  the  House  have  not  been  im-
 plemented  by  the  Government.  In  967
 it  was  promised  by  the  Minister  hold-
 ing  the  portfolio  of  Social  Welfare
 that  every  year  the  Report  of  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  would  be  pre-
 sented  during  the  Budget  session.  We
 are  not  receiving  any  reports.  It  was
 further  promised  then  that  discussion
 of  the  Reports  would  also  take  place
 every  year.  And  the  third  promise
 given  was  that  the  action  taken  on  the
 recommendations  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled
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 Tribes  would  be  placed  on  the  Table
 of  the  House  every  year.  I  do  not
 know  what  the  Assurances  Committee
 of  Parliament  is  doing,  but  none  of
 the  three  assurances  has  been  imple-
 mented,  and  still  Government  is  say-
 ing  that  the  welfare  of  the  scheduled
 castes  and  scheduled  tribes  has  been
 Trecelving  special  attention.

 It  has  been  said  in  the  Report  of  the
 Ministry  of  Home  Affairs  for  1975-76
 in  Chapter  V:

 “The  Scheduled  Castes  and  Sche-
 duled  Tribes  have  been  specified  by
 the  Presidential  Orders  issticd  under
 the  provisions  of  articles  34  and  342
 of  the  Constitution,  The  question  of
 amending  the  lists  of  Scheduled
 Castes  and  Scheduled  Tribes  has
 been  engaging  the  attention  of  the
 Government  of  India.”

 The  Scheduled  Castes  and  Scheduled
 Tribes  Orders  (Amendment)  Bill  was
 introduced  in  this  very  House  in  968
 and  discussion  took  place  in  I970,  but
 the  Bill  was  not  passed  as  the  Lok
 Sabha  was  dissolved  and  the  Bill
 lapsed.  But  up  till  now  the  Bill  has
 not  been  placed  before  the  House
 again.

 In  the  same  way,  another  paragraph
 of  the  Report  says:

 “The  endeavour  of  the  Govern.
 ment  has  been  to  implement  these
 safeguards  in  the  best  possible
 manner,”

 The  Untouchabilty  Oifences  Bill,
 1972,  as  emerged  from  the  Joint  Com-
 mittee  was  presented  in  this  House  in
 February,  7974  and  was  half-discussed
 in  May,  1974.  There  was  a  demand
 from  the  Opposition  side,  including
 myself-—I  walked  out  as  a  protest—
 that  the  Bil]  should  be  passed  without
 any  discussion.  But  it  wag  nol  dene.
 This  was  a  very  important  Bill,  It  is
 still  pending.  During  the  Emergent
 session  in  July,  975  they  passed  a  Bill
 for  increasing  the  allowances  of  the
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 Members  of  Parliament  end  giving
 some  more  facilities  to  them,  They
 also  pasged  some  other  ordinary  Bill
 at  that  time.  But  this  very  important
 Bill  for  the  amehoration  of  the  ««cndi-
 tions  of  the  Scheduled  Casies  and
 Scheduled  Tribes,  was  not  passed.  It
 is  still  pending  before  the  House.  When
 we  ask  about  the  Anti-Defections  Bill,
 they  say,  it  is  lying  before  the  Joint
 Comuinitiee.  But  when  it  emerges  from
 the  Joint  Committee,  then  also  it  is
 not  passed  immediately.  The  Un.
 touchability  Offences  Bill  was  presert-
 ed  io  the  House  two  years  back.  It
 has  not  yet  been  passed,  This  is  the
 position.

 A  lot  of  things  are  said  by  them,
 But  I  am  surry  to  say,  it  is  only  hp-
 sympathy,  Nothing  has  beer  done
 about  the  Scheduled  Castes  and
 Scheduled  Tribes,  cftcr  1966,  What
 ever  schemes  are  there  for  the  7me-
 lhoration  of  these  peaple  thse  are  vot
 being  implemented.  Scheduled  Castes
 are  not  only  peor  people  but,  over
 and  above  thar,  the  stigina  of  un-
 touchability  cca  attached  to  them.
 Nothing  has  been  dune  to  remove
 that  stigma  On  several  occasions,
 on  the  floor  of  the  House,  we  have
 discussed  about  the  atroritie:  com-
 mitted  on  Harijans.  The  hon  Miris-
 ter  also  has  several  time:  replied
 the  questions  on  the  floo;  of  tho
 House.  But  १७  action  has  been  taken.
 For  example,  the  Home  Minister
 made  a  statement  on  22nd  August,
 973  in  reply  to  a  ‘Question  put  i-
 the  House,  It  says:

 “According  to  information  re
 ceiveg  from  the  Government  c
 Bihar,  on  July  G  1973,  some  per
 sons  of  Villaze  Madhokan  (and  ne
 Barai)  under  rs.  M-adeopura,  dis
 trict  Saharsa  were  alleged  to  hav
 entered  the  house  of  one  Shri  Nen:
 Keshwar  Paswan,  forcibly  carrie
 away  four  women  of  the  house  an:
 brandeg  them  wath  hot  iron  ro
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 dn  different  parts  of  their  bodies...."
 Further,  it  rays:

 “The  matter  has  been  refeire.
 by  the  Speaker  to  the  Question
 Committee  of  the  House,  The  re-
 port  of  the  Committee  ig  awaited.”

 ‘We  know  nothing  about  it  up  till  now
 as  to  whether  any  action  has  been
 taken.

 Similarly,  regarding  the  heinous
 assault  on  Haryan  women  in  village,
 Gahlaur  in  Bihar  the  report  suys:

 “The  all-party  committee  consti-
 tuted  by  the  Speaker  of  the  Vidhan
 Sabha  to  inquire  into  the  alleged
 Police  vutrage  on  Harijans  em
 members  of  backward  clisseg  at
 Gahlaur  vi.lage  has  indicated  the
 police  for  the  most  heinous  col
 lective  assauit  on  Harijan  women
 and  for  having  ‘eaten  up  old
 men.”

 lt  says:

 “The  Commitiee  regretted  the
 fact  that  the  administration  and
 the  officals  a,  &  whole  had  tried
 to  conceal  the  facts  relating  to  the
 outrage  and  kept  the  people  in  the
 dark.”

 The  facts  are:
 A  6-year  old  girl  said.  “The

 police  broxe  open  ihe  doors,  drag-
 ged  my  mother  outside  and  then
 three  of  them  ciimmal'y  assaulted
 Me  one  by  une.”

 A  25-year  old  woman  said:
 “Two  polic2men  pcunced  upon  me,
 ignored  my  plea  that  I  had  given
 birth  to  a  baby  just  20  days  ago
 and  criminally  assaulted  me.’

 Another  l4-year  old  girl  said:
 “Two  policemen  had  criminally  as-
 saulted  me  one  by  one.”

 In  the  same  wny,  5  girls  and  women
 ‘were  raped.  Though  it  was  brought
 to  the  notice  of  this  honourable
 House,  nothing  has  been  done  up  tit

 We  read  in  the  newspapers  that
 Harijans  in  several]  places  are  burnt
 alive,  murdered  and  women  are
 raped.  I  would  hke  to  know  from
 the  Home  Minter  wnether  any  anti-
 social  elements  engagea  in  taese
 cases  have  been  acrestei]  under
 MISA.  Up  till  now,  we  knew  noth-
 ing.  Patriots  lik:  Shri  Merarjibhar
 Desai  and  other  leaders  of  our
 country  are  put  behin]  burs  under
 MISA,  but  the  anti-social  elements
 are  not  put  behind  bars  under  MISA,

 SHRI  DHAMANKAR  (Bhiwani):  7
 am  really  shocked  and  pained  to  hear
 what  the  hon.  Member  Shri  Chavda
 has  said  in  this  House  that  nothing
 is  being  done  to  check  the  atro:,ties
 against  Hanjans.  No  doubt  I  um  a
 politica!  worker  and  a  Congress  Pa-cty
 worker,  but  I  am  more  devoted  to  con-
 structive  work  fcr  the  uphft  of  the
 Hariyans  and  Adivasis  and  I  have  been
 doing  this  on  behalf  of  the  Har  ja:  L'n-
 nali  Mandab  of  the  Thana  Distiit  for
 the  Inst  25  years  1  cannot  say  that
 some  ghastly  and  shemeful  mc'rle  its
 against  Haryans  have  not  taker,  place
 In  the  country  of  which  every  ody
 should  be  ashamed  ui  it  ts  not  .o7  rect
 to  say  that  nothing  has  been  done  und
 that  no  Government  is  coming  forward
 to  check  all  these  incidents  Only
 last  week,  there  was  a  calling  At-
 tention  Motion  in  Maharashtra  As-
 sembly,  relaung  ta  an  incident
 where  two  Haiuyo  women's  hair
 was  cut  off  and  they  were  forced  to
 work,  although  they  were  not  willing
 to  work  with  a  certain  contractor.  The
 Government  of  Maharashtra  took
 drastic  steps  and  breught  the  culprits
 to  book.

 In  the  last  two  or  three  months  vou
 must  have  read  that  any  time  ‘here
 was  q  ghastly  oy  shameful  incident,
 the  Government  was  prompt  enough
 and  took  drastic  action  to  check  the  in-
 cidents,  My  friend  Shri  Chavda  says
 that  nothing  has  been  done  and  that  the
 expenditure  for  uplift  of  S.C.  and  S.T.
 w  also  gradually  decreasing.  If  I  may
 quote  the  facts  from  the  report,  in  i95]
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 to  7959  the  expendtiure  for  the  uplift
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  was  Rs.  30  crores  and  in  974  to
 4979  it  has  gone  up  to  Rs.  455  crores.
 In  addition  to  the  above  investment.
 the  State  Governments  have  also  been
 spending  sizable  amounts  on  the  wel-
 fare  of  the  Scheduled  Castes  and  Sche-
 duled  Tribes  and  other  Backward  Clas-
 ses  from  their  own  non-Plan  hudcets.
 All  the  schemes  which  have  been
 envisaged  are  being  implemented  in
 various  States.  I  dor’t  claim  that
 everything  has  been  done:  there  are
 stil  a  lot  of  things  to  be  done,  But
 the  protection  of  Harijans  is  so  no
 problem  in  most  of  the  States  hecause
 the  Harijans—poor  people—stay  out-
 side  the  village,  where  they  can  easily
 be  bullied  by  the  others.  All  the  State
 Governments  are  doing  their  best  to
 check  the  incidents  During  the  Emer-
 gency  and  after  the  beginning  of  the
 implementation  of  the  20-Point  Pro-
 gramme  we  find  that  the  programme  of
 distributing  land  to  the  landless  lahour,
 especially  Scheduled  Castes  and  Sche-
 duled  Trihes,  has  been  undertaken  by
 various  Governments  and  different
 legislations  have  becn  passed,

 In  Maharashtra,  in  the  Thana  District
 where  I  come  fron,  one-third  of  the
 population  w  Adivasi.  Land  was  forci-
 bly  taken  away  by  the  Sawakars  i'le-
 gally,  and  the  Government  of  Mzha
 rashtra  passed  legislation  whereby  all
 these  dealings  have  been  declared  in-
 valid,  and  the  land  is  being  returned  to
 the  Adivasis  and  Scheduled  Tribes.
 Apart  from  this.  national  Legal  Aid
 Committees  are  also  working  in  cur
 district  to  help  the  Adivasis  because
 the  Adivasis  are  not  in  a  position  to
 know  the  laws  or  to  take  advantage  of
 the  laws  as  they  are  not  in  a  position
 to  pay  the  fees  of  the  lawyers,  Our
 Prime  Minister  has  given  a  clarion  call
 to  all  the  lawyers  to  go  to  the  villages
 end  help  the  Adivasis.  All  over  the
 country,  national  Legal  Aid  Commit-
 tees  are  being  formed,  where  the
 social-minded  advocates  are  help-
 ing  the  villagers  ané  giving  them
 free  legal  aid.  In  the  months  of
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 October  and  November,  in  my
 district,  at  least  70990  cases  were
 detected  where  the  lands  were  forcibly
 taken  away  from  Scheduled  Castes
 and  Scheduled  Tribes.  Most  of  the  land
 was  returned.  Government  officers  and
 social  workers  hand  in  hand  are  trying
 to  implement  the  20-Point  Programme.
 When  |  hear  Shri  Chavda  say  that
 nothing  is  being  done,  I  would  say,  that
 he  is  distorting  the  facts.  I  know
 that  enough  is  not  being  done,  but
 Government  means  0  do  a  lot  to  change
 the  lot  of  the  Scheduled  Castes  and
 Scheduled  Tribes  in  this  country,

 During  the  Emergency,  while  all  the
 departments  are  working  very  well,  |
 do  not  know  why  police  is  immune  to
 Emergency.  Mal-practices  are  going
 on,  wrong  persons  are  being  arrested
 and  sent  to  jail  under  MISA  for  co
 many  months  This  is  only  because
 the  police  are  not  gelting  instalments
 from  them,  I  have  brought  certain
 instances  to  the  notice  of  the  State
 Government,  hut  I  find  that  these  poo
 ple  are  still  rotting  in  jail  On  the  con-
 trary.  those  goondas  who  were  arrestet
 and  who  fled  away  from  the  Police
 custody  and  who  simrendered  later,
 were  hardly  kept  in  jail  for  a  nonth
 and  were  Iet  off  The  Police  Depart.
 ment  I  feel  is  making  wrong  use  of
 MISA  and  are  harassing  people.  I
 would  request  the  hon.  Minister  to  took
 into  this  and  see  that  no  injustice  ts
 done  and  the  rights  of  the  people  are
 protected,

 The  practice  of  carrying  night  sot
 on  heads  by  Harijans  is  still  prevalent
 in  some  districts  in  some  Municipali-
 ties.  The  Central  Government  is
 giving  ample  grant  to  the  States  to
 eradicate  this  evil,  but  some  Municipa-
 lities  are  not  taking  action  in  this  res-
 pect.  The  Government  must  take
 drastic  sfeps  to  see  that  this  practice
 igs  eradicated  from  all  over  the  country
 and  no  night  soil  ie  carried  on  heads
 by  them.

 Government  is  giving  grant  for  con-
 struction  of  houses  for  scavengers.  The
 Municipal  Committees  are  sanctioned
 this  gramt  for  building  houses,  but  the
 houses  can  be  used  by  scavengers  fo



 209  ‘DG,  1976-77,  Min.  CHAITRA  BR  898  (SAKA)  of  Home  Affairs  2I0°

 long  as  they  are  in  the  municipal  ser-
 vice.  The  day  their  services  are  termi-
 nated  or  they  leave  fhe  service,  they
 have  to  vacate  the  quarter  and  go
 somewhere  else  outside  the  town  etc.
 I  feel  that  this  grant  should  be  given
 to  the  States  on  specific  understanding
 that  this  would  be  utilised  for  coopera-
 tive  housing  of  the  Harijans  and  sea-
 vengers,  who  even’  after  leaving  the
 rnunicipal  service  or  on  retirement  wll
 be  entitled  to  live  there  and  would  not
 be  required  to  leave  the  quarters.  This
 will  go  a  long  way  in  _  helping  the
 Scheduled  Castes  and  Scheduled
 Tribes;  to  house  themselves,  especially
 the  scavenger  class.

 I  would  like  to  mention  one  fact
 about  the  police  administration.  In
 Delhi  itself  in  the  Defence  Colony,
 there  is  a  branch  of  Indian  Bank,
 where  three  years  ago,  there  was  a
 theft.  The  safe  deposit  locker  was
 broken  open  and  the  ornaments  etc.
 were  stolen..  No  investigation  was
 made  and  the  culprits  were  not
 brought  to  book.  Recently  in  Janu-
 ary,  976  again  there  was  theft.  Two
 lockers  were  broken  open  and  the  poor
 people  who  nad  hired  the  lockers  had
 to  lose  all  their  savings.  The  persons
 affected  were  miiitary  personnel  and
 they  find  that  nothing  is  being  ion=
 The  culprits  are  not  being  brought  to
 book.  This  has  tc  be  looked  into.

 The  border  disputes  between  Kar-
 nataka  and  Maharashtra  about  Bel-
 gaum  and  between  Karnataka  and
 Kerala  about  Kasargode  have  ‘een
 hanging  over  for  the  tlast  so  many
 years.  I  feel  that  this  is  the  right
 time  and  right  atmosphere  when  all
 these  problems  can  be  solved  in  a  spi-
 rit  of  give  and  take.  If  all  the  concern-
 ed  Chief  Ministers  sit  together  and  our
 Home  Minister  takes  the  lead,  I  think,
 these  problems  can  be  solved.  These
 problems  must  be  solved  once  for  all
 and  the  people  must  feel  that  there  is
 no  boundary  dispute.  This  was  done
 in  the  case  of  border  dispute  between
 Uttar  Pradesh  and  Haryana  ‘when
 Shri  Uma  Shankar  Dikshit  intervened
 and  the  arbitration  was  made  and  that

 was  accepted  by  U.P.  and  Haryana.

 The  border  disputes  between  Karna-
 taka  and  Maharashtra  about  Belgaum
 and  between  Karnataka  and  Kerala
 about  Kasargode  should’  be  decided:
 once  for  all  and  certain  formulas  of
 broad-based  principle  should  be  work--
 ed  out  which  should  be  ‘made  appli-
 cable  to  all  such  disputes.  I  think  if
 that  is  done  there  will  be  no  dispute
 and  I  feel  this  is  the  proper  atmos-
 phere  and  time  when  this  problem
 should  be  decided  once  and  for  all.

 There  are  very  many  schemes  for
 helping  fresdorn  fighters.  I  must  really
 compliment  the  Home  Ministry,  espe-
 cially,  our  Deputy  Home  Minister,  Mr.
 Mohsin.  who  has’  done  8  lot  for  the
 freedom  fighters.  Nearly  three  fourths
 of  them  who  are  eligible  got  the  pen-
 sion.  But  there  is  one  class  of  under-
 ground  workers  who  have  been  left  out,
 Now  the  Government  say  that  unless
 there  is  some  Government  evidence  or
 proclamation  nothing  can  be  done.  I
 feel  we  are  doing  injustice  to  them.
 Those  MPs  and  MLAs  who  were  work-
 ing  underground  have  certified  that
 these  are  the  people  who  worked  with
 them  underground.  Now,  if  I  certify
 that  you  were  with  me  in  the  jail,  that
 is  acceptable,  but,  in  the  case  of  under-
 ground  worker,  :  if  an  MP  or  MLA
 certifies  that  this  person  worked  with
 me  underground,  that  you  do  not
 accept.  I  feel  such  a  case  should  be
 considered  sympathetically  and  he
 should  be  considered  eligible  for  get-
 ting  freedom  fighter’s  pension.

 There  are  certain  points  which  }
 would  like  to  mention  here  if  you:
 please  permit  me  two  minutes  more.
 Regarding  Tamra  Patras  given  to  the
 freedom  fighters,  we  who  are  in  Parlia-
 ment  and  who  have  suffered  imprison-
 ment  in  jail  in  the  freedom  movement
 are  asked  to  submit  an  application  to
 the  Collector.  This  is  simply  humiliat.
 ing  us.  If  you  want  to  give  us  Tam.
 ra  Patras,  give  us  honourably.  Why  do-
 you  want  us  to  write  to  the  Collector,
 ‘I  am  a  freedom  fighter.  Give  me  Tam-.
 ra  Patra’?  It  is  humiliating  a  persan
 when  they  find  that  I  am  certifying  sa
 many  people  as  having  worked  in  the
 freedom  struggle  and  on  the  basis  of
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 “that,  they  are  given  pension,  they  are
 -aBking  me  to  apply  to  the  Collectar
 and  only  then  they  will  give  men

 ‘Tamra  Patra,  This  very  idea  needs  to
 be  corrected.

 About  Andamans  and  other  back-
 «ard  areas,  officers  are  recruited  and
 they  are  not  transferred  back  as  per
 #chedule.  When  we  had  been  to  the
 Andamans,  we  found  there  very  com-
 petent  LAS  officers  working  there  for
 more  than  7  years)  But  when  they
 vome  back  they  are  posted  to  distant
 ‘places  on  the  ground  that  they  are  not
 well  up  with  the  present  development
 and  conditions  in  the  metropolitan
 rities.  They  have  to  work  in  hack-
 ward  areas  and  when  they  come  bark

 ‘they  are  shunted  to  some  far  away
 places.  [  think  the  assurances  given
 to  these  Government  officers  will  be
 implemented  and  once  they  come  ck
 from  backward  areas,  they  should  be
 posted  in  good  places  and  suitable
 assignments  given  to  them.

 With  these  words,  I  conclude.
 THE  DEPUTY  MINISTER  IN  HE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  I  am  thankfl

 to  the  Mernber.  who  have  participated
 in  the  debate.  Yesterday  my  senor
 colleague,  Mr.  Om  Mehta,  has  rep!  हत
 0  some  of  the  points  which  wee
 already  made  before  he  spoke.

 I  would  like  fo  meet  some  of  the
 points  made  by  certain  Members  later
 and  leave  the  other  points  to  the  Tome
 Minister  who  will  be  replying  either
 today  or  tomorrow

 I  have  heard  with  attention  {he
 speech  made  by  Mr,  Patel.  Now,  it
 seems  that  be  has  reconciled  with  the
 fruitg  of  Emergency  and  he  admitted
 that  the  situation  has  come  to  normal
 or  near  normal  and  he  made  a  ple2
 that  Emergency  be  withdrawn.  At
 that  time  perhaps  he  was  not  aware
 that  Emergency  was  needed  and  he  did
 not  approve  of  it,  but,  today,  I  am
 giad  that  he  realised  that  the  declara-
 tion  of  Emergency  had  a  good  effect
 in  bringing  law  and  order  in  the  whole
 country.  It  may  be  better  for  me  to
 mention  that  it  Had  a  good  impact  in
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 the  industrial  output.  The  mandays lost  are  very  few.  The  industrial  out.
 put  has  gone  very  much  high.  There
 are  less  strikes  and  lay  offs.  In  the
 academic  flelq  ie.,  in  the  universities
 the  situation  has  improved  very  much.
 The  colleges  ang  schoolg  are  running
 peacefully,  All  this  is  noticeable.  In
 every  field  there  is  discipline  now.
 Within  the  House  and  outside  it  is
 conspicuous.

 Now.  he  makes  it  a  ground  to  w'th-
 draw  this  Emergency,  In  the  report  it
 has  been  mentioned  §  that  even  now
 some  acts  of  saboTage  are  going  on
 here  or  there.  In  the  Railways  we
 have  found  some  acts  of  sabotage.  The
 very  fact  that  dynamites  have  been
 found  in  Baroda,  even  in  Kerala  and
 elsewhere,  goes  to  show  that  those  who
 are  absconding,  the  absconding  activi-
 tists  of  the  banneg  organisations  are
 stil  working  underground.  Nation
 requires  to  be  vigilant.  The  former
 administration  of  Guiarat  and  Tamil
 Nadu  provided  shelter  to  s.vh  ele-
 ments.  Every  effort  will  he  inade  to
 unearth  these  elements  and  bring  them
 fo  book,  As.  Mr.  Painulh  =  ar!  othe:s
 have  stated,  though  it  looks  as  normal,
 some  underground  =  activit'es  mre  still
 going  on  Some  e‘ements  are  ting
 low,  Discipline  should  be  the  way  of
 life  of  all  the  people  including  the
 leaders  who  were  hitherto  engaged  in
 such  undesirable  activities  or  encourag-
 ing  such  activites.  They  should  rea
 lise  that  it  was  not  in  the  nat.on’s  in-
 terest.  Then  only  the  situation  could
 be  reviewed.

 I  might  now  state  that  there  is  no
 ban  on  holding  meetings  by  the  politi.
 cal  patties  for  legitimate  activities.

 Mr.  Saroj  Mukherjee  says  that  we
 cannot  hold  meetings.
 5.32  hrs.

 [Surt  C.  M.  STEPHEN  in  the  Chair]
 No,  that  is  not  the  posfilon.  Holding
 meetings  for  legitimate,  constitutional,
 peaceful  activities  is  not  banned  ot  a’.
 No  tsbut,  fundamental  rights  under
 Article  i9  are  suspended  during  the
 Emergency,  but  it  does  not  curb  the
 legitimate  ‘political  activities  of  the
 political  parties,  Perhaps,  his  difficulty
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 is  there  is  no  audience  to  hear  him.
 Nobofly  comes  to  their  meetings  if
 they  hold  a  meeting.  He  can  complain
 about  that,

 SHRI  DASARATHA  DEB  (Tripu-
 ra-East);  It  was  in  2945  we  set  up  an
 organisation  calleg  the  Janshiksha
 Samiti  to  promote  Hteracy  in  Tripura
 ‘State.  Every  year  we  hold  a  meeting.
 This  time  I  applied  for  permission  for
 holding  8  meeting,  but  permission  was
 not  given.  Give  me  permission  and
 you  will  gee  how  many  thousands  of
 people  attend  that.  This  is  a  legitimate
 activity  and  not  a  political  activity.

 SHRI  F.  H.  MOHSIN:  Of  course,
 the  local  authorities  are  the  best  rudges
 to  see  whether  the  law  and  order  situa-
 tion  would  arise.  Where  such  a  situa-
 tion  arises;  at  that  time  if  some  pro-
 vocative  speeches  are  likely  to  be
 made

 SHRI  DASARATHA  DEB;  I;  is  an
 educational  meeting.

 SHRI  F.  H.  MOHSIN:  The  local
 aulhorities  would  be  judging  the  silua-
 tion.  They  can  give  permission  to
 hold  a  meeting  But  we  would  not
 bar  any  legitimate  political  activities
 by  any  political  party.

 SHRI  DASARATHA  DEB:  Are  the
 officers  th:  only  persons  who  have  got
 all  this  knowledge?  Can  no  other
 person  decide  it?

 SHR  ्,  H.  MOHSIN:  Thai  depends
 upon  the  situation  there.

 SHRI  DASARATHA  DEB:  That
 meang  you  are  developing  bureaucracy,
 strengthening  the  hands  of  bureaucracy
 as  they  huve  to  decide  jt.  This  is  not
 democracy.

 SHRI  F.  H.  MOHSIN:  The  Home
 Minister  would  be  replying  to  that.  J

 officers

 held  and  whether  that  would  create
 a  law  and  order  situation  over  there.
 So,  it  is  the  local  officers  who  are  the
 best  judges  in  such  cases.

 There  was  another  point  made
 Shri  Dhandapani  and  he  was  eatin an  allegation  that  when  Mr.  Maran  was
 arrested  he  was  not  given  the  proper class.  I  have  found  out  the  facts  of
 the  case  from  the  Tamil  Nady  Gov-
 ernment.  He  was  admitted  in  the
 Government  General  Hospital,  Madras,
 on  22nd  February  1976.  His  complamt
 was  that  he  got  miermittent  fever,  leg
 pain,  headache  etc,  and  the  doctor
 diagnosed  it  as  gallstone  and  he  wags
 given  necegsary  treatment  He  was
 discharged  from  hospital  on  शत्
 March  976  and  put  back  into  custody,
 while  in  hospital  he  was  kevt  in  B
 class  ward  to  which  any  Member  of
 Parljament  detained  under  MISA  is
 entitled.

 SHRI  THA  KIRUTTINAN  (Siva-
 fanja)~-  It  is  not  a  correct  statement.
 He  was  not  given  B  class.  He  was
 given  ordinary  class.

 SHRI  F.  H.  MOHSIN:  This  is  the
 information  given  to  me  and  I  am  pass-
 ing  it  on  to  the  House

 SHRI  DASARATHA  DEB:  MLAs
 and  MPs  are  entitled  to  certai.:  class.
 It  is  the  duty  of  the  House  to  see  that
 certain  honour  to  which  they  are  en-
 titled  is  given  to  the  MLAs  and  MPs.

 SHR]  F.  H.  MOHSIN:  As  goon  as
 the  point  was  made,  we  immediately
 contacted  the  Tamil  Nadu  administra-
 tion.  The  pout  was  made  an  hour
 back  and  this  information  was  imme-
 diately  got.

 SHRI  THA  KIRUTTINAN:  Let  not
 any  wrong  impression  be  created.
 That  information  is  not  at  all  correct.

 SHRI  प्रा  H.  MOHSIN:  Various
 Points  were  made  regarding  pension  to
 the  freedom  fighters,  Mr.  Subodh
 Hansda  said  that  there  are  certain  bo.
 gus  people  who  have  got  freedom-
 fighters’  pension.  It  would  not  be  cor-
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 rect  to  say  that  there  are  large  num-
 bers  of  suich  persons.  We  have  sus-
 pended  th»  pension  in  case  of  2604  per-
 gons.  In  respect  of  21  caseg  this  has
 been  cancelled.  So  far  we  have  come
 te  know  that  in  respect  of  2i  cases
 they  were  in  receipt  of  freedom-fight-
 ers’  pension  although  they  were  not
 really  freedom-fighters,  There  are  vast
 numbers  of  freedom-fighters  of  the
 order  of  108,200  getting  such  pensions
 throughout  the  country.  °2  cases  are
 not  such  big  as  to  say  that  their  num-
 ber  is  large.  One  of  ‘the  criteria  for
 awarding  pension  is  that  he  must  pro-
 duce  a  certificate  that  he  was  in  jail
 for  6  months  in  the  cause  of  freedom
 struggle.  As  is  well-known,  in  certain
 cases,  records  were  not  avaiable.  Mr
 Nawal  Kishore  Sinha  made  a  point  to
 which  Mr.  Jharkhande  Rai  also  agreed
 saving  that  there  were  so  many  instan-
 ces  where  records  were  not  ‘«vailable
 Mr.  Dharrankar  said  that  a  right  deci-
 sion  has  been  taken  in  asking  MPs.
 ML4s,  ec-MPs.  efc.  fo  cerify  that
 such  and  such  persons  were  with  them
 in  jail.

 SHRI  C  EK.  CHANDRAPPAN  (Telii-
 cherry}:  Why  dont  you  give  that
 facility  to  those  who  were  underground
 especially  in  Kerala—in  the  Travancore
 part  of  Kerala;  I  think  You  Mr.
 Chairman  wll  agree  with  me  that
 when  Sir  0.  P,  was  there,  no  record
 for  that  was  kept.

 SHRI  F.,  H.  MOHSIN:  I  shall  come
 to  that  later.

 J  was  suying  why  a  certificate  from
 an  MP.  or  MLL.A.  came  to  be  accep-
 ted  for  having  been  imprisoned  along
 with  the  freedom  fighter.  Even  if  a
 certificate  ig  given  by  a  sitting  legisia-
 tor  or  ex-legislater  jncluding  M.Ps,  that
 could  also  be  accepted  for  the  purpose
 in  the  cate  of  “he  wag  &  co-prisoner.”
 Many  ex-lfLAs,  MLCs  and  MPs  cer-
 tificate  have  also  keen  eceepted.  It
 would  be  very  difficult  for  them  to
 vetall  every  detail  of  it  because  it  is
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 all  a  matter  which  happened  thirty
 years  back—when  1942  movement  war
 there  in  India  or  even  earlier  than  that
 when  people  had  gone  to  the  jail  in
 the  khilafat  movement  in  920s,

 SHRI  DASARATHA  DEB;  They
 were  not  such  persons  who  had  suffer-
 ed  in  jails.  So,  what  will  the  MLAs  or
 MPs  do  for  them  if  they  did  not  become
 an  MLA  or  an  MP?

 SHR]  F.  H.  MOHSIN:  Please  have
 some  patience.  I  shall  explain  that.
 That  is  why  I  saiq  that  I  did  not  want
 fo  take  so  much  time  of  the  House
 while  intervening.  Otherwise,  many
 might  have  forgotten  the  scheme  jt-
 self  if  I  did  not  intervene  now,  This
 ig  the  second  category  of  persons  for
 whom  we  accepted  the  jril  certificate.
 That  is  one  thing.  Secondly,  if  such
 a  jail  certificate  ig  not  available,  then
 any  co-prisoner's  ccrtificate  from  an

 a
 MLC  or  MP  would  be  accep.

 There  might  be  cases  as  Shri  Dasa-
 ratha  Deb  was  saying  just  now.  It  is
 possible  that  a  coprisoner  might  not
 have  hecome  an  MLA  or  MP  or  the
 records  might  not  be  availible.  About
 those  cases,  if  a  person  says  thet  he
 was  in  jal  for  six  months  but  no
 record  was  available  or  if  g  co=-
 prisoner  had  not  becume  an  MLA  or
 an  MP  and  if  he  could  not  get  a
 certificate  from  him,  in  such  a  case
 we  refer  it  to  the  State  Governments.
 The  State  Government  have  got  gome
 committees  at  the  State  levels  as  well
 as  at  the  district  levels  who  will

 make  local  enquiries  from  the  well-
 known  freedom  fighters  of  that  areu
 and  then  the  Committee  makes  a
 recommendation  which  is  forwarded
 by  the  State  Governments.  In  that
 case  we  accept  the  recommendations
 and  grant  pensions,

 So,  this  is  the  third  category  of  the
 cases.  In  guch  a  vast  country  like
 ours,  there  might  be  some  people
 who  might  bring  false  certificates.
 They  are  referred  to  the  State  Gov-
 ernment  ond  they  may  also  maiee
 seme  recommendations  shout  it
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 ved  either  from  the  M.L.Ag  or
 or

 Such  a  complaint,  then  the  pension  is
 suspended.  We  send  that  to  the  State
 Government  for  the  verification  and
 report.  This  is  what  we  do  usually.
 When  a  certain  M.  P  writes  to  us  that
 this  man  is  not  a  freedom  fighter  and
 that  he  ig  taking  pension—if  it  is  a
 complaint  from  the  MP  or  any  कान
 portant  person  or  a  Minister  of  a
 State  or  en  M.LA—then  we  imme-
 diately  suspend  the  pension  ang  we
 send  the  case  to  the  State  Govern-
 ment  and  ask  them  to  make  an  en-
 quiry  and  report  to  us.  Their  report
 is  usually  accepted.

 For  example.  Shri  Subodh  Hansda
 made  a  complaint  yesterday.
 “SHRI  K.  SURYANARAYANA
 (Eluru)  In  some  of  the  States  they
 have  also  shown  some  favour,  |  can
 give  two  or  three  instances  Yester-
 day  it  was  said  that  we  should  not
 reveal  the  names  of  the  people.  Sup-
 pose  some  MLAs  give  bogus  certi-
 ficates.  They  may  say  later  on  that
 they  have  not  given  the  certificates
 at  all.  What  are  the  State  Govern-
 ments  doing?  Here  also  the  Central
 Government  should  have  thejr  own

 enquiry  and,  if  necessary,  they  should
 do  that  by  their  C.B.I.

 SHRI  #  H  MOHSIN:  Mr.  Hansda
 Trade  a  complaint  yesterday  that  his
 name  hag  been  revealed.  I  want  to
 take  it  clear  that  if  there  is  3  com-
 plaint  about  certain  cases,  we  send
 that  complaint  to  the  State  Govern-
 ment  to  make  an  enquiry  and  then  to
 report.  Recently  he  complained  of
 some  cases.  On  receipt  of  that  com-
 Plaint  the  pension  wag  suspended
 That  was  after  the  State  Government
 made  an  enquiry  and  their  report  was
 made  and  we  never  revealed  his
 name  to  the  person  who  had  taken
 pension.  Tf  any  hon.  Member  wants
 that  his  name  should  not  be  revealed

 even  to  the  State  Government  and
 expresses  the  same  in  his  letter  we
 will  take  it  upon  ourselves  to  keep
 his  name  in  confidence  and  not  reveal
 to  the  State  Government.  But  there
 is  another  case  of  the  hon.  Member,
 Shri  Paswan  from  Bihar  who  com-
 plained  about  a  case  that  that  person
 was  not  eligible  as  his  income  was
 more  than  Rs,  5,000  We  sent  the
 complaint  to  the  State  Government.
 The  State  Government  made  the
 enquiries  and  said  that  he  was  a
 genuing  freedom  fighter  and  his  in-
 come  was  Rs.  5,000.  Mr.  Paswan
 wanted  himself  to  be  associated  with
 the  enquiry  and  wanted  the  enquiry
 to  be  held  in  his  presence,  So,  there
 are  members  who  want  their  names
 to  be  revealed  ang  want  to  be  arso-
 ciated  with  the  enquiry  while
 there  are  others  who  do  not  want
 their  names  to  be  revealed  to  the
 State  Government

 SHRI  SUBODH  HANSDA  (Midna-
 port):  Sir,  yesterday  I  said  that  my
 name  had  been  revealed.  I  made  that
 complaint  on  the  basis  of  the  com-
 plaint  made  by  the  public  of  that  area
 and  that  letter  was  sent  to  you  and,
 perhaps,  that  letter  has  been  sent  to
 the  West  Bengal  Government.  The
 Additional  Secretary,  West  Bengal
 Government,  Mr.  Pandey,  told  this
 gentleman  that  Mr.  Subodh  Hansda
 had  made  this  complaint  and,  as  such,
 hug  pension  hag  been  suspended.
 Now,  Sir,  this  does  a  lot  2f  politinal
 damage.

 SHRi  7.  H.  MOHSIN:  I  understend
 that.  If  any  complaimant  mentions:
 in  his  letter  to  keep  his  name  as
 confidential  and  not  be  revealed  te
 the  State  Government,  we  will  do
 that.  We  have  to  take  into  confidence
 the  State  Government  and  tell  them
 that  s  Member  of  Parliament  hes
 made  the  complaint  so  that  it  should
 get  the  importance.  Out  of  enmity

 we  are  receiving  complaints  frem
 persong  who  are  of  no  consequence
 and  we  do  not  usually  take  any  action
 on  that,
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 AN  HON.  MEMBER:  You  just
 mention  that  a  Member  of  Parlia-~
 ment  has  complained.

 SHRI  ्,  H.  MOHSIN:  If  the  com-
 Plainant  makes  a  mention  that  his
 DAaMe  be  not  revealed  we  will  not
 reveal  his  name.

 Now,  I  come  tg  Mr.  Chandrappan’s
 Point.  Persons  are  eligible  for  pcn-
 sion  even  if  they  had  gone  under-
 groung  provided  some  documentary
 evidence  jis  forthcoming.  In  the  Quit
 India  Movement  of  942  crores  of
 people  had  gone  underground  and
 worked  voluntarily.  It  was  not  for
 fear  of  arrest  that  they  had  gone
 underground.  They  workeq  volun-
 tarily.  It  wag  ७  masg  movement.
 Could  we  give  pension  to  cil  those
 people  who  had  gone  underground
 and  worked!  All  the  finances  of  the
 Central  Government  would  pot  be
 sufficient  if  we  73  on  giving  to  all
 such  persons.  So  we  have  confined
 ourselves  to  those  persons  who  had
 gone  underground  to  evade  arrest.
 So  the  first  thing  to  see  is  whether
 ther.  was  an  arrest  warrant  against
 him,  In  those  davs,  I  know  there
 used  (०  be  an  arrest  warrant  against
 political  workers,  they  absconded,
 went  underground  and  worked.
 There  they  must  prove  by  producing
 documentary  evidence.  If  they  have
 no  documentary  evidence  in  their
 Possession,  we  ask  the  State  Govern-
 ment  to  find  out  from  police  records
 or  from  the  magistrate’s  -ecord:  or
 from  court  records  whether  he  had
 gone  underground.  If  a  court  judg-
 ment  says  that  a  person  had  gone
 wnderground,  had  abseonded  and  was
 not  apprehended,  if  in  the  court  judg-
 ment  there  is  a  mention  of  it  that
 much  absconding  was  for  six  months,
 we  will  accept  that  document  also.  If
 Wothing  ig  available,  we  ask  State
 Governments  to  verify  from  their
 records  ang  ig  they  certify  that  he
 was  underground  for  six  months  of
 the  basis  of  the  records,  that  also  we
 accept.
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 SHRI  DHAMANKAR:  Records  are
 destroyed;  they  are  not  there.  I  sug-
 gest  that  the  certificate  of  an  MP/
 MLA  who  was  underground  and
 worked  with  him  shoulgq  be  accepted.

 SHRI  F,  H.  MOHSIN:  We  cannot
 accept  that,  because  it  will  be
 hazardous.  All  the  finances  of  the:
 Centra]  Government  may  act  he  suffi-
 cient  for  that.  It  is  very  difficult  to
 distinguish  between  a  genuing  under-
 groung  worker  and  a  non-genuine
 one.  We  cannot  accept  that  position

 SHRI  C.  K.  CHANDRAPPAN:  We
 are  not  saying  that  all  those  who
 have  gone  underground  should  he
 given  pension.  You  have  said  correct-
 ly  that  the  whole  finances  may  be
 eroded  in  that  process,  We  are  only
 speaking  of  those  genuine  cases  where
 people  heave  gone  underground  be-
 cause  there  was  aN  arrest  warrant
 against  them,  but  the  documents  have
 heen  destroyed  In  such  cases,  there
 ig  no  evidence  In  my  State  of
 Travancore-Cochin  under  princely
 rule  with  Shri  C  PL  Ramaswami  tyer
 ac  the  Dewan,  most  of  the  records
 were  destroyed.  Hardly  anything  is
 available,  I  think  in  Kerala  you  will
 fing  in  the  files  that  thousands  of
 cases  of  that  kind  are  pending  vrith-
 out  getting  disposed  of.  So  vou  have
 to  find  a  way  out  ‘You  allow  the
 MPs  to  look  into  it  or  ask  the  State
 Committee  to  look  into  it.

 SHRI  F.  H.  MOHSIN:  It  ig  not
 peculiar  to  Kerala  alone.  Such  cases
 are  there  everywhere,  throughout
 the  country.  You  may  be  knowing
 about  Kerala.  T  know  of  Karnataka.
 He  knows  about  Maharashtra.

 SHRI  K.  0,  CHANDRAPPAN:  I
 am  not  denying  that  it  is  general.  It
 is  an  important  matter.

 SHRI  F.  H.  MOHSIN:  |  am  sorry
 We  cannot  agree  to  this  proposal  of
 yours  (Interruptions).  We  have  consi-
 dered  it  and  we  cannot  agree  to  this.

 Some  members  proposed  that
 widows  also  should  be  given  Rs.  200
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 each.  Now  if  a  freedom  fighter  dies,
 hig  widow  gets  Re,  100.  If  there  are
 Unmarried  daughters,  they  will  get
 Rs.  50  each  till  the  date  of  marriage.
 Unfortunately,  sons  are  not  eligible
 for  this.

 AN  HON.  MEMBER:  Why?

 SHRI  F.  H.  MOHSIN:  That  is  the
 scheme.  I  cannot  say  why,  The
 daughters,  till  the  date  of  marriage,
 not  lifetime,  are  given  pension.
 Widows  canot  be  kept  on  par  with
 freedom  fighters  Anyway  some
 arrangement  has  been  made  for  them
 and  they  would  be  given  Rs.  700  (i'
 their  death  as  pension.

 There  are  some  cases  pending  There
 ig  the  case  yf  the  Punnapia-Vayalar
 struggle  and  others,  to  which  Shri
 Chandrappan  hue  made  a  reference  ‘n
 his  cut  motions  There  are  the  cases
 of  the  Telengano  uprising  and  the
 Arya  Samaj  movement  in  the  former
 Hyderabad  State  In  North  India  also,
 there  were  some  movements  in  Pun-
 jab.  A  decision  has  to  be  taken  o7
 these  Verysoon  5०९  wili  take  a  decision
 about  these  As  regards  the  Mopla
 rebellion,  of  course  once  wo  had  re-
 jecteg  it  as  a  freedom  struggle,  but
 we  are  considering  reviewing  it;  Shri
 Chandrappan  ang  others  had  given  a
 memorandum  to  reconsider  it

 SHRI  CHAPALENDU  BHATTA-~
 CHARYYIA  (Giridih):  Tana  Bhagat
 also,

 SHRI  F.  H.  MOHSIN:  That  is  also
 under  consideration.  The  decision  on
 the  Mopla  rebelhon  is  under  review.
 Then  the  Mutiny  of  the  Central
 Indian  Horse  Personnel  of  l940  is
 also  under  consideration.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY}:  Under  examination,

 SHRI  F.  H.  MOHSIN:  Then  the
 Mutiny  of  MT  Drivers  in  Egypt  in
 1940,  Mutiny  of  20th  Construction
 Battery,  Hongkong,  in  1941,  the  Tana

 Bhagat  movement  in  Bikar,  the  Muna-
 ga.a  movement  in  Andhra  Pradesh
 these  are  yet  under  cxamination  and
 consideration  of  the  Home  Ministry.

 SHRI  THA  KIRUTTINAN:  There
 are  sO  many  casés  still  to  be  disposed
 of.  In  some  cases  sanction  had  been
 given  but  because  of  2  spelung  mus-
 tuke  in  the  name  or  in  the  name  of
 the  village  or  taluk,  things  hag  not
 moved,  I  had  written  to  the  hon.
 Minister  about  such  cases.

 MR.  CHAIRMAN:  You  ray  meet
 the  hon.  Minister;  the  floor  og  the
 House  should  not  be  used  like  this,

 SHRI  F.  H  MOHSIN.  The  position
 88  On  29-2-1976  is  lke  this  Total
 number  of  applications  received  be-

 fore  the  due  date,  namely,  3l-3-974,
 was  1,094,272,  ufter  that  date,  43.610;
 it  makes  a  total  of  2,37,882  Of  this,
 1,09,230  had  heen  senctioned  and
 70,908  had  been  rejected  48,677  hac
 been  fileg  and  only  67  are  pending.

 MR.  CHAIRMAN:  What  is  meant
 by  filing?

 SHRI  F.  H  MOHSIN:  An  applicant
 is  required  to  produce  x  certificate,  a
 jail  certifizate  or  g  co-prisioner  certifi-
 cate.  If  he  is  not  able  to  produce
 such  a  certificate,  we  refer  to  the
 State  governments  and  if  the  State-
 government  does  not  recommend  the
 case,  it  is  rejected.  Suppose,  cn  the
 other  hand.  a  person  is  asked  to  pro-
 duce  a  certificate  and  he  does  not
 produce  it  how  long  can  we  keep  it
 pending?  He  goes  on  saying  that  it

 is  not  available.  The  case  is  filed.  If
 he  produces  documents  later  on,  the
 case  will  be  re-opened.  Rejected
 cases  are  those.  where  he  has  not’
 suffered  8  months  imprisonment.

 SHRI  P,  R.  SHENOY  (Udipi):  Be-
 fore  filing  cases,  do  you  cefer  them  to
 State  governments?

 SHRI  F.  H.  MOMISIN:  We  refer  to
 the  State  governments  also  arid  the:
 State  governments  also  do  not  recom-
 mend.  If  he  goes  on  taking  time-
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 {Shri  F.  H,  Mohsiny
 without  producing  the  records,  ins-
 tead  of  long  welting  for  years  to-
 gether  we  file  the  case.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  What  about  those  cases
 where  the  reports  of  the  central  jail
 where  those  political  prisoners  were
 lodged  were  removed,  torn  away  from
 the  record  book  ang  given  to  the
 political  prisoners  on  cansideration?
 These  are  the  difficulties,  the  political
 prisoner,  ere  up  agrinst.  In  such
 cases  I  humbly  urge  that  the  recom-
 mendations  of  Members  of  Parlia-
 ment  should  be  accepted.  Mecords
 might  have  been  destroyed;  there  are
 political  prisoners  who  are  dying  or
 in  the  last  days  and  they  are  unable
 to  produce  those  records.

 हप्ता  F.  H.  MOHSIN:  The  certi-
 ficates  of  Members  of  Parliament  are
 accepted  in  the  case  of  to-prisoners,
 and  we  grant  pension  on  that  basis.

 SHRI  R.  P.  YADAV  (Madhopura):
 What  about  those  cases  where  the
 records  are  not  available  but  the
 State  governments  say  that  it  is

 a  genuine  case?
 SHRI  F  H.  MOHSIN:  qd  have  al-

 ready  explaineg  the  position;  perhaps
 he  was  not  present  at  that  time.  The
 first  thing  is  the  jail  certificate,  a

 copy  thereof.  Or  co-prisoner  certi-
 ficate.  Ig  both  those  things  are  not
 available,  we  send  it  to  the  State
 government  to  make  enquiries  and
 report  about  the  imprisonment,  not
 about  underground,

 SHRI  R.  P.  YADAV:  What  about
 underground?....  (Interruptions)

 SHRI  F  प्र.  MOHSIN:  No.  It  must
 be  substantiated  by  §  documents.

 “Voluntarily  going  undergroung  is  not
 jail  going.

 MR  CHAIRMAN:  Let  there  be  no
 cross-examination  of  the  Minister.

 16  brs,

 SHRI  F.  MOHSIN:  This  yenr  the
 provision  for  this  purpose  is  Rs,  22.6

 «wefores,  We  are  spending  8  lerge  sum,
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 but  it  does  not  matter.  But  it  shoud
 go  to  the  genuine  freedom  fighters.
 I  request  the  MPs,  MLAs  and  social
 workers  te  inform  ug  about  persons
 who  are  not  genuine  freedom  fighters
 and  are  getting  this  pension.  It  is  our
 intention  to  give  wide  publicity.  For
 some  time  it  was  given  wida  pub-
 licity  by  the  State  governments  but
 now  perhaps  because  of  paper  short-
 age,  they  may  be  finding  some  diffi-
 culty.  It  is  our  intention  to  send  the
 lists  to  the  District  Magistrates,  Trea-
 sury  Officers  and  other  important
 officerg  so  that  they  may  be  vigilant
 and  if  there  are  complaints  of  anyone
 falsely  getting  this  pensicn,  :t  may  be
 stopped.  I  seek  the  cooperation  of
 MPs  and  others  in  this.

 With  these  words  I  thank  the  hon.
 members  who  have  paiticipated  in
 the  discussion.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore):  It  happeneg  that
 in  39428  some  docoits  were  in  gail.
 They  were  co-prisoncrs  Some  cf
 them  later  on  joined  po'rtical  parties,
 In  my  constituency  some  people  have
 got  pension  like  that.  I¢  they  say,  it
 wag  political  dacoity,  what  will  the
 Government  do?  How  will  you  dis-
 tinguish  such  cases,

 SHRI  F.  H.  MOHSIN:  [६  my  hon.
 friend  gives  some  concrete  informa-
 tion,  we  will  invertigate.

 MR,  CHAIRMAN:  When  woulg  the
 Home  Minister  like  to  be  called?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 LAH):  There  are  a  number  of  spea-
 kers  on  this  side.  The  debate  may
 go  on  and  he  may  »%e  called  at  2
 minutes  to  68.

 SHRI  T.  BALAKRISHNIAH  (Tirn-
 pathi):  Sir,  I  tise  to  support  the  de-
 mands  of  the  Home  Mimnstry.  I  con-
 gratulate  the  Minister  on  the  effective
 meusures  taken  to  enforce  law  and
 order  in  the  country.  It  is  now  evi-
 dent  that  because  of  the  measures
 taken  by  the  Government,  there  is
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 peace  and  harmony  in  the  country.
 The  prices  of  essential  commodities
 have
 derg  have  been  pulled  out  ang  action
 baa  been  taken  against  them.

 I  want  to  say  a  few  words  about
 the  atrocities  commutted  on  Harijans
 in  some  places  rot  only  by  the  Jand-
 lords  but  even  by  the  police,  I  have
 a  number  of  paper  clippings  about
 this.  Government  must  take  effec-
 tive  steps  to  see  that  atrocities  are  not
 committed  on  Harijangs  by  the  land-
 lords  or  the  police,

 दुबे  [  बत  शबा
 For  the  poor  people  and  weaker  s.c-
 tions,  the  Government  must  give  more
 Protection:  It  jg  statag  in  the  report
 that  the  interest  of  the  weaker  sec-
 tions  are  being  protected  by  the  Gov-
 ernment  But  there  are  many  cases
 of  atrocities  committeq  on  Harijans

 Harijang  and  Girijans  from  bulk  of
 the  society—about  one-fifth  of  the
 total  population—but  the  suppoint-
 ments  reserve  for  them  are  not  pro-
 portionats,  to  their  number.  In  all
 the  western  democracies  there  is  a
 genuine  effort  on  the  part  of  ther
 Governments  to  give  proper  repre-
 seontation  and  see  that  there  sheuld
 be  a  representative  burcaucracy  But
 how  far  it  is  to  be  implemented  का
 our  country  is  to  be  seen.  Of  course,
 there  are  reservations  for  JAS/IPS
 at  the  time  of  recruitment  but  at  the
 time  of  promotion  there  is  no  r-serva-
 tion  at  all  I  have  com:  across  3
 number  Of  persons  of  IAS/IPS  cadre
 whose  cases  have  been  ignored  simp-
 Iv  on  the  groung  that  they  are  not
 upto  the  mark  ang  they  are  not  corr-
 me  on  the  merit  Here  I  want  to  say
 one  thing.  In  our  own  country,  we
 starteg  the  razor  blade  industry,  We
 have  given  encouragement  tuo  this
 industry  for  producing  razor  blade-
 Though  the  blades  were  not  upto  ile
 standard,  we  have  not  stupped  this
 industry.  It  is  still  continuing.  So,
 the  time  given  to  ug  is  not  sufficient
 Stil)  more  time  is  required  to  be
 given  Opportunities  must  be  given
 to  Harijans  end  then  only  vou  can
 see  whether  there  are  merited  candi-
 dates  or  not.  Grey  has  said;

 i64  L.S.—8
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 “Full  many  gem  of  purest  rav

 serene,

 The  dark  unfathomed  caves  of
 oczan  pear,

 Full  many  a  flower  is  born  to
 blush  and  secn,

 Ang  waste  its  fragrance  on  a
 desert  air.”

 There  are  so  many  people  who  are
 in  obscurity.  You  must  try  tg  bring
 them  out  and  fll  the  vacancies.

 The  Report  of  1974-74,  tells  the  ac
 tual  story  about  reservations  For
 TAS,  the  percentage  for  SC  is  21,  ST
 12;  for  IFS.  SC  4,  ST  3  for  IPS,  sc
 5  and  ST  7  There  is  another  im-
 portant  service  where  there  is  no  re-
 gervation  at  all.  In  this  service  there
 is  representation  for  Short  Service
 Emergency  Commissioneg  Officers  but
 there  is  no  representation  for  SC  &
 ST  Again  in  the  Indian  Economic
 Service/fIndian  Statistica]  Servica,
 Classes  I,  II,  III  ang  IV  thera  ig  no  re-
 presentation  for  the  Scheduleg  Castes
 The  column  is  blank.  For  Class  I  the
 percentage  of  SC  ig  229  in  1969,  236
 in  ‘1970,  258  in  i97]  an]  2.36  In  973
 Class  III,  it  is  from  9  to  9  per  cent
 and  Class  IV  itis  8  per  cent  I  want
 to  request  the  Governmen,  thit  they
 must  see  that  the  reservation  quota
 is  strictly  filled  up.

 I  havea  come  scross  a  number  of
 cases  where  vtople  are  recruiteg  on
 ad  hoc  basis  and  later  on  their  ser-
 vices  are  reguiar.ised  But  there  is  no
 provision  for  appointing  Harijans  in
 ad  hoc  appointments  Whaonever  they
 make  ad  hoc  appointments,  they  do
 not  appoint  Hacijans  because  there  is
 no  provision  as  such.

 Regarding  socia)  backwardness  and
 upliftment,  I  want  to  make  this  point
 clear,  85  per  c®nt  of  our  people  are
 very  poor  and  economically  backward.
 If  we  go  on  giving  benefits  on  ¢cono-
 mic  basis  it  will  be  a  never-ending
 struggle.  I  submit  that  social  and
 economic  factors  should  be  taken  into
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 account,  Harijans  suffer  from  social
 stigma  They  were  exploiteg  and
 neglected  for  many  years.  For  ins-
 tance,  in  a  well-developed  cuuntry like  America,  the  judge;  are  appoint-
 @d  on  the  basis  of  social  backward-
 ness  and  not  of  economic  backward-
 ness.  They  are  chosen  from  catholics,
 jews  and  other  social  minorities.
 Harijans  should  be  given  more  pre-
 ference  Only  if  the  Government  re-
 serves  50  per  cent  of  the  appoint-
 ments,  can  we  say  that  the  reserva-
 tion  given  to  them  ig  adequate?  Most
 of  the  Harijans  are  lanciless;  they
 have  no  other  means  of  livelihood.
 We  thank  Mahatma  Gandhi,  our  Prime
 Minister  and  all  the  great  leaders  of
 our  country  who  nad  fuugh!  for  the
 cause  of  the  Harijans.  They  had
 recognized  the  position  of  the  Hari-
 jans  in  the  Indian  society;  that  is  why
 they  gave  them  guarant‘es  jin  the
 Constitution  Thwse  constitutional
 fuarantees  must  be  implemer.ted.  The
 parhamentary  committee  on  the  SCs
 and  STs  tours  the  entire  country
 every  year  ing  five  its  reports  and
 recommendations  to  the  Government
 But  Government  oes  not  study  as  to
 how  far  they  are  iinpleniented.  Thera
 is  no  separate  body  to  look  into  this
 The  problem  of  Hariyans  is  a  very
 huge  one.  If  Harijang  are  well-off,
 the  whole  countiy  will  be  well-off.
 If  they  are  socially  backward,  the
 whole  country  will  be  considereg  as
 backward  Therefore,  Government
 must  pay  specin]  attention  to  their
 problams.  There  is  3  siying§  in
 Sanskrit,  “Durbalasya  balam  Raja”
 It  is  so,  because  “Raja  i,  the  sup-
 porter  for  the  poor  retple.  The
 British  gave  pateonage  to  the  Chris-
 tans  for  200  years.  Urde:  the  Mus-
 'm  rule,  patronage  was  civen  to  all
 those  who  had  «onverteq  che  nselves
 to  Islam  But  they  stil!  pleaq  that
 they  are  backward.  The  period  of  25
 years  is  hardly  auificient  for  us  to
 say  that  what  has  been  given  to  the
 Harijans  is  sufficient.  In  the  report
 for  ‘1975-76,  mention  has  been  made
 about  the  many  amenities  given.
 Under  the  20-point  economig¢  pro-
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 gramme,  the  cause  of  Harijans  has
 been  taken  up  by  all  the  state  Gov-
 ernments;  many  Harijang  are  previdl-
 ed  with  house  sites;  landless  poor
 people  are  given  land;  and  financial
 assistance  ig  also  given.  It  is  all  right,
 But  they  are  gomg  to  start  separate
 hostels  for  the  girls,  At  least  in  the
 International  Women’s  Year,  there
 should  not  be  separate’  hostels  for
 girls.  They  should  mix  up  with  the
 mainstream  of  Indian  society.  Hari-
 jans  and  others  fee]  backward  in  the
 absence  of  proper  eCucational  and
 cultural  environment.  If  such  an  en-
 vironment  is  given,  they  will  become
 all  right.  They  wi]  not  have  any
 inferiority  complex.  The  hoste]  is  the
 only  place  where  Harijans  can  mix
 up  with  other  people  ong  tearn  the
 Jatter’s  culture  ahd  civilization.  T

 ‘submit  that  there  should  be  a  common
 hostel,  If  necessary,  Government  can
 undertake  to  pay  for  the  Haryjan
 boys  and  girls  when  they  live  along
 with  the  other  people  who  can  oefford
 to  pay.  There  should  not  be  a  scpa-
 rate  hostel.  Government  is  aving  80
 many  things  for  Harijans.  But  svfii-
 cient  publicity  is  not  given  by  the
 I8B  Ministry  in  regarg  to  this  Why
 can't  that  Ministry  give  publicity  to
 what  the  Government  is  doing  for  the
 Harijans,  to  the  extent  that  they  doin
 regard  to  planning  activities?  What  is
 the  achievegnont  of  that?  It  is  also
 said  in  this  Report  that  they  have  ap-
 pointeq  cells  in  each  State  to  super-
 vise  the  implementation  of  the  Hari-
 jan  uplift  measures  Rut  wha  is  to
 superv'da  that?  Is  the  Central  Gov
 ernment  getting  anv  information  trem
 the  State  Governments  as  to  what
 they  have  achieved?  I  would  suceeet
 that  there  shonlq  he  १  separate  Min-
 istiv  dailine  with  Hariian  Welfare.
 which  Ministry  can  get  all  the  neces-
 sare  particulars  from  all  the  States  in

 a  co-ordinateg  manner  ang  thereby
 ensure  effertive  sunervision  I  do
 not  know  why  this  kag  not  been

 seriously  thought  of  by  the  Central
 Government  all  these  years,  even
 though  a  lot  of  money  is  Leing  spent
 on  this  subject.  Instead  of  being
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 nly  g  wing  or  department  of  the
 Home  Ministry  oy  the  Ministry  of
 Social  Welfare,  it  shoulg  be  a  reparate
 Ministry  which  is  charged  with  this
 responsibility  of  exclusively  looking
 after  the  welfare  of  the  down-trodden
 peopie,  ‘

 aft  मुल्कों  राज  सैनी  (देहरादून)  :
 सभापति  महोदय  में  आपका  प्रभारी  हूं
 कि  शापने  मुझे  गृह  महालय  की  मांगों  पर
 बोलने  का  झ्र वस तर  दिया  |

 सब  से  पहले  मैं  गृह  मंत्री  जो  को  बधाई
 देना  चाहता  हु  कि  उन्होंने  देश  के  अन्दर

 सुरक्षा  की  भावना  पैदा  ककी  स  तौर
 के  जिस  तरह  का  वातावरण  यूनियन  टैरिटरीज़
 मे  देखते  को  मिलता  है  उससे  पता  चलता  है
 कि  बहुत  हो  एफिगे रली  सक्षमता  के  साथ
 एमरजेंसी  डिक्लेयर  होने  के  बाद  कानून  और
 व्यवस्था  को  सुधारा  गया  है  ।  एमस्जेसों
 से  पहले  जो  हालत  थी  उस  में  जाने  की
 ज़रूरत  मैं  नही  समझता  है  7  क्यों  यह  ग्राम,
 इस  में  भी  मैं  जाना  तही  चाहता  हु  एम सर-
 जेसी  ५  बाद  मैने  एक  नाट  हिन्दी  हिन्दुस्तान
 के  सम्पादक  को  भेजा  था  कौर  बह  उस  में
 छा  था।  उठ  में  में  ने  निवेदन  किया  था
 ि  इस  ुमरजेसी  को  हमे  राब  से  पहल।  चरण
 मानना  चाहिये  |  देखा  यह  गया  है  कि  उच्च
 स्तर  पर  कार्रवाई  हुई  है,  बडे  बड़े  भ्रमरों
 को  छुटन  हुई  है.  उनकी  स्क्रीनिंग  को  गई
 है  ।  पहचान  साल  से  ऊपर  को  आप  वें.

 कुछ  लागा  का  निकाला  गया  है  ।  इसका
 एक  इम्पैक्ट  हुजरा  है.  असर  हुआ  है.  -  ऊपर
 स्तर  पर  काफी  सुधार  हुमा  है  ।  लेकिन
 मने  कहा  था  कि  दूसरा  चरण  इसका  यह
 हवाना  चाहिये  कि  जिले  के  लेबल  से  नीचे  भा
 थाना,  तहसील  के  लेबल  पर  कार्रवाई  होनी
 चाहिये  ।  जनता  के  सम्पर्क  मे  आने  वाल
 वहा  जो  कार्यालय  है,  जिन  के  साथ  लोगां  का
 सोधा  सम्पर्क  पढ़ता  है,  वहा  कमो  इसे  तरह  से
 छलनी  होना  चाहिये,  जो।  गलत  किस्म  के

 लोग  हैं,  उनको  दंड  मिलना  चाहिये,  जो
 ईमानदार  और  (बिसेंट  कुंभारी  हैं  उनकी
 उन्नति  होनी  चाहिये,  उतको  इनाम  मिलना
 चाहिये।  यह  क्रम  देश  भर  में  चालू  रहना
 चाहिये,  सेंटर  के  लेबल  पर  झोर  समय  स्तर
 के  लेबल  पर  भी  तथा  उससे  नोचे के  डेरेल'  पर
 भो  ।  जो  कुरप्ट  लोग  है  जो  रोकने  है,
 जो  कांस्य  के  प्रति  विलुप्तता  की  भावना  है,
 राष्ट्रीयता  की  भावना  है,  ससे  उस  में  फर्क
 पड़  सकता  है.  I  wat  वस्तु  स्थिति  यह  है
 कि  जिला  लेवल  से  नीचे  भी  राज्य  सरकारों
 को  इस  तरह  के  देश  जाने  चाहियें  कि
 बागर  किसी  कर्मचारी  अथवा  भिखारी  ने
 बेईमानी  करना  गलत  तरीकों  से  अपनी
 सम्पत्ति  बनाई  है,  चल  और  अचल  उसको
 दह  मिलना  चाहिये।  रथ  राय  वह  सम्पत्ति
 भी  जब्त  होना  चाहिये  ।  मैं  अपने  राज्य
 उत्तर  प्रदेश  की  बात  करता  हू,  सहारनपुर
 की  बात  करता  हू  ।  एक  भो  वहा  केस  इस
 तरह  का  नहीं  पकड़ा  गया  है  जबकि  खुले
 शाम  दफ्तरों  बे  पलकों  तक  ने  कोठिया  बना
 रखी  है,  पुलिस  के  दारोगे  जो  हैं,  उन्होंने
 +ई  कई  कोठिया  बना  रखे  है  7  उनके  बारे
 में  बनें  आम  कहा  जाता  है  लेकिन  कोई  ताकि-
 कात  नहीं  होती  है  ।  एक  केस  मैने  दिया
 था  1  एक  पटवारी  के  पास  अचल  सम्पत्ति
 है  ।  पता  नहीं  ड'०  एम०  साहब  ने  कोई
 कार्रवाई  क्‍यों  नहीं  को  है  t

 इसी  तरह  से  जे।  शहर।  में  एंड  सोशल
 उनमें  है  एयरबेस।  ह: 0  असर  उन  पर  भो
 पडा  है  बसा  रा  पर  पड़ा  है,  बनके  माक
 ऋसने  वालो  १९  पड़ा  है,  चोर  बाजारों  करत
 बालो  पर  पड़ा  है,  स्मगलर  पर  पड़ा है,  गुड़ा
 पर भो  पड़ा  है.  ।  गुड  भो  बड़े  बड़े  शहरां
 में  पकड़ें  गए  है  nN  लेकिन  गावा  के!  अन्दर
 मो  आठ  नम्बर  दस  शम्बर  के  गुड  है,  गुड़ा
 किस्म  को  टूटी  सोशल  एलिमेंट्स  है  उनकों
 उस  लिस्ट  मे  शामिल  नहीं  किया  गया  है  1
 मैं  समझता  हूं  कि  इसीलिए  राहु अनि या  हों
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 रह  हैं,  देते  हम  जा  रहूं।  हैं,  कातिलाना  हमसे
 हूं  "हे  हैं।  मेरा  निवेदन  है  कि  होम  मिनिस्ट्री
 को  यहां  भी  घौर  राज्य  को  सरकारों  को  भी
 इस  तरह  के  पत्र  लिखते  चाहियें  कि  उसके
 यहां  देहातों  में  रहते  बालि  जो  मुंडे  किस्म  के
 एंडी-सोशल  एलीमेंट  हैं,  उन  पर  भी  मौसम
 कौर  Eo  कराई  कार  का  इस्तेमाल  कर
 के  जेल  में  बसद  करें  t

 यहां  i0,  १5  दिन  में  एक  बात  हुई  कि
 i50  धावरी  दिल्‍ली  में  चाक  मारने  वाले,

 एंटी  सोशल  लिमिट  के  गिरफ्तार  कर  लिये
 गये  ।  जिस  तरह  से  रेलों  में  छापे  मारकर
 बिना  टिकट  यात्रा  करने  बालों  को  रोका
 गया  है,  उसी  तरह  के  छापे  शहरों  शौर  देहातों
 मे  भी  सूडा  बुंब,मेंट  को  रोकने  के  लिये
 पड़ने  चाहिये

 एंटनिशनल  एक्टिविटीज  के  बारे  में
 भी  मैं  यह  कहना  चाहता  हु  कि  यह  धर्म
 और  पाउंड  के  नाम  पर  हमारे  देश  में  चल
 रही  हैं  कौर  देखने  मे  भरा  रहे  है।  सम्प्रदाय-
 ठीक  किस्म  के  लोग  कही  पर  भगवती-
 जागरण  कर  रहे  है,  कही  पर  झब्  पाठ
 कर  रहे  है  -  झगर  उनके  व्यक्तित्व  और
 इंदेग्रिटों  को  देखा  जाये  तो  वे  शराब  पीकर
 बैठते  है,  कह।  से  उनमे  धर्म  जर  चरित्र  झा
 गया  है  ?  यह  देखना  चाहिये  कि  कौन  ऐसा
 करा  रहा  है  कौर  धर्म  की  आड  मे  पोख
 फैलाकर  कही  एटो  नेशनल  एक्टीविटीज  तो
 नहीं  चल  रही  है

 सामान्य  बजट  पर  बोलत  हुए  हरिजनों
 के  बारे  भें  मैंने  एक  वैसे  फिक  बेस  बतया  था
 कौर  हा  था  कि  किस  तरह  से  ग्राम  समाज
 को  भूमि  झआवटन  करने  में  एक  प्रधान  के
 खिल।फ  मुकदमेबाजी  से  उसे  कँपाया  गया
 शीर  उस  बाद  जब  उसका  लड़का  भर  पर
 झा  रहा  भ।  तो  बस  में  से  उतरी  हो  8,  0
 लोगों  ने  उस  पर  कातिलाना  हमला  किया,
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 े  चौर  चेम्बर  से  उसे भारा।  भ्रमजाल
 में  भो  यूरो  तरह  से  उसको  नहीं  wat  गया  1
 वहाँ  से  उसको  निकाल  विधा  या 1  तो
 मैंने  यह  स्रैसेफि  केस  गह  मी  को  बताया
 कौर  जगह-जुहू  टाप-संबल  पर  तथा  उत्तर-
 प्रदेश  के  मुख्य  मज़ी  को  भी  बताय।।  बहू
 यह  कहा  जा  सकता  है  कि  1... उ  स्टेट
 का  सर्वजेकट  है,  लेकिन  क्या!  ए  सा  नहीं  होता
 है  कि  जब  स्टेट  की  शांति-व्यवस्था  बिगड़ती
 है,  कौर  वहां  पर  बरसात  गलत  होते  हैं  तो
 सैंटर  गरव₹्गेमेंट  को  उसमें  इंटर बिन  करना
 पड़ता  है  ?  मैं  ग्रो शा  करता  हूं  कि  मेरे

 चुनाव  के  इस  स्पेसेकिक  केस  को  शांति-
 व्यवस्था  की  जांच  कराई  जायेगी,  क्योंकि
 केरा  कहना  यह  है  कि  एस०  पी०,  कलेक्टर,
 सो०  भो०  कौर  एस  च्  भारी  प्रशासन  के
 लोगों  का  मनोबल  पोसे डि किल  प्रैशर  की
 वजह  से  टूटा  हुआ  है.  |  इसका  सरकार  को
 नोट  लेना  चाहिये

 हम  रोज  भव वारों  में  पढ़ते  हैं  कि  देश  में
 करप्शन  है,  जिसमे  हमारे  देश  का  खजाना
 खाली  होता  है,  कर्मचारियों  और  अधि-
 कारियों  की  प्राइवेट  जेबो  मेंदा  जाता  है  t
 यह  (एक  बहुत  बड़ा  रोग  है,  जिससे  पक्षपात
 पौदा  होता  है  श्लोक  रीजनलिज्म  होता  है 1
 इसलिये  प्रशासन  में  जो  दोष  पाया  हुआ है,
 उसकी  दूर  करने  का  सबसे  अच्छा  महकमा
 हमारी  होम  मिनिस्ट्री  हो  है  जो  अपने  काम
 को  भी  ठीक  कर  के  चलती  है  कौर  दूसरे
 बिल  ग  की  जाच  दर्श,  करने  का  भी  अधिकार
 ६16  के  पास  है  मेग  निवेदन  यह  हैं  कि

 हमारी  सवसेज्ज  में  अच्छे  और  बुरे,  दोनों
 तरह  के  झामुमो  हैं,  हम  भ्रच्छे  कम  च/रियों  की
 टीम  ax  निकालें,  उनको  तरक्की  व  इनाम
 दे  और  साथ  ही  साथ  जो  दूसरी  तरफ  गलत
 किस्म  के  लोग  है,  उनकी  छंटनी  होनी  चाहिये
 कौर  स्क्रीनिंग  होनी  चाहिये  ।  जो  प्रदेश
 राज्य  सरकारों  ने  दे  रखे  हैं  कि चल  संम्पर्सि
 जप्त  कर  लो  जायेगी,  उस  कानून  को  लागू
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 करना  चाहिये  कांगेस  लागू  नहीं  हो  पाते

 हैं,  कौर  आदेश पड़े  रहते  हैं।  उनका  इम्प्लीमेंट-
 टेंशन  महीं  होता  हैं  तो  इसका  उल्टा  असर
 पड़ता  है.  qt

 इन  शब्दों  के  साथ  मैं  गृह  मंत्रालय  की
 सायों  का  समन  करता  हूं  ।

 SHRI  PURUSHOTTAM  KAKODEKAR
 (Panjim):  Mr,  Chairman,  Sir,  I  rise  to
 support  the  demands  for  grants  of  the
 Winistry  of  Home  Affairs.

 Since  the  presentation  of  our  Budget,
 7  have  been  hearing  ang  reading  the
 views  from  different  sources  and  all
 those  views  bave  praised  the  Budget.

 Programme  of  the  Prime  Minister.
 According  to  the  same  views,  such  a
 Budget  was  not  possible  in  the  past
 because  of  the  situation  prevailing  in
 the  country  during  the  period  preced-
 ing  the  Emergency.  The  situation  be-
 fore  the  Emergency  was  all  urtstable
 and  uncertain.  The  industry  faced
 strikes  after  strikes,  day  in  and  day
 out,  for  reasong  or  for  no  reasons,  In
 that  situation,  they  paralysed  the  in-
 dustry  and  affected  production  which
 encouraged  rise  in  prices  of  the  com-
 modities  concerned.  The  students,  in-
 stead  of  devoting  their  time  and  mind
 io  their  studies,  were  busy  with  getting
 schools  closed,  colleges  closed,  univer-
 sities  closed,  gheraoing  Headmasters,
 Pmnecipals  and  Vice-Chancellors  and
 indulging  in  all  such  activities.  Again,
 such  students  and  some  other  young
 people  tried  to  get  legislatures  paralys-
 €d  and  to  compel  the  legislators,  the
 elected  representatives  of  the  people,
 to  sign  their  resignations.  And  to  ill-
 treat  them.  Then,  again,  some  people
 were  busy  with  planning  to  kill  lead-
 ers.  Mr.  L.  N  Mishra  was  murdered.
 An  attempt  was  made  to  kill  the  Chief
 Justice  of  the  Supreme  Court.  If  the
 Emergency  was  not  proclaimed,  it  is
 very  difficult  to  say  what  would  have
 happeneg  to  the  veorle  and  to  this
 country.

 hi  iE  3
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 programme  gives  an  idea  of  the  vision
 of  the  Prime  Minister.  In  the  past,  she
 said  that  some  people  said,  Indira
 hatag  but,  she  said,  Garibi  hatao.  At
 present,  she  says,  the  question  is  not
 whether  Indira  Gandhi  is  important  or
 not,  but  the  question  is  that  the  coun-
 try  is  important.  The  20-point  pro-
 gramme  is  baseq  on  that  outlook.

 Acharya  Vinobha  Bhave  who  does
 not  belong  to  any  political  party,  nei-
 ther  the  Congress  nor  any  other  party,
 while  expressing  himself  called  the
 present  situation  and  the  20-  point  pro.
 gramme  os  Anushasan  Parva.  The
 undesirable  situation  which  prevailed
 during  the  period  earlier  than  the
 Emergency  should,  under  no  circumst-
 ances,  be  alloweq  to  return.  This
 Anushasan  should  be  a  habit  and,  as
 the  hon.  Deputy  Minister  said,  a  way
 of  life  in  the  country  and  shoulg  not
 invite  any  such  emergency  again,

 But,  Sir,  the  situation  would  have
 improved  further  if  the  implementa-
 tion  of  this  20-point  programme  had
 been  proper  everywhere.  Unfortunate-
 ly,  it  is  not  so  everywhere,  [  think  it
 ig  on  account  of  some  of  those  who  are
 in  charge  of  the  implementation  and
 I  would  like  not  only  the  Home  Minis-
 try  but  the  Ministers  themselves  to
 have  their  close  eve  on  the  umplemen-
 tation  of  the  20-point  programme.
 There  is  fear  of  some  of  those  who
 are  in  charge  of  the  implementation.  I
 shall  not  go  into  all  the  details;  I  only
 want  that  this  fear  should  be  removed.
 We  are  nol  happy  about  the  Emergen-
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 and,'in  my  opinion,  the  Prime

 Miniatér  is  also  most  unhappy  about
 the.

 ore
 कपा  the  situation  was

 auch  that  gency  had  perforce  to
 be  proclaimed,  “And  again  in  my  opini-
 onthe  Prime  Minister  will  feel  most
 happy  to  see'the  day  when  there  will
 be  no  need  of.guch  emergency

 Now,  I-am  drawing  the  kind  atten-
 tion  of  the  House,  and  particularly  of
 the  hon.  Minister,  to  the  situation  pre-
 vailing  in  Goa.  Goa  is  a  Union  Terri-
 taty  and  the  Budget  of  that  Union
 Territory  igs  met  with  the  funds  mostly
 provided  by  the  Centre.  Therefore,  it
 isthe  responsibility  of  the  Centre  to
 see  that  (i)  funds  are  used  properly
 ang  not  misused  and  that  they  are  not
 used  in  the  interest  of  one  gentleman
 and  another  lady  but  in  the  interest
 of  the  Territory  itself  and  in  the  inte-
 rest  of  the  people  of  that  Territory;
 Gi)  administration  is  run  properly;
 (lij)  law  ang  order  ig  maintained;  (iv)
 the  process  of  development  js  acce-
 lerated;  (v)  people  are  served  as  they
 should  be.  But  may  I  ask  whether  all
 this  is  being  done?  I  am  sorry  to  see
 there  is  only  a  negative  answer.

 Only  the  other  day  there  was  an
 answer  in  this  House  to  a  question
 from  one  of  my  colleagues,  the  collea-
 gue,  from  Goa  that  the  memorandum
 dated  2ls¢t  April  975  submitted  by  the
 Lt.  Governor  containing  allegations
 against  the  Chief  Minister  was  being
 processed  in  accordance  with  the  settl-
 ed  procedure,  that  the  comments  of
 the  Chief  Minister  were  called  for  and,
 after  going  through  the  comments  of
 the  Chief  Minister,  it  was  considered
 necessary  to  seek  further  clarification
 in  respect  of  some  of  the  allegations,
 that  these  have  also  been  since  received
 and  the  matter  was  being  processed
 further.  It  was  said  that  some  other
 memoranda  containing  allegations  was
 received  subsequently,  and  that  these
 are  also  being  processed  in  accordance
 with  the  settled  procedure.

 MR,  CHAIRMAN:  Please  don't  refer
 to  allegations  against  anybody  who  is
 not  in  the  House,  unless  you  have
 taken  prior  permission.
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 SHRI  PURUSHOTTAM  KAKQD-
 KAR;  All  right.

 Regarding  law  and  order,  the  ‘Hon.
 Minister  ig  a  ware  of  the  position.  He
 was  in  Goa  some  months  ago  and,
 during  his  stay  in  Goa,  he  came  across
 a  situation.  There  is  a  temple  in  Mar-
 dol—the  Mahalasa  Temple—where  ql
 sorts  of  things  are  being  done.  The
 other  day,  a  couple  from  Bombay  went
 to  that  temple  in  Goa,  ang  |  have
 received  a  copy  of  the  telegram  which
 the  Home  Minister  must  have  received,
 which  says:

 attacked  me  and  wife  with
 Slaps,  stones,  kicks  ete.  resulting
 serious  injuries.  Police  though  fre-
 sent  were  onlookers  and  inact:ve.
 Suspect  Chief  Minister's  instigation
 since  incident  occurred  when  she
 left  temple  after  discussing  with
 same  elements...”

 Thig  2४  going  on.  What  happened  a
 few  months  ago,  when  the  hon.  Heme
 Minister  was  there,  was  the  beginn  ng
 and  flow  this  is  the  development,  anc
 the  police  is  not  doing  anything,  Re
 garding  administration,  many  order:
 and  instructions  go  from  the  Centri
 particularly  from  the  Home  Ministry
 The  Department  Commissioner  wa
 transferred  to  Mizoram  because  there
 was  need  of  some  officer  in  Mizoram
 but  he  did  not  go  there  and  even  now
 he  ig  in  Goa.  He  accepted  demotor
 from  the  post  of  Development  Com-
 missioner  to  the  post  of  Secretary.
 Labour  and  Industry.  He  said  in  Goa
 in  the  presence  of  many  people  that  if
 Government  of  India  ia  not  looking
 after  him—he  used  some  other  langu-
 age,  I  am.  using  better  language—he
 also  knew,  how  to  teach  a  lesson  t
 the  Government  of  India.  This  is  hew
 things  are  going  on  in  Goa.  The  Home
 Ministry  must  look  into  such  matters.

 (Goa  igs  a  Union  Territory  and  I  know
 there  is  a  Legislative  Assembly  and
 the  Government  is  an  elected  Govern-
 ment,  but  they  should  follow  some
 law,  some  rules  and  regulations.  I
 have  brought  many  illegal  and  unlaw-
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 ful  things  to  the  notices  of  the  Home
 Ministry,  but  ng  action  has  been  taken.
 Everywhere  in  Goa,  the  law  and  order
 situation  ig  very  precarious.

 I  have  received  telegrams  and  tele-
 gramg  regarding  the  pelletisation  plant,
 I  am  not  against  this  plant,  I  have
 favoured  it  and  have  further  demand-
 @d  a  steel  plant.  We  are  not  against
 it,  but  at  the  same  time  the  agricultu-
 ral  production  is  also  our  national
 policy.  The  police  were  hired  by  the
 private  partes  in  collusion  with  the
 Government  and  the  poor  people  Poor
 tenants  who  were  evicted  were  put  in
 jail  on  the  day  of  inauguration  of  the
 pelletisation  plant.  This  is  what  has
 been  going  on  in  Goa.

 I  would  request  the  Home  Minister
 to  look  into  these  maiters  and  sre  that
 such  things  do  not  continue  to  happen
 in  Goa  and  a  new  situation  is  created
 for  the  people  of  Gou.

 SHRI  P  G.  MAVALANKAR  (Ahme-
 dabad):  Sir,  4  have  gone  through  the
 l02-page  report  of  the  Home  Ministry
 for  the  year  ‘1975-76  and  ३  must  say
 that  in  many  ways,  it  is  an  unconvin-
 cing  document,  Much  hag  been  said
 about  the  proclamation  of  emergency
 since  June  25  last  year  and  [  do  nat
 want  to  repeat  my  opposition  on  seve-
 ral  grounds  and  arguments  I  have
 already  expressed  during  the  two  pre-
 vi0us  sessions.  I  must  le  quite  honest
 with  this  House  and  say  that  I  have
 not  yet  found  any  convincing  argument
 in  favour  of  suppressing  and  silencing
 dissent  ang  opposition.  Much  is  Leing
 done  in  the  name  of  emergency.  If
 there  are  some  gains  of  emergency,  one
 would  be  foolish  in  saying  that  the-e
 are  no  gains  But  the  only  pertinent
 question  to  be  asked  is:  could  there
 gains  not  accrue  without  having  the
 emergency.  and  without  silencing  dis-
 sent  and  opposition  from  various
 quarters?  This  is  the  pertinent  ques-
 tion.

 Many  of  my  hon,  friends  from  the
 Congress  benches—]  comsider  them  as
 my  esteemed  friends—are  again  and

 again  arguing  that  the  opposition  was
 misbehaving  and  acting  arbitrarily

 and  there  was  a  king  of  conspiracy.
 Conspiracy  is,  of  course,  not  proved,
 and  if  arbitrary  behaviour  wag  there,
 as  it  is  alleged  to  be  there,  I  want  io
 ask;  is  if  now  the  turn  of  the  Govern-
 ment  to  be  arbitrary?

 Is  it  now  the  turn  of  the  Government
 to  be  permisnve?  And,  are  the  Gov-
 ernment  to  do  manmani,  to  do  exactly

 what  they  like,  in  the  name  of  Zmer-
 gency?  This  is  the  point  of  inquiry
 which  I  would  like  to  address  to  the
 esteemed  Home  Minister,  After  all
 you  do  not  create  discipline  by  s:lenc-

 ing  dissent.  You  create  discipline  by
 persuading  the  people.  If  you  cannot
 persuade  people  to  your  point  of  view
 and  if  you  still  think  that  your  point
 of  view  is  the  right  point  of  view,  then,
 you  must  better  your  methods  and
 measures  of  persuasion.  But,  instead
 of  bettering  your  methods  and  mea-
 sures  of  persuasion,  if  you  silence  legi-
 timate  dissent  and  legitimate  oppoasi-
 tion,  in  the  name  of  emergency,  I  sub-
 mit  that  is  not  discipline,  that  certainly
 is  not  self-discipline,  that  is  not
 Atma  shasan,  it  is  not  even  Anusha-
 san,  it  is  merely  shasan  at  the  »de-

 hest  of  bayonet!  I  do  not  think,  that
 kind  of  Anushaosan  or  that  kind  of
 shasan  is  really  in  tune  with  the  de-
 mocratic  spirit  and  practice  of  this
 country,  of  our  great  country  and  of
 the  Constitution  to  which  we  have
 taken  oath  when  we  all  joined  this
 House  at  one  time  or  the  other.

 Now,  it  is  very  interesting  that  on
 page  IV  in  the  introduction,  the  Home
 Ministry's  report  says;

 “The  vast  majority  pf  the  people
 have  welcomed  the  proclamation  of
 emergency  and  given  overwhelm-

 ing  support  to  the  steps  taken  by
 the  Government.”

 Well,  I  ask  one  simple  question.  How
 do  you  know  that  the  vast  majority
 of  the  Indian  people  have  accepted
 it?  Because  the  people  have  no  op-
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 portunity  of  expressing  this  way  or
 that  way.  There  is  censorship  on  the
 public  and  the  press.  Meetings  are
 banned.  Radio  is  giving  only  one
 way  traffic  all  the  time.  In  the  ab-
 sence  of  legitimate  dissent  being  free-
 ly  expressed,  where  is  the  question
 of  knowing  whether  they  have  ac-
 claimed  or  not  acclaimed?  If  there  is
 freedom  of  speech  and  then  if  only
 some  people  dissent  but  the  majority
 accept,  then  I  will  be  with  you  that
 at  least  you  are  honest  in  saying  that
 the  majority  have  accepted  your
 point  of  view.  But  when  you  silence
 the  vast  majority  and  suppres,  them
 under  the  censorship  laws  and  then
 you  bring  in  this  wonderful  sentence
 that  the  vast  majority  of  the  people
 have  acclaimed.  it  is  very  ridiculous
 and  absurd.

 Now,  this  censorship  has  created
 many  evils.  It  has  created  fright  and
 tear.  Gandhiji  and  many  other  peo-
 ple  like  Gandhiji,  even  people  hke
 Tilak  before  him,  Lala  Lajpat  Rai
 from  the  Punjab,  Deshbandhu  Chitta-
 ranjan  Das  from  Bengal—what  did

 they  all  teach  us?  Ultimately,  why
 did  we  want  to  become  free?  We
 wanted  to  become  free  so  that  we  be-
 came  fearless.  Now,  after  28  years  of
 freedom,  if  we  are  becoming  fearful
 of  even  legitimate  expression  of  opi-
 nion,  then,  I  say  this  is  a  step  back-
 ward,  not  one  step,  but  one  thousand
 steps  backward  instead  of  one  step
 forward.  If  it  is  done  out  of  vonvic-
 tion,  it  is  all  right,  but  if  it  is  not
 done  out  of  conviction,  but  under
 fear,  and  if  the  people  then  fearfully
 support  this  programme  or  that  pro-
 gramme  of  Mrs,  Gandhi,  the  Prime
 Min‘ster  and  of  the  Government  it
 would  not  be  right  and  convincing.
 So,  let  them  noi  support  it  out  of
 fexr,  let  them  not  support  it  our  of  a
 feeling  of  conformism.  If  you  do  it
 out  of  conviction,  one  can  understand

 Therefore,  this  censorship  has
 brought  about  all  kind;  of  evils.  It
 has  also  produced  an  atmosphere  of
 ugly  and  vulgar  rumours  because  peo-
 ple  just  do  not  know!  I  would  rc-
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 quest  the  Home  Minister  to  infarm
 the  people  of  whatever  48  happening
 in  the  country.  There  are  certain
 areas  where  you  can  legitimately
 keep  some  information  to  yourself
 saying  that  it  is  not  in  the  public  m-
 terest  to  disclose,  But  surely  every-
 thing  cannot  be  in  the  public  interest
 not  to  be  disclosed,  Therefore,

 I  fee]  that  censorship  has  created
 havoc.  It  has  created  ७  fear  prycho-
 sis,  It  is  not  conducive  to  the  health
 and  growth  of  a  brave  and  fearless
 and  democracy-loving  country  of
 ours.  We  must  look  to  our  younger
 generation.  Sir,  as  a  professor  [  can
 tell  you.  As  an  academician  I  can
 tell  you,  apart  from  being  an  inde-
 pendent  Member  of  Parliament  now,
 it  is  no  good  to  see  a  young  genera-
 tion  born  after  Independence  living
 and  growing  in  an  atmosphere  of  fear
 psychosis.  This  is  not  conducive  to
 any  sensible  and  healthy  develop-
 ment.  My  friend,  the  Deputy  Home
 Minister  is  an  esteemed  gentleman.
 But  when  he  says,  ‘Who  stops  you
 from  expressing  legitimate  disenc?'  I
 ask  him:  ‘But  who  allows  us  0  ex-
 press  our  legitimate  dissent?’  That  {s
 my  counter  question  to  him.  Meet-
 lings  are  banned,  Even  |  meetings
 which  are  meant  for  discussion  of
 amendment;  to  the  constitution  are
 not  allowed,  Again  and  again,  the
 Prime  Minister  and  the  Government
 say,  ‘Let  there  be  a  nationa)]  debate
 on  constitutional  changes’.  If  that  is
 so,  should  only  the  ruling  party  have
 their  conferences  and  seminars,  un-
 less,  of  course,  you  feel  that  you  have
 nothing  io  learn  from  the  Opposition,
 you  have  nothing  to  learn  from  the
 intelligentsia,  you  have  nothing  tu
 learn  from  the  general  mass  of  the
 people,  intelligent  a;  they  are,  un-
 educated  though  they  may  be.  ‘ihcy
 have  got  a  sense  of  values,  they  hove
 got  a  sense  of  understanding  of  the
 problems  of  the  country.  Therefore.
 I  feel  that  in  an  atmosphere  of  dix-
 sent  and  opposition  being  silenced
 and  suppressed,  the  danger  is  that  the
 opLosite  view  is  not  suppressed,  is
 not  silenced  but  it  goes  underground
 And  if  it  goes  underground,  then  ०7०
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 viously  you  create  extremists  and  ex-
 tremities  of  all  kinds.  If  all  avenues
 are  closed  then  you  drive  extremists
 to  violence.  I  request  the  Govern-
 Ment  and  appeal  to  them,  do  not  do
 it,  because  the  ways  of  democrocy
 and  persuasion  are  better  than  those
 of  dictatorship.  Dictatorship  denies
 Gissent  and  Kills  the  spirit  of  ‘he  in-
 dividual  whereas  democracy,  as  a
 matter  of  right,  allows  ventilation  of
 different  pointy  of  view.  If  you  allow
 8  person  to  express  differently  from
 your  point  of  view,  he  will  not  be
 extremist,  but  if  you  try  to  silence
 him,  suppress  him  by  all  kinds  of
 laws,  gag  him  and  close  all  the  ave-
 nues,  and  doors,  you  create  a  climate
 of  violence  which  is  harmful  to  de-
 mocracy  As  a  convinced  democrai,
 socialist  and  secular  person  myself,  I
 have  been  all  along  in  my  public  lfc,
 weded  to  the  values,  ideals  and  me-
 thods  of  democracy,  socialism  and
 secularism.  I  would  say  in  all  humi-
 lity,  with  the  greatest  sincerity  at  my
 command,  if  you  do  this,  suppression
 and  censorship  and  al!  that,  then  you
 are  really  creating  a  climate  of  vio-
 lence.  We  all  believe  jpn  non-viol-
 ence,  In  peaceful  ang  constitutional
 mnethods  and  measures  of  change  But
 if  constitutional  and  peaceful  me-
 theds  and  measurcg  are  pot  allowed
 fe  remain  Icgitimate  and  free  on  the
 surface,  what  happens?  ‘You  allow
 dangerous  tactics  and  dangerous  gim-
 micks  to  grow,  and  some  of  the  ex~
 tieme  fanatics  to  have  an  upper  hand.
 Flease  consider  it  Do  not  have  this
 kind  of  emergency  for  long  which
 will  huve  adverse  and  unhealthy
 effects  on  the  growing  and  liaing  ge-
 neration  4.९  the  boys  and  girls,  ta-

 lented  as  they  are  in  our  couniry

 In  the  remaining  few  minvtc,  at
 my  disposal,  I  want  to  deal  with  one
 or  two  other  aspecis  of  the  matter.
 One  is  MISA  and  DIR  arrests.  7
 want  to  know  how  many  people  have
 been  arrested,  the  total  pumber  aid
 where  they  are  and  in  what  kinds  of
 jails  The  Home  Ministry's  report  is
 silent  on  all  this,  Perhaps,  the  Min-

 ister  will  say  it  is  not  in  the  interest
 of  the  nation  to  know  the  number.  If
 he  cannot  tell  us  the  number,  wii  he
 not  at  least  give  us  an  assurance  that
 detenues—political  dissenterz  and
 satyagrah?,  will  be  treateq  with  the
 utmost  care  and  respect  and  will  be
 given  good  treatment.  Reports  are
 coming  to  us  that  the  unarmed  dete-
 nues  and  satyagrahis  are  being  bea-
 ten.  We  do  not  know  whether  those
 reports  are  right  or  wrong.  It  is  for
 the  Minister  to  contradict  them  on
 the  besis  of  truth.  Since  there  is
 censorship,  we  do  not  know  anythg.
 Satyagrahi,  and  unarmed  peopl:  are
 being  beaten  in  jails.  Persons  like
 Mrs,  Mrinal  Gore,  a  Socialist  M.L.A.
 from  Maharashtra,  were  put  behind
 the  bars  under  MISA  and  taken  to
 different  Jails  and  Mrs.  Gore  was
 treated  badly  and  in  an  inhuman
 manner,  and  Dr.  Arun  Limaye,  a
 youth  from  Poona,  was  similarly
 detaineg  under  MISA,  in  Nasik
 jail,  where
 serious  ailment,  ang  it  is  now  de-
 tected  and  reported  that  he  is  suffer-
 ing  from  blood  cancer,  which  means
 he  is  facing  death!  He  is  a  wonder-
 ful  man  He  is  not  worried  alnut
 his  health  and  imminent  death.  But
 he  is  worried  about  the  health  of  the
 country,  and  about  {ts  growing  gene-
 ration,  younger  generation  which  has
 been  deprived  of  freedom  of  speech
 and  expression.  I  hope  the  Minvster
 will  at  least  assure  us  that  the  politi-
 cal  qissenters  will  not  be  treated  in
 a  bad  and  inhuman  manner.  Ever
 the  British  did  not  do  it.  We  should
 not  have  that  blot;  let  jt  not  be  said
 that  the  independent  democratic
 Indiang  are  doing  it  to  the  brothers
 and  gisters  because  they  are  kaving
 this  point  of  view  or  that  point  of
 view  which  is  different  from  the  one
 held  by  the  ruling  party,

 #
 want  to  say  one  or  two  words

 about  the  harijans  and  adivasis.  I
 hope  Government  will  do  something
 More  concrete  and  active  in  regard
 to  elimination,  if  nog  complete  elimi-
 nation,  at  least  significant  reduction
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 in  the  collossal  number  of  atrocities
 on  them.

 Mr.  Chairman,  Sir,  I  coms  from
 Ahmedabad  in  Gujarat.  Last  week  I
 had  an  opportunity  to  go  t  the
 Andamans.  Travelling  from  Ahmed-
 abad  to  Andamans  via  Delhi  was  in-

 deed  a  romantic  journey,  whicn  wos
 mainly  in  the  nature  of  pilgrimage.  I
 spent  four  days  ie,  from  22nd  to  26th
 March  in  Andamans  and  its  capital
 town  Port  Blair.  Andamans  were
 notorious  and  famous  during  the  Bri-
 tish  days.  It  was  called  ‘kala  pani’.
 I  can  say,  after  independence,  tlus  is
 not  ‘kala  pani’,  it  is  ‘neela  pani’—
 blue  water.  The  Home  Minister  him-
 self  has  gone  there.  The  President
 and  the  Vice-President  had  also  gone
 there.  I  would  like  the  Members  to
 go  there.  This  was  not  only  a  puil-
 gTimage  but  also  g  fascinating  Jour-
 ney,  by  way  of  exploration  mto  the
 distant  islands  of  the  mainland,  Sepa-
 rated  physically  by  the  Bay  of  Ben-
 gal,  700  miles  from  Calcutta,  700  miles
 from  Madras  (equally  distant)  stands
 Port  Blair,—the  capital  town  of
 Andamans.  We  have  been  saying  that

 India  means  Kashmir  to  Kanya  Ku-
 mari.  But  the  new  geography  tells
 us  that  it  as  really  Pahelzaon  in
 Kashmir  to  point  Pyfmailion  in  the
 southern  most  part  of  Nicobar
 Islands.  Point  Pygmallion  is  only  90
 miles  from  Sumatra  ,  ie,  Indonesia.

 These  Andaman  &  Nicobar  Islands
 are  about  330  and  odd  in  number,  out
 of  which  only  28  to  30  are  having
 human  beings.  I  saw  many  things
 in  those  four  days,  among  which  was
 also  the  hallowed  memory  of  the  cel-
 lular  jail.  Many  of  our  patriots  of
 outstanding  quality  and  ability  wcre
 kept  there  in  the  thick  iron  bar  cclls.
 Those  were  the  patriots  of  undaunted
 spirit  for  whom  any  country  in  the
 world  would  be  proug  ०  patriots
 from  Punjab,  from  Bengal,  from  U.P.,
 Bihar,  Maharashtra,  Andhra  Pradesh
 and  many  other  places.  They  were
 detained  there  during  the  period  of
 the  British  Imperial  Regime.  There
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 we  saw  cell  No.  783  wherein  Veer
 Sevarkar  was  detained  for  ten  long
 years,  from  797  te  1921,  It  is  a  2m0.-
 ing  experience,  I  must  say,  When
 I  saw  that,  I  at  cnee  felt,  what
 kind  of  a  situation  we  have  today  mn
 our  own  country!  I  cannot  finish  my
 speech  before  I  refer  to  the  real  na-
 tional  integration  that  is.  therg  which
 I  saw  in  Andaman  islands.  I  spent
 4  days  in  South  Andamans.  I  did  not
 have  time  to  go  elsewhere.  But  in
 those  4  days  I  saw  how  those  people
 in  the  former  old  convicts’  colony
 converted  themselves  into  a  yeal  mini-
 India!  We  saw  this  tremendcus
 change  in  respect  of  national  integra-
 tion,  lingua  franca,  etc.  They  speak
 Hindustani,  not  Hindi.  Even  a  Kera-
 Tite  when  he  goes  there—Mr.  Chair-
 man,  you  will  be  interested  to  know
 this,—he  does  not  speak  in  Malaya-
 lam,  but  he  speaks  in  Hindustani.  A
 Tamilian,  a  Gujarati,  a  Bengali,  a
 Maharashtriyan,  all  speak  Hindustani,
 There  is  no  caste  barrier;  there  is  no
 language  barrier;  there  is  no  religicus
 barrier,  As  a  matter  of  fact,  John's
 son  Ismail]  is  marrying  Lakshmi!  That

 is  the  type  of  national  integration
 which  you  see  there.  We  met  off-
 cials.  We  met  non-officials.  Thi.  is
 a  place  where  there  is  no  casteism,
 no  linguism,  no  regionalism,  no  prc~
 vincialism.  There  is  no  untouchabi-
 lity.  There  ig  no  harijan.  There  ‘s
 hardly  any  unemployment  There
 are  no  beggers.  I  must  say  they  are
 real  Indians  there  although  they  have
 been  separated  from  us  by  sea.  These
 islanders  of  Andamans  and  Nicobar
 are  g  living  example  to  us,  the  main-
 landers,  in  this  country.  My  friend
 Mr.  Lakkappa  was  complaining  about
 growth  of  regionalism.  I  would  sar,
 Iet  him  go  to  the  Andamans  and  find
 out  the  position  there.  But  let  us
 not  carry  our  own  projections  and
 prejudices  there.  Before  I  finish,  I
 would  like  to  ask  this  question  to
 Shri  Brahmananda  Reddy,  because
 he  hag  been  there  once.  There  is  the
 Advisory  Committee  for  the  Home
 Ministry  which  is  there  in  th's  re-
 gard.  I  want  to  know  how  many  lo-
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 cal  persons  are  employed  in  Anda-
 maiiie  a¢  the  rioment,  how  many  lo-
 cally-bern  persons  are  shere  on  the
 all-India  cadres,  IAS,  IPS,  IFS  etc,
 and  how  many  of  them  are  jn  Class

 I,  It  and  im.  The  information  which
 I  received  was  that  perhaps  only  one
 officer  is  in  Class  I,  because  the  per-
 sons  to  man  these  Class  I  posts  are
 seni  from  the  mainland,  from  here.
 This  is  what  happens  even  when  the
 people  there  are  qualified,  and  are
 competent  to  do  the  job  Therefore,
 my  request  to  him  is  this.  Although
 he  has  given  more  money,  it  Is  now
 Rs.  6.75  crores  for  next  year,—I  hope
 that  it  will  be  mcreased  in  terms  of
 the  development  of  tourism,  ferestry,
 fishing,  ete  and  ia  the  context  of  the
 strategic  importance  of  these  islands

 Before  concluding  I  wish  to  salute
 our  great  and  brave  young  men  and
 officers  of  the  three  units,  Army,  Navv
 and  Air  Forces,  who  are  stationed
 there  in  those  strategic  parts  of  cur
 country,  who  are  doing  a  wonderful
 job,  When  I  saw  the  rew  wharf  at
 Port  Blair,  built  by  the  Garrison
 Engineer  and  many  otherg  stationcd
 there.  I  felt  happy,  as  I  saw  vividly
 the  wonderful  achievement  which
 they  have  brought  about.  I  hope  the
 Minister  will  remember  his  visit  to
 this  new  wharf  at  Port  Blair.  It  is
 certainly  g  wonderful  achievement  cf
 our  young  men  and  officers  and  rat-
 ings.  With  these  words  of  appreci7-
 tion  and  salute,  I  trust  that  on  com-
 ing  back,  as  I  must,  to  mainland,  I
 hope,  we  will  be  able  to  live  in  the
 atmosphere  of  national  integration,
 democracy  and  freedom  and  with  the
 right  climate  of  dissent  and  opposition
 so  that  we  all  march  on  to  our  goals
 of  democracy,  socialism  ang  seculur-
 ism  with  tremendous  success.

 की  मुना  प्रसाद  मंडल  (समस्तीपुर)  :

 चेयरमैन  साहब,  इस  ग्रा पात कालीन  स्थिति

 को  महासभा,  मनीषी  और  विश्व  के  बड़े  विद्वान
 विनोबा  जी  ने  सारे  देश  के  लिए  क्‍्नुृशासन
 वर्ष  कहा  है.  कौर  प्रभी  जो  प्रो०  मावलंकर
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 साहब  ने  बताया  है,  मैं  उन्हें  बताना  चाहता  हु
 कि  दें  भी  बाप  ही  जैसे  विद्वान  हैं  जौर  उन्होंने
 भी  इसको  बडे  विश्लेषणात्मक  ढंग  से  देखा  है।
 उन्होंने  याहू  निश्चत  किया  कि  किसी  भी
 स्वतन्त्र  देश  को  झगर  ऊपर  उठाना  है  तो
 उसका  चरित्र  ऊचा  होना  चाहिये  |  सवाल  में
 अगर  आप  देश  को  बड़ा  बनाना  चाहने  हैं,
 सचमुच  में  स्वतंत्रता  के  मीठे  फल  यहा  के
 लोगों  को  देना  चाहते  हैं  तो  हनता  में  चरित्र
 बल  होना  चाहिये,  उसका  चरित्र  ऊचा  उठना
 चाहिये  q  श्राप  तो  जानते  हैं।  है  कि  एक  हवा
 गुजरात  से  उठी  थी  ग्रोवर  विहार  तक  चह  थो  ।
 यह  सही  है  कि  हमारी  महान  प्रधान  मस्ती
 ने  थोड़ी  देर  क॑  लेकिन  भ्राबिर  में  देश
 का  र्स  देख  कर  उन्होंने  26  जून  को  देश
 को  एक  वरदान  दिया  ताकि  देश  का  चरित
 ऊंचा  उठ  सके  t  अगर  आपकी  दृष्टि  में  फर्क
 नही  है  तो  आप  इसका  असर  हर  जगह  देख
 सकते  हैं।  लेकिन  अगर  आप की  आदत  ही  बन
 गई  है  कोई  लच्छो  बात  न  देखने  की  तो  बात

 दूसरी  है।  विनोबा  जो  की  लाइन  पर,  देश
 नया  विदेशों  के  अखबारों  को  देख  कर  बाप
 चले  तो  ग्राहको  पता  चलेगा  कि  किस  तरह  से
 उन्होने  देश  को  बचाया  है  ।  श्राप  तो  जानते
 ही  हैं  कि  एस रजें सं  के  पहले  युवकों  को,
 विद्याथियों  को  बरमला या  जाता  थो  |  उससे

 छुटकारा  मिला  हैं  t  26  जीत  का  दिन  इस

 दृष्टि.  से  एक  एतिहासिक  दिन  सोना

 जाएगा  |

 उसके  बाद  पहली  सुनाई  965  को
 प्रधान  सन्तरी  जो  ने  यह  घोषित  किया  कि  हम
 लोग  बीस  सत्तो  कार्यक्रम  को  सफलोथत
 करेगे  ।  प्रधान  सूत्रों  के  साथ  साथ  उसके

 सहूपोगो  होस  मिनिस्टर  भर  दूसरे  लोगों  ने

 भी  देश  को  आग  बढ़ाने  में  झपना  भरसक

 योग  दिया  कौर  देश  के  चरित्र  को  ऊंचा  उठाने

 में  अपना  हर  किसी  ने  अपना  सहयोग  देना

 शुरू  कर  दिया  ।  मैं  समझता  हूं  कि  भ्राता-
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 कालीन  स्थिति  ने  सुशासन  का  Srerrcy
 देश  में  पैदा  किया  है,  लोगों  के  चरित्र  को
 ऊंचा  उठाने  में  सहायता  की  है  कौर  इस  दृष्टि
 से  मय  निर्माण  का  युग  आरम्भ  किया  है।  भाप

 तो  प्रोफेसर  साहब  तोर्क्  यात्री  होकर  गए  थे

 छापने  वहां  देखा  कि  किस  तरह  देश  पर  कुर्बत
 होने  बलि  भोगों  के  यज्ञ  को  बाप  अंग  करता
 चाहते ये  1  झापने वो  बरस  तक  बराबर  उत्पात
 सजाया t  लेकिन  प्री  लोगों  की  जो  भेजा
 थी  बहू  पूरी  नहीं हो  सकी  ।  समय  कस  होने
 की  बहू  से  मैं  एक  छोटी सी  बात  आपके  सामने

 रखता  चाहता  हूं  ।  तीन  अक्षर  है,  ए  भी  सी
 यानी  एड बॉस मेट  ऑफ़  बैक  कालिस  |
 इनके  बारे  में  तथा  बोकर  सैकशंत्ञ  के  बारे  मे

 =
 श्वैप्टर  की  सबसे  पहला  लाइन  इस  तरह

 सेह:

 “Special  problemy  of  the  weaker
 sections  of  society,  particularly
 members  of  Scheduled  Castes  and
 Scheduled  Tribes,  continued  to  re-

 a
 close  attention  of  the  Minis-

 क्र्भी  चावला  साहब  कह  रहेगे  फ़ाइज़
 के  विषय  में  t  मैं  प्रा पका  ध्यान  रिपोर्ट  के  पेज
 69  की  ओर  दिलाता  चाहूंगा  ।  पहले  प्लान  में
 30.  4  करोड़  रखा  गया  था  जो  कि  पांचवें
 प्लान  में  बढ़  कर  455  करोड़  कर  दिया  गया

 है  ।  मैं  मानता  हूं  कि  सही  श्यो  में  अगर  बीन

 सूची  कार्यक्रम  को  भ्रमण  में  लाने  है  तो  यह
 काफ़ी  नहीं  है  ।  इसको  कौर  भी  बढ़ाए  जाने
 की  आवश्यकता  है  1  भोर  भी  देश  का  घन  इस
 काम  के  लिए  लगना  चाहिये  |  देश  का  एडवांस-
 मेद  सभी  हो  सकेगा  जब  80  परसेंट  जैकब
 क्लासिक  का  जोग  सूत्रों  कार्यक्रम  के  द्वारा

 एडवांसमेंट  होगा,  उनकी  उन्नति  होगी  ।
 इसके  बिनो  देश  काफी  भागे  नहीं  बढ़  सकेगा  ।
 देश  में  बहुत  ५  सोशल  ईवल  जाये  हैं  ।  20-

 सूत्री  कार्यक्रम  के  अन्तर्गत  लोगों  ने  स्टेटस  में
 'डायरी  सम्बन्धी  बहुत  सी  और  चीजों  को
 मिटाने  की  कोशिश  की  है  उसी  के  सम्बन्ध  में
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 मैं  कुछ  पंक्तियां  पढ़ना  चाहता  हैं  |... अ  फीफा
 खा हिय  कालेश कर  ने  i985  में  प्रेजिडेंट  साइन
 को  पेश  किया  था  t  उन्होंने  प्रगति  रिपोर्ट  के
 पेज  7  के  पैराया  3  में  लिखा  है  -

 7700  kre,

 “Extreme  poverty  leads  to  social
 backwardness.  A  secular  State
 that  does  not  concern  itself  with
 religious  differences  and  hava  no

 =
 for  one  religion,  etc.

 एक्स टेम  पार्टी  के  साथ  1.1  11, 2  हमारी  यह
 सब  ष्दीजें  जून  हुई  हैं  i  उसी  रिपोर्ट  में  उन्होंने
 झोर-भोर  बातें  कहीं  हैं  जिसमें  सबते  बड़ों
 चीज़  पैराग्राफ़  59  में  यह  है  me

 “We  cannot  be  oblivious  to  the
 dangers  of  solidarity  of  the  coun-
 try.  Communawizm  and  casteism
 are  bound  to  destroy  the  unity  of
 the  nation  and  narrow-down  the
 aspirations  of  our  people.”

 इन  सब  बातों  के  साथ  साध  कम्पुनलिज्स  शौर
 कास्टिक  जिशन  हिसाब  से  कभ  हमरा  हैं  धौर
 देश  में  जो  प्रशासन-पं  चल  रहा  है,  जिसे

 हस  लोग  प्रापातकालीन  स्थिति  कहते  हैं,
 उसमें  हम  लोग  रहेंगे  तोए  बी  सी
 बर्बरता  एडवांसमेंट  ग्राफ़  बैकवर्ड
 बला मेज़  को  भी  हम  कहू  सकते  हैं

 can  advance  only  if  we  banish  in
 some  parts  of  the  country  cateiam.
 ln  some  parts  of  the  country  it  is
 doing  a  very  great  harm  to  the
 society,

 लैड  प्रॉबलम  क  बारे  में  भ।  काका  साहब
 कालेलकर  में  झरनों  रिपोर्ट  में  कहा  है  कौर
 देमेडीज  के  तौर  पर  सब  बातें  बताई  हैं  1

 आखिर  में  एक  यूतैनिमस  रिपोर्ट  उन्होंने  दिया

 है  और  प्‌तैतिसस  रिकमेंड्रेशन  की  है  कि  एं-बी-
 सी  अरयात  एडवांसमेंट  शाम  बै कबरों  क्लासेज
 की  एक  मिनिस्ट्री  होनी  चाहिये  शौर  कदर
 बैक बह  क्लासेज  भी  उसके  साथ  हों  ।  प्रधान



 yp  DG,  ‘1976-77,  Min.  CHATITRA  12,  898  (SAKA)  of  Home  Affairs

 vet  मे  उठे  सोशल  मैलफ़ेपर  कह  कर  होस
 मिनिस्ट्री  क ेसाथ  जोड़  दिया  है  q

 शबपूल्ड  राइमा  की  एजूकेशन  के  आरे  में

 कभी  होस  मिनिस्ट्री  कहती  है  कि  यह  ए  एजुकेशन
 मिनिस्ट्री  का  काम  है  शौर  Ca एजुकेशन'  मिनिस्ट्री
 यहूदी  है  कि  होस  मिनिस्ट्री  का  कास  है  d
 इंच  चोगये  में  सड पूस्त  ट्राइबल  के  बच्चों  की
 शंध्या हर चाल हर  साल  सोगे  चली  जा  रहाहै1
 मैं  समझता  हूं  कि  दोनों  मिनिस्ट्री  के  लोग
 चिल  कर  यह  तथ  करेंगे  कि  इस  भाले  में

 क्या  करना  चाहिये  t

 उत्तर  प्रदेश  शौर  बिहार  के  बगल  में
 हमारा  एक  मित्र  देश  नेपाल  है  t  वहां  हमारा
 700  किलो  मीटर  का  इंटरनेशनल  बार्डर  है,
 इंटरनेशनल  लाइन  है  ।  वहां  से  हमारे  मित्र  देश
 फे  कुछ  ऐ  ते  लोग  भाते  हैं,  जो  काफो  गरीब  तो

 नहीं  हैं  मगर  हम।रे  उन  लोगों  को  तंग  करते  हैं
 जहां  कि  पुलिस  को  व्यवस्था  नहीं  है  ।  ऐसी
 जगहों  पर  पुलिन  को  काफी  व्यवस्था  होती

 चाहिये  तभी  मित्र  देश  के  जो  कुठ  बुरे  लोग

 यहाँ  जाति  हैं  या  फ़िर  इयर  के  लोग  ओपन

 बागड़।  होने  की  वजह  से  उधर  जाते  हैं,  उनका
 झीना-जाना  थोड़ा  कर  हो  सकेगा  ।

 इस  रिपोर्ट  की  बातों  पर  जो  कुछ
 इभ्पलीगटेशन  हमा  है,  वह  तो  हुमा है  लेकिन

 जो  कदर  अब  कुलह  बला सिद्ध  दे,  उनके  साथ

 ए-ओ-सी  को  भ  जोड़ा  जाये,  यही  मे  ही  प्रार्थता

 है  d

 isa  wee  के  बारे  में  हमारे
 मोहसिन  सह  ने  कार्य'  प्रकाश  डाला  है
 सगर  भ्रण्डरग्राउण्ड  रहने  वाले  जो  फ़ोर्स

 काइट्स  थे  उनके  बारे  में  भी  एक  बार  फ़िर

 सोचें  -  दवा  दारू  के  बारे  में  आपने  कहां  है
 कि  स्टेंट  सबने मेंट  को लियो  t  भाप  उत  लोगों
 को  ब्याहे  पेंशन  न  दें  सगर  दवा  दारू  का  प्रबन्ध
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 तो  उन  देशभक्त  लोगों  के  लिये  जरूर  करें
 जिन्होंने  देश  को  स्वस्थता  के  लिये  सब  कुछ
 किया  है  t

 इन  शब्दों  के  साथ  मैं  चाहता  हूं  कि  उनका
 पूरा  ध्यान  इन  बातों  की  तरफ़  जाये  |

 SHRI  CHAPALENDU  BHATTA.-
 CHARYYIA  (Giridih):  Mr.  Chairman, I  am  thankful  to  have  this  opportunity to  rise  in  support  of  the  Demands  for
 Grants  for  the  Ministry  of  Home  Af-
 fairs.  We  are  discussing  these  De-
 mands  in  the  context  of  an  emergency and  in  the  context  of  our  PM's  for-
 ward-looking  20-point  programme,

 I  need  not  labour  on  the  extent  of
 the  menace  and  threat  which  was  posed
 to  India  during  the  last  36  months  by
 the  association  of  those  persons  of  dis-
 perate  political  views,  from  left  ex-
 tremists  to  right  reactionaries.  Shri
 Mavalankar  is  not  here.  We  are
 treated  to  a  lecture  by  him  about  the
 need  for  democracy  and  secularism  and
 freedom  of  expression.  I  wish  he  had
 put  his  foot  down  when  Shri  Morarj,
 Desai  threatened  dharna  on  the  floor
 of  the  Lok  Sabha,  when  there  were
 bandhs,  when  there  was  force  majeure
 when  MPs  and  MLAs  were  forced  to
 resign  by  these  elements,  That  was
 none  of  the  democratic  mghts  nor  part
 of  representative  government  as  we
 knew  them.  Now  conditions  have
 changed,  thanks  to  the  firm  action  of
 our  Prime  Minister  and  follow-up
 action  by  the  M:nistry  of  Home
 Affairs.

 That  this  internal  trouble,  disturb-
 ances,  strikes,  bandhs  and  shut-down
 of  university  campuses  were  linked  uo
 with  foreign  efforts  at  destabilisation
 is  a  matter  which  could  be  probed  into,
 and  I  leave  it  to  the  Mimstry  of  Home
 Affairs  to  evolve  sufficiently  sophistic-
 ated  counter-intelligence  to  look  into
 this  aspect  of  the  thing,  because  this
 is  a  process  which  may  gather  momen-
 tum.  Foreign  powers  are  concerned
 with  preventing  our  future  develop-
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 ment,  whatever  may  be’  our  diffeulties
 at  present.  We  have  9  huge  load  to
 crary—an  exploding  population,
 shortfall  in  foodgrains,  lags  and  all
 these  components  o  fthe  situation,
 For  years  to  come,  the  question  of
 agricultural  production,  population  ex-
 plosion,  the  ever-growlng  youth  popu-
 lation  in  the  total  population  and  ris-
 ing  expectations  will  pose  tremendous
 problems  for  the  administration,
 7.67  hrs,
 Seer  P.  PARKASARATHY  in  the  Chair]

 The  difficulty  so  far  has  been  that
 youth  in  universities  would  not  read,
 workers  would  not  work  and  some  of
 the  directing  officers  would  not  give
 that  dedicated  service  that  was  expect-
 ed  of  them.  That  position  has  changed.
 We  have  contained  that  inflation  which
 has  destabilised  many  governments
 abroad  during  the  last  36  months  and
 we  have  created  the  necessary  condi-
 tions  of  a  forward  stride,  a  meaning-
 ful  forward  stride  in  our  economy  and
 towards  discipline  and  growth.  Price
 escalation  has  been  arrested  and  the
 process  of  academic  life  is  on  a
 smoother  keel.  But  those  problems
 would  remain.  We  are  now  concentrat-
 ing  on  2  points  out  of  20  in  the  rural
 areas.  In  our  area,—because  that  part
 of  our  area  includes  adivasis  as  well
 as  Harijans—there  is  one-crop  eto-
 nomy.  The  operation  of  forest  lawe,
 offences  and  illegal  extractions,  etc.
 force  them  to  go  to  mahajans:  there
 was  usury;  there  was  land  alienation.
 All  that  erupted  into  a  confrontation
 between  adivas's  and  others  in  (1973-74,
 in  Tundi,  Pirtand  and  Gandey  blocks
 in  Giridih  and  Dhanbad  districts  and
 in  that  process  the  Naxulites  were
 hovering  on  the  margin  from  Chandra-
 pura  to  Gomia.  Those  were  censitive
 areas.  I  particularly  welcome  the  fart
 thet  the  government  has  now  come  for-
 ward  with  a  sub-plan  for  tribal  de
 velopment;  it  says  here:

 “The  new  programme  of  tribal
 development  has  been  extended  to
 all  the  areas  with  more  than  fifty
 per  cent  tribal  population  and  the
 various  stale  governments  and  union

 of  Home  Affaire’  '
 ag

 territories  are  prepating  ‘a  sub-pfen
 for  the  areas  which  would  ba
 ed  this  year."  ६

 There  are  micro,  meso  and  macro
 areas.  Those  micro  dreas  are  anchals,
 I  suggest  that  gram  panchayats  with
 More  thah  50  per  cent  of  tribal  poputa-
 tion  should  be  included  in  micro-plan:
 that  is  my  concrete  suggestion.  Other-
 wise  fifty  per  cent  of  the  total  tribal
 population  would  be  left  out  because
 they  do  not  form  5]  per  cent  majority
 in  anchals.  That  way  we  will  spread
 out  wider  and  you  can  earmark  10,  I5
 er  20  per  cent  of  the  total  budget.

 MR.  CHAIRMAN:  The  hon.  Member
 should  appreciate  that  the  hon.  Minis-
 ter  will  start  his  reply  at  2  minutes
 to  sx;  he  should  try  to  conclude.

 SHRI  CHAPALENDU  MBHATTA-
 CHARYYIA:  I  have  taken  only  five
 minutes  while  others  have  taken
 twenty  minutes.  Anyway,  I  was  re-
 ferring  to  the  adivasis,  They  live  in
 forest  areas  which  are  rich  mineral—
 bearing  stratn.  But  how  many  adivasis
 are  actually  working  in  those  minerals
 as  operatots?  The  mineral  concession
 rules  and  the  metalliferous  mines  re-
 gulations  stand  in  the  way.  If  we
 want  to  bring  them  up,  we  have  to
 make  basic  changes  in  both  these
 rules  so  that  the  adivasis  can  become
 renl  owners  and  enterpreneurs  in  min-
 ing  industry.  Some  of  the  adivasis,
 for  instance  Bholas,  are  homegrown
 geologists;  they  can  smell  mica;  they
 know  other  techniques  by  which  they
 can  jocate  not  only  water  resources
 hut  mineral  resources  but  our  legisla-
 tive  envelope  has  prevented  them  from
 worming  certively.

 I  should  ;,ow  come  to  metropolitan
 centres.  We  are  thinking  of  a  second
 Bombiy.  Calcutta  is  ever  expanding.
 But  urvan  renewal  is  not  there.  The
 hearts  of  the  cities  are  slowly  dying
 out.  In  the  context  of  population
 explosion,  we  should  not  only  live  from
 year  to  year,  day  to  day  on  an  ad  hoc
 basis  but  we  must  also  have  projec-
 tions:  what  would  be  the  population  of
 metropolitan  centres,  40  or  20  years
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 hence  end  we  should  project  the  nature
 of  law  and  order  problems  with  its
 various  complexities,  pavement  dwel-
 fers  and  floating  population  nature  of
 crime  likely  to  confront  India  then,
 dhould  be  worked  out.  All  these  should
 be  dorie  now.  Only  then  we  can  pre-
 pare  fir  the  future.  But  that  has  not
 been  done.  Secondly,  the  regional
 variations  and  imbalances  which  have
 emerged  through  macro-planning  must
 be  remedied.  Otherwise,  the  poor
 areas  will  go  on  remaining  poor  and
 the  rich  areas  will  go  farther  ahead.
 It  is  not  a  question  of  allowing  things
 as  they  are.  The  point  is,  can  be
 effectively  integrate  India,  can  India
 reach  its  destiny  unless  there  is  4
 fundamental  transformation  and
 change  of  the  weaker  sections  of  the
 people  of  all  the  regions?  I  come  from
 that  region  which  extends  from
 Bankura  to  almost  Bombay  across
 Madhya  Pradesh

 Regarding  the  spendings  by  the  Home
 Ministry,  |  should  be  examined  to
 what  extent  some  of  thi,  expenditure
 is  cost  eflective  The  police  and  other
 persons  should  be  given  necessary
 technical  support  and  apparatus,  so
 that  they  become  more  effective,  I
 Suggest  that  the  CBI  must  be  deployed
 for  looking  over  the  functioning  of
 Publi,  sector  corporations  We  have  in-
 yeital  a  huge  amount  of  money  in
 these  ang  the  CBI  report  shows  the
 noture  of  the  ‘eakages  and  actions
 tuken  They  couli  monitor  before
 things  go  out  of  hand  and  public  ser-
 tee  corporations  could  be  enabled  to
 fate  a  right  line

 As  regards  recruitment  and  promo-
 tion  policies,  the  UPSC  na>  said  some-
 thing  about  the  data  bank  I  have  been
 pressing  from  97]  that  data  bank  is
 nevessary  not  onl  for  sc  entists  but
 Anchal-wise  data  bunks  and  time  series
 are  necessary  on  many  aspects  like
 population  growth,  migration,  agricul-
 tural  and  industrial  production  and
 productivity,  fallow  land,  etc.  On  all
 these  items,  we  must  have  data.  But
 nothing  much  has  been  done  in  this  re-

 gard  and  we  are  left  reaily  without
 any  statistical  tool  to  judge  the  regional
 variation  over  the  years  and  the  com-
 ing  decades,  anchal  by  anchal

 About  recru:tment  and  promotion,  I
 suggest  the  guidelines  set  by  the  UPSC
 and  also  by  the  Estimates  Committee
 for  public  sector  undertakings  should
 be  given  eflect  to  and  the  Home  Minis-
 try  should  see  to  it  that  they  are  quite
 effectively  implemented.  A  dozen  out
 of  turn  promotions  due  to  favouritism
 or  influence  can  break  the  morale  of
 any  public  sector  plant,  which  will
 not  be  god  for  our  economy.

 MR.  CHAIRMAN  Please  conclude
 now.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  Sir,  I  am  a  disciplined
 member  and  if  you  ask  me  to  conclude
 I  will  conclude,

 SHRIMATI  ROZA  DESHPANDE
 (Bombay  Central):  Sir,  I  fully  share
 the  views  expressed  by  my  colleague,
 Shri  Bhogendra  Jha  I  agree  that  it
 was  very  necessary  to  bring  in  emer-
 gency  and  we  नाते  support  it,  Those
 people  who  say  thut  there  is  no  anu-
 shashan,  my  reply  3s.  some  Dusshagans
 were  trying  to  bring  in  kushasan  and
 this  was  stopped  by  bringing  in  the
 emergency'  That  78  why  we  supported
 the  emergency  But  at  present  the
 powers  you  have  derived  from  the
 declaration  of  emergency  are  being  mis-
 used  at  many  plues  My  colleague,
 Shn  Jha  has  cited  many  examples  to
 show  how  the  police  and  the  authori-
 ties  at  many  places  go  and  thereaten
 people  that  un  ess  they  pay  a  certain
 sum  of  monev,  they  would  be  put  be-
 hind  the  bars  under  MISA.  I  want  that
 you  use  }our  emergency  powers  in
 order  to  stop  such  practices  otherwise
 people  in  this  country  will  say  that
 you  are  purposely  using  this  emer-
 gency  to  encourage  and  strengthen  ig
 business  and  particularly  monopoly
 group  in  this  country  instead  of  using
 it  against  their  malpractices.  I  wish  the
 Home  Minister  takes  note  of  this  thing.
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 hanging.  At  least  solve  those  prob-
 lems  which  have  been  hanging  for  so
 many  years.  You  could  call  all  the

 elements  who  will  take  up  the  oppor-
 tunity  and  try  to  spread  communal
 feelings  inside  Maharashtra  and  Kar-
 nataka.  As  you  know,  I  interrupted
 yesterday  when  Mr.  Om  Mehta  was
 speaking.  I  asked  him:  “What  is  hap-
 pening  to  Shiv  Sena?  Why  don't  you
 ban  that  organisation?”  His  reply  was:
 “Uniess  we  have  the  reports  about  the
 activities  of  this  Organisation,  we  can-

 know  what  they  have”  done?  You  do
 not  know  that  they  have  murdered  a
 labour  leader?  Don’t  you  know  that
 thelr  leader  gave  an  asurance  to  Shri
 Jaya  Prakash  Narayan  that  the  mo-
 ment  he  would  start  the  Movement
 against  Indira  Government,  his  orga-
 aisation  would  join  it.  They  are  dis-
 rupting  the  working  class  and  helping
 big  business  and  employers,  After  all
 that,  if  Mr.  Om  Mehta  says  that  they
 de  not  have  any  reports,  it  is  really
 surprising.  If  you  are  woo.ng  them  to
 win  the  next  elections,  I  wish  you  all
 success.  But  people  in  Bombay  will
 not  support  all  these  things

 In  Karnataka,  there  is  one  factory
 where  a  dispute  was  taken  to  the
 Labour  Minister,  As  the  factory  was
 shifted  from  Bombay  to  Bangalore,
 some  of  the  workers  were  also  shifted
 there.  When  the  labour  representatives
 met  the  Labour  Minister,  he  asked
 them:  “You  are  from  Karnataka  and
 you  are  from  Maharashtra.  Why  are
 you  creating  trouble  in  Karnataka.
 You  can  go  beyond  Poona  and  create
 trouble  there.  I  will  see  that  you  are
 packed  off  to  Bombav,”  Is  this  the
 way  a  Labour  Minister  is  supposed  to
 speak?  You  cannot  win  people  simply
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 by  giving  sermons  on  seclarism  to
 them,  but  you  have  to  check  your  ows
 Ministers,  your  own  officials  otherwise
 such  elements  will  come  up  again  and
 again  and  disrupt  our  unity  which  we
 are  trying  our  best  to  achieve.  I  hope,
 your  Ministry  will  take  note  of  these
 things  and  will  do  something  about  it.

 को  स्थायी  egnteuett  (हमीरपुर)  :
 सभापति  महोदय,  मैं  यह  भम्लालय  के  अपने
 तीनों  इन्द्रियों  को  बधाई  देता  हूं,  क्योंकि  जिस
 समय  देश  में  विरोधी  लोगों  ने  सारे  देश  के
 मोतियों  की  हत्या  का  चढ़वन्त  रचा,  तब
 झा पाठ कालीन  स्थिति  ला  कर  हमारे  गह
 मंत्रालय  ने  हमारी  रक्षा  की  ।  यह  हो  सकता

 है--जब  बानर  फौज  ने  लंका  पर  विजय  पाई
 तो  वहां  से  जाकर  सुनील  का  बगीचा  उजाड़
 दिया,  लेकिन  उस  फौज  ने  विजय  पाई  थी।

 यहां  यदि  हमारी  फौज,  हमारे  नौजवान
 बगावत  कर  जाते  तो  सबसे  पहले  TE  मन्ता लय
 के  नेतायों  का  बने  होता  भौर  बाद  में  हमारा

 होता  ।  इसलिये  मैं  बधाई  देता  हूं  ।  य  ठीक

 है  t  क्‍या  करना  चाहिये  ?  मैने  कई  बार
 बताया  है  कि  कब  शान्ति  है  इसलिये  समितिया
 बनानी  चाहिये  |  यह  हमारे  एम०  पी०  लोग
 बेकार  बैठे  रहते  है,  इन  को  कोई  काम  नहीं  है  1

 इसलिये  त  को  भ्र धि कार  देता  चाहिये  शौर
 समितियां  बना  कर  20  सूती  प्रोग्राम  के  बारे
 में  अधिकारियों  को  देखे  कि  क्या  गडबड
 कर  गहे  हैं  7  झ्रापने  विजय  प्राप्त  की  सो  भ्रम
 घर  में  लूट  क्‍यों  मचाने  हो,  क्‍यों  रिश्वतखोरी
 करते  हो  ?  इसके  क्य  समितियां  बनानी

 चाहिए  |

 कड़ा  सम्प्रदाय  वा  मामला  ।  सम्प्रदाय
 कया  है  ?  कबीर  ने  कहा  है  कि  कोई  जाति
 पाति  नहीं  है,  मानव  एव  मानव  है  ।  एक  जाति
 पाति  के  लिये  साम्प्रदायिकता  को  खत्म  करना
 चहिये  ।  मुझे  यह  भी  पसन्द  तही  है  कि  घर्म:
 निरपेक्ष  राज्य  में  मगर  कोई  हुकूमत  के  आदेश
 के  बारे  में  पह  कहे  कि  मेरे  धर्म  में  मह  नही
 लिखा  |  मह  गलत  बात  &  ।  चाहे  हिन्दू,  हो,
 सिख  हो,  सलमान  हो,  ईसाई  हो,  परिवार
 नियोजन  सब  पर  लागू  होता  चाहिये  t  कोई
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 भी  हमारे  यहाँ  जाति  पाति  का  सवाल  नहीं
 है।  मैं  मेहर जी  की  बात  बताता  हूं'  मैंने

 कमी  नहीं  क्यां  कि  नेहरू  जी  सिगरेट  पीते  थे  t

 बह  छुपकर पीते  थे  1  वेकिन  राज  हमारे  भर दर
 सग  शुल्क  शुरुआत  शराब  पीते  है,  सिगरेट
 को  तो  कोई  बात  ही  नहीं  ।  तो  राज  हम  को
 1 ह  तमाम  चीजों  की  तरफ़  देखना  चाहिये  ।

 हम  एक  बार  बच  चुके  हें,  भ्रम  हम  को

 चुलाव  पद्धति  बदलती  चाहिये  अभी  चुनाव
 पद्धति  में  किसी  के  ऊपर  पेटीगन  हा  सकती

 है  ।  आपने  राष्ट्रपति  को  पेटीशन  से  बचाया,
 प्रधान  मन्त्री  को  बचाया,  स्किन  झीर  जो
 मस्त्तीगण  तथा  सदस्यगण  हैं  उनके  खिलाफ़
 पेटीशन  होगी  |  इसलिए  प्रदर्शन  की  क्‍या
 जरूरत  है  ।  मरी  राय  में  पेटीशन  नहीं
 होता  चाहिए।  इस  बारे  में  मेरा  कहना
 है  कि  चुनाव  भी  ग्राम/  के  नाम  पर
 नहीं  होना  व्वाहिए ।  बल्कि  निशान  के
 नाम  पर  चुनाव  हो।  भर  निशान  उस
 पार्टी  का  माना  जाए  जिसके  कम  से  कम
 सदस्य  यहा  43  हों।  यह  नहीं  होना
 चाहिए  वि  तीन  सदस्य  ॥  र  उसको
 भी  निशान  दिया  जाए।  50  मेम्बरों  की
 पार्कों  का  निशान  हो,  उससे  चुनाव  लड़ा

 जाए  जा  निशान  वाली  पार्टी  जीते
 उम  पार्टी  के  मेम्बर  उसको  चुन  कर  भेज
 दें।  इस  तरीके  से  पेटीशन्स  नहीं  होंगी।
 लोग  टिकटों  के  लिए  जेना  के  लिए
 यहा  लाइने  नहीं  लगायेंगे।  इसलिए

 चुनाव  पद्धति  भी  बदलनी  चाहिए

 मैंने  कई  बार  कहा  है  कि  यह
 भ्र दाल ने  क्या  है।  वकील  4--4  हजार
 to  लेते  ट्  7  कोई  बकील  नहीं  होना
 चाहिए।  कोई  अदालतें  नहीं  होनी  चाहिए,
 आपको  पंचायतों  को  प्राधिकार  देता  चाहिए,
 जिला  परिषदों  को  भ्र धि कार  देता  चाहिये,
 विधान  सद्भावों  को  ग्रष्तिकार  देता  चाहिये  ।
 जिला  परिवर्तन  बनाते  हैं,  उनके  पास  कोई
 काम  महीं  है  ।  इसलिये  साप  जिला  परिषदों
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 को,  पंचायतों  को  और  विधान  संभागों  को
 ग्रन्थकार  दीजिये  ।  गौर  मेरी  शय  में  राष्ट्रपति
 तथा  प्रधान  मन्त्री,  यह  दो,  अलग-प्रथम  पद
 नहीं  होने  चाहियें  ।  एक  राष्ट्रपति  होता
 चाहिये  शौर  वह  राष्ट्रपति  जनता  से  चुत  कर
 झाग  |  राष्ट्रपति  के  खिलाफ  एक  साले  तक
 अधिवास  का  प्रस्ताव  न  हो  कौर  मगर  हो
 तो  पार्लियामेंट  के  दो  हिस्सा  मेम्बरों  द्वारा  पास
 होना  चाहिये  ।  जो  सरकार  यहा  बने  उसके
 l0  कैबिनेट  के  मेम्बरों  को  पूरा  हाउस  चुने

 और 1  लोगों  को  राष्ट्रपति  मनाती  करे  |
 इस  तरह  से  2)  आदमियों  की  कैबिनेट  देश
 का  शासन  चलाई  ।

 मैं  82  ब  वा  हू,  मैंने  दंड  दो  साल  पहले
 कहा  था  कि  इस  बेलगाम  घोड़े  को  पेड़ों,
 तो  दीक्षित  जी  ने  कहा  कि  इतने  बड़े  आदमी
 को  बोसे  पकड़े  |  मैंने  कहा  कितना  बड़ा  है  ?
 क्या  i00  हाथ  का  है  जिसके  लिये  लग  से
 जेल  बनानी  पड़ेगी  t  लेकिन  मुझे  खुशी  है  कि
 मेरे  नाम  राशी  गह  मन्त्री  ने  जयप्रकाश  को
 पकड़ा  और  जेल  में  बन्द  किया  ।  यह  बहादुरी
 का  काम  था  |

 मैं  स्वय  कर्ट  बार  जेल  गया  ह  लेकिन  पेंशन
 नही  देता  हु  ।  मेरी  तो  एम०  पी०  की  भी  जो
 तनख्वाह  है  उसको  कालिजों  में  देता  हु  और
 में  भक्तों  के  यहा  खाता  हूं  ।  परन्तु  मैं  जानता

 ह  कि  मोहसिन  साहब  के  हाथ  में  जब  पेंशनों
 का  मामला  पाया  तो  बड़ी  हमदर्दी  के  साथ

 इन्होंने  काम  विया  है  मोहसिन  साहब  के
 परिवार  के  लोग  भी  स्वतन्त्रता  संग्राम  के
 सेनानी  हैं,  हमारे  राष्ट्रपति  जी  भी  जेल  गये

 हुए  झा दमों  हूं  t

 राज  हम  देखते  है  कि  ग्ृडागीरी  बढ़े
 रही  है  t  क्‍यों  नहीं  बढ़ेगी  जब  लोग  बेकार

 रहेगे  भोर  वे  क्या  करे,  खुराफात  करेंगे  |  सर

 डाकू  चार  बन्दूक  से  डाका  डालते  हैं,  औैर  मगर
 बाप  लाखों  बन्दूकों  से  देश  को  गुलाम  बनाये
 रखेंगे,  बन्दूक  के  बल  पर  राज्य  करोगे,  तो  लोग
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 अवश्य  उसका  विरोध  करेंगे,  हम  ore  को
 अजीत  नहीं  कह  सकते  गीतों  को  भोजन,
 बस्त,  दवा,  शिक्षा भर  न्याय  न  दे  सके,  तो  चह
 चाहे  प्रशासकीय  सरकार  हो  या  राजा  की
 सरकार  हो,  भ्रमणी  नही  है  ।  बस्ट्रकों  के  बल
 पर  झगर  सरकार  हशमत  करती  है,  तो

 बहू  सबसे  बडी  डाक  हैं  -  इसलिए  हमें  मह
 इंतजाम  करना  चाहिए  कि  हरेक  लड़के  को
 शिक्षा  मिले,  हरेक  को  दवाई  मिले  कौर
 हरेक  को  न्याय  मिले  |  ये  काले  कोट  वाले
 बकील  खत्म  कर  दीजिए  ।  ये  बेईमानों  सिखाते
 हैं।  राज  सुप्रीम  कोर्ट  या  हाईकोर्ट  किस  गरीब
 का  मामला  करती  है  1

 मैं  यह  भी  चाहता  हु  कि  इस  वातावरण
 में  पुलिस  को  भी  देखा  जाए  शौर  परिवार
 नियोजन  के  लिए  आप  यह  कर  दे  कि  जिस  के
 एक  लड़का  होगा  और  एक  लड़की  होग।,  उसी
 को  कलक्टर  बनाया  जाएगा,  उसी  को
 मिनिस्टर  बनाया  जाएगा  और  ज्यादा  बच्चों
 बालों  को  मे  जगह  नहीं  दी  जाएगी  ।  आप

 उन्हीं  को  ऊचे  पद  पर  लीजिए  जिसके  कम
 बच्चे  हों  -  इस  तरह  का  आप  हज्जाम
 करेंगे  तो  सव  ठीक  हो  जाएगा  ।  यह  धीरे  धीरे
 का  सवाल  नही  है  ।  हुम  को  ताज्जुब  होता  है
 जब  कई  लोग  हम  से  कहते  है  कि  स्वामी  जी,
 बाप  तो  श्रमी  राज्य  करना  सीख रहे  हैं
 क्योंकि  हजारों  वर्ष  तक  यह  देश  गुलाम  रहा
 है  t  मैं  कहता  हूं  कि  दो  दिन  में  सब  कुछ  हो
 सकता  है  कौर  धीरे  धीरे  काम  करने  से  काम

 नहीं  चलेगा  इन्तजाम  करना  शोर  साधन

 जुटाना,  यह  दो  दिन  का  काम  है।

 हमारी  इन्दिरा  जी  मन  966  में  देश
 की  प्रधान  मन्त्री  बनती  ।  वे  एक  बीर  देवी  है
 और  उन्होंने  कितने  ही  बलिदान  किये  हो  ।
 गिरी  साहब  के  चुनाव  में  झगर  22  एम०  पी०

 दूसरी  तरफ  चले  जाते,  तो  इन्दिरा  जी  तिहाड़
 जेल  में  होती  v  बड़ी  बहादुरी  के  साथ  उन्होंने
 काम  किया  और  तमाम  पूंजीपतियों  को

 हटाया  ।  इन्दिरा  जी  ने  देश  के  लिए  बड़ा  काम

 किया  है  कौर  शाल  लीस  कहते  हैं  कि  इनका
 लड़का  भी  जैसा  ही  निकला  जैसा  कि  होगा
 चाहिए  था  |  संभव  गाँव  एक  वीर  धड़का
 निकला  कौर  बाज  चह  दहेज  बाद  करा  रहा
 है  शौर  प्रतिशाएं  ले  रहा  है  और  लोगों  से
 शराब  छुड़ा  रहा  है।  मेरा  कहता  भी  यह  है
 कि  बाप  सब  भी  जुड़ी  न  पीजिए,  सिगरेट  न
 पीजिए  शराब  न  पीजिए  शौर  दहेज  दल  लीजिए
 शौर  झपने  लड़कों  को  भी  कहिये  कि  वे  इन
 को  बन्द  करते  के  लिए  निकल  पड़े  ।  मगर  ऐसा
 होगा  तो  आप  देखेगे  कि  दो  महीने  के  इन्दर
 ही  सारा  देश  सम्पन्न  ही  जाएगा  |  बाप'  सिगरेट
 यहा  बै:  कर  पीते  हैं,  इसको  बन्द  करिये  शीर
 हम  ज्यादा  पैदा  करवाइए  ।  तमाम  एम  पेज
 को  सिगरेट  पीता  बन्द  कर  देता  चाहिए  |

 एक  ौर  बाठ  यह  कहना  चाहता  हूं  q

 age  रोना  रोया  जाता  है  कि  इतना  पार्चा
 है  कौर  इतना  पैसा  कहाँ  से  प्राप्त।  आप  के
 घर  में  घन  पड़ा  हुजरा  है,  लोगों  के  पास
 काफी  सोना  पड़ा  हुपा है,  उठ  को  आप
 निकलवाइए  ग्राम  किसी  का  पेट  तों
 इतना  भरा  हुआ  है  कि  उस  को  अजी
 हआ  है  झर  बहुत  से  ऐसे  लोग  हैं  कि  जिन
 की  हड्डियां  निकली  हुई  हैं।  भाप  उन
 लोगों  में  से  खुन  निकाल  कर  उन  हड्डियों
 वाले  लोगा  में  हालिये ।  पाप  के  पाये  इतना
 घन  पडा  हुमा  है,  इतना  सोना  पड़ा  हमा
 है  कि  अगर  उठ  को  श्राप  निकालने,  तो
 अ्रमेरिका  के  पास  नहीं  जाना  पड़ेगा।

 मैं  प्रौढ़  क्या  हु।  मैंचों  82  वर्ष का
 साध  हु  7  कई  बार  जेल  याहू  t  मैंने
 कोई  पेंशन  नहीं  ली  है  भोर  मेरी  तनख्वाह
 भी  कालेज को  जाती है  शोर मैं मैं  तो  भक्तों

 के  यहां  जा लेता हूं।  यह  ठीक है  कि  हमारे
 सब  एस0 पीज ऐसा सहीं पीठ  ऐसा  गढी  कर  सकते है है
 लेकिन  मैं  सरकार  से  यह  कहूंगा  कि  वह  उन

 को  मोटर  दे  ताकि  मे  हर  जिले में  चुनें
 बे  पैदल  नहीं  जा  सकते हैं।  जिसे  में  तुम



 कि

 कर  मे  अधिकारियों  का  कान  देखें  भोर

 20 सूत्रों  कार्यक्रम  को  कामयाब  बनायें  |
 झाम  विधायकों पर  एक  सवाल  लगा  दीजिए
 एके  कोई  शराब  नहीं  पायेगा  ।  शराब  पीले
 से  बुद्धि  भ्रष्ट  होती  है।  चीत  में  पंफीभ
 बन्द  हो  गई,  तो  उन्होंने  कितनी  उन्नति
 की।  हमारे  यहां  भी  अगर  शराब  बन्द
 हो  जाएगी,  तो  बहुत  उन्नति  हो  जाएगी  1
 जैते  कि  कहावत  है  न  रहेगा  बास,  ने  बजेगी

 बेसुरी  ।  बाप  दारे  पूर्ज/दियों  को  खत्म
 कर  दीजिए  ग्रोवर  उत  का  खुन  निकाल  कर
 गौओं  की  हड्डियों  के  डालिये,  सम्पत्ति
 का  राष्ट्रीकरण  कर  बोलिए  एसा
 करेंगे  तो  दो  दिन  में  खूब  ठीक  हो  जाएगा।
 आप  जमीन  का  सीलिंग  करते  हैं  तो  जमींदार
 बैठे  बैठ  गड़बड़  करते  हैं।  मुझमे  राजस्व  मंत्री
 जी  (सू0 पी 0)  ने  कहा  फि स्वामी  जी  नब
 जमात  का  मामला  पाया  तो  कम्युनिस्ट
 या  बेचारे  हरिजन  चाहते  हैं  कि  सालिग हो
 gat  लोग  नहीं  चाहते  हैं  कि  सेलिंग  हो  t

 कुछ  कांग्रेसी  भ  नहीं  चाहते  हैं  कि  एंडी  हो
 क्योंकि  उसे  के  पार  जो  जमीन  है  वह  जाती

 है।  इसलिए  यह  बाद  उन  को  कड़वी
 लगती  हैं।  मैं  कहता हैं  कि  आप  किसी
 की  भी  परवाह  ने  कीजिए  जौर  इंस  को
 बाप  को  करना  चाहिए  |

 हुंकारा  गांधी  के  परिवार  जे  जिस
 दरह  से  त्याग  और  दिया  देश  के  लिए  को

 है  तो  तरह  से  हम  सब  भी  करें तों दारे
 मामले  हल  हो  जाएं।  जमीन  कहां से
 आई  ?  यह  भगवान  को  बनाई  हुई  है।
 विनोदा  जो  ने  भी  कहा है  जमीन  राव  की
 है।  सम्पत्ति  भी  रूब  को  है।  ये  दब
 अगवान  की  बनाई  हुई  खोज  हैं।  प्राप्ति
 में  रेल  अलाई।  रहे  जिद  ने  रेल  चलाई
 क्या  उसका  उपयोग  उसका  कुटुम्ब  ही

 करता है,  यही  हर  में  बैठता  है।  स्री

 दुनिया  खेतों  में  बैठकों  है।  सपुष्प  को
 छंद  के  लिए  है।  जिदगी  चीजें

 we  धरती  पर  हैं  थे  छब  के  लिए  हैं।  मे
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 कोई  हिंदू  हैं  4  मुसलमान  ।  परमात्मा
 प्रिया,  खुदा  शाह  द्य  का  एक  ही
 रूप  है।  उर्दू  में  खुदा  या  अल्ला  कहते  हैं,
 अंग्रेजी  में  गाड  कहते  हैं,  हिन्दी  में  भगवान
 या  परमात्मा  कहते  हैं।  भगवान  एक
 ही  है।  नाम  अलग  लग  हैं।  अगर  एक
 न  हो  और  ग्रहण  ग्रहण  हो  दब  तो  फ़िर
 चुदाव  कराना  पड़ेगा  और  पा  लगाना
 पढ़ेगा  कि  कोन  भगवान  है।  भगवान
 एक  है,  नाम  उसके  अनेक  हैं।

 सभापति  महोदय,  बोलने  को  तो  मैं
 बहुत  बोलता  हूं  a  चार  चार  घंटे  बोलता
 हैं।  लेकिन  चूंकि  समय  नहीं  है  इसलिए
 मैं  समाप्त  करता  हू।  मैं  माह  मंत्रालय
 झोर  गृह  मंत्रो  को  जो  प्रगंग्रवीय  कार्य
 उन्होंने  किए  हैं,  उसके  लिए  बधाई
 देदा  हूं.  a

 SHRI  DASARATHA  DEB  (Tripura-
 East):  I  will  deal  only  with  the  tribal
 problem.

 The  po'icy  pursued  by  the  Govrern-
 ment  of  India  so  far  in  regard  to  the
 tribal  problera  has  vot  been  satisfactory,
 I  do  not  deny  that  the  Government  is
 giving  some  relief  here  and  there,  but
 that  will  not  give  a  teal  solution  of
 the  tribal  problem  becuuse  it  is  part
 and  parcel  of  a  national  problem,  and
 a  national  problem  should  not  be  dealt
 with  in  a  haphazard  way.

 There  are  directive  principles  in  the
 Constitution  couched  in  good  Language
 but  up  tll  now  we  find  that  they  have
 remained  more  or  less  ‘a  campaign
 slogan  and  not  a  slogan  for  execution
 to  give  relief  to  the  tribals,

 Whenever  we  ask  the  Government,
 they  say  that  they  are  having  some
 tribal  developmen{  blocs  and  projects
 here  and  there,  and  that  they  are
 spending  money,  but  these  blocs  cannot
 give  protection  to  the  tribals  so  far  as
 their  land  is  concerned.  As  soon  as
 the  area  is  developed  the  land  is  trans.
 ferred  to  other  people.  I  can  give  you
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 bundreds  of  examples  in  Tripura
 where  in  the  tribal  areas  which  have
 been  developed,  not  even  20  per  cent  of
 the  land  has  remained  with  the  tribals.
 That  is  why  the  only  way  by  which
 we  can  give  protection  to  the  tribals
 is  by  declaring  compact  tribal  areas  to
 be  scheduled  areas  and  by  giving  them
 regional  autonomy.

 For  example,  you
 so  far  as  Assam  is  concerned,  the
 Sixth  Schedule  of  the  Constitution
 has  been  applicable  to  it  since  the
 adoption  of  the  Constitution.  Under
 that,  transfer  of  land  js  strictly  Lro-
 hibited  from  tribal  to  non-tribal
 hands.  That  is  why  at  least  some
 Jand  is  still  with  the  tribals  in  that
 part  of  the  country.  Arunachal  Pru-
 desh  and  Meghalaya  have  emerged
 as  States.  That  would  not  have
 happened  if  the  land  had  not  been
 protected.  if  the  area  had  not  been
 declared  a  scheduled  area  and  if  re-
 gional  autonomy  had  not  been  even.

 are  aware  that

 In  Tripura,  the  tribals  have  been
 practically  wiped  out,  In  ‘1941  the
 Maharaja  passed  what  is  the  called
 the  Maharaja's  Tribal  Reservation
 Order,  under  which  950  square  miles
 ef  area  was  reserved  for  the  tribals.
 Then,  to  accummodute  East  Pakistan
 tefugees,  300  80.  miles  were  released
 in  1948.  But  the  entire  tribal  belt
 has  been  exposed  illegally  to  the
 non-tribal  people.  Whatever  compact
 tribal  area  was  there,  it  was  in  975
 that  the  Maharaja’s  order  was  re-
 pealed  and  the  reserved  tribal  area,
 echeduled  ares,  abolished.  The  entire
 area  has  now  been  made  available  to
 non-tribal  people.  That  is  why  even
 now  about  3000  tribal  families  have
 already  lost  their  land  illegally  to
 the  non-tribal  people.  Thev  applied
 to  the  Government  to  get  their  land
 back.  But  that  was  not  restorer  to
 them.  That  is  why  I  ask  the  hon.
 Minister  to  apply  his  mind  to  that.
 All  the  compact  tribal  areas  must  be
 declared  as  scheduled  areas.  Wherever
 there  is  a  preponderence  of  tribal
 population,  that  urea  should  be  de

 APRIL  i  2076  of  Home  Affairs  264

 clared  az  a  compact  tribal  area,  es
 a  scheduled  area,  and  the  regional
 council  on  the  pattern  of  Sixth  Sche-
 dule  must  be  given  to  thet  area.  If
 necessary,  let  us  amend  the  Consti-
 tution.  The  Sixth  Schedule  must  be
 made  applicable  to  all  the  compact
 tribal  areas.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore):  Mr.  Chairman,
 Sir,  within  the  short  time  allotted  to
 me,  it  is  very  difficult  to  make  an
 impressive  speech.  Anyhow,  within
 the  short  time  at  my  disposal,  I
 would  like  to  highlight  some  of  the
 problems  which  are  uppermost  in  my
 mind,

 Las,  February,  I  had  an  occasion
 to  make  a  visit  to  Kaglapnni,  the

 Andaman  and  Nicobar  Islands.  What
 Isaw  there  was  asafa  of  untold
 suffering  of  the  tribals  who  are  living
 there,  the  Andamunese.  the  Onges,
 the  Jarwas.  the  Sentinalg  and  the
 Sampanes  It  ic  ealied  an  Andaman
 Island,  But  there  are  only  23  Anda-
 manese  in  Andaman  Island.  They  are
 completely  i.olated,  uncared  for,
 without  woper  food,  without  any
 medical  treatment.  without  dress,
 half-naked  and  unfed,  I  think,  they
 are  there  as  museum  pieces.  Let  us
 not  plas  with  the  tribals  in  this
 fashion  What  about  Onges?  Not
 more  than  723  Onges  are  there,  Here,
 in  the  Government’<  answer,  at  ic
 stated  :

 “The  Onges  till  very  recently
 have  beer,  living  in  complete  isole-
 tion.”

 In  1976.  after  29  yearg  of  freedom,  it
 is  a  pity  if  we  say  that  we  do  not
 know  how  the  tribals  are  living  there.
 They  are  living  in  complete  isolation
 No  one  knows  how  they  are  living
 They  are  being  called  carnivorous,
 inhuman  and  all  that  and  we  brand
 them  saying  that  they  do  not  want  to
 have  any  contact  with  others  What
 will  the  civilised  world  think  about
 it?  The  result  is  that  they  have  be-
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 core  allergic  to  human-beings.  They
 do  not  want  to  see  our  faces.  What  I
 would  like  to  impress  upon  the  hon.
 Minister  is  that  a  positive  attitude  be
 adopted  by  the  Government.  As  to
 how  to  tackle  the  tribal  people  by  a
 positive  attitude,  I  mean,  they  may
 send  officers  who  are  dedicated  to  the
 cate  of  social  welfare  of  the  tribal
 people,  who  are  dedicated  soldiers,
 humanitarians,  social  workers,  who
 will  stay  there  for  the  welfare  of  tri-
 bals  ang  who  will  not  feel  that  they
 are  merly  living  in  Kalapani.

 The  second  point  that  I  want  to
 highlight  is  about  the  condition  of
 minority  linguistic  communities  in
 different  States.  I  am  talking  about
 the  minority  Oriya-speaking  commu-
 nity.  Tf  we  go  through  the  S.R.C.
 Report,  we  will  know  that  in  Madhya
 Pradesh,  from  Phuljar  in  Raipur  area
 io  Chandrapur  in  Bilaspur  area,  quite
 9  large  number  of  Or:iya-»peaking
 people  are  there.  Particularly  in
 Bihar,  in  Singhbhum  area,  there  are
 more  than  2  lakh  Oriya-speaking  pco-
 ple.  In  West  Bengal,  on  the  border
 ef  Midnapore,  more  than  l  lakh
 Oriya-speaking  people  are  there  In
 Caicutta  alone,  more  than  6  lakh
 Oriva-speaking  people  are  there.
 There  are  also  Oriya-sceaking  people
 fn  certain  parts  of  Andhra  Pradesh.
 What  ss  the  Government  going  to  do
 to  preserve  their  language,  their  cul-
 {tire  and  their  tradition?  We  cannot
 have  language  imperialism  in  ‘7976.
 This  ig  what  the  Government  had  de-
 cided  in  various  meetings:

 “The  medium  of  instruction  and
 examination  at  the  junior  basic
 stage  must  be  the  mother-tongue
 and  for  the  child,  whether  the  mo-
 ther-tongue  is  different  from  the
 regional  or  State  language,  arrange-
 ments  be  made  by  appointing  at
 least  one  teacher  provided  there
 are  not  less  than  40  pupils.”

 Only  in  Singhbhum  district,  there  are
 more  than  two  lakh  Oriya-spesking
 people  out  of  g  totel  population  of
 14,890,816,  Only  in  one  pocket  of

 Baharagore-Chakulia-Ghatsilg  ex-
 cluding  Mohubhandar-Mushaboni,  out
 of  a  total  population  of  257,751,
 Oriya-speaking  people  are  99,000  or
 about  a  Jakh,  und  there  is  no  ade-
 quate  provision  for  them  to  be  taught
 in  Oriya,  I  am  not  speaking  anything
 about  the  people  of  Binar  or  the  Gov-
 ernment  of  Bihar,  but  we  have  to
 frame  an  attitude  to  this  that  let  us
 nut  crush  the  minority  linguistic  peo-
 ple  in  different  States.

 Let  me  now  come  to  the  freedom
 fighters.  I  must  say  on  the  floor  of
 this  House  that  Shri  Mohsin  has  done
 a  good  deal  of  job  for  the  freedoni
 fighters  in  Orissa  by  accelerating  the
 process  of  disposing  of  their  cases,  so
 that  they  get  their  pensions,  I  +nust
 appreciate  his  endeavour.

 I  have  another  pertinent  point
 which  I  want  to  bring  to  the  notice
 of  the  hon.  Home  Minister,  I  must
 appreciate  the  budget  earmarked  for
 the  police  administration  m  our  coun-
 try  The  police  is  doing  a  good  30b,
 no  doubt,  in  this  period  of  crisis  wher
 the  reactionar,  forces  are  tut  0
 create  subversion  in  our  country.  Bur
 let  us  not  forge,  one  thing  as  ‘ur
 Home  Minister  has  ssid.  He  has  sug-
 fested  that  Superintendents  of  Police
 and  other  gupervisory  staff  ust  be
 clearly  to'd  that  complaints  from  the
 public  agatnst  the  police  excesses
 should  be  dealt  with  firmly.  There
 are  reports  with  the  Prime  Minister
 and  the  Home  Minister  that  there
 have  been  police  excestes  in  many
 parts  of  the  country,  This  is  precise-
 ly  why  it  came  out  in  the  papers  also:

 “Mrs.  Gandhi  wanted  this  mis-
 placed  zoal  of  the  police  to  be  cur-
 tailed.”

 The  Prime  Minister  is  concerned
 about  the  police  excesses,  and  as  I

 said,  the  Home  Minister  has  suggest-
 ed  that  complaints  fram  the  public
 against  police  excesses  should  be
 dealt  with  firmly  and  exemplary
 punishment  should  be  meted  out
 promptly.
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 There  are  cases,  in  every  State,  of

 police  excesses  not  only  on  the  junior
 level,  but  at  the  level  of  Superinten--
 dent  of  Police.  There  are  pervorted
 police  officers  and  there  are  also  offi-
 cers  who  want  to  indulge  in  faction-
 al  politics  and  they  want  to  unpopu-
 larise  the  20-Point  Frogramme  and
 the  policy  of  our  Prime  Minister,  be-
 cause  they  feel  that  once  the  bureau-
 cracy  becomes  unpopular,  and  the
 police  becomes  unpopular,  the  Gov-
 ernment  would  also  become  unpopu-
 lar,

 I  want  to  impress  upon  the  Home
 Minister,  as  he  is  the  custodian  of
 public  morality,  he  is  the  eyes  and
 ears  of  the  Government,  and  eyes
 and  earg  of  the  people  of  the  coun-
 try,  that  the  cases  of  police  excesses
 should  be  dealt  with  severely  and
 whatever  reports  he  hus  got  of  po-
 lice  excesses,  these  should  be  dealt
 with  and  the  people  concerned  should
 be  given  examplary  punishment.

 शो  ग्र मर ताथ  विज्वालंकार  (चढा गढ़)  :
 सभापति  महोदय,  अपनी  कांस्टीटय  एससी,
 चंडीगढ़,  के  बारे  में  मैं  सिर्फ़  होम  मिनिस्ट्री
 की  मांगों  के  समय  ही  कह  सकता  Zz!

 चुकी  समय  कम  है,  इस  लिए  बाकी  बातों
 को  बाद के  लिए  रखते  हुए मैं  चंडीगढ़
 के  सालों  परखाता  हैं।  मैं  होम  मिनिस्ट्री
 का,  और  विशेष  रूप  से  की  होम  मेहता
 का,  विशेष  रूप  से  धन्यवाद  करना  चाहता

 हैं  कि  जब  मैं  ने  वहां  इक्लैशन  लड़ा  था,
 हथ  वक्‍त  वहां  के  लोगों  को  खास-खास
 प्रॉंगेंथीं,  उत  में  से  बहुत  सी  मांगों  को  बहुत
 हद  तक  उन्होंने  पूरा  करने  का  यत्न  किया,
 कौर  उस  में  उन्होंने  काफ़ी  उन्नति  की  है।

 चंडीगढ़  की  समस्यायें  क्‍या  हैं  ?

 अंडीगढ़  एक  नया  शहर  है  जैसा  कि
 प्राय-कल  की  सोसायटी  का  तरीका  है,
 बड़े बड़े  शहरों में  जहां  बड़ेबड़े  भवन  बनते
 हैं,  वहां उत  के  साथ  साथ  स्तम्भ  भी  बनते
 जाते  हैं
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 यहाँ  को  संभाला  यह  थी  ह;
 30  लाख  के  करीब  आदमी  अवैर  दरबार
 किये  बहुत  सारे  मजदूर  थे।  उन  के
 लिए  योजना  में  कुछ  प्रोषाइडेड  नहीं  था।
 मिसाल  के  तौर  पर  छोटे  दुकानदार,
 कांस्ट्रकेशन  लेबर,  फ़ैक्ट्रियों  के  लेबर,  साई
 धोबी  कौर  साइकिल  मरम्मत  करने  वाले
 इस  के  लिए  कोई  स्थान  योजना  में  मुकरे
 नहीं  था  भर  ये  सरकारी  जमीन  पर  कब्जा
 कर  के  बैठे  थे  या  जगह  जगह  झोपड़ियां  बना

 कर  बैठ  थे।  इन  को  बहत  बड़ी  समस्या  थी।
 कभी  सरकार  झा  करे  एकरस  हमला
 बोल  कर  भागा  देती  थी  लेकिन  के  फ़िर
 झा  जाते थे  शौर  वह  समस्या  बनी  रह  जाती
 थी  |  देहातों  की  सामना  बनी  हुई  थी।
 जब  फ़ैसला  किया  कि  उन  को  लेता  है  तो
 एकदम  बुलडोजर  चलाया  कौर  उन  को
 सब  को  खत्म  कर  दिया 1  ये  सारी
 प्रॉब्लम्स  थी  जिन  के  बारे  में  लोगों  को
 शिकायतें  थीं  ।  लेकिन  मुझे  खुशी  है  कि

 गृह  मंत्री  ने  इन  समस्या प्र ों  को  हल  किया  t
 लेबर  कालोनी  के  लिए  योजना  में  स्थान
 रखा  कि  उन  के  लिए  मकान  बनाए  जाय॑
 शौर  उन्होंने  यह  आदेश  किया  कि  जिसे
 को  हटाना  हो  उस  को  पहले  दूसरे।  जगह
 दे  कर  तब  हटाया  जाय।  इसे  प्रकार जो
 छोटे  लोग हैं  छोटे  दुकानदार,  रेहड़ी  वाले
 और  दूसरे  इस  तरह के  लोग उन  के  लिए
 भी  प्रबन्ध  किया  ।  जो  देहात  उजाड़े
 जा  रहेगे  उन के  लिए यह  फ़ैसला  किया
 कि  वे  उजाड़े  नहीं  जाएंगे  बल्कि  यहां  पर

 ही  उन  को  भर्ती  विलेज  कौर  साजिशन  विलय
 बना  दिया  जायगा  इस  बात  के  लिए  उस
 को  इत्मीनान  दिलाया  A  इसके  लिए  मैं
 वहाँ  को  जनता  की  भोर  से  गृह  मंत्रालय
 को  धन्यवाद  देना  चाहता  हूं  T

 जो  कुछ  समस्याएं  हज़ारों  भी  बनी

 हुई  हैं  उन  की  तरफ  भी  ध्यान  क्या  जाय  कौर
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 के  यह  हैं  कि  वहां  पर  लोग  ठोस  सकते सेंट्स
 हैं,  उन  के  बहुत  सारे  सरकारों  मुलाजिम  हैं।
 उनसे  के  लिए  मकान  बहुत  थोड़े  हैं  जौर  प्राइवेट
 मकानी  को  काफी  समस्या  हूँ  कि  उस  के  रेड
 बढ़ते  जा  रहे  हैं।  हमे  खुशी  है  कि  रन्
 कटीले  एक्ट  उन्होंने  लागु  किया  ।  उस  के
 अन्दर  कुछ  सुधार  को  भरा वश्य कता  हैं  जिसे
 बहु  करेगें  लेकिन  कुछ  मकान  और  बनने

 चाहिए  सरकारों  कर्मचारियों  के  लिए  t
 उस  के  लिए  कुछ  न  कुछ  प्रयत्न  होना  चाहिए  t
 way  प्रकार  जित  देहातों  को  पवन'  विलेज
 बनाने  का  फैसला  किया  गया  उन  के  डेवलपमेंट
 कौर  तरक्की  के  लिए  कुछ  न  कुछ  प्रयत्न
 करता  चाहिए  ।  वहा  जो  छोटे  छोटे  देहात  हैं
 उन  के  प्रकार उन  से  लैंड  रेवेन्यू  वसूल  करते  हैं
 लेकिन  उस  से  जो  रुपया  इकट्ठा  होता  है
 करीब  करीब  उतना  हो  उस  को  इकट्ठा  करने
 सें  बज  हो  जाता  है  ।  तो  क्या  फ़ायदा
 उस  को  एक्ट्रा  करने  से  जब  उस  पर  इतना
 रुपया  खर्च  होता  है  भर  प्राप्ति  कम  होतो  है.  1
 उन  की  छोटी  छोटो  जमाने  हैं।  मेरा  ख़्याल
 है  कि  उस  के  ऊपर  से  लंड  रेवेन्यू  हुटा  कर

 कुछ  तौर  तरीका  भ्र पना ना  चाहिए  जिस  से
 कि  पैसा  उन  से  लिया  जाय  और  जो  पैसा
 लिया  जाय  वह  उन  को  तरक्की  पर  लगाया  जा
 सके  ।  मनो  सा जरा  एक  बड़ा  टाउन  है  |
 उस  के  लिए  एक  योजना  जनो  लेकिन  वह
 काफी  समय  से  पड़ो  हुई  है  ।  उस  को  लागू
 करना  चाहिए  कौर  उन  को  तरीको  से  काम
 किए  जाने  चाहिए  -  उस  ्  लिए  जो  छोटी-

 फाइड  एरिया  कमेटी  बनाने  का  फैसला  किया
 ग्रया  है  उस  मे  मैंने  सुना  है  कि  सिर्फ  दो  आदमी
 पब्लिक  के  होंगे  गौर  बाकी  सब  काफी-
 शिया  होंगे  ।  z  गृह  मंत्रालय  से  निवेदन
 करूंगा  कि  जो  कमेटी  बाप  बनाते  हैं  हैं चाहे
 वहां  की  ऐडआाइजरी  कमेटी  हो  या  नीति-
 फाइड  एरिया  कमांडो  हो  उस  के  इन्दर  जनता
 के  नुमाइंदे  रखने  चाहिए  ।  चंडोगड़  ऐसी
 जगह  है  जहा  पढ़े  लिखे  और  एस्लाइटेन्ड
 लोग  रहते  हैं।  उन  के  इन्दर  यह  भावना

 होती  है  कि  ऐडमिनिस्ट्रेशन  F  उन  को  कुछ

 हिस्सा  मिले,  उसके  इन्दर  उन  से  पूछा  जाय,
 उन  लें  सलाह  लो  जाय  कौर  उन की  सहायता
 &  काम  हो  ।  वे  सहयोग  देना  चाहते  हैं
 सैकित  व्यूरोकैंसी  का  एक  रबीया  होता  है  कि
 बहू  सहयोग  किसी  का  पसंद'  नहीं  करते  ।
 मेरा  निवेदन  है  कि  ऐड आइ जरी  अमेठो  हो
 या  नोटिफाई  एरिया  कमेटी  मनी  बाजरे
 की  जो  बनो  है  या  कौर  इस  तरह  की  कमेटिया
 शौर  काम  हों  उन  के  भ्रन्दर  जनता  का  ज्यादा
 से  ज्यादा  सहयोग  लेना  चाहिए  ।

 पाब्लिप्तिटों  के  सबंध  में  तीन  लाख
 रुपया  रखा  गया  है  ।  लेकिन  चलोगी
 के  इन्दर  पब्लिसिटी  का  कोई  साधन  नही  है.  t
 उस  के  लिए  कुछ  पम्फलेट  इत्यादि  होने
 चाहिए  जिस  के  अन्दर  वहा  जो  तरीकों  के
 काम  होते  है  उन  को  जानकारों  रखी  जाय  ।

 बहुत  सारे  टूरिस्ट  चंडीगढ़  जाते  हैं  लेकिन
 किसी  को  पता  नहीं  होता  कि  चंडीगढ़  क्या

 है  ।

 ला  बेससेज्  के  लिए  2  लाख  72  हजार
 रुपया  रखा  गया  है  ।  लेकिन  आप  को
 देखना  चाहिए  कि  कितने  केसेज  काइट्स  में

 जाते  हैं  भीर  उन  में  से  कितने  सफल होते  हैं  t

 वहा  पर  ला इयर्स  का  चुनाव  ठीक  नहीं  है  q
 उस  में  इस  बात  की  परवाह  नहीं की  जाती
 कि  कौन  योग्य है  कौन  भ्र योग्य है  ।  उस  के

 लिए  भो  श्रयत्त  होना  चाहिए  कि  योग्य
 लाइंथर्स  रखें  जाय  |

 टाउन  प्लानिंग  को  कुछ  द्म्म्व  करते
 को  जरूरत  है  1  जसे  मैंने  कहा  कुछ  सूची-
 सेंटेंस  ऐसे  हैं  जिन  को  उस  से  शामिल  करना
 चाहिए  था  शौर  टाउन  प्लानिंग  को  चम्मच
 करने  के  लिए  कुछ  सोचना  चाहिए  1  यह
 नहीं  की  जो  20  साल  पहले  योजना  बनाई
 गईं  उस  को  वैसे  का  वैसे  हु।  चलाया  जाये  ।
 सभिन्तात  के  तौर  पर  सीट के  पहले  संकरी  थीं
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 अब  उन  को  चौड़ा  किया  जा  रहा  है  तो  उस  पर
 रुपया  खर्च  होता  है।  पहले  से  ऐ  सी  प्लानिंग
 हो  जिस  में  इस  की  झ्रावश्यकता  बोद  में  ने
 पडे  ।  चंडीगढ़  नया  शहर  है  in  उस  के  भदर
 हम  पहले  से  भ्रन्दाजा  करे  कि  कितनी  पापू-
 सेशन  बढ़ने  बाली  है  शौर  उस  के  हिसा जय
 से  काम  करे।

 रूरल  रोड्स  के  लिए  रुपया  रखा  गया
 है  ।  जो  काम  रह  गए  है,  जहा  पर  सडक
 नही  बनी  हैं  वहा  पर  सडक  बनाई  जाये,
 जैसे  मलाया  कायम वाला  है,  वहा  पर
 सबक  बननी  चाहिए  |

 चण्डीगढ़  के  लिए  एक  आवश्यकता  यह
 है  कि  वहा  पर  म्यू  निसियैलिटी  बनाई  जाये,
 बेशक  बाप  हाउस  टैक्स  वसूल  करे  ।  जब

 गर्म  कमेन्ट  इतना  रुपया  तरक़्की  4  लिए  देती
 है  तो  जो  मोर  आदमी  है,  जो  कि  मकान
 बनाते  हैं  &  हाउस  टैक्स  क्यो  ने  दें?  तो
 इसके  लिए  भी  प्रयत्न  होना  चाहिए  L  श्राप
 उनसे  रुपया  इकट्ठा  कर#  वहा  पर  खर्च  करे  1
 वहा  पर  म्यूनिसिपैलिटी  भी  होनी  चाहिए
 ताकि  वहा  4  लोग,  जोकि  पडे-लिखे  हैं,  इस
 बात  को  महसूस  करे  कि  हम  सेल्फ  गवर्नमेंट
 के  काबिल  हैं  7  तो  इस  दौर  प्रयत्न  होना
 चाहिए  |

 इसके  साथ  साथ  मुझे  यहू'निवेदत  करता
 है  कि  व्यू रोत सी  का  जो  एटीट्यूड  है  उसको
 बदलना  चाहिए।  मैं  जानता  हु  होम  मिनिस्टर
 इस  बात  पर  काफी  जोर  देते  हैं  और  वे

 चाहते  है  कि  जनता  का  ज्यादा  सहयोग  लिया
 जाये  लेकिन  इसक  लिए  विशेष  प्रयत्न  करने  की
 जरुरत  है  7  चण्डीगढ़  एक  रिसा  टाउन  है  कि
 बहा  पर  जो  भी  भ्रफसर  एक  वार  आ  जाते  है
 वे  हमेशा  के  लिए  वही  पर  बैठना  चाहते  हैं  r
 वे  किसी  तरह  वहा  से  जाते  ही  नही  है  ।  मेरा
 निवेदन  है  कि  वहा  पर  जो  पुराने  पुराने  लोग  बैठे

 हैं  उनकी  आप  बदले  कौर  झ्ााहिस्ता  आहिस्ता
 दूसरे  लोगो  को  वहा  पर  लायें  ताकि  लोग  वहां
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 पर  झपने सेल  बना  लें  जिससे  कि  करप्शन
 बढ़े  ।  मैं  इस  बात  को  तो  नहीं  मानता  कि
 सरकारी  काम  फाज  से  करप्शन  बिल्कुल  हुए
 जायेगा।  जो  लोग  इस  बात  को  कहते  हैं  कि
 करप्शन  को  बिल्कुल  हटा  देंगे  मैं  समझता  हूं
 ह  वह  सम्भव  नहीं  है  पुराने  जमाने  में  कौटिल्य
 अर्थशास्त्र  मे करप्शन के  कर  काफी  चर्चा  हुई
 है।  उनमें  लिखा  है

 समस्या  :  यथावत,  सलीम'  प्रविष्टि:

 ज्ञात!  न  क्या:  सलिल  पीड़ित'

 भत्यास्तथा  कार्य  विधी  नियुक्ति
 ज्ञात  न  शक या,  धतमाददाना  :  ॥।

 जिस  तरह  मे  मछली  पाती  में  रहकर  कब
 पानी  पिता  है,  कब  नही  पीसी  है--इस  बात
 को  कोई  नहीं  जान  सकता  मो  तरह  से
 सरकारी  कसर  जो  काम  करते  हैं  उनके
 सम्बन्ध  में  भी  इस  बात  का  पता  नहीं  लगता
 कि  कब  धन  ले  लेने  हैं।  कौटिल्य  ने  इस
 समस्या  का  क.छ  हल  बताया  है  कि  जो  लोग
 ज्यादा  घन  कमाकर  अपनी  कैपेसिटी  से  भ्र धिक
 खर्चा  करते  है,  शफर  हाने  धज  बाद  हो  जल्दी
 से  अपना  मकान  बना  लेते  हैं  उनको  आप  पक  डे
 और  पता  लगाये  |  अगर  शाप  यह  तरीका
 अपनायेंगे  तो  श्रमिकों  पुरा  पता  लग  जायेगा
 और  के  पकड़े  जायेगे  ।

 जो  इमरजंसी  लगी  उसकों  सभो  लोगो
 ने  पत्थर  किया  |  चण्डीगढ़  की  तरफ  से
 मैं  कह  सकता  ह  कि  वहा  को  जनता  ने  इसको

 बहुत  पसन्द  किया  है  और  इससे  तरक्की
 भी  हुई  है  I  लेकिन  जो  शिक्षा  संस्थाएं  हैं
 उतने  कार  एस  एस  शौर  दूसरी  संस्थानों
 के  सेल  बन  गए  है  ।  और  वह  सेल  झाबी  भी
 प्रत् दर  इन्दर  काम  कर  रहे  हैं  -  उनकों  वहा

 5,3  05  कर  निकालता  हमारा  कौर  सरकार
 का  काम  है।  जहा  पर  मिनिस्टर्स

 रहे  हैं  वहा  पर  तो  काम  चल  जाता

 है  लेकिन  जहा  पर  प्पूरोकसी  हो
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 होती  है  यहां  पर  उतना  |  नहों  होता  है  ।

 तो  इंच  वेल्स  को तोड़ते  का  यत्न  होना  चाहिए।,
 यदि  इसको  बाप  तोड़ेंगे  नहीं  तो  खतरा  है  वह
 बना  बहेगा  जो  कांटे  इन्टरनल  बिखरे  हुए  हैं,
 विरोधों  1...  के  लोग  जो  कोटी  बिखेर  गए
 हैँ  चह  कांटे  घुसे  हुए  हैं  उसको  जब  तय  बाप
 निकालेंगे  नहीं  तब  तक  इस  देश  का  राज्य

 बिल्कुल  सुरक्षित  नहीं  ही  रक्ता  है  ।  मैं
 खास  तौर  पर  चाहता  हुं  इस  विषय  में  विशेष
 प्रमत्त  होना  चाहिए  t

 SHRI  P.  R,  SHENOY  (Udipi):  2
 support  the  demands  of  the  Home
 Ministry  for  the  year  1976-77  for
 some  of  its  major  achievements  in  the
 year  1975-76.  One  must  congratulate
 the  Home  Ministry  and  in  fact  the
 Government  of  India  as  a  whole  for
 the  formation  of  the  fulfledged  State
 of  Sikkim,  for  the  accord  reached
 with  Sheikh  Abdullah  in  respect  of
 Jammu  and  Kashmir,  for  the  agree-
 ment  fvith  the  Nugaland  rebel,  and
 for  the  creation  of  a  Legislative  As-
 sembly  and  Council  of  Ministers  ‘in
 Arunachal  Pradesh,  I  am  sure  under
 the  present  leadership  it  will  not  be
 difficult  for  the  Government  to  come
 to  an  agreement  with  the  rebels  of
 Mizoram  ang  bring  peace  in  ¢hat  r¢-
 gion  of  our  country.  Though  the
 Central  Government  is  trying  its  best
 to  solve  the  problem  of  boundary
 dis;  ules  between  States  it  is  regret-
 table  that  the  Mahajan  Commission's
 Report  is  not  yet  implemented  by  the
 Government.  The  people  of  Kasar-
 fode  are  agitating  in  a  very  peace  “tl
 and  persuasive  manner  for  the  ine*"-
 sion  of  Kasergode  taluk  nerth  of
 Chandragiri  river  in  Karnataka  State.
 Government  should  appreciate  the
 feelings  of  the  people  of  Kasargave
 and  see  that  thia  problem  is  solved.
 Evep,  many  leaders  in  Kerala  concede
 that  at  least  a  part  of  what  we  have
 claimed  should  go  te  Karnataka.
 Therefore,  I  request  the  Governm-rt
 of  India  to  solve  the  boundary  =  dis-
 putes  not  only  between  Karnataka
 ami  Kerala  but  also  between  Maha-
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 rashtra  and  Karnataka  as  early  as
 possible.

 ¥
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 References  were  made  in  the  report
 of  the  Home  Ministry  that  zonal
 meetings  were  taking  place,  But,  if
 is  unfortunate  that  no  zona]  meeting
 of  the  South  Zone  Council  hag  taken
 place  during  the  last  year.  There  are
 ™Tany  topics  of  common  interest  in
 the  South  Zone  States  and  the  Gov-
 ernment  should  see  that  the  South
 Zone  Council  meeting  takes  place
 very  often.

 The  achicvements  under  the  20-
 point  programme  announced  by  the
 Prime  Minister  in  relation  to  the  de-
 elaration  of  emergency  are  many.  I
 need  not  refer  to  them  in  detail.  In
 my  State  especially  the  way  in  which
 distribution  of  land  to  tiller  is  taking
 place.  the  way  jn  which  distribution
 of  house-sites  to  landfes,  laboursis
 afte.  declaration  of  emergency  is
 teking  place,  is  something  to  be  ap-
 preciated,  But,  Sir,  it  is  rather  un=
 fortunate  that  the  representatives  of
 the  people  are  not  actively  involved
 in  the  implementation  of  the  20-point
 programme  which  involves  many  di-
 fficult  problems  Especially.  the  Mem-
 bers  of  Parliament  have  no  place  at
 all  in  the  matter  of  implementation
 of  2f-point  programme  in  the  Karna-
 takn  State.  Even  the  Consultative
 Committee  meetings  of  M.P.s  have
 not  taken  place  after  Emergency.
 Therefore.  what  I  request  js  this  The
 Government  should  see  that  Members
 of  Parliament  are  involved  in  the
 ymplementation  of  these  programmes
 co  thet  these  schemes  may  be  more
 successful  and  purpeseful.

 Regarding  the  implementation  of
 the  land  reforms  Act  I  wish  to
 ua,  this,  What  we  find  is  that  the
 landowners  go  to  the  high  court  and
 file  writ  petitions  there  under  Art.

 226  They  obtain  stay  orders,  injunc-
 thons  ete.  In  fact  this  Article  226  has
 stalled  the  progress  in  our  country.
 Even  when  CBI  makes  investigations
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 and  when  there  is  trial  by  the  CBI,
 these  investigations  and  trial;  are
 stayed  by  various  High  Courts  by
 jstue  of  stay  orders  under  petitions
 filed  under  Article  226,  It  is  there-
 fore,  absolutely  necessary  to  amend
 Article  226  to  restrict  the  power  of
 high  courts  to  issue  ayders  under
 Article  226  or  to  issue  stay  or  any
 other  orders  under  this  Article.  We
 should  not  wait  for  the  other  propos-
 ed  amendments  of  the  constitution  to
 take  place  because  it  will  be  tco  late.
 Land  reforms  have  to  be  implement-
 @q  quickly,  Without  waiting  for
 other  amendments,  the  Government
 should  come  forward  to  amend  Arti-
 cle  226  of  the  Constitution  imme-
 diately.  Article  227  also  requires
 similar  amendment.

 Sir,  many  Members  have  referred
 to  the  problems  of  scheduled  castes
 and  scheduled  tribes.  But,  I  must  say
 here  that  much  hag  been  done  by
 Government  for  the  welfare  of  sche~
 duled  castes  and  tribes,  Much  more
 has  to  be  done,  especially,  in  the
 matter  of  employment  not  only  for
 the  scheduled  castes  and  tribes  but
 also  to  other  weaker  sections  of  the
 society.  Reservations  are  generally
 made  only  in  the  ministries  of  Gov-
 ernment.  But,  what  about  the  public
 sector  enterprises?  It  appears  as  if
 Government  is  forming  Corporations
 only  to  avoid  giving  lucrative  em-
 Piloyment  to  scheduled  castes  and
 tribes  and  other  backward  classes.
 There  is  no  reservation  at  all  for
 these  people  in  many  of  the  public
 sector  enterprises  for  the  employ-
 ment  of  gcheduled  castes  and  tribes
 and  backward  classes,  especially,  in

 Banks.  There  is  no  rule  though  we
 have  passed  legislation  for  the  ap-
 pointment  of  g  Commission  which  is
 yet  to  come  into  existence.  The  ap-
 pointments  are  still  being  made  arbi-
 trarily.  I  know  that  the  people  be-
 longing  to  advanced  castes  and  who
 ate  only  ordinary  matriculates  are
 preferred  to  graduates  who  come
 from  the  harfjan  community  or  from
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 the  backwarg  classes.  Tf  you  question
 them,  they  say  that  the

 ot  5०४  १० are  not  ‘suitable’  No  doubt  harijan
 candidates  and  backward  clasg  candi-
 dates  are  not  suitable  to  the  menage-
 ments  of  the  banks  and  only  their
 kith  and  kin  are  suitable!  For  them
 also  some  Act  should  be  passed  by
 this  Houge  for  reservation  of  seats
 for  harijanms  as  also  other  backward
 class  people  in  the  public  sector
 enterprises.

 SHRI  ISHAQUE  SAMBHALI  (Am-
 roha):  And  also  in  private  sector.

 SHRI  P.  R.  SHENOY:  And  also  in
 the  private  sector  enterprises.  Gov-
 ernment  can  insist  that  a  certain
 percentage  of  jobs  should  be  given  to
 the  backward  class  people  and  sche-
 duled  castes  and  tribes  people.  Sir,
 the  list  of  Scheduled  Castes  and
 Tribes  requires  to  be  amended  be-
 cause  many  tribes  have  not  been  in-
 cluded  in  the  list.  In  my  district,
 there  are  people  called  ‘kudibis'  who
 Tive  by  the  side  of  the  western  ghats;
 they  are  tribal  people,  They  were
 in  the  list  of  scheduled  tribes  when
 oul  district  was  part  of  Madras  State
 But,  when  our  district  wag  merged
 with  the  Karnataka,  the  then  Mysore
 State,  these  Kudibis  had  been  exclud-
 ed  from  the  list  apparently  for  no
 reason,  Therefore,  the  Government
 should  see  that  these  kudibis  who  are
 really  backward  people  and  who  are
 really  ignorant  and  very  poor  people
 should  be  included  in  the  list  of
 scheduled  tribes.  There  is  a  provi-
 sion  for  grievances  committee  for  the
 public  in  the  Centre  as  well  as  the
 States.  What  happens  {fs  that  when
 we  make  some  complaints—leave
 aside  the  complaints  made  by  the
 public—even  when  the  Members  of
 Parliament  make  complaints,  those
 complaints  are  referred  to  the  people
 who  are  atcused.  If  we  say  that
 there  is  police  atrocity  jn  a  certain
 region,  the  Home  Ministry  will  refer
 the  matter  to  the  police  of  that  re-
 gion  and  will  come  with  a  report
 saying  that  there  is  no  police  atrocity
 at  all,  If  we  make  some  complaints
 against  the  bank  management  alleg-
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 ing  favouritism  and  discrimination,
 the  matter  will  be  referred  to  the
 bank  management.  There  is  a  reply
 from  them  stating  that  there  is  no
 favouritism  or  discrimination  at  all,
 Therefore,  I  say  that  Government
 should  form  an  independent  Com-
 mittee  to  go  into  the  grievances  made
 by  the  public  and  by  the  Members  of
 Parliament,

 As  there  is  no  time,  I  conclude,

 MR.  CHAIRMAN:  Mr.  Sambhaili.
 Please  take  only  two  or  three
 minutes

 छह  इसहाक़  सवालों  (प्रम रोहा)  :

 चेयरमैन  साहब,  होम  मिनिस्ट्री  को  इसके  लिये

 मुबारकबाद  दी  ज।  सकता  है  जो  उन्होंने

 इमरजेंसी  डिक्लेयर  होने  के  बाद  यहां  जिस

 तरह  से  एडमिनिस्ट्रेशन  में  सुधार  किया  t

 लेकिन  मुझे  दुख  के  साथ  कहना  पड़ता  है,  झोर

 शायद  मुझे  यह  कहने  को  कोई  जरूरत  पेश

 ने  जातों,  लेकिन  इसलिये  कहना  पड़  रहा  है

 कि  चूंकि  सरकार  को  तरफ  से  बार  बार  यहु

 कहा  जा  रहा  है  कि  भ्रम  इसमें  नरमी  बरती

 जायगी,  मैं  बाप  को  माना  चाहता  हूं,  मैंने

 पहले  चो  कहा  था,  और  ब  फिर  कहता  हूं

 कि  कम्शुनल  झागताइड्रेशन्स  जो  कि  हमारे
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 मुल्क  को  अरबाज़  करने  पर  तुल  चूकी  थीं,  शोर

 जिन्होंने  ललित  बाय  को  शहीद  किया,  जैसा

 विद्या संकार  जी  ने  कहा,  अब  भी  ऐसी  प्रांगण-

 नाइज़ेशन्स,  ऐसी  फ्रासिस्ट  ताकतें,  ख्वाबों

 नहीं  बैठी  हैं  t  सही  है  कि  वह  दब  गई  हैं,  लेकिन

 खामोश  नहीं  हैं  t

 मैं  जहां  का  रहने  वाला  हूं,  चम्बल

 टाउन,  वहां  पर  28/29  की  मिडनाइट  मे

 एक  हंगामा  किया  गया  ।  जासा  मस्जिद  के

 ईमान  को  कत्ल  कर  दिया  गया  t  ऐसा  क्‍यों

 हुमा  मैं  इसको  डिटेल  में  तहीं  जाएगा  ।  मैं

 आपके  पास  लिख  कर  भेज  चुका  हूं  लेकिन

 सवाल  यह  है  कि  जामा.  मस्जिद  के  इमाम  को

 क्यों  क़त्ल  किया  गया  ?  अगर  मुसलमानों  से

 नफरत  हो  तो  मुसलभान  क़त्ल  किये  जा  सकते

 थे  लेकिन  मस्जिद  को  क्‍यों  जलाया  गया  |

 यह  प्रो वो केशन  का  एक  तरीका  था  कि  किसी

 तरह  से  प्रोबोकेशन'  हो  झोर  ला-एण्ड-भंडार
 'हिस्टवं  हो  ।  बसों  लिए  यह  किया  गया  था

 शौर  उसकी  वजह  यह  थो  कि  बद क़िस्मतों  से

 मुरादाबाद  डिस्ट्रिक्ट  मे  इनसो  के  बाद

 कार  एस०  एस०  के  लोडेरो  को  गिरफ्तारी

 नहीं  हुई  ।  यहां  के  टाप  बोडर्स  उस  डिस्ट्रिक्ट
 में  बैठे  रहे  भर  समद  दिन  तक  तो  वे  ग्बान्देड'

 रहे  लेकिन  उसके  बाद  आज़ादाना  घूमते  रहे  ।

 इसकी  वजह  बहु  थी  कि  वहाँ  जो  उस  समय

 डिस्ट्रिक्ट  मैजिस्ट्रेट  थे,  उसकी  हमदर्दी  करार

 एस०  Uae  वालों  से  थी  भोर  यहां  तक  कहा
 जाता  है  कि  वे  भी  पहले  झोर  एस  एस०
 से  कनेक्टेड  रहे  हैं  7  बाप  सुन  कर  ताज्जुब  करेंगे

 कि  ते  साफ़  कारण  THe  एस०  के  लोगों  को

 हां  पर  गिरफ्तार  ही  नहीं  किया  बचा  बल्कि
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 पी  इसहाक  अटकलो]  पाप  को  सा लूस  होगा  कि  मेरठ  के  अग्र

 हग  कुह

 एस०  बालों  की  जिले  के  भर दर
 महात्मा  गाँधी  को  स्टे चू  को  मेरठ  मूनिवर्धिरी

 /
 दो

 दुकानें
 परम  एण्ड

 एसूनीशल्ध
 की

 चलती
 दर  तोड़ने  की  कोशिश  की  भई  भोर  शायद

 रहीं  भोर  वहां  पर  मार्क्स  एण्ड  एमूनीशन्स
 बिकते  रहे  मैंने  बहुगुना  जी  से  शिकायत  को

 और  शिकायत  के  बाद  भो  उनकी  दुकानों  को

 हासिल  नहीं  किया  गया  दौर  उनके  लाइसेंस
 खत्म  नहीं  किए  गए  ।  दुकानों  को  सिफ  सील

 कर  दिया  गया  और  इसका  नतीज़ा  यह  हा
 कि  भार०  एस  एस०  के  एक  बहे  ल/डर,  द्वारा,
 जिनका  हम्माल  के  घास  एक  गाँव  में  घंटों  का

 अटका  है,  राज  से  तीन  महीने  पहली  एक  मस्जिद
 के  बारे  में  झगड़ा  करा  दिया  जादा  है  ।  उस

 गांव  में  जमीन  छोड़ी  गई  है  मन्दिर  कौर

 मस्जिद  बताने  के  लिए।  यह  खुशी  को  बात  है
 कि  बड़ा  पर  सन् दिर  बन  जाए  r  हिन्दू-मुसमभानों
 सबने  पैसा  देकर  वहां  पर  मन्दिर  बनवाया,

 लेकिन  जब  मस्जिद  के  बनाने  को  बात  शाई

 तो  उसकों  रोक  दिया  गया  ।  इतना  ही  नहीं.
 जो  मस्जिद  के  मुतवल्ली  थे  कबीर  हसन,  उनको

 कत्ल  कर  दिया  गया  दौर  लाग  गायब  कर

 दी  1  उसी  गांव  के  रहने  वालों  हारा  जाता-

 मस्जिद  के  इसकी  साहब  का  क़त्ल  होता  है
 शरीर  जामा-साजिद  में  उसे  रंगे  हाथों  पकड़ा

 जादा  है  भौर  जब  पुलिस  ने  पूछताछ  की  तो

 उसी  गांव  के  रहने  वालों  के  नाम  बनाए  गए  ।

 द्ग  मौके  पर  मैं  वर्ह  को  प्रौथेरिट्ट/ज  को

 मुबारकबाद  दूगा'  वहां  के  कलेक्टर,  वहां  के

 एस०  एग०  पी०,  बहा  के  कमिश्नर  और  बहा

 के  to  भाई  जी०  को  मुबारकवाद  दगा
 कि  उन्होंने  बहत  जल्दी  स्थिति  पर  काबू  पा

 लिया  और  झगड़ा  होने  से  रोक  दिया,  लेकिन'
 चेयरमैन  साहव,  मैं  यह  कहूंगा  कि  यह  ग्राम

 कहीं  भी  किसी  भी  बका  लगाई  जा  सकती  है  1

 उसको  तोड़ा  भो  गया  |  इसमे  arte  एस०

 एल०  का  हाथ  हो'  सकता  है।  सर  एस०

 एस०  वालों  की  शाखाएं  वहां  लगनी  हैं  1

 इसके  बाद  बाप  देखिये  कि  बतला  गाँव

 की  मस्जिद  के  मुतवल्ली  का  दल  होता  है

 है  1  इसी  तरह  से  बरेली  राराय  को  मस्जिद  को

 जलाया  जाता  है  |  चार  मन्दिरों  की  मूर्तियाँ

 तोड़ी  जाता  हैं  कौर  चेयरमैन  साहब,  ऐसे

 मन्दिरों  की  मूतियां  घोड़ों  गई  जहाँ  नान-हिन्दू
 के  जाने  को  द्विंम्मत  नहीं  है  t  ऐसी  जगहों  की

 मूर्तियां  टूटी  हुई  पाई  गई  1  इप  रब  का  मतलब

 क्या  था  ?  इसका  मंशा  यहू  था  कि  किया  तरह

 से  प्रो वो केशन  पोताई  जाए  और  वहां  के  ला-

 एण्ड-प्राइस  को  डिस्टर्ब  क्रिया  जाए  ।  मुझे

 दुःख  के  साथ  कहना  पड़ता  है  कि  वहां  पर

 कार  एस०  एस०  के  लोगों  को  कवि  तक

 गिरफ्तार  नहीं  किया  गया  है  कमी  तक  ITO

 एस०  एस०  के  लोग  ग्रा ज़ाद  तुम  रहे  हैं  1  इस

 पुरी  कांस्पीरेसों  का  पता  लगाइए  जिससे

 सम्भल  को  नेकनामी  पर  कनक  का  जो  टीका

 लगा  है  वह  दूर  हो  1

 मैं  एफ  बार  कौर  पहला  चाहता  हूं  कि

 मुरादाबाद  डिन्दिक्ट  दुँडखार्टम  है  शौर

 सम्भल  ताल्लुका  दे  क्वार्टर्स  है  7  मुद्दा-
 बाद  की  समन्वित  में  सुगर  र  का  गोशा,  रोक  फॉक्

 गया  जिससे  लोग  प्रोवोक  हों  लेकिन  मैं  वहां  को

 प्रीवोरिदीण  की  चारी फ्र  करूंगा  कि  उन्होंने
 उनको  रिसाव  करवा  दिया  कौर  लोगों  को

 प्रोबोक  नहीं  होने  दिया  ।  मैं  बहा  के  मुप्नभानों
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 की  तारीफ़ करूंगा  इसलिये  कि  ये  प्रोवोग  नहीं

 हुए  ।  धार  एस  एस  पधार  दूसरी  कम्यून

 प्रार्धेताइजेशस्ध  को  इस  तरह  को  हरकतों  को

 बाप  कब  तक  बरदाश्त  करेंगे  ।

 हमारे  भाई  चले  गए  हैं।  उन्होंने  सर्विसिस

 मैं  रिजर्वेशन  को  बात  कही  है  a  एक  बात  की

 तरफ़  मैं  प्रा पकी  तवज्जह  दिलाना  चाहूँगा  1

 मैंने  इस  वादकों  कस लटें टिव  कमेटी  में  कई

 बार  कहा  है  ।  हाउस  में  पहल।  बार  राज

 मैं  कहना  चाहना  हूँ  कि  दफ्तरों  में  झोर  खास

 तौर  पर  नीचे  को  जगहों--ऊर्जा  जगहों  पर

 ६.  होता  होंगा--शे  इयूल्ड  कास्ट  कौर  ट्राइबल

 के  लोगों  के  साथ  तो  डिसक्रिमिनेशन  बरता

 ही  जाता  है  लेकिन  माइनोरिटीज़  के  साथ

 शोर  खास  तोर  से  मुस्लिम  गादनो(रटोज़  के

 साथ  बड़ा  माइवोरिटोज़  डिंसक्रिपनेशन  बरता

 जाता  है।  दफ्तरों  के  दफ्तरों  में झाप  जाए

 उनसे  वह  आपको  खाली  पड़े  हुए  मिलेंगे  |  कह

 दिया  जाता  है  कि  काबिल  लोग  उनमे  नहीं

 जाते  हैं।  मैं  जानना  चाहता  हे  कि  क्‍या  पुलिस,

 फौज,  ओर  तीसरी  और  चौथा  क्लास  के  लिए

 भी  वे  काबिल  नहीं  रहे  हैं  ।  हमारे  रहनुमा

 कामरेड  राजेश्वर  राव  ने  धारकों  एक  पत्न

 में  सांग  को  है  कि  मुफ़लिस  साइतोरिटोज्  के

 लिए  भी  कोटा  फ़िक्स  किया  जाना  चाहिये  ।

 मैं  मांग  करता  हूँ  कि  प्रकेली  सरकारी  नौकरियों

 में  ही  कोटा  फ़िक्स  करने  से  कास  नहीं  चलेगा,

 पब्लिक  सैक्टर  सरकारी  को  नौकरियों  जो  हैं

 उनमें--ओर  प्राइवेट  सकट  के  जो  कार बाते

 हैं  कौर  जो  प्रांतो  मदद  को  बदौलत  बड़े

 हुए  हैं  उनमें  चो  कोड़ा  आप  फ़िक्स  करें  |  वहां

 मुस्लिम  नाम  को  कोई  चोट  नहीं  है  -  Sto  सोक

 एम०  का  जो  फर्टिलाइजर  यूनिट  कोटा  का  हैँ
 शौर  जिस  पर  करोड़ों  किया  लगा  है  उसमें  मैं

 भाप  से  जानता  चाहता  हू  कि  मुस्लिम  खाइयो-

 रिटी,  रिलीजस  भाइनोस्टिज  के  कितने

 भ्रादमा  हैं  |  एक  थी  नहीं  होगा  *

 महाराष्ट्र  चालें  श्रमी  जो  कह  रहे  थे

 उनको  सपोर्ट  करते  हुए  में  कहना  चाहता  हू
 कि  मेहरबानों  करके  मुस्लिस  साइनोरिटोज

 के  साथ  जा  28  साल  से  डिसक्रिमिनेशन  किया

 गण  है  उसकों  बन्द  किया  जाएं  और  जैसा

 कामरेड  राजेश्वर  राब  ने  बेस्ट  किया  है
 उनके  लिए  कोटा  फिक्स  किया  जाएं  सरकारी

 नौकरियों  में  भो,  पब्लिक  बौर प्राइवट

 सेक्टर  के  कारखातों  मे  भो।  भमाइवोशिटो

 स्क्न्ज  जा  हें  उन  तक  में  दूसरी  कम्युनिस्टों
 के  झा दमों  रख  लिए  जाते  है  ।  क्‍या  उनके

 लिए  आपको  उस  कम् योनि टों  के  आदमी  नहीं
 मिलते  है?

 मैं  सरकार  का  शुक्रगुजार  हूं,  कि  उसने

 कीमतें  गिराने  को  कोशिश  को  है।  कुछ  खोजों

 को  कोभतें  सिरी  भो  हैं।  बजट  में  छापने

 हैवी  कन्सेशंस  इंडस्ट्रीज  लिबास  को  दिए  है  i

 लेकिन  इंडस्ट्रियल  गुड्स  की  कोमतें  तहीं  गिर

 रही  हैं।  यह  कहा  गया  था  फि  साबुन  की  कोमतें
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 जायेगीं  ।  मेरी  इसिजा  यह  है  कि  नहीं  गिरी

 हैं।  भोर  भी  कई  इंडस्ट्रियल प्रभ  हैं  जित की
 कौमते नही  गिर  रही  हैं।  मैं  समझता  हूं

 कि  अपीलों से  ये  नहीं  गिरेगी  ।  पहले भी  भ्र पी लों
 से  नहीं  बल्कि  पकड़  पकड  से  गिरी  थीं  i
 आपको  यह  जद्दोजहद  जारी  रखती  जाहिए  q

 तभी  कीमतें सिर. गिर  सकेंगी
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 की  भागेक्यर  हिचेदो  (मझपीझहर)
 मैं  गृह  मंत्रालय  को  बजट  गायों  का  समर्थन
 करता  हूं  ।

 पिछले  दिनों  आपातकालीन  स्थिति  की
 अियणा  की  मई  थो  t  उसका  देश  की  स्थिति
 फ्र  बहुत  war  प्रभाव  पड़ा  है  ।  इस  घोषणा
 के  पहले  जिस  तरह  की  स्थिति  पैदा  हो  गई
 शी  उसकी  बहुत  से  साथियों  ने  चर्बा की  है  भोर

 बहुर  सी  बसें  कही  हैं  -  इस  घोषणा  के  बाद
 हम  दिनोदिन  साबित  का  अनुभव  कर  रहे  है
 कन्नी-फरमानों  में  ठीक  काम हो  रहा  है स्कूल
 |...  शान्तिपूर्वक  हब्स  रहे  हैं  1  उत्पादन

 64  LS.—I0,

 बढ़  रहा  है  बहुत  सी  वस् तुझ ों  के  सभ  कम
 हुए  हैं।  कम  से  कम  यह  अवित्ति  तो  रहो  कि

 जिल  तरह  दाभ  कम  हो  कर  पहले  फ़िर  ह. 2

 उठ  जाते  के  वह  चीज  कब  नहीं  रही है  ।

 लकिन  बहुत  सी  चीजे  है  जिन  के  दाम  कम
 होने  चाहिएं  लेकिन  नहीं हो  पा  रहे  हैं।  इस  पर
 आपको  ध्यान  देना  कहिए  |

 अ्रमामाजिक  तत्वों  द्वारा  बहुत  से  जो
 अनैतिक  काम  किए  जाते  थे  उन  में  कमी  पाई
 है  लेफिन  अरब  थोड़े  दिनों  से  देखने  में  भा  रहा
 हैं  कि  डड्ततिया  जगह  जगह  बढ़  रही  हैं,  खास
 तौर  से  हमारे  उत्तर  प्रदेश  में।  यह  डेरियां
 दो  स्थानों  पर  ज्यादा  हो  रही  हैं।  रात  को  जो
 बस  ओर  ट्रक  चलते  हैं  बौर  रात  को  जो  रेल-
 गाड़ियां  चलती  हैं  उनपर  इ+  प्रकार  के  आक्रमण

 हो  रहे  हैं  1 इस  तरफ  सरकार  का  ध्यान  जाना
 चाहिए  कि  इस  पर  किस  तरह  से  नियंत्रण
 किया  जा  झेंग  1

 जहां  तक  प्रान्तीय  सरकार  के  काम  हैं,
 केन्द्रीय  स्तर  के  विभागों  पर  तो  over
 कमर  पड़  रहा  है  लेकिन  प्रान्तीय  स्तर  के
 विभागों  पर  ढलना  असर  नहीं  पढ़  रहा  हैं
 इस  पर  सरकार  को  ध्यान  देना  चाहिए।

 सरकार  ने  लाख  से  भ्र धिक  स्वतन्त्रता
 सेनानियों  को  पैशन  देने  की  व्यवस्था  की

 है,  यह  बहत  अच्छा  काम  हुआ  है।  वास्तव

 में  जिन  लोगों  ने  स्वतंत्रता  संग्राम में  भाग
 लिया  था,  उस  समय  की  लड़ाई  में  वे  लोग
 बर्बाद  हुए  थे,  उनकी  सम्पत्ति  नीलाम  कई
 थी,  वह  कुछ  ऐसा  काम  नहीं  कर  सकते थे
 कि  उनकी  प्रा मदनी  बढ़ती  t  स्वराज्य  के
 बाद  उनकी  उपेक्षा  हुई  कौर  उनको  हालत
 दयनीय  हो  गई  थी।  सरकार  का  ध्यान
 इस  तरफ़  गया  शोर  राज  +  हम  से
 ज्यादा  इस  प्रकार के  प्ररदम्ियों  को  कम  से
 कम  209  रुपये  माहवार  पैशन  देने  की

 थौर  उनके  आवासों  को  सहायता  देते  की
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 जो  व्यवस्था  की  गई  है,  उससे  उनके  जीवन
 था  गया  है  और  उन्होंने  महसूस  किया  है
 कि  स्वतन्त्रता  संग्राम  में  जो  उन्होंने  हिस्सा
 लिया  जा,  झा'  उनकी  बढ़ाई  शौर  उसका
 अंतिम  जीवन  सुख  के  बीतेगा।

 सरकार  ने  जो  प्रतिबन्ध  लगाया  है
 कि  5  हजार  रुपये  से  ऊपर  जिसकी  आमदनी

 है  उनको  पेंशन  नहीं  भिदेगी।  उनमें
 से  बहुत  से  विधान-समा  कौर  लोक-सभा
 के  सदस्य  भी  हैं,  चाहे  उनकी  संख्या  थोड़ी
 ही  होगी  लेकिन  उन  पर  भी  यह  बंदिश  लगा
 दी  गई  है,  सरकार  को  इस  मामले  पर  विचार
 करता  चाहिए।  8  हजार  रपये  से  नीचे

 को  क्‍्लामदनी  वालों  को  जो  कर  की  छूट
 दी  गई  है,  उसी  प्रकार  से  इनमें  भी  जिनकी
 झा बिक  स्थिति  8  हजार  से  नीचे  की  हो,
 जनकों  भी  पेंशन  देते  की  सुविधा  कर  दें
 तो  अच्छा  होगा।

 राष्ट्र  भाषा  हिन्दी  को  बहुत  पहले
 संविधान  में  स्वीकार  किया  गया  था,  लेकिन
 राज  भी  उसी  प्रंग्रेजी  का  बोलबाला  है,
 जिसको  कभी  का  हट  जाना  चाहिये था।
 इस  सम्बन्ध  में  बहुत  से  ऐसे  लोग  है,  जो
 अंग्रेजी  के  वातावरण  में  उस  समय  प्ले
 शौर  वे  झा जभी  अंग्रेजी  का  पक्ष  लेकर
 उसको  हावी  बनाये  रखना  चाहते  हैं  ।
 वे  हिन्दी  के  जाने  में  बड़ी  संकट  डाल

 रहे  हैं।  मैं  यह  मानता  हूं  कि  हिन्दी के
 प्रचार-प्रसार  में  काफी  प्रयास  हुमा  है,
 लेकिन  अभी  भी  बहुत  से  ऐसे  विभाग  हैं,
 शौर  बहत  सी  ऐसी  रिपोर्ट  हैं  केन्द्रीय

 सरकार  की  जो  केवल  अंग्रेजी  में  ही  भाती

 हैं।  उनके  हिन्दी  में  शाने  की  व्यवस्था

 करनी  चाहिये  ।

 अवस्था  तो  राज  यह  है  कि  हिन्दी
 के  जो  पत्र  आये,  उनका  उत्तर  हिली
 में  दौर  अंग्रेजी के  पत्रों  का  उत्तर  अंग्रेजी
 में  जाये,  मगर  बहुत  मंत्री  लोग  झ्र भी  भी
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 हिन्दी में  भेजे  गये  पक्  का  उत्तर  भेजी
 [में ही  देते हैं।  इस  तरफ  हरका  को

 ध्यान  देता  चाहिये।'

 tt  gr  & ८० ह  (जलपाईगुड़ी)  :
 सभापति  महोदय,  गह-मंत्रालय  की  मांगों
 का  मैं  समर्थन  करता  ह्  हमारे  ड्राईबल्श
 की  गरीबी  और  पिछड़ें पत  के  कई  कारण
 हैं।  हमारे  द्राईबल  झल  मैं  शराब  की
 बिक्री  होती  है  भोर  हां  कृषि  द्वारा  थोड़ी
 @  जमात  से  ही  जीविका  का  अर्जन  होता
 है।  दूसरी  बात  है  कि  शिक्षा  की  कमी
 धौर  प्रशासन में  बहुत  दिनों तक  न  रहना  t

 जितने  भी  ट्राइबल  मेम्बर  पहले  बोल

 चुके  हैं,  उन्होंने  हमारे  ड्राइवर  चल  में
 शराब  की  बिक्री  के  बारे  में  काफ़ी  कहा  है
 इस  सिलसिल  में  मैं  बंगाल  के  उत्तरी  ग्रंथ
 के  चाय  बागान  भोर  क़सम  के  चाय  बानाने
 का  जिक्र  करना  चाहता  हूं  -  वहां  चाय
 बागान  में  जो  तलब  होता  है,  उसका  कम-से-
 कम  50 प्रतिशत  तो  शराब  में  ही  चला
 जाता  है  ौर  बागानों  के  लेबर  लाइन  में
 शराब  की  बिक्री  होता  है।  इस  तरह  से
 उन  लोगों  की  काफ़ी  होती  हो  रही  है।

 दूसरी  जात  यह  कहना  चाहता  हूं
 मध्य  प्रदेश  में  बस्तर  जिला  है,  वहा
 देखने  में  यह  पाया  है  कि  झादियासियों  का
 जो  पर्व  होता  है,  उस  दिन  वहां  स्‍्ाविवासियों
 के  यहां  50  80  का  या  कैरेक्टर  00  रुपये
 की  शराब  रख  देत ेहैं,  कोई  चाहे  पीये या
 न  पीये  L  इसलिये  हम  लोगों  को,  णो

 कैरेक्टर  द्वारा  शराब  की  बिक्री  की  जाती  है,

 उससे  बहुत  तकलीफ  होती  है।  हमारे सोक  सभा
 या  राज्य-सभा के  मेम्बरों क ेके  मत  में  बड़ी
 तकलीफ  है  ।  इस  लिए  म२;ं  प्रकार

 से  यह  अनुरोध  करूंगा कि  वह  ट्राइबल  पंचल
 प्रदर्शन  पालिसी  को  खल्वी से से  जल्दी

 लागू  करे।  यदि  होम  मिनिस्टर  शब्दों
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 पर  omifgfareer  पालिसी  को  जल्‍दी  से  जल्दी

 शाथ,  करने  से  लिए  दबाव  बालें,  ो  हमारा
 कल्याण  हो  सकता  है  |

 जहां  तक  शिक्षा  का  सम् बना  है  कल  एक
 प्र नस् टा ई  गये  कथन  के  उत्तर  में  श्री  मोहसिन  ते
 बताया  कि  973-74  में  राइवल  विद्याथियों
 की  संस्था  कितनी  थी  ।  उन  के  अनुसार,
 क्लास  1  के  5  तक  में  28,85,000  क्लास
 6  से  7  तक  में,  4,09,000  भ्रौर  क्लास  9  से
 lies  में  1,80,000 fraret 0  विद्यार्थी  ये।  इसका
 मतलब  यह  हैं  कि  हम  लोगो  को  जो  शिक्षा  दी
 जाती  है,  उस  में  कुछ  बूटी  है  -  जब  तक  प्रार-
 स्थित  शिक्षा  में  सुधार  नहीं  किया  जायेगा,

 तब  तक  हम  लोगों  को  प्रगति  नहीं  हो  सकती  है।
 विभिन्न  प्रदेशों  में  रहने  वाले  ट्राइवल्ज की  अ्रपनी
 जवानों  भाषाएं  हैं।  ज॑से,  बंगाल  में  हम  लोग
 बंगाली  पढ़ते  हैं  ,  नार्थ  बंगाल  के  चंचल  में  हिन्दी
 पढ़ते  है  भौर  उड़ीसा  में  उड़िया  पढ़ते  हैं।
 लेकिन  हम  लोगों  की  घर  की  भाषा  प्रति  है बौर
 हमारा  एक्सेंट  अलग  होता  है  1

 झगर  सरकार  प्राइमरी  एजुकेशन  की
 तरफ  विशेष  ध्यान  दे,  तभी  ट्राइबल  लोगों  में
 शिक्षा  का  प्रसार  हो  सकता  है  ।  प्राइमरी
 एजुकेशन  एक्ट  के  अनुसार,  हर  चालोस  विद्य-
 जियों  के  लिए  !(क  कोचर  होना  चाहिए  1  लेकिन
 ट्राइबल  विद्यार्थी  अधिक  होते  है  शौर  उन
 के  हिसाब  से  टीचर  कम  होते  हैं,  इसलिए  टीचर
 उन  को  अच्छी  तरह  नही  पढ़ा  सकते  हैं  ।  उन
 का  एक्सेंट  भो  भिन्न  होता  है।  अपर  स्टेज
 मे  हमारे  विश्ञाथिवों  की  संख्या  भक्तो  जा  रहो  है।
 इसलिए  प्राइमरी  एजुकेशन  पर  विशेष  ध्यान
 देना  चाहिए  -  मगर  क्लास  ॥  से  क्लास  0
 तक  लच्छो  शिक्षा  दो  जाये  घोर  भाषा  का
 झण्डा  ज्ञान  दिया  जावे,  तो  हमारे  विद्यालयों  आगे

 बढ़  सकते  हैं  ।

 ,  कभी  प्रेम  कहता  ने  कहा  |क  ट्राइवल्ज
 का  कोटा  पुरा  नही  होता  है।  इस  का  कारण

 है  कि  हमार  विद्याथियों  को  प्रारम्भिक  शिक्षा
 ठीक  ढंग  से  नहीं  दी  जा  रही  है  जब  नीचे
 से  हमारी  शिका  अच्छी  होगी  शौर  विद्याथियों
 को  भाषा  का  अच्छा  ज्ञान  होगा  तभी  वे  1... :
 नम्बर  से  सकते  t  भ्रमर  कोई  विद्यार्थी  थें
 डिवीजन  में  मेट्रीकुलेंशन  परीक्षा  पास  करता
 है.  तो  वह  कालेज  कैसे  जा  पायेगा  ?  इस
 लिए  मेरा  सुझाव  है  कि  तीचे  के  स्तर  की  शिक्षा
 में  सुधार  लाने  का  प्रयत्न  किया  जाये  |

 सभापति  महोदय,  बाप  बार-बार  घंटो
 बजाते  हैं  इस  सैकड़ो  मुश्किल  हो  जाती  है।
 अगर  हमारा  कोई  विद्यार्थी  मामलो
 बो०  vo  पास  करता  है  तो  बह  ग्राम  To
 एस०  या  आई ०  पी०  एस०  में  कैसे  गा  सकता  हूँ,
 जब  उसकी  भाषा  तगडी  न  हो  ?  इस  लिए
 नीचे  की  शिक्षा  मे  सुधार  करता  चाहिए  |  कम
 से  कम  जहा  ट्राइवल्ज  हैं  वहा  20  विद्याथियों  के

 लिए  एक  कोचर  हाना  चाहिए  ताकि  वह  उन
 को  ठो  क  वजह  से  पढ़ा  सके  दिल्‍ली  यूनिवर्सिटों
 में  एक  द्राइवल  विद्यार्थी  एम०  शामे  फार्म
 क्लास  फ़र्स्ट  झा था  हैँ,  क्योकि  जच्छ  स्कूल  में
 पने  क  कारण  उस  को  फाउंडेशन  अच्छी  थी  ।

 इतने  कम  समय  मे  मैं  केसे  बोल  सकता हूं  ?

 इसलिए  मैं  समाप्त  करता  हु  ।

 SHRI  K.  PRADHANI  (Nowrang-
 Pur):  Sur,  I  rise  to  support  the  de-
 mands  of  the  Home  Ministry  for  1976.
 पा.  I  cannot  but  say  a  few  words
 about  the  emergency  because  mainte-
 nance  of  law  and  order  is  the  main
 responsibility  of  the  Home  Ministry.
 I  do  not  want  to  repeat  the
 ‘ffects  brought  about  by  the  emer-
 gency.  I  support  the  emergescy,
 which  has  given  good  result,  to  the
 country.

 Now  a  word  about  pensions  in  tri-
 bal  areas.  I  come  from  a  predomi-
 nantly  tribal  area  where  about  359
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 toe deawrtiog
 sorry  to  any  that  most  of

 the  persons  could  not  get
 thi  -yension,  One  iste  Ghti  Lathan
 Leyak  who  Ws,  sentenced  to  death,
 cauld  not  be  given  pension  because
 he  thad  neither  wife  nor  daughter  ang

 us  son  ig  net  eligible  for  pension,  I
 am  grateful]  to  the  Hon,  Home  Minister
 for  sanctioning  Rs,  2500  to  him.  In
 s0m@e  special  circumstances,  even  a  s0n,
 should  be  given  pension,  I  wrote  to
 the  Home  Minister  about  this.  I  would
 again  request  the  Minister  to  consi-
 der  his  cave  and  give  him.  pension.

 A  number  of  persons  were  killed
 in  ‘firing  by  the  Britishers  during  1042,
 Their  applications  are  stil)  pending  én
 the  Secretariat  Lecause  there  ji;  n»
 documentary  evidence  about  those  kit.
 lings.  ‘Some  people  with  bullet  in-
 juries  are  s'il  alive  but  they  are  not
 pstting  any  pension  because  of  lack
 of  documentary  evidence.

 There  sg  exple‘iation  in  th.  matter
 ot  tribal  dcveleument,  Accord:  te
 the  latest  policy  of  the  Government,  it
 has  been  gec:ded  that  the  exptoitaion
 should  be  put  an  end  to  and  social  and
 evonomic  development  should  be  gear.
 ed  up  as  early  as  possible.  The  long
 term  poliry  uf  the  Government  १६३  to
 narrow  the  gap  between  the  tribal
 development  ang  cevelopment  !n  othe, areas.  Her2  tov  nave  givea  topmcst
 Priority  to  exokiistion,  Tneve  ure
 two  types  cf  exr“citetions,  One  5
 money-lencing  hy  private  paries  and
 the  other  is  excise  policy  of  the  Gov-
 ernment.  About  money-lending  the
 Sate  Governments  have  passed  a
 legiaiation  to  the  effect  ang  the
 money-Jenders  have  been  restricted
 to  lend  money,  But  the  difficulty  is
 thag  in  the  absence  of  credit  insztitu-
 tions,  these  tribal  people  who  are
 very  poor,  go  personally  and  approach
 the  money-lenders  and  take  loans
 trom  them,  So,  there  ig  no  end  tp  this
 trouble.  That  is  why,  as  repored  by
 the  Bhabha  Committee,  I  suggest  to
 the  hon.  Minister  to  spend  more
 money  immediately  on  credit  cum
 maauizoting  societies  and  start  =  theae

 ane
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 About  this  liquor  policy,  th

 bar  Committes
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 admitted  by  the  Central  Prohibition
 Committee  on  B-3-2074.  It  qa  also
 accepted  by  the
 ministers  in  charge  of  scheduled
 castes  and  backward  classes  in  the
 States.  The  Commissioner  of  Sche-
 duled  Castes  and  Scheduleq  Tribes
 hag  mentioneg  these  things  in  hig  re-
 port  for  the  years  19T1—73,  I  am
 quoting  three  sentences,  occuring

 “One  of  the  most  important  single
 factors  for  the  economic  ruination
 of  the  tribal  people  has  been  the
 sale  of  liquor  from  the  distilleries
 and  their  branches  located  con-
 veniently  near  the  villages.  The
 distillery-owners  have  appointed
 agent,  in  almost  all  the  villages
 away  from  the  distilleries,  to  sell
 on  cash  or  exchange  liquor  with
 agricultural  and  minor  forest  pro-
 duce.”

 Again:

 “The  point  to  be  noted  in  this
 regard  is  thet  for  every  rupee  the
 State  earns  ag  revenue  from  excise,
 the  actual  burden  on  the  tribal  is

 4  to  हैं  times.”

 Lastly,

 “Some  recent  studies  tend  to  show
 that  higher  State  revenues  of  excise
 are  positively  correlateg  to  higher
 incidence  of  indebtefines,  and  jand
 alienation”

 “s
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 Im  conclusion,  f  would.  wy  thet  if  the
 Government  gives  Mere  money  fer
 ecomomic  development  without  méen-
 ding  the  pockets  of  the  tribals,  ji  will
 be  of  no  use,  No  economic  develop-
 ment  will  take  place.  It  will  Jeak;  it  is
 just  ke  pouring  water  on  a  cantainer
 having  a  big  hole.  It  will  strike  no
 balance  at  the  end.  So  I  request  the
 hon.  Minister  to  give  priority  to

 stopging  this  exploitation;  and  then
 te  give  money  for  jevelapamnt.

 लो  कार  लाला बेर णा  (कोटा)  :  मैं

 हो  तीन  सुझाव  शेकर  ही  कामता  भाषण  समाप्त

 कर दूगा।  पहला  बात  तौ  मह  है  कि  965

 में  खि भाषा  फॉर्मूला  तैयार  किया  गया  था  कौर

 हर  |...  को  रिपोर्ट  वैश्य  दी  गई  भी  I  लेकिन

 कई  राज्यों  ने  उसको  माना  शौर  कई

 राज्यों  मे  उसको  नहीं  मामा  in  गृह  मतलब

 ने  हिन्दी के  लिए  i665  कन्द  खोने  हैं  लेकिन

 60  करोड  जनता  के  लिए  वह  कुछ  भी

 नही  है।  इसलिए  इन  केन्द्रों  को  अधिक  संख्या

 में  होगा  जाना  चाहिए  ।  भी  जिन  राज्यों

 ने  काम  क्क्  नही  किया  है  उनको  यहां  से  काम

 करते  की  हिदायत  द्वि  जाये।  केन्द्रीय  सरकार

 की  शोर से  प्रश्न  तो  हिन्दी  में  होगे  हैं  लेकिन जो

 रिपोर्ट  है  वह  झग्रेक्की  में  कराती  है।  शोर कल  तों

 प्रश्न  पत्र  भी  पेज  में  ही  मिला,  हिन्दी  में  नहीं
 मिला  1

 दूसरी  बात  यह  है  कि  ये  ह पड  कास्ट  के

 हॉस्टलों  के  अंदर  20  साल  पहले  से  जो  रैंक

 जला आ  रहा है  लड़को  को  जो  60-70-80

 go  दिया  ड्य्धि  जा  रहा  जा  बढ़ी  सेंट  है

 थीं  चल  चाहे.  इस  में  उत  का

 कान  चलता नहीं  है  ।  इसलिए इस  रकम
 को

 ager  चाहिएं  4

 शेडयूल कास्ट  [....... 3  में  जो शुपास्टेक्टेंट हों

 ये  भी  शेडयूल्ड कास्ट  होने  चाहिए।  जो  शेड-

 यूड  कास्ट  के  प्रोफेसर्स हो ंउत  को  हो'  लेश्यूल्ट
 कास्ट  होटल्स  में  सुपरिटेंडेंट  रखना  चाहिए  ।

 शेडमूल्ड  कास्ट  के  लिए  जो  आप  मकाम

 बनाते  हैं,  उनके  लिए  जो  बस्तियां  बनाते  हैं

 वह  बीच  शहर  में  बनाई  जानी  चाहिए।  यह

 ने  हो  कि  दूर  अलग  उन  की  बस्ती  बना  दी  जाए
 लोग  कहे  कि  यह  हरिजनों  की  बस्ती  है।  इसी
 प्रकार  जो  शेड्यूल  कास्ट  और  आदिवासियों

 के  होस्टेस  भ्रमण-अलग  होते  हैं  वह  अलग  ने

 हो  कर  सम्मिलित  होने  चाहिए  t  शाप  उन  की

 बस्तियां  बीच  शहर  में  बतायें  शौर  सम्मिलित

 होस्टल  बनाएं  |

 जो  ड्राप  कदम  उठा  रहे  हैं  जैसे कि  एक
 कदम  बंधक  मजदूरी  को  समाप्त  करने  के  लिए
 उड़ाया  इस  का  नतीजा  यह  होगा  कि  एक  महीने
 के  बाद  राजस्थान  में  लाखों  मजदूर  बेकार  हो

 जाएगे।  उन  के  लिए  रोजी  रोटी  क,  कोई

 रास्ता  नही  है  क्योंकि  आप  के  कानून  के  हिसाव

 से  सभी  लोग  उन  को  अलग  करेंगे  नतीजा

 यह  होगा  कि  वे  भूखों  मरेगे।  वे  हट  तो  जाएंगे
 लेकिन  उन  के  लिए  मजदूरी  कहां  है?  इसी

 तरह  से  जिस  छोटे  किसानों  को  आपने  जबीने  दी

 हैं  उन  के  पास  खेती  करने  के  कोई  साधन

 नही  है।  तो  वे  लौटकर  फिर  कडी  के  हालो
 लग  जाएगे  ।  तो  उन  को  साधन  सम्पन्न

 करना  चाहिए  ।

 तक  आदत  मैं  शौर  कहना  जाता  हूं--  आप

 में  सब  राज्यों  को  हरिजन  [कल्याण  के  लिए
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 [att  झंकार  साख  बेरा]
 रुपया  दिया  है,  पहले  से  ज़्यादा  सीमा  है  ,
 लेकिन  राजस्थान को  973-74,  974-75
 में  जितना  रुपया  दिया  था,  उस  से  इस  वर्ष  कम
 दिया  है।  मैं  बाप  के  सामने  झांकने  रख  कर

 बतलाता  हूं  —

 399

 राज्य  का  नाम  1974-75  1975-76
 =  #

 दियां  गया  दिया  जायगा।

 (लाख  to  में  )  (लाख  रुकें  )

 प्रांझप्रदेग  23]  00  225.00

 शसाम  I35.00  00.00

 बिहार  20  00  275.00

 कर्णाटक  200  00  225.00

 केरल  75.00  80,  00

 260.  00  275.00

 महाराष्ट्र  265.00  275.00

 मणिपुर  25.00  30.00

 उड़ीसा  60.00  00.00

 1  पंजाब  297  00  422.00

 L.

 2

 3.

 4

 s.

 6.  मध्यप्रदेश

 7.

 8.

 9.

 o.

 l. l],  राजस्थान  6.00  60.0

 —
 आप  देखिये  राजस्थान  का  6  लाख  से

 60  लाख  कर  दिया  7  क्या  राजस्थान  में  हरि-
 जन  झोर  पिछडी  जातियों  के  लोग  नहीं  रहते  ।
 अगर  आप  हरिजन  कल्याण  करता  चाहने  हैं  लो

 इस  पैसे  को  बढ़ा इसे  1

 सिर  पर  मैला  होने  की  प्रथा  को  समाप्त
 करने  के  लिये  ग्रा पने  40  लाख  रुपया  पहला  है
 इससे  काठ  नहीं  होगा  ।  हरिजनों  के  पास  जो
 मैला  होने  की  ट्रालियां  है,  व ेठीक  नहीं  है,  उन
 से  मैला  गिरता  हुआ  जाता  है।  अमर  भाष

 इस  प्रथा  को  देश  से  समाप्त  करना  चाहते  हैं  तो
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 उन  को  मैला  होनें  के  सिये  प्रगति  ट्रालियां
 दीजिये।  दूसरों बात  श्राप  यह  कीजिये  कि

 फ्लश  सिस्टम  कम्पलसरी  कर  दीजिये  I
 जब  तक  फ्लश  सिस्टम  की  लेकिन  नहीं  होगी,
 नक्शा पास  नहीं  होगा  1  प्रखर  श्राप  शेडमूल्ड
 कास्ट  का  उत्थान  चाहते  हैं  तो  खुले  दिल  से
 उन  की  मदद  करें,  अर्ना  यह  सब  कागज  पर  ही
 रह  जायगा।

 SHRI  PAOKAI  HAOKIP  (Outer
 Manipur):  Mr.  Chairman,  I  want  to
 speak  only  on  one  or  two  points,  for
 want  of  time.

 A  word  about  emergency.  The
 impact  of  emergency  is  very  good.
 But  I  would  like  to  submit  that  the
 security  measureg  have  to  be  tighten-
 ed.  Because,  only  very  recently  dy-
 namite  was  discovered  in  Ahmeda-
 bad.  This  shows  that  the  anti-social
 elements  are  stil]  active  throughout
 India.  Therefore,  still  stronger  mea-
 sures  have  to  be  taken  by  Govern-
 ment;  otherwise,  something  untoward
 may  happen,

 Then  ¥  would  come  to  pension  for
 freedom  fighters.  Only  thigy  morning,
 the  Deputy  Minister,  Shrj  Mohsin,
 was  referring  to  the  difficulti  and
 complications  in  the  mmtter  of
 granting  pension  to  freedom  fighters
 in  Some  cases.  IT  wanted  to  discuss  this
 matter  in  greater  detail  but  I  am  not
 able  to  do  go  for  want  of  time.  I
 come  from  Manipur,  which  ig  ong  of
 the  far-flung  States  of  the  country.
 Manipur  is  one  of  the  States  where
 the  freedom  struggle  by  the  INA
 took  place,  the  INA  which  was
 founded  by  Netaji  Subhas  Chandra
 Bose,  Now  a  memorial  hag  been  erec-
 ted  at a  placecalled  Moirang.  During
 that  struggle  there  was  firing  in
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 know  what  has  happeneg  to  their
 applications  and  whether  they  are
 pending.  It  takes  four  or  fave  days
 from  the  interior  of  our  State  for  an
 application  to  submit  and  to  reach  its
 destination.  This  difficulty  must  also
 be  realised.  I  do  not  know  whether
 these  applications,  whose  whereabouts
 are  not  known,  were  received  by  the
 Ministry  or  are  lying  somewhere  else.
 I  wanted  to  bring  this  aspect  of  the
 matter  to  the  notice  of  the  hon.
 Minister.

 On  going  through  the  Report,  I
 find  that  the  schemes  for  the  welfare
 of  the  children  of  the  freedom  fighters
 have  not  yet  been  formulated  in
 some  States,  ang  where  they  have
 been  formulated,  have  not  been
 executed.  So,  if  the  Ministry  takes
 more  interest  in  thig  problem,  our
 freedom  fighters  will  be  adequately
 honoured,

 In  the  field  of  the  propagation  of
 Hindi  also  the  progress  has  not  been
 very  satisfactory.  The  orterg  of  the
 Home  Ministry  have  not  been  carrfed
 out  very  satisfactorily  at  the
 State  levels.  Hindi  which  is
 the  national  language  hag  got
 to  be  made  more  popular.  Its
 importance  is  so  great  that  one  is
 tempted  to  say  that  it  should  be  im-
 posed.  A  voluntary  organisation  has
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 been  set  up  in  my  Btate  og  Manipur
 too  called  the  Tribal  Hindi  Prachar
 Sabha,  It  hag  been  in  exiftence  for
 nine  years  now.  This  organisation
 hag  been  dentanding  aig  and  assis-
 tance  from  the  Ministry  concerned.
 Though  it  has  been  given  some  help,
 it  is  not  adequate.  If  such  voluntary
 organisationg  which  exist  today  in  the
 different  parts  of  the  country  are
 helped,  ]  think  the  time  will  be
 shortened  in  spreading  Hindi
 throughout  the  length  and  breadth  of
 the  country.

 I  do  nog  want  to  say  anything  on
 the  problems  of  the  tribals  and  sche-
 duled  castes,  but  1  must  take  this
 opportunity  of  thanking  the  Prime
 Minister,  Shrimati  Indira  Gandhi,  for
 the  policy  that  she  has  adopted  for
 the  betterment  of  the  lot  of  the  tri-
 baly  and  the  skill  with  which  the
 Governments  have  been  implementing
 them.  In  the  Constitution  there  is  a
 provision  that  after  0  years  the  re-
 servation  for  the  scheduled  castes
 and  the  scheduled  tribes  in  Parlia-
 ment  and  the  legislatures  should  be
 dispensed  with  provided  they  are
 raised  to  fhe  level  of  the  other  com-
 munities.  Ir  has  been  extended  for
 the  third  time  now  and,  for  this,  I
 congratulate  the  Prime  Minister.

 So  far  as  the  tribal  welfare  is
 concerned,  the  policy  that  hag  been
 continueg  till  today  is  the  same  policy
 that  was  contained  in  the  heart  of
 late  Pandit  Jawaharlal  Nehru.  He
 laid  dowm  five  principles  Firstly,  the
 tribal  peopla  should  be  allowed  to
 develop  according  to  their  own
 genius,  Nothing  should  be  imposed
 on  them,  They  should  be  encourag-
 eq  to  develop  their  own  tradition
 and  cultural  institutions.  Secondly,
 the  tribals’  right  in  land  and  forests
 should  be  respected,  Thirdly,  we
 should  not  judge  the  result  by  statis-
 ties  or  the  amount  of  money  spent
 on  the  tribals.  Fourthely,  we  should
 not  over-administer  these  areas  with
 multiplicity  of  schemes,  ang  rather
 work  through,  not  in  revairy  to,
 their  accial  and  Cultural  institutions.
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